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 LOK  SABHA

 Thursday,  July  6,  I967/Asadha  15,  889
 (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Srraken  it  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Mr,  Speaker:  Dr.  Lohia,  1961,

 Shri  8.  s.  Kothari:  Sir,  08l  may
 also  be  taken  up  with  this  question

 Mr,  Speaker:  That  is  a  different
 question.

 झापकर  का  झपवंचन
 +

 *96i.  छा०  राम  भनोहर  लोहिया  :
 शी  मधु  लिमये  :

 श्यो  थि  राय  :
 शी  एस०  एस०  जोशी  :
 थी  अर्जुन  सिंह  भदौरिया  :

 ब्या  वित्त  मन्बी  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  सरकार  ने  प्रोफेसर  निकोलस
 काल्डर  द्वारा  किये  गये  इस  मूल्याकत  पर  विचार
 किया  है  कि  भारत  में  प्रायः  200  से  300
 करोड़  रपए  तक  की  प्रायकर  की  राशि  का
 झपवंचन  किया  जाता  है,  भौर

 (@)  यदि  हां,  तो  श्रामकर  को,  जिसका
 ह... ल  भी  अपवंचन  किया  जा  रहा  है  वसूल
 करने  के  लिये  क्या  उपाय  किये  गये  हे  और
 उनके  क्‍या  परिणाम  निकले  है?

 विस  अंत्रालय  में  राज्य  मंत्री  (भी
 कृष्ण  चला  पन्‍त)  :  (क)  :जी  हां।
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 (ख)  सदन  की  मेज  पर  एक  विवरण-
 पत्न  रखा  जाता  है।  [प्रुस्तकालस  में  रखा
 गया।  वेक्षिये  संख्या  एल०  tte  929/67]

 डा०  रास  सनोहर  लोहिया  :  अध्यक्ष
 महोदय,  मैं  इस  सवाल  के  भाग  (क)  के  बारे
 में  पूछता  चाहता  हु  कि  क्‍या  प्रोफेसर  काल्‍्डर
 ने  जो  रपट  दी  है  उस  से  सरकार  भी  एक  मत
 है  या  सरकार  का  मत  है  कि  उस  से  भी  भधिक
 झायकर  को  राशि  का  अपवंचन  किया  जाता
 हूँ  ?  में  यह  भी  जानना  चाहता  हूं  कि  सरकारी
 नौकरणशाहों,  मत्रियों  और  ससद  सदस्यों
 इत्यादि  की  सुविधाशों  को  जेसे  समझिये
 मकान  का  किराया  हैं,  आज  बाजार  भाव
 के  प्रनुतार  तो  वह  10,000  रुपये  का  हो
 लेकिन  वास्तव  में  देना  पड़ता  है  खाली  600
 या  700  रुपया  महीना  और  जो  पूजीपति
 लोग  है  उन  का  खर्चा  खाता,  'एक्सपैस  एकाऊट
 जिस  को  कहते  हैं  वह  भी  जोड़  दिया  जाय  तो
 फिर  कितनी  राशि  भायकर  के  रूप मे  बचेगी  ?
 अगर  सरकार  ने  यह  हिसाब  झभी  तक  नही
 लगाया  है  तो  क्‍यों  नही  लगाया  है  ?

 श्री  कृष्ण  चना  पन्‍त  :  जहा  तक  पहले
 जश्न  का  सम्बन्ध  है  यह  कहना  बडा  मुश्किल
 है  कि  आयकर  का  अपर्ंचन  कितना  हुआ
 है।  यट  अनुमान उन  का  है  और  वे  अनुमान
 दे  सकत  है।  जहा  तक  दूसरे  प्रश्न  का  सम्बन्ध
 है  उस  के  बारे  भें  मुझे  इस  वक्‍त  कोई  सूचना
 नहीं  है  कि  कितनी  बचत  होगी  |

 Sto  राम  मनोहर  लोहिया:  इस  पहले
 सवाल  को  लेकर  मंत्री  महोदय  थोडा  सा  शौर
 कष्ट  करे।  एक  अनुमान  उन्होंने  बंतलाया
 है  काल्डर  साहब  का  तो  झपना  भ्रनुमान
 उन  की  सरकार  का  खुद  का  जो  प्रनुमाल
 हो  वह  भी  बतलाते  चले  |
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 को  कृष्ण  ह. ज  चम्त :.  प्रध्यक्ष  महोदय,
 कोई  निश्चित  श्रनुमान  तो  मेरे  पास  है  नहीं
 मगर  यह  हम  फोशिश  करते  हैं  कि  जहां
 कही  पता  चले  उस  को  रोका  जाय  लेकित
 कितना  करोड  है  यह  बतलाना  बडा  मुण्किल
 है।  अगर  यह  मालूम  हो  जाय  तो  हम  उस  को
 रोकने  को  कोशिश  करे।

 Sto  राम  भसनोहर  लोहिया  :  अध्यक्ष
 महोदय,  मुझे  बार-बार  श्राप  से  शिकायत
 करनी  पहनी  है  कि  बेकार  ही  सवाल  रहते
 है,  बेर  प्रव  मैं  दूसरा  झपना  बेकार  सवाल
 बूछे  लेता  हु  1

 क्या  मबी  महोदय  को  पना  है  कि  एक
 सज्जन  जो  प्राचीन  भारत  की  ग्रतिम  राजधानी  |
 के  चेश्न  रमन  रहे  है और  जो  वहा  की  जिला
 कांग्रेस  के  एक  सहारा  भी  हैं  पिछले  i2  वर्ष
 से  झपना  झायकर  नही  दे  रहे  है  तो  क्या  कारण
 है  कि  उन  के  खिनाफ  कोई  कार्यवाही  नहीं
 हो  रही  है  ?

 एक  माननीय  सदस्थ  :  उन  का  नाम
 बतलाइये  ।

 डा०  राम  सनोहर  लोहिया  :  सेठ
 मैं  ने  बतला  दिया  कि  प्राचीन  भारत  की  प्रतिम
 राजधानी  यानी  कन्नौज  |  यह  सवाल  पहले
 यहा  पूछा  जा  चुका  है  इसलिए  नोटिस  की
 बात  झाप  मत  उठाइये  ।

 शी  fo  मो०  बनरओं  :
 दीजिये।

 डा०  राम  सनोहर  लॉहिया  बतला
 सौ  दिया  कि  सेठ  है  उम  का  नाम  हो  सेठ  है।

 शी  कृष्ण  चना  पन्त  श्रव  हर  एक  चीज़
 के  बारे  से  मुझे  नही  मालूम  है  इसलिए  नोटिस
 वो  मांगता  ही  पढ़ेंगा  1

 डा०  राम  मनोहर  लोहिया  :  ब  यह
 सवाल  यहा  पहले  भरा  चुका  है  और  तव  भी

 यही  उत्तर  दिया  गया  था।  इसलिए  झब
 मैं  अध्यक्ष  महोदय,  श्राप  से  निषेदन  करता

 हू  कि  बिता  मेर  कुछ  कार्यवाही  किये  बागी

 नाम  बतेला
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 wa  मुझे  कोई  उस  के  लिए  खत  वगेरह  गे
 लिखना  पड़े  क्योकि  मेरे  जैसे  लोग  भी  थक
 जाते  है,  श्राप इन  दोनो  सवालों  का  उत्तर
 शीघ्र  से  शीघ्र  दिलवा  दीजियेगा  ।  एक  तो
 यह  कि  क्‍यों  नहीं  उन  सज्जन  के  खिलाफ़
 कोई  कार्यवाही  हो  रही  हैं  भौर  दूसरे  जो
 मैं  ने  पहले  प्रनुभान  वाली  बात  बताई  कि  अगर
 खर्चा  खाता  पूजीपतियों  का  शौर  नौकरशाहों
 इत्यादि  की  सुविधाप्रों  वाला  हिसाब  भी
 जोड  दिया  जाय  तो  कितना  ज्यादा  रुपया
 बच  पायेगा?  इन  दोनों  सवालों  का  मेरे
 बिता  कहे  हुए  आप  अध्यक्ष  महोदय,  उत्तर
 दिलवा  दोजियेगा।

 Mr.  Speaker:  I  do  not  know,  can
 it  be  given  to  the  House

 उपभ्रधान  मंत्री  तथा  वित्त  मंत्री  (भी
 मोरारजणी  देसाई)  :  ete  साहब  जो  मागते
 हैं  वह  देने  के  लिए  हमारी  कुछ  तंयारी  नही
 ऐसा  तो  नहीं  है  मगर  उस  का  अदाज़ा  लगाना
 इतना  झगसाने  नहीं  है  क्योंकि  पूजीपतियों
 का  जो  खर्चा  जाता  है  उस  से  से  कुछ  खर्चा
 तो  देना  ही  पंडता  है  क्योकि  भ्राखिर  वह
 काम  के  लिए  है  और  वह  खर्चा  न  दे  तो
 काम  चलेगा  नहीं।  इसलिए  उस  में  से  कितना
 बचा  या  नहीं  बच्चा  और  कितना  खर्चा  हेम
 बचाने  शौर  कितना  श्रायकर  बच  जायेगा

 यह  कहना  बहुत  ही  मुश्किल  है।  परन्तु  इतनी
 इतनी  बडी  उसकी  सदया  नहीं  हो  सकती
 ऐसा  से  मानता  हु  |  हा,  10-15  करोड़
 हपया  हो  सकता  हैँ  उस  से  ज्यादा  तो  नहीं
 हो  सकता  है  |

 शनी  रबो  राय  :  यह  क्‍या  कम  है  ?

 शी  मोरारणी  बेसाई :  वैसे  तो  एक
 पया भी कम नहीं हैं भी  कम  नही  है  t  मैं  उसको कम  नहीं
 मानता  मगर  वह  भी  कहना  मुश्किल  है

 lo  राम  मनोहर  लोहिया:  प्रदों  का
 मामला है

 की  मोरारजी  वेसाई  :  भरवों  का  मामला
 तो  इसमें  भरा  ही  नहीं  सकता  ।
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 Bro  रास  मनोहर  लोहिया  :  प्रस्‍्यो का
 सुधिक्तधो  का  मामला  |

 की  भनोरारजी  देसाई  :  कुछ  सुविधाए
 तो  देनी  ही  होती  हैं  उनको  कौसे ले  ले

 ?

 Blo  राम  भनोहर  लोहिपाः  *  हा,  अरबों
 का  मामला  है  ।

 ग्बी  मोररजी  देसाई  मैं  कुछ  ऐसा  सोच
 रहा  हु  कि  इस  सुविधा को  देने  की  ज़रूरत

 ही  न  पड़े  और  उसके  पहले ही  हम  कुछ  इन्त-
 जाम  कर  ले  अगर  किसी  भी  तरीकें से  कर
 सकते  हैं  ।  वह  सोचना  होगा  ।  जितना  कहना
 झातान  है  उतना  करना  झासान  नहीं  हैं  ।  मैं
 मानता हूं  कि  4-6  महीने  में  इस  बारे  में  कुछ
 नतीजा  निकलेगा  1

 दूसरा  मामला  जो  डाक्टर  साहब  ने
 बतलाया  झब  उनका  नाम  न  ले  तो  मुझे  कंसे
 पता  चले  कि  झौर  मैं  किस  को  इनक्वायरी
 काऊ  ?

 डा०  राम  मनोहर  लोहिया  :  उन  का
 नाम  सेठ  है  |  कन्नौज  नगर  प्यूलिका  के  चेयर
 मैंन हैं।  बेप्ररमैन एक  ही  होता हैं  ।

 की  मोरारणी  देसाई  :  कब  चेझरमेन थे थे
 ?

 Mo  रम  मनोहर  लोहिया  भ्रभी
 चेभरमैन है ौर पिछले है  और  पिछले  12 साल  से  हैं  t  क्‍या
 बात  श्राप  कर  रहे  हैं  ?

 भी  मोरारजी  देसाई  मैं  ठीक  बात  कर
 रहा हु  ।  मैं  इस  तरीके से  जाच  कराने के  लिए
 तैयार  नहीं  g  i  इसका  जाकर  नोटिस  देना
 बढेगा.  ।

 शो  सबु  लिमपे  :  उक्‍्रध्यक्ष  महोदय,  यह
 जो  निकलोस  काल्डर की  रपट  है  वह  मेरा
 बवाल हैं है  20  साल  पहले  की  है  ।  उसके  बाद
 पूंजीशाह,  बड़े  नौकरशाह  जौर  मन्त्रीशाह
 के  फऋष्टाचार  जो  छिकोष्य  हैं  बह  बहुत  ज्यादा
 भजबूत  हो  गया  हूँ । मेरा  स्याल है  कि

 झान  करों  की  चोरी  के  झाकड़े  500  करोड़
 के  लेकर  700  करोड़  के  बीच  में  होंगे  1  में
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 well  महोदय  से  जानना  चाहता  हू  कि  क्‍या
 इनकम  टैक्स  के  मुहकमे  में  जो  भ्रष्टाचार  हूँ
 और  मन्त्रियों  हारा  जो  उस  को  बचाया  जाता

 है  तो  उसकी जाच  करायेंगे  (व्यवथान)
 एक  बासमीय  सदस्य  यह  बात  गलत  है  ।

 शी  सु  लिमये  :  कई  उदाहरण  दे  चुका
 हू  |  घीरज  रखिये भ्रभी  तीसरा  ही  सवाल  प्राने
 वाला  है  अध्यक्ष  महोदय,  यह  लोग  जानते

 बूझते  तो  कुछ  हैं  नही  व्यर्थ  मे  ही  इस  तरह
 होहल्ला  मचाने  लग  जाते  हैं  ।  भ्रभी  भेरा
 तीसरा पश्न  सदन  के  सामने  झामे  वाला  हूँ  ।
 साढ़े  56  लाख  की  चोरी  का  मामला मैंने
 पकड़ा है  ।  बेकार  से  यह  इस  सरह  से  हल्ला
 मचाते  &  |  अध्यक्ष  महोदय,  भाप  इन  को  शात
 करिये  ।

 Mr,  Speaker:  This  is  the  Question
 Hour  Let  us  know  the  question  first

 sit  ay  लिसये  :  मैं  यही  पूछ  रहा था
 कि  क्‍या  मन्‍्ती  महोदय  इस  इनकम  ट्क्प
 विभाग  के  काम  के  बारे  में  जाच  करेगे  जिससे
 ॥ उ  जो  यह  $00  से  लेकर  700  कराड  रुपये
 के  इनक टैक्प की ढैक्प  को  चोरी हो  रही  हूँ  शौर
 झगर  यह  चारी  बन्द  कर  दी  जाए
 समाप्त  कर  दी  जाय  और  बकाया  इनकम  टैक्स
 वसूल  कर  लिया  जाय  तो  सरकार  को  श्ाव-
 श्यक  चीज़ों  पर  कर  लगाने  की  जरूरत  नहीं
 पड़ेगी, क्‍या  मत्नो  भहोदय  इसके  बारे  में
 व्यापक  जाच  कराने  के  सिये  तैयार  हैं  ?

 श्री  मोराजी  वेसाई:  इसमे  भ्रकत तक
 की  व्यापक  जांच  करने  की  कोई  गुजाइश नहीं
 है  1  माननीय सदस्य  कहते  हैं  कि  500  से  700

 करोड  तक  प्रायकर गूम  हो  जाता हूँ  ।  कोई
 भी  कुछ  प्रन्दाजा  लगा  सकता  हैं,  एक  हजार
 भी  कह  सकता हूँ,  दो  हजार  भी  कह  सकता  हूँ,
 दो  सौ  भी  कह  सकता  है  ।  लेकित कुछ  होता  हू
 इसमे शक  नही  है  ।  यह  मैं  भी  कबूल  करता
 हूं  ।  जो  होता  है  उसके  पीछे  हम  पढ़े  हुए  हैं
 और  मैं  मानता  हु  कि  उसमे  कुछ  सफलता
 मिलेगी  ।  लेकिन  ऐसी  सफलता  कभी  होने
 वाली  नहीं  &  कि  सारे  का  सारा  मिल  जाये

 भर  झुछ  बाकी  न.  रहे
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 शनी  रवो  राय  :  मैं  जातना  चाहता  हूं  कि
 कि  कलिया  ट्रस्ट  के  सिलसिले  में  वित्त  मन्ता-
 शय  की  ओर  से  और  इनकम  टैंक्स  विभाग
 की  शोर  से  जो  जाच  बीजू  पटनायक  की  हो
 रही  थी,  उसका  क्‍या  नतीजा  निकला  a  मैं
 जानता  ह्र्कि  उडीसा  के  दो  भूतपूर्व  मुख्य  मन्त्री

 श्री  हरे  ह्ष्ण  मेहताव  प्रौर  श्री  नवक्ृष्ण  चौधरी
 गवाही दे  चुके  है।  कलिगा  ट्रस्ट  के  सिलसिले में
 इस  वक्‍त  वित्त  मन्त्रालय  क्या  कर  रहा  है  और
 खनके  ऊपर  कितना  इनकम  टैंकुस  बाकी  है  ?

 श्रो  मोरारजी  देसाई  :  यह  जो  सवाल  हूँ
 उसमें  व्यक्तिगत  सवाल  का  जवाब  देना  मेरे
 लिये  कठिन  2  |

 aft  रबी  राय  :  इसमें  व्यक्तिगत  बात
 क्‍या  है  ?

 Mr,  Speaker:
 individual  cases.

 sit  एस०  एम०  जोशी  :  प्रध्यक्ष  महोदय,
 माननीय  मन्त्री  महोदय  ने  जो  विवरण  सदन  के
 सामने  रखा  है  प्रश्त  के  जवाब  भें  उसमे  यह
 बतलाया  गया  है  कि  जो  सजा  मिलती  है  उस
 को  बढाया  है  ।  यह  दुरुस्त  बात  नही  है  ।  इसके
 बाद  दूसरे  पृष्ठ  पर  कहा  गया  है  कि  r964—
 65  की  ग्रवधि  में  28  मुकदमे  चलाय  गये  और
 4  और  चलाने  का  प्रशन  हो  रहा  है  |  मैं  जानना

 चाहता  हु  कि  जब  मन्त्रालय  ने  961-65
 का  नम्बर  दिया  तो  क्‍या  उनको  965-66
 का  नम्बर  मालूम  नहीं  हैं  कि  जिन  लोगो  के
 ऊपर  मुकदमे  चलाये  गये  उनमे  से  कितने  लोगों
 को  सजाये  मिली  ?  मैं  जानना  चाहता  हू  कि
 क्या  डिपार्टमेट  के  लोगो  के  ऊपर  भी  मुकदमे
 अलाये  गये  ?  और  यदि  चलाये  मये  तो  कितनों
 को  सजायें  मिली  ?

 Shri  K.  C.  Pant:  I  do  not  have  the
 details  with  me  now.  But  I  would  be
 prepared  to  furnish  them  if  the  hon,
 member  wants,

 aft  एस०  पूभ०  जोशी  :  जब  यह  लिखा

 हमा है  ॥: ह  1964-65  में  इतना  हुमा  तो  क्‍या
 1965-66  के  बारे  में  मालूम  नही  है  ?

 He  is  referrmg  to
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 Mr.  Speaker:  He  says  he  has  no  in-
 formation  now  He  us  prepared  to
 furnish  It

 sft  सिद्धेश्वर  प्रताव:  प्रो०  काल्डोर  को
 भारत  सरकार  ने  कर  के  सारे  ढाचे  का  भ्रध्ययन
 करने  के  लिये  बुलाया  था  और  उन्होने  यहां
 इसका  भ्रध्ययन  किया  1  उन्होंने  बतलाया  यहा
 पर  200  से  300  करोड  के  बीच  भ्रायकर  की
 चोरी  होती  है  क्या  भारत  सरकार  ने  इस  बात
 की  जाच  की  कि  प्रो०  कोल्ड र  कैसे  इस  निष्कर्ष
 पर  पहुंचे  और  क्‍या  भारत  सरकार  ने  उनके
 अध्ययन  को  ही  प्रपने  कार्यक्रम  का  प्राघार
 बनाया  है  ?

 शी  भोरारणी  देसाई:  जब  वह  यहा  पर
 प्राये  थे तब  उनसे  बात  हुई  थी  लेकिन  वह  कोई
 बास  सुझाव  नही  दे  सके  जिसके  झह्राधार  पर
 व्यापक  कार्यक्रम  बना  कर  हम  काम  करते  |

 Shri  8.  8,  Kothari:  What  is  the
 Government's  experience  of  the  pilot
 scheme  of  functional  distribution  of
 work  and  what  steps  have  been  taken
 to  apply  it  on  an  India-wide  scale?
 Is  it  likely  to  improve  efficiency  and
 check  evasion,  in  the  Mumster's
 opinion?

 Shri  Morarji  Desai:  Our  experience
 of  the  pilot  scheme  is  quite  good  and
 it  is  being  applied  on  an  All-India
 scale  50  per  cent  of  of  the  work  will
 be  completed  by  next  April  and  the
 next  50  per  cent  will  be  finished  in  6
 or  7  months  after  that

 Shri  के,  Barua;  Is  the  Government
 aware  that  under  the  cover  of  partner-
 ship  law,  income-tax  is  evaded  by
 forming  firms  between  sons,  daughters
 and  brothers?  If  so,  does  the  Gov-
 ernment  propose  to  go  mto  the  entire
 matter  and  bring  forward  proper
 legislation?

 Shri  Morarji  Desai:  It  is  impossi-
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 or  otherwise,  evasion  छ  being  done  by
 many  people,  specially  by  the  smaller
 people  also  and  all  professional  people
 also  are  ynvolved  in  :t—many  of  them
 are  involved  in  it  We  are  trying  to
 find  out  how  best  we  can  see  that
 evasion  is  not  there  .

 Sbri  S.  M  Banerjee:  May  I  know
 whether  it  is  a  fact  that  one  of  the
 industnalists  of  Kanpur,  Shri  Ram
 Rattan  Gupta  evaded  payment  of
 arrears  of  income-tax  to  the  tune  of
 Rs  3i  lakhs,  ultimately  it  was  found
 out  by  some  income-tax  authorities
 and  later  on  the  entire  sum  of  Rs  3
 lakhs  was  written  off  with  the  con-
 mivance  of  the  income-tax  authorities
 and,  probably,  a  Minuster  who  us  now
 a  Governor;  if  so,  what  action  has
 been  taken  against  those  officers  and
 whether  re-investigation  in  this  case
 has  started  under  orders  from  the  pre-
 sent  Finance  Minister?

 sft  मोरारजी  वेसाई  :  यह  व्यक्तिगत
 सवाल  है  |

 Shri  5.  M.  Banerjee:  Sur,  I  mse  to  a
 pomt  of  order  This  particular  ques-
 thon  started  with  evasion  and  not
 “written  off’

 Mr.  Speaker:  Whatever  it  18,  you
 are  a  about  a  particular  case
 relating  to  Rs  3]  lakhs  It  is  an  indi
 vidual  case  and  they  will  have  to  find
 out  the  details

 शमी  रबो  राय  :  मन्त्री  महोदय  को  कहना
 चाहिये  कि  उन्हें  मालूम  नहीं  है  |

 Shri  8,  M.  Banerjee:  Sir,  I  want
 your  guidance  im  this  caes  If  you
 ‘andly  go  through  the  statement  you
 will  find  that  there  are  various  legu-
 Jative  measures  and  other  measures
 which  have  been  suggested.  I  wanted
 to  know

 Mr,  Speaker:  The  main  question  is
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 Shri  Ss.  M,  Banerjee  Sir  out  of

 200  or  300  cases,  this  case  of  Rs  3
 lakhs  also  is  one

 Mr.  Speaker:  There  may  be  thou-
 sands  of  cases,  they  cannot  remember
 all  the  thousand  cases

 Shri  8,  M.  Banerjee:  This  is  a  very
 glaring  case  about  which  everybody
 was  wformed.

 Mr.  Speake:  It  is  an  an  individual
 case,

 Shri  Hem  Barua:  Suir,  it  has  been
 reported  that  Shr  छाप  Patnaik  has
 evaded  income-tax

 Mr,  Speaker:  Again  it  is  an  indivi-
 dual  case

 Shri  Hem  Barua:  I  will  connect  it
 up  with  the  general  question.  It  has
 been  reported  that  Shri  Biju  Patnaik
 hag  evaded  income-tax  to  the  tune  of
 Rs  3  crores  embracing  all  his  enter-
 prises  and  it  was  stated  by  the
 Maumster  of  State  for  Finance,  Shri
 Bhagat,  on  the  floor  of  thi  House
 that  he  would  make  a  statement  about
 all  these  things  before  the  elections
 took  place  No  statement  has  been
 made  up  till  now  Now,  to  take
 shelter  under  the  plea  that  this  us  an
 individual  case  does  not  satisfy  us
 because  it  ig  a  fact  that  income-tiz
 is  being  evaded  in  this  country.
 What  is  Shri  Morar}:  Desai  going  to
 do  to  mop  up  all  this  evaded  income-
 tax  in  this  country?

 श्यो  रबी  राय:  वह  रक्षा  कर  रहे है  बोजू
 पटनायक  की

 Mr.  Speaker:  The  later  portion  is
 not  individual—what  is  he  gong  to
 do  to  mop  up  evasion  in  this  country?

 Shri  Morarji  Desai:  As  I  said,  we
 are  going  mto  this  question  deeply  and
 trying  to  find  out  what  methods  we
 can  find  so  that  evasion  is  reduced
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 श्री  मधु  भिम्तये  :  पिछले  वर्ष  आ०वासन

 दिया  था  कि  चुनाव  के  पहले  यह्  आ  जायेगा

 Shri  Hem  _  Bafua:
 statement?

 Where  is  the

 Shri  Morarji  Desai:  I  will  see  whe-
 ther  it  was  promised  or  not,  I  do
 not  myself  know.  I  was  not  here
 then.  Now  that  I  am  told  it  was
 promised  I  will  look  into  it  and  if  it
 has  been  promised  I  shall  certainly
 put  it  before  the  Housa

 Shri  Surendranath  Dwivedy:  Ii
 was  an  assurance  given  by  the  Gov-
 ernment  and  not  a  personal  assurance.

 Shri  Morarji  Desai:  If  an  assurance
 has  been  given  I  shall  certainly  put
 a  statement  before  the  House.

 श्री  मधु  लिमये  :  पिछली  बार  भी  मैंने

 कहा  था  1  बीच  में  इतने  दिन  चले  गये  ।  भी

 तक  यह  तैयार  नहीं  है  ।  मैंने  दस-बारह  दिन

 पहले  उठाया  कलिंगा  एयरवेज  के  सवाल  पर

 था  ।  मैंने  दस  बारह  दिन  पहले  यह  सवाल

 उठाया  था  |

 Shri  Morarji  Desai:  If  it  is  so,  what
 prevents  the  hon.  Member  from
 asking  a  straight  question  about  it,  I
 do  not  know.  I  will  not  avoid  it.

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  मैंने

 इस  बारे  में  शार्ट  नोटिस  क्वेश्वन  दिया  है  1
 उस  को  स्वीकार  नहीं  किया  गया  है।

 Mr.  Speaker:  I  too  agree  that  this
 is  an  important  question.  There  are
 no  two  opinions  about  it,  If  by
 some  other  method  you  call  the
 attention  of  the  Minister  he  will  give
 all  the  details.  Why  depend  on  the
 promise  of  Shri  Bhagat?  If  such  a
 promise  was  made,  well  and  good.
 But,  even  if  it  was  not  made,  if  the
 information  is  wanted,  I  am  sure  the
 Minister  will  furnish  it.
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 श्री  मधु  मिमये  :  वह  जानकारी  नहीं  दे

 रहे  हैं  |  मैंने  शार्ट  नोटिस  क्वेश्चन  दिया,  लेकिन

 उन्होंने  उसको  रिजेक्ट  किया  है  |  वह  झूठ
 बोल  रहे  हैं  ।

 Mr,  Speaker:  When  this  point  was
 brought  to  his  notice  he  said  that  he
 is  prepared  to  do  it.  He  is  not  try-
 ing  to  evade  it.

 श्री  मधु  लिलयें  :  इस  प्रश्न  का  उत्तर

 आना  चाहिए  कि  शार्ट  नोटिस  क्वश्चन  क्‍यों

 नहीं  स्वीकार  किया  गया  ।

 Shri  Morarji  Desai:  Sir,  I  want
 to  raise  an  objection  to  what  the  hon.
 Member  has  said  in  his  temper.  He
 has  said:

 “वह  झूठ  बोल  रहे  हैं  \

 श्री  मधु  लिमये  :  “प्रसत्य”  कह  लीजिए  t

 एक  ही  बात  है  |  असत्य  बोल  रहे  थे  ।

 श्री  मु०  Ho  खां  :  अध्यक्ष  महोदय,  इस
 लफ़ज  को  प्रोसीडिग्ज़  से  एक्सपंज  कर  दिया

 जाये  |

 Mr.  Speaker:  It  is  wrong.  I  have
 repeatedly  held  that  the  usage  of
 the  word  ‘jhoot’  is  wrong  as  it  is
 unparliamentary.  It  should  not  be
 used,  I  have  said  it  repeatedly  on
 the  floor  of  the  House.

 Shri  Hem  Barua:  If  a  Member  calls
 a  Minister  a  ‘liar’  that  can  be  object-
 ed  to.  But  if  he  says  that  the  Minis-
 ter  is  telling  a  lie,  it  is  a  very  inno-
 cent  statement.

 Mr,  Speaker:  I  find  that  this  matter
 is  taking  up  the  whole  question
 hour,  Now  Patnaik  has  come  into  the
 picture  and  therefore  they  want  to
 ask  more  questions.  I  am  not  con-
 cerned  with  that  at  the  moment.  Here
 the  question  is  of  a  general  nature.
 If  individual  cases  are  brought  in,
 not  one  or  two  but  ten  or  more  or
 even  hundreds  of  smaller  cases,  it
 will  be  difficult  for  the  Minister  to
 give  a  ready  answer.

 Shri  Umanath:  Patnaik  has
 come  a  general  question.

 be-
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 Shri  Hem  Barua:  He  hag  become
 an  institution.

 Mr,  Speaker:  I  am  not  objecting  to
 quéstions  as  such  I  only  want  that
 the  questions  ghould  be  asked  and
 answers  given  in  an  orderly  way,  not
 put  some  question,  bring  in  some-
 thing  else  and  then  ask  about  Shri
 Patnaik  on  a  general  question.  The
 question  about  Shn  Patnaik  may  be
 important  But  does  it  mean  that
 everybody  should  bear  in  mind  that
 alone  and  nothing  else  counts  in  this
 world?  That  is  very  difficult  Sup-
 posing  ४  the  answer  the  Miunuster
 gives  some  wrong  information  To-
 morrow  Members  will  catch  hold  of
 ium,  saying  that  some  wrong  infor-
 mation  has  been  given  Therefore  in
 individual  cases  the  Mimusters  have
 to  be  very  careful  in  answering
 questions  [I  am  not  saying  that  the
 House  should  not  take  up  individual
 eases  It  can  But  there  uw  a  method
 for  it,  not  on  a  general  question

 sit  wy  लिसये  यह  मामला  दस  दफा

 यहा  प्रा  चुका  है।  शार्ट  नाटिस  क्वेश्चन  दिया
 गया,  लेकिन  उस  को  स्वीकार  नही  किया  गया।

 Mr.  Speaker.  If  they  do  not  accept
 a  short  notice  question  some  other
 methods  are  there  The  rules  pro-
 vide  many  other  ways  We  have  a
 right  to  expect  the  Munster  to  give
 all  the  information  But  this  i  oot
 the  way  to  elcit  information.

 च्बी  ु  लिये  *
 ग्रष्यक्ष  महोदय  नोडिस

 दिया  है  लेकिन  झाप  इस  झोर  ध्यान  ही  नहीं
 दे  रहे  हैं।  मेरे  पास  इन्कार का  पत्न  म  जूद  है
 हार्ट  नोटिस  क्वेश्चन  दिया  है  झौर  उसको
 झस्वीकृत  कर  दिया  गया  है  ।  आप  कहते  हैं

 कि  नोटिस नही  दिया  है  n

 Mr.  Speaker:  Now  does  the  House
 want  to  take  another  20  minutes  on
 this  question?

 I  say  this  uw  not  of  that
 importance  to  be  replied  to  on  8  short
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 notice  question  Why  does  he  not  put
 an  ordinary  question?

 च्यी  यू  लिसये  :  सवाल  यह  है  कि  उन्होने
 कार्ट  नोटिस  क्वेश्चन  का  रिजेक्ट  क्यों  किया  t
 जहा  तक  महँत्व  का  प्रश्न  है  गया  तीन  करोड़
 का  मामला  महत्वपूर्ण  नही  है  ”  यह  सरबार
 के  आशवासन  का  मामला  है  -  उसकों  इसलिए
 स्वीकार  नहीं  किया  गया  है  कि  उसके  ऊपर
 सप्लीमेटरीज  पूछे  जायेंगे  ।

 Shri  Morarji  Desai:  I  would  say
 that  uf  the  hon  Member  had  even
 written  to  me  a  letter  asking  for  in-
 formation  I  would  have  given  fuller
 information  ji  am  prepared  to  give
 it  any  time  he  writes  to  me  They
 can  even  Publish  it,  rf  they  lke  But
 if  the  hon  Members  get  into  the  habit
 of  losing  tempers,  I  cannot  help  it

 aft  भथु  लिलये  .  यह  मेरे  अभर  मन्वी
 महोदय  के  बीच  का  मॉमला  नहीं  है  बल्कि
 यह  सदन  भौर  उनके  बीच  का  मामला  है  ।

 शी  भ्रथ्दुल  गनी  बार  :  पायट  श्राफ  ब्ाइर
 सर  ।  क्‍या  किसी  मिनिस्टर  को  चाहे  वह
 डिपुटी  प्राइम  मिनिस्टर  हो  या  कोई  शोर  हो
 यह  अधिकार  है  कि  वह  अपने  प्रेडेसेसर  के
 दिये  हुएं  किसी  वादे  के  बारे  मे  कहे  कि  उसे
 उस  वादे  के  मुताल्लिक  कुछ  पता  नहीं  है  ?
 मैं  ग्राईन्दा  के लिए  भ्राप  से  यह  रूलिग  चाहता
 हूं  कि  जब  एक  पहले  मिनिस्टर  ने  हाउस  को
 यह  यकीन  दिलाया  था  कि  स्टेटमेट  दिया
 जयेगा  तो  क्‍या  किसी  मिनिटर  को  यह  हक़
 हासिल  है  कि  वह  उसके  मुताल्लिक  ला-
 इल्मी  जाहिर  करे  ।  अगर  फिनास  मिनिस्टर
 ने  ऐमा  कहा  है  तो  क्या  झाष  उतको  इजहार
 झ्रझसोस  करने  के  लिए  कहेंगे  ?

 जाई US  pe  hf  of  wattle]

 on  ्जल्दिज  ७  ale  9S  ade

 soane) 2४  =  ३०  हा  जी प Wy  १०  Ranke

 Jy  OE  pede,  ह  ७
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 ais  at’  दब  ot  &  att  us

 arte  yeep  Glate  £  «००  cpl

 tee el  SE  wall  yar  8

 att  Sel  स  ah  uP  Urnle  fils,

 Wo  gale  a  gh  we  2  phan

 की  -hee  Wo  ede  of  के

 pole 5a  ae  gf  hake  gud US
 pal  gale  glare  J  nl  १  oS  ७

 gS  Lang  2  ०३०  pulls  yf}  -  2npf

 etl  RTS  yf  को  WS  के  ue

 [-  Sad  YS  २४

 Mr,  Speaker:  Suppose  some  Minis
 ‘ter  had  stated  something  six  months
 ago,  if  any  Member  thinks  that  the
 Munisters  remember  the  whole  pro-
 ceedings  of  the  House,  ]  think  it  is
 too  much  of  a  presumption  You  can
 ask  the  Minster  to  verify  and  then
 give  an  answer  But  no  Mimuster  can
 be  expected  to  remember  what  hap
 pened  last  year,  which  Minister  gave
 which  assurance  in  this  House

 it  मु  लिसवे  :  मैंने  दस  दित  पहले  कहा
 था।

 ही  qo  wo  wt:  झष्यक्ष  मति
 मेरा  पायट  झॉफ  आईर  है  ।  झाज  हाउस  में
 लफ्ज़  “झूठ”  इस्तेमाल  किया  गया  है  |  इसी
 तरह  बराबर  किसी  को  झूठा  किसी  को  चोर
 और  किसी  को  कुछ  भर  कहा  जाता  है  -  मैं
 झाप  की  व्यवस्था  चाहता  हू  कि  क्या  इस  तरह
 के  प्रतपालियामेंटरी  बह  हाउत  में  इस्तैमाल
 किये  जा  सकते  हैं।  मेरी  द  रख्वास्त है  कि  अझाज
 जो  लफ्ड  “झूठ”  इस्तेमाल  किया  गया  है
 उतकों  प्रोस्तोशिग्ज  से  एक्सपज  कर  दिया
 जाये  1

 Mr.  Speaker:  I  have  repeatedly  said
 that  this  word  should  not  be  used.
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 I  have  been  trying  to  see  that  not  only
 what  they  say  but  the  serioug  objec-
 tion  which  the  Chair  has  taken  must
 also  go  in  print  so  that  xf  anybody
 reads  it  in  future  he  will  read  both
 the  things,  that  the  Member  used  this
 word  and  the  Speaker  said  that  it  was
 not  proper  I  want  both  the  things  to
 Temain  in  wthe  proceedings  It  no
 use  expunging  it  Every  day  some-
 body  says  that  something  should  be
 expunged  That  is  not  the  way  I
 want  m  to  stay  m  the  proceedings  so
 that  the  future  generations  and  the
 next  Parliament  may  read  what  kind
 of  language  we  used

 डा०  राम  मनोहर  लोहिया  :  प्रध्यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है|  यह
 मामला  116  ठहा  हो  जाता  है  भगर  शौ
 मोरारजी  देसाई  शपनी  उदारता  मे  यह  कह
 दे  कि  जितने  मामले  यहा  पर  उठाए  गए  हैं
 उनके  बारे  में  वह  एक  व्यापक  उत्तर  जल्दी  दे
 देंगे  7  अगर  वह  इतना  कह  देते  तो  सब  मामला
 डा  हो  जाता  !

 Mr,  Speaker:  There  78  no  point  of
 order

 af}  एस०  एम०  जोशी:  मैं  निवेदन  दरता
 चाहता  हू  कि  जब  इस  सदन  मे  कोई  इतना
 बडा  सवाल  उठाया  जाता  है  तो  उसके  बारे
 में  मालूमात  दी  जानो  चाहिए  7  जब  किसी
 ब्यवित  के  बारे  मे  प्रश्न  पूछा  जाता  है  तो  उस
 का  व्यक्तिगत  प्रश्न  कह  कर  टाज़ा  जाता  है  ।
 जब  यहा  पर  ये  बाते  बताई  गई  कि  इनकम
 टैक्स  चोरी  करने  वालों  को  हम  इतनी
 इतनी  सच्चा  देंगे  शौर  इतने  प्रोसीक्यूंशन  किये
 गए,  तो  क्या  मत्दी  महोदय  के  लिए  यह  उचित
 है  कि  वह  कहें  कि  किसी  प्रोसीक्यूशन का  कया
 हुआ,  यह  वह  नही  बता  सकते  हैं  ?

 Shri  Tenneti  Viswanatham:  Some
 years  ago  there  was  investigation  into
 fax  evasion  Now  there  is  evasion  on
 a  large  scale  Is  the  Government  pre-
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 port  disclosed  various  kinds  of  eva-
 wion  practised  Can  the  Minster  tell
 us  whether  some  of  the  important
 figures  that  figured  in  that  report
 subsequently  came  into  the  list  of
 Padme  Bhushans?

 Shri  Morarji  Desal  I  have  no  idea
 Shri  Hem  Barua:  On  §  pomt  of

 order,  Sir  When  a  certam  gentleman
 is  awarded  Padma  Bhushan  his  name
 is  recommended  by  the  Government
 and  when  tax  evaders  become  Padma
 Bhushans  in  vhs  country,  God  save
 this  country,  I  tell  you  Secondly,
 when  the  Minister  plead;  ignorance
 about  that,  that  is  also  a  very  diffi-
 eult  thing  for  us  to  swallow  Could
 you  pleage  instruct  him  not  to  say
 like  that?

 Shri  M.  ¥.  Saleem:  Income-tax
 evasion  is  a  common  thing  m  all  the
 countries  of  the  world  There  are
 professional  income-tax  experts  who
 openly  advise  the  assessees  how  to
 evade  income-tax  Several  books  on
 thrs  subject  have  becn  compileq  by
 eminent  authors  In  view  of  these
 facts  is  it  practically  possible  to  stop
 evasion  of  income-tax  totally?

 Shri  R.  K.  Amin  In  view  of  the
 fact  that  Professor  Kaldor  must  have
 calculated  a  sum  of  Rs  200  crores  or
 Rs  300  crores  on  the  basis  of  certain
 loopholes  in  our  tax  structure,  can
 you  say  on  the  same  bams  as  to  what
 is  the  estimate  of  evasion  of  income-
 tax  today?  Secondly,  in  wiew  of  the
 fact  that  it  was  the  sale  of  import
 licences  at  a  premium  which  wag  the
 main  source  of  tax  evasion,  do  you
 think  that  xt  छ  still  the  source  of  tax
 evasion  and,  if  it  is  50,  will  you  be

 =
 to  get  rid  of  import  licen-

 ces
 Shri  Morarji  Deeal:  The  hon  Mem-

 ber  28  a  Professor  and  he  should  see
 that  when  Prof  Kaldor  says  that  the

 200  crores,  the  difference  is  only  of
 300  crorea  That  is  the  estimate

 made  and  that  estimate  they  want  me
 How  am  I  going  to  do
 he  says  that  import

 are  the  only  mischief  or  one
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 of  them,  import  licences  have  got  to
 be  given  when  smports  are  to  be  ob-
 tained  How  are  importg  to  be  made
 then?  Should  we  allow  everybody  to
 import  whatever  he  hikes?  Who  ४3
 then  to  pay  and  how  38  it  to  be  paid
 for?  Ali  this  the  hon  Professor  does
 not  seem  to  consider  (Interruption)

 wt  wo  Ato  तिवारी  :  मेरा  प्वाइट
 झाफ  भा्ड र  है  ।  एक  रोज  पहल  भी  में  ने  यह
 प्वाइट  झाफ  झाडर  उठाया  था  7  एक  सनाल
 के  ऊपर  झाधा  घटा  हो  गया  a  प्राप  ने  कहां
 भी  था  उस  रोज  कि  इसके  ऊपर  खास  छास
 लीडरसे  से  बात  कर  के  कोई  तरीका
 निकालेंगे  oe
 Mr.  Speaker:  I  entirely  agree  with

 you  If  my  friends  also  cooperate,  [
 would  very  much  like  to  go  to  the
 next  Question

 खली  Go  ना०  तिवारी  :  इसमे  कोप्रापरेशन
 का  सवाल  नहीं  है  |  यह  तो  श्राप  के  डेसीजन
 का  सवाल  है  |

 करी  शिव  पूजन  शास्त्री  क्या  सत्नी

 महोदय  को  पता  है  यह  समाचार  है  3  दिसम्बर
 966  का--काग्रेसी  उम्मीदवार  गिरफ्तार  |

 उस  उम्मीदवार  ने  आय  कर  के  0  लाख
 रुपये  चुराये  थे  ।  (व्यवंधान )
 समाचार  इस  प्रकार  है

 जात  हुआ  है  कि  क्री  कामराज  ने
 भारतीय  काग्रेस  कार्यालय  को  लिखा  है  कि
 उस  पार्टी  उम्मीदवार  की  कथित  गिरफ्तारी
 का  पता  लगावें  जिन्हें  झान्म्न  ससदीय
 क्षेत्र  स ेटिकट  दिया  गया  है  |  कहते  हैं  कि
 झाय  कर  के  दस  लाख  रुपये  नही  चुकाने  के
 कारण  उन्हें  गिरफ्तार  किया  गया  है  ra

 शी  शिवतार/यण  शात्जी  *  प्रध्यक्ष  महोदय,
 मैं  फाइनेंस  मिनिस्टर  से  यह  जानता  चाहता
 हू  कि  जिन  लोगो  के  जिम्मे  चाहे  वह  साहू  जैन

 हो,  चाहे  बिरला  हो,  चाहे  वहू  ढादा  हो,
 श्राप  के  पास  रिपोर्ट  है  एस्टीमेट्स  कमेटी  की
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 wt  शौर  पब्लिक  एकाउट्स  कमेटी  की  भी,
 जिन  के  जिस्मे  बकाया  है  वह  इनकम  टैक्स
 झाप  उन  से  कब  तक  बसूल  करेये  ?

 Some  hon.  Members  rose—

 Mr  Speaker:  I  want  guidance  from
 the  House  now  Do  you  want  me  to
 ive  another  half-an-hour  to  this
 Question  or  go  to  the  next  Question’
 Ido  not  want  to  call  only  one
 Member  If  I  call  one  Member,  I
 have  to  call  others  also  It  is  not  a
 question  of  calling  only  one  Member
 If  you  want,  you  can  have  another
 half  an  hour  on  this  Question

 Shri  Rajaram:  Nobody  has  been
 called  from  my  Party

 Mr.  Speaker.  There  is  no  party
 basis  during  the  Question  Hour

 Shri  Kanwar  Lai  Gupta:  You  may
 allow  another  five  mmutes  on  this

 Mr,  Speaker:  You  come  to  the
 Chair  and  let  me  see  how  you  can
 fimsh  in  five  mmutes  You  want  to
 put  a  question  I  know  that  Shr
 Umanath,  thu  is  the  last  supplement-
 ary  (Interruption)

 aft  प्रेम  खम्द  वर्मा  :  मेरा  प्याइट  भ्राफ
 झाढंर  है  ।  जनाव  आप  खड़े  हैं  तो साथ  साथ
 वह  भी  खडे  हैं  यह  ठीक  नहीं  है  ।

 Mir.  Speaker:  I  agree  yith  you

 Shri  Bal  Haj  Madhok:  Sir,  you  are
 an  the  Chair  and  it  oe  for  you  to  direct
 and  control  the  proceedings  of  the
 House  May  we  know  from  you  whe-
 ther  it  is  not  in  your  power  to  fix
 some  trme  for  each  Question?  We
 come  prepared  with  questions  One
 Question  takes  away  all  the  time  That
 is  not  proper  Tt  is  not  for  the  House
 to  decide  but  it  is  for  you  to  decide

 Mir.  Speaker:  I  wish  the  leaders  of
 the  parties  also  have  some  control
 over  thelr  party  Members  If
 wo,  they  will  be  helping  the  Chair
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 Sbri  Ba]  Raj  Madhok:  We  _श00डकण
 rate  with  you,  you  may  fix  some  time
 for  each  Question

 Shri  Ranga:  When  some  Member
 sald  that  nobody  had  been  called  from
 his  Party,  you  were  kind  enough  to
 say  that  there  is  no  party  basis  during
 the  Question  Hour  Now,  when  it
 sUlts  the  Speaker,  he  turns  round  and
 asks  the  leaders  of  the  parties  to
 control  their  Members

 Mr,  Speaker,  Shr:  Kanwar  Lal
 Gupta  has  been  getting  up  and  his
 leader  us  sitting  by  his  side  He
 could  have  advised  him  not  to  get
 up  when  so  much  time  has  been  spent
 on  this  one  Question  I  agree  with
 Shr:  Madhok  that  it  rs  absolutely  ne-~
 céSsary  to  fix  tome  time  for  each  Ques-
 tion  At  least  afer  ten  mimutes,  we
 should  go  to  the  next  Question

 Shri  Surendranath  Dwivedy’  It  os
 for  you  to  fix  the  time  I€  is  at  your
 discretion  (Interruption)

 Mr.  Speaker  I  wil]  do  rt  now

 Shri  Umanath.  I  would  lke  to
 know  whether  the  Finance  Ministry
 have  gent  instructions  or  propoie  to
 send  insiructions—I  have  put  both  the
 things,  whether  they  have  sent  ins-
 {ructions  or  propose  to  send  instruc-
 tions—io  their  departments  that  m-
 coMe-tax  retilrns  upto  Rs  i0,000  may
 be  straightway  accepted  without  scru-
 tiny,  ang  if  50,  I  would  like  to  know



 hor

 be  punished  very  severely  That  is
 the  law  I  am  trymg  to  conader

 Irrigation  facilities  during  Fourth
 Five  Year  Pian

 +
 962  Shri  Ram  Kishan  Gupta:

 Shri  Sidheshwar  Prasad.

 Will  the  Minster  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  an  outline  of  the  irri-
 gation  facilities  for  the  Fourth  Five
 Year  Plan  has  been  finalised,  and

 (9)  if  so  she  broad  details  thereof?

 The  Mimster  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Not  yet
 Sir

 (b)  Does  not  arise
 Shr;  Ram  Kishan  Gupta  May  I!

 know  what  will  be  the  total  allocation
 and  the  time  by  which  है  will  be  com
 pleted?

 Dr,  K  L  Rao  I  submit  that  the
 Fourth  Plan  has  not  yet  been  finalis-
 ed  in  respect  of  irrigation  Tenta-
 tively  7  is  put  up  as  Rs  825  crores
 and  it  will  enable  73  million  acres
 to  be  brought  under  :rrigation

 Shri  Ram  Kishan  Gupta  May  I
 know  whether  the  Beas  Project  will
 be  completed  durmg  the  Fourth  Five-
 Year  शिक्षा?

 Dr.  K.  L.  Rao.  The  Beas  Project  I
 am  afraid,  will  take  upto  972—one  or
 two  years  later  than  the  Fourth
 Plan

 aft  सिंडेदबर  प्रसाद  :  4  यह  जानना

 चाहता  हूं  कि  इस  देश  के  कुछ  ऐसे  हिस्से  हैं
 जहां  झक्सर  सूखा  पड  जाता  है  जौर  पानी  को
 कमी  रहती  है,  क्या  भौथी  पत्र  वर्षीय  योजना
 मैं  ऐसे  क्षेत्रो  को  कोई  विशेष  सुविधा  देने  का
 ह... ह  किया  जायगा  जिसमें  वहा  भ्रकाल  की
 स्थिति  न  शाने  पाये  ?

 Dr.  EK.  L.  Rao:  It  is  true  that  some
 drought-affected  areas,  specially  those
 ‘which  have  been  affected  by  the  last
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 two  bad  seasons,  ie,  South  Euhar
 and  Eastern  U  P  ,  must  receive  more
 attention  that  what  ¢hey  have  re-
 ceived  i  the  past  I  hope,  this  will
 be  ¢aken  up  and  finalised  in  the
 Fourth  Plan

 Shri  Mohamed  Imam.  So  far  as  irri
 gation  facilities  are  concerned,  th
 State  of  Mysore  hag  only  about  7  per
 cent  ag  compared  to  24  per  cent  to
 30  per  cent  in  the  neighbourmg
 States  This  is  not  because  there  are
 No  irrigation  facilities,  but  there  are  a
 number  of  rivers  which  have  not
 been  harnessed  May  I  know  whether
 they  will  take  into  consideration  the
 needs  of  the  State  of  Mysore  and  re-
 solve  the  disputes  existing  between
 Mysore  and  Madras,  and  Mysore  and
 Andhia  Pradesh,  and  till  these  dis-
 putes  ate  resolved,  will  not  take  fur-
 ther  steps  or  fina]  conclusions?

 D-  हू,  L.  Rao  A  very  large  num-
 ber  of  projects  have  been  sanctioned
 for  Mysore  It  ws  true  that  the  per
 centage  of  irrigation  is  rather  low  in
 the  case  of  Mysore  and  Maharashtra
 It  As  expected  that,  with  the  comple-
 tion  of  the  projects  that  have  been
 sanctioned,  the  percentage  of  irriga-
 tion  will  mcrease  I  must  also  say
 that  the  disputes  between  Mysore  and
 the  neighbouring  States  have  not
 affected  the  progress  of  works

 Shri  Mohamed  Imam:  I  want  to  ask
 one  more  question

 Mr,  Speaker:  No,  no  Mr  Supakar

 Shri  Sradhakar  Supakar:  The  Draft
 Fourth  Plan  provided  for  am  outlay  of
 Rs  965  crores  Now  the  hon  Minu-
 ter  has  said  that  it  will  be  Rs  825

 I  fing  from  the  Demandg  for

 750  crores  will  be  spent?
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 Dr.  हू,  L  Rao:  The  amount  of  Rs
 825  crores  specified  is  for  iriigation
 projects  The  amount  spent  is  not  Rs
 58  crores,  during  1966-67,  we  spent
 Rs  34  crores,  and  durng  this  year
 we  hope  to  spend  abouwt  Rs  35
 crores

 Shri  N.  Shivappa:  With  regard  to
 these  projects,  the  project  papers  are
 sometimes  referred  by  the  Central
 Government  to  some  other  State  Gov-
 ermments  The  result  ३8  that  during
 these  two  decades,  certain  irrigation
 projects,  particularly  major  projects
 pertaining  to  certam  States  have  been
 delayed  With  regard  to  the  Hema-
 vati  project,  however,  no  such  refer-
 ences  have  been  made,  but  it  has  been
 given  technical  sanction  and  clear-
 ance  May  I  know  why  this  partiality
 is  being  shown  in  respect  of  certain
 projects?  Is  :t  not  a  fact  that  this  is
 causing  a  great  delay  in  the  taking  up
 of  project  work  on  several  projects?

 Dr.  हू.  L,  Rao.  I  do  not  know  of
 any  particulo:  case,  :f  the  hon  Mem-
 ber  has  any  specific  case  m  mind  and
 he  writes  to  me,  I  shall  look  mto  that

 Shri  P  Venkatasubbiah:  In  the
 Fourth  Plan  so  far  as  irrigation  pro-
 jects  are  concerned  may  I]  know  whe-
 ther  Government  are  going  to  give
 due  consideration  to  such  of  the  ma-
 jor  irrigation  projects  as  could  not  be
 complete?  in  time  and  whether  they
 will  be  given  sufficient  financial
 asgiitance  to  expedite  the  ex
 of  the  wotks  so  that  the  amount  that
 has  been  locked  up  may  not  remain
 unutilised?

 Dr.  K.  L  Rao  That  u  the  main  ob-
 ject  of  the  Fourth  Plan  irrigation
 schemes,  namely  to  complete  as  many
 ag  possible  of  the  major  and  medium
 irrigation  schemes  undertaken  already
 and  which  can  be  completed  m  the
 Fourth  Plan

 Shri  Swell:  May  I  know  whether
 the  hon  Minister  is  aware  that  there
 are  areas  in  the  country  like  Assam
 which  have  mighty  rivers  running
 across  them  and  which  can  double  or
 treble  the  food  production  if  irriga-
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 tion  facihties  are  given  to  them  par-
 ticularly  during  the  dry  months,  by
 using  the  waters  of  their  rivers?  May
 I  know  whether  any  proposal  hag  been
 ™made  by  the  State  Government  of
 Assam  and  whether  Goverrment  of
 India  are  actively  considering  the
 @iving  of  irmgation  facilities  to  Assam
 during  the  dry  months  so  ag  to  m-
 crease  the  food  production  in  that
 State?

 Dr.  K.  L,  Rao:  Assam  is  one  of
 those  parts  of  the  country  where
 there  is  plenty  of  rain-fall,  it  has
 More  than  75  inches  rain-fall  As  the
 hon  Member  has  observed,  after  the
 Monsoon  months  for  ¢he  second  crop
 there  will  be  no  water,  that  78  quite
 true  One  irrigation  project  has  been
 sanctioned  and  that  1s  nearly  com-
 Plete  namely  the  Jamuna  project
 Scheme  in  Assam  We  have  not  re-
 cetved  any  other  projects  from  Assam,
 and  if  the  Assam  Government  sends
 any  project  it  will  receive  attention

 श्री  झल  सिह  :  क्‍या  मत्ती  महोदय
 बतलायेंगे  कि  राम-गगा  डैम  पिछले  ८  वर्षों  से
 बन  रहा  है  शौर  चौथे  प्लान  में  भी  उम्मीद
 नहीं  है  कि  बन  कर  तैयार  हो  जायगा  t  इस
 प्रोजेक्ट  से  श्रागरा  शौर  मथुरा  जिलो  में  सिंचाई
 की  व्यवस्था  होनी  है,  मैं  जानना  चाहता  हू  कि
 यह  कब  तक  बन  कर  तैयार  हो  जायगा  तथा
 वहा  पर  सिंचाई  की  व्यवस्था  के  सिये  शौर
 क्या  इन्तज़ाम  किया  जा  रहा  है  ?

 Dr  K.  L,  Rao  It  is  true  that  the
 Ramganga  project  will  do  immense
 benefit  to  Agra  from  which  the  hon.
 Member  comes  Due  to  some  dffi-
 Culties,  at.  has  not  been  possible  to
 Make  much  progress,  but  2  75  expected
 that  in  the  Fourth  Plan  this  will  be
 Substantially  completed  and  the  bene-
 fits  will  begin  to  flow  from  the  begin-
 ning  of  the  next  Plan

 Shri  P.  Gopalan:  According  to  the
 Official  figures,  out  of  a  total  irriga-
 tion  potential  of  8  milhon  acres  in
 ‘1965-66  only  I36  million  acres  have
 been  utilised  I  would  like  to  know
 from  the  hon  Minister  whether  Gov-
 ernment  have  gone  into  the  reasons
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 for  the  non-utilisation  of  the  full
 capacity,  Furthermore,  I  would  Lke
 to  know  whether  Government  are
 aware  of  the  substantial  time-lag  bet-
 ween  the  construction  of  the  project
 and  the  construction  of  the  feeder
 canal,  and  if  so,  whether  Government
 have  any  proposal  to  put  a  stop  to
 this  and  to  utilise  the  full  capacity

 Dr.  EK.  L.  Kao:  It  is  true  there  is  a
 certain  amount  of  lag  between  poten-
 tial  and  utiuhsation.  There  are  vari-
 ous  reasons  for  it,  But  I  must  also
 submit  that  the  utilisation  in  the
 country  is  very  good,  about  86  per
 cent,  though  I  concede,  as  the  hon.
 Member  has  quoted,  that  against  a
 potential  7  mullion  acres,  we  have
 utilseg  so  far  only  43  million  acres,
 It  is  our  endeavour  to  see  that  all  the
 Potential  is  utilised  as  early  a8
 possible.

 As  for  the  second  part,  it  is  perfect-
 ly  true  that  the  construction  of  the
 canals  must  be  undertaken  at  the
 same  time  as  the  construction  of  the
 dams  and  other  diversion  works.  That.
 is  the  ideal  way  of  doing  things;  ut  is
 also  the  most  economical  way.  Un-
 fortunately,  due  to  our  financial  diffi-
 culties,  sometimes  We  are  not  able  to
 achieve  this.

 Shri  G  Ss.  Reddi:  The  Gandak,  Kou:
 and  Nagarjunasagar  projects  are  near-
 ing  completion  Is  there  any  spetial
 Provision  made  to  see  that  these  pro-
 jects  nearmg  completion  are  finan-
 cially  assisted  this  year?

 Dr.  K,  L.  Rao:  I  submitted  that  the
 object  of  the  Fourth  Plan  Is  to  com-
 Plete  the  projects  in  an  advanced
 stage  of  construction  I  cannot  say
 as  to  how  much  funds  more  than  what
 has  been  provided  will  be  given  this
 year,

 Shri  Ranga:  Is  any  effort  being
 made  to  develop  either  wholly  or
 partly  during  the  Fourth  Plan  the
 multi-purpose  project  of  Vamsadhara
 for  which  the  foundation  stone  was

 =
 twice  but  has  not  been  developed

 yer
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 Dr.  K,  L.  Bao:  It  38  true  that  Vam-
 sadhara  i5  one  of  the  projects  which
 have  been  investigated  for  30—40
 years.  It  8  8  very  good  project  and
 should  have  been  taken  up.  But  on
 account  of  financial  stringency,  the
 Andhra  Pradesh  Government  have  not
 been  able  to  do  it.  I  hope  during  the
 Fourth  Plan  period  at  least  a  begin-
 ning  will  be  made  and  some  part  of
 it  done.

 शी  चन्दहिका  प्रसाद  :  भ्रध्यक्ष  महोदय,
 घाघरा-गगा  प्रोजेक्ट  की  दोहरी  कंनाल  से

 भाजमगढ़  भौर  बलिया  के  कुछ  हिल्सो  को

 सिंचाई  होती  है,  लेकिन  फिर  भी  भाजमगढ़
 का  आाधा  ह्स्सा  भोर  बलिया  का  कुछ  हिस्सा
 छूट  जाता  है  ।  इस  छूटे  हुए  हिस्से  को  सीचने

 के  लिये  क्या  कोई  दोहरी-कनाल  से  मिलाने  की

 योजना  चौथी-योजना  में  है?
 Dr.  हू,  L.  Rao:  I  take  it  that  the

 hon.  Member  is  asking  whether  the
 Ganga-Ghaghra  project  is  being  used
 for  irrigating  areas  of  Azamgarh  ae

 Shri  Sheo  Narain:  May  2  explain?
 Dr  K.  L,  Rao:  I  submit  that  for  this

 year  between  these  two  rivers,  Ganga
 and  Ghaghra,  we  are  now  engaged  in
 taking  up  a  very  interesting  and  very
 useful  project  called  Sarju  project;
 when  constructed,  it  will  give  ample
 water  there

 Some  hon,  Members  rose—
 Mr.  Speaker:  May  I  request  al]  to

 sit  down?  This  afternoon  Wwe  are
 taking  up  the  Demands  of  the  Irriga-
 tion  and  Power  Mimstry.  If  every
 State  were  to  ask  ‘what  happened  to
 my  Project”’,  can  that  be  answered
 during  question  hour?  Therefore,
 these  things  may  be  brought  out  dur-
 ing  the  discussion  later  in  the  day
 Former  Chairman,  Central  Board  of

 Direct  Taxes
 +

 #963.  Shri  Madhu  Limaye:
 Shri  s.  M.  Banerjee:
 Dr.  Ram  Manohar  Lobia:
 Shri  George  Fernandes:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
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 Unstarred  Question  No  573  on  the
 lith  November,  966  and  state

 (a)  whether  further  investigation
 had  been  made  m  the  matter  of  fixing
 the  responsibility  of  the  Assistant
 Inspecting  Commissioner  of  Income
 Tax  (Shri  J  P  Singh)  who  was
 transferred  to  Madras  and  Shn  Wagh,
 the  then  incumbent  of  this  post,
 when  the  order  allowing  the  huge
 speculated  loss  was  actually  passed  in
 the  Kilachand  Deo  Chand  case,

 (b)  whether  the  saig  officer,  Shri
 J  P  Singh  whose  term  was  to  expire
 on  the  2ist  January  1967,  has  since
 been  given  a  further  extension,  and

 {c)  if  so,  for  how  long?

 The  Minster  of  State  in  the  Minis-
 try  of  Finance  (Shri  K  C  Pant).  (a)
 As  there  was  no  evidence  that  the
 assessment  order  had  been  passed  on
 the  advice  of  the  Inspecting  Assistant
 Commussioner  the  question  of  making
 further  investigation  did  not  arise

 tb)  The  term  of  Shri  J  P  Singh
 which  expired  on  2ist  January,  1967,
 was  extended  upto  28th  February,
 3९67  Thereafter  Shr  J  P  Singh  re-
 tired  from  Government  Service

 (c)  One  month  and  ten  days

 वी  ्न्णु  लिसये  :  भ्रध्यक्ष  महोदय,
 इन्कमर्टक्स एक्ट  मैं  लिखा हुआ  है  कि--

 “Income  tax  officers  shall  be
 subordinate  to  the  Inspecting
 Asstt  Commussioner”

 झागे  यह  कहा  है  कि---

 ‘Every  income  tax  officer  em-
 ployed  m  the  execution  of  this
 Act  shall  observe  and  follow  such
 instructions  as  are  given  by  the
 Inspecting  Asstt  Commissioner
 within  whose  jurisdiction  he  per-
 forms  hig  functions”
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 इसका  मतलब  साफे  है  कि  ये  जे  ०  पी०  सिह
 साहथ  उस  समय  इन्स्पैक्टिंग  कमिश्नर  we
 इस्कसटेक्स  थे  झोर  जिस  इन्कमटैक्स  भाफिसर  से
 साढ़े  छप्पत  साख  रुपये  का  घाटा  कबूल  किया
 जिससे  कि  इस्कमटैक्स  सरकार  को  नहीं
 मिला,  उस  के  यह  बड़े  भ्रधिकारी  थे  ।  तो  मैं
 मती  महोदय  से  जानना  चाहता  हु  कि  क्‍या
 साढ़े  56  लाख  जैसी  बडो  रकम  माफ  करने
 का  भ्रधिकार  इनकमसटैक्स  झफसर  का  होता  है
 झौर  उसके  बारे  ia  उनके  जो  सुपीरियर
 आफिसर  होते  हैं,  प्रसिस्टेट  इस्पैक्टिग  कमिश्तर
 झाफ  इनकमटैक्स,  उनकी  कोई  जिम्मेदारी
 नही  होती  है  ?  हस  इन्कमटैक्‍्स  भाफिसर  को
 जो  माफ  किया  गया  तो  क्या  इसलिए  माफ
 किया  गया  कि  उन्होने  प्रपने  बचाव  के  बयान
 में  उन  सभी  बडे  फसरों  के  नाम  लिये  थे  ।
 जें०  पी०  सिह  से  लेकर  ऊपर  तक  के  शौर
 क्या  इसलिए  इस  मामले  को  दवा  दिया
 गया  ?

 की  कृष्ण  द |; ल  पन्‍त  :  ग्रसैसमंट करने  का
 भ्रधिकार  इन्कमरटैक्स  झआफिसर  को  होता  है  |
 झगर  इन्कमटैक्स  आफिसर  द्वारा  जा  असैस-
 मेन्ट  किया  जाय  वह  उसमें  इस्पैक्टिंग  भसिस्टैंट
 कमिश्नर  की  सम्मति  से  हो  तो  फिर  उसमें
 इस्पैक्टिंग  झसिस्टैट  कमिश्तर  की  जिम्मेदारी
 होती  है  बरना  साधारणतया  प्रसेसमैंट  होने
 के  बाद  जो  इस्पैक्शन  होता  है  उस  स्टेज  पर

 इंस्पैक्टिंग  भसिस्टैट  कमिश्नर  इस्पैक्शन  करता
 है  |  इस  केस  में  इन्कमटैड्स  आफिसर  की
 जब  जाच  इस्पैक्टिग  भ्रसिस्टैट  कमिश्तर  के
 की  तो  उसने  खुद  उस  को  पकड़ा  भौर  वह
 कदम  उठाया

 श्री  मु  लिमये :  मत्री  महोदय  इस

 तरह  से  यह  गलत  बयानी  न  करें  7  श्री  Te
 पो०  पिह  साहब  जब  यह  भार  जारी  किया
 गया  तब  तो  वह  माप  चले  गये  थे,  वाघ
 साहब  उस  समय  उस  पोस्ट  पर  तैनात  थे  तो

 मैं  जानता  चाहता द्  कि  किस ने  चोरी को
 पकड़ा  ?  श्री  eo  to  far  साहब  ते  पकड़ा
 यो  वाघ  साहब ने  पकड़ा  ?
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 की कुष्ण चला पन्त :  प्रापने  मुझ  से
 सामान्य  सवाल  पूछा  उस  का  मैंने  सामान्‍य
 उत्तर  दे  दिया  भ्रब  सीधा  स्पस्फिक  सवाल
 किया  हूँ  तो  मैं.  बतलाता  हु  कि  उस  बबत
 io  पी०  पिह  साहब  का  तबादला  हो  गया
 था  मद्रास  का  नही  बल्कि  कलकते  का  शौर
 यह  वाघ  साहब  इस्पेक्टिग  झसिस्टैट  कमिशनर
 ये  उन्होंने  उप  को  पकड़ा  |

 शी  नभ  लिभपे  :  यह  बात  साफ  हुई।
 मैरी  समझ  मैं  नहीं  प्राता  कि  यह  जे०  पी०
 सिंह  साहब  क्‍या  इस्पैक्शन  कर  रहे  थे  ।
 इस्पैक्टिग  प्रसिस्टेट  कमिश्तर  का  काम
 झसैसमैंट  का  इस्पेक्शन  करना  हैं  1  देखना

 है  कि  इन्कमटेक्स  बकाया  तो  नही  है,  टैक्स
 की  चोरी  तो  नही  हुई  है  7  56  लाख  का  यहे
 चाटा  कबूल  किया  शब  यह  क्‍या  हस्पैकशन
 कर  रहे थे  मेरी  समझ  मैं  कुछ  तही  शझाता ।
 मेरा  दूसरा  प्रश्न  यह  है  कि  श्री  जे०  पी०  सिंह
 जब  बोर्ड  के  चेयरमैन  थे  तब  जो  टैक्स  की  चोरी
 करने  वाले  लोग  हैं  कलकत्ते  म  ट्रिब्यूनल  ग्रादि
 के  सामने,  एपेलेट  प्रधिकारियो  के  सामने
 उनके  लडके  को  बाते  थे  वकील,  पिछले
 फाइनेंस  बिल  पर  बोलते  समय  मेने  उसका
 उल्लेख  किया  था|  मैं  मती  महोदय  से  जानना

 चाहता  हु  कि  क्‍या  इस  बात  की  उन्होंने जाच
 [को  है  कि  जान  बस  कर  करो  की  चोरी  करते  वासे

 लोग  जे  ०  पी०  सिंह  साहब  जब  वे  चेरयरमैन
 थेबोर्ड  झाफ  डाइरेक्ट  टैक्सेज़  के  उन  के  लड़के
 को  वकील  बनाते  थे  जिससे  कि  वह  प्रभावित
 हो  जायें  भौर  प्रधकारी  लोग  उतकी  चोरी
 को  माफ  करें  ?  क्या  इसकी  जाच  त्री
 महोदय  मे  की  है  ?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  May  I  say  that  this  case  I
 have  studieg  now,  but  before  that,
 when  I  was  in  charge  in  963  I  had
 decided  that  he  should  retire  when
 he  had  completed  55,  but  after  that  I
 left,  and  he  gat  the  advantage  of  the
 new  rule  mede  of  extension  from  55
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 to  58,  and  he  remained  here  till  he
 finished  59  m  January  967  and  then
 for  one  month  and  ten  days  it  was
 extended  for  some  arrangement

 Shri  Hem  Barua.  By  whom?

 Shri  Morarji  Desai.  By  the  Govern-
 ment

 शी  मधु  लिभये  :  श्री  टी०  टी०  कृष्णमा-
 चारी  और  शास्त्री  जी  मे  किया  1

 Shri  Morarji  Desai.  This  was  done
 m  January  And  in  this  particular
 ease  Shn  J  छ  Singh  was  not  the
 officer  or  the  Inspecting  Aamsstant
 Officer  when  actually  the  order  was
 passed  Then  he  had  left  Therefore,
 there  was  no  question  of  his  deteet-
 ang  it  then  but  when  an  enquiry  was
 held  against  the  officer  who  had  done
 this  Mr  Mehta  in  that  inquiry  =  it
 was  found  he  said  that  he  had  gener-
 ally  discussed  the  question  of  allow-
 ing  such  matters  or  not  allowing  such
 matters  with  Shn  J  P  Singh  earlier
 Three  four  or  five  months  later  he
 had  passed  this  order  That  is  what
 came  out  in  the  inquiry  which  was
 held  by  Government  against  the
 officer  who  wag  suspended  But  I
 found  that  the  officer  was  super-
 annuated  Therefore,  when  the  pro-
 ceedings  were  completed  no  punish-
 ment  was  given  to  him.  That  was
 Shri  Mehta  In  that  enquiry  it  could
 not  be  proved  there  was  nothing  in
 writing  anywhere  He  himself  deni-
 eq  that  he  was  ever  consulted

 Shri  Surendranath  Dwivedy:  How
 many  suverannuated  officers  are
 there?

 Shri  Morarji  Desal:  None  now,  we
 are  trying  to  see  that  none  will  re-
 main  Shri  Mehta  himself  said  in
 the  enquiry  in  the  cross-examination
 that  he  pad  not  consulted  Shri  J  P
 Singh  on  this  at  all,  he  had  asked
 generally  what  should  be  done  in  such
 matters  and  what  was  to  be  allowed
 ang  what  was  not  to  be  allowed,
 Therefore  there  was  no  question  .
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 यी भचु  लिगये  :  मेरे  दूसरे  हिस्से  का
 जवाब  नहीं  श्राया  1  मैं  ने  उनके  लडकों  के
 बारे  मे  पूछा  था।  Ho  Flo  सिंह  के  बारे  में
 शक  था  लेकिन  साबित  नहीं  हुआ  था  |  मैं
 मानता  हू  लेकिन  उसके  लडके  को  जो  भ्रपेलेट
 अधिकारियों  के  सामने  वकालत  करता  था
 उसको  प्रमोशन  देकर  आपने  चेप्ररमैन,
 बोर्ड  अाफ  हाइरेक्ट  टैक्सेस,  बनाया  और
 बाद  थे  ऐक्‍्सटंशन  दिया  तो  कम  से  कम  उसके
 बारे  में  कार्यवाही  हो  सकती  थी  1:

 Shri  Morarji  Desai:  I  shall  certain-
 ly  find  out,  I  myself  did  not  know

 about  it,  [  shall  certainly  try  to  find
 out

 क्री  मधु  लिमये :  नोटिस  मागियेगा
 पहले  तब  क्‍या  जाच  कीजियेगा  ?

 Shri  Morarji  Desai:  When  I  say,
 I  shall  find  out  I  shall  find  out  I  do
 not  say  that  I  want  nolice  Why
 does  the  hun  Members  not  hear  me
 patien'ly?  When  I  ask  for  notice  I
 ask  for  notice,  and  when  I  do  not  ask
 for  notice,  [  do  not  ask  for  notice  I
 dm  entitled  to  ask  for  notice,  if  I
 want  to  In  this  case  I  am  not  ask-
 ing  for  notice  As  I  said,  we  shall
 certainly  enquire  into  this

 Shri  s  M  Banerjee:  I  would  like
 to  know  whether  it  is  a  fact  that  at
 that  time  when  M:  J  P  Singh  was
 chairman  of  the  cential  board  of
 revenue,  Re  3i  lakhs  of  tax  duc  from
 Mr  Ram  Ratan  Gupta  was  remitted
 and  he  gut  it  signed  by  one  of  the
 Ministers  who  is  fortunately  or
 unfortunately  the  Governor  today
 in  UP?  It  «  a  fact  that
 duiing  his  time  M:  Chirannt  Lal
 Goenka’s  cease  also  dealt  with  by
 him  and  he  showed  enough  latitude  to
 these  persons

 Shri  D.  C,  Sharma:  On  a  point  of
 order  The  hon  Member  said  that
 the  gentleman  in  whose  name  some
 oder  was  given  is  now  the  Govern-
 or  somewhere  It  should  be  seen
 that  that  man  does  not  remain  Gover-
 Ror  if  it  ig  proved  to  be  true,
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 Sbri  8.  M.  Banerjee:  |  can  name
 the  Minister.  My  question  is  whe-
 ther  it  is  q  fact  that  al]  these  things,
 showing  leniency  and  favouritism
 and  all  the  other  things  to  Mr.  Ram
 Rattan  Gupta,  Mr.  Goenka  end  others
 were  done  in  his  time,  when  his  son
 represented  all  these  people  before  a
 tribunal  in  Calcutta  Would  the  hon.
 Minister  in  ali  fairness  institute  an
 enquiry  into  these  matters  and  instl-
 tute  investigation  against  this  officer
 to  find  out  how  he  has  swindled  Gov-
 ernment  money

 Shri  K.  C  Pant:  The  hon  Finance
 Minister  bas  alrendy  said  that  be  would
 equire  into  it

 Shri  5,  M  Banerjee:  I  want  an  शान
 quiry,  we  have  not  got  his  answer
 about  that

 Mr.  Speaker:  He  has  replied,  he  is
 foiling  to  enquire

 Shri  D,  C.  Sharma:  Why  has  the
 nume  been  mentioned?

 Shri  5  M  Banerjee:  I  can  mention
 the  name—Shri  Gopala  Reddi  He
 was  the  Mmuiste:  then

 Shri  D.  C  Sharma:  He  has  mention-
 ed  the  name,

 aft  प्रभु  लिभये  :  यह  सब  रंलेवेट  है
 यह  सब  उस  झफसर  के  कारनामो  के  बारे  मे

 है

 डा०  रास  मनोहर  लोहिया  :  प्रध्यक्
 महोदय,  झभी  वित्त  मन्नी जी  न ेएक  उत्तर  दिया
 जिसके  लिए  कि  मैं  उन्हे  धन्यवाद  देता हूं  कि जब
 वह  पहले  वित्त  मत्री  थे  तब  उन्होंने  फैसला

 किया  था  कि  उस  झ्रफसर  को  आगे  नहीं  रहने
 देंगे  *

 ao  Mo  anal:  बहुत  ऐय्याश  है  |

 Bro  राम  मनोहर  लोहिया  :  झब  में
 कारण  नहीं पूछ  रहा हू  वित्त  मंत्री  जी  से  लेकिन
 ह  बिलकुल  साफ  बात  है  कि  वित्त  मंत्री  जी

 इस  की  सले  पर  भ्ा  चुके  थे  कि  म्ह  क्सर  गहां
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 रहने  के  लायक  नहीं  है  ।  इसलिये  ग्राप  उसको
 भाने  नही  रखेंगे  ।  मेरा  केबल  इतना  सवाल
 है  कि  झगर  वित्त  मश्नी  जी  बीच  मे  न  हटे  होते,
 लगातार  चित्त  भत्ती  बने  रहते,  तो  क्‍या  यह
 झफसर  उस  के  बाद  से  यहा  नहीं  रह  पाता
 शौर  हट  गया  होता  ?

 ‘Shri  Morarji  Desai;  |  have  said  that
 already  he  would  not  have  continued
 I  want  to  say  another  thing  because
 we  must  be  correct  about  the  facts
 When  the  Minister's  approval  to
 write  off  in  the  case  of  Mr  Gupta  was
 given  Mr  J  P  Singh  was  not  con-
 cerned,  he  was  not  m  the  Board  at
 that  time

 Shri  8.  M  Banerjee:  Who  was  the
 Minister  at  that  time?

 Mr,  Speaker:  Whoever  it  05  it  5
 Sepaiate  question

 Shri  D.  C.  Sharma:  He  should  not
 bring  in  the  name  of  the  Governot,
 I  do  not  lke  that

 aft  art  करनेन्डीश  :  21  जनवरी के
 बाव  एक  महीता  दस  दिन  के  लिये  जे०  tte
 सिह  को  एक्सटेशन  दिया  गया  ।  मैं  जानना
 चाहता  हु  कि  क्‍या  कारण  बतलाया  गया
 एक्सटेणन  देने  का  मौर  क्तिने  समय  के  लिये  बह
 एक्सटेशन  दिया  गया  थार  एक  महीना  दस
 दिन  कै  बाद  ag  क्यो  ग्क्खा  गया  ?

 aft  सोरारजी  देसाई  :  एक  महीता  दस
 दिन  का  एक्सटेशन  किसी  काम  के  ऐडजस्टमैंट
 के  लिये  दिया  गया  था  |  पहले  तीन  साल  का
 एक्सटेंशन  नहीं  था  |  पहले  55  साल  की
 बेसन  की  मर्यादा  थी  |  उसको  58  सास  तक
 शढ़ाया  गया  tr  मगर  उसने  हमने  एक  नियम
 रकखा  था  कि  झगर  55  साल  पर  किसी  को
 रिटायर  करता  चाहे  तो  हम  कारण  दिये  बगेर

 ऐसा  कर  सकते  हैं।  इस  हिसाब  से  वह  रिटायर
 हो  बाते  ।

 Bte  राम  मतोहर  लोहिण  7  क्‍यों
 श्रीचित्य  बतला  रहे  हो  ?  खुद  कह  रहे  हो
 कि  बहु  हट  जाते  1
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 dMikki  Hydro  Elociric  Project
 +

 re  Shri  Umanath:
 Shri  A,  K  Gopalan:
 Bhri  P.  Gopalan:
 Shri  Vasudevan  Nair:
 Shri  E  K  Nayanar:
 Shri  K  M.  Abrzham:
 Shrima‘i  Suseela  Gopalan:
 Shri  Viswanafha  Menon:
 Shri  P.  C,  Adbchan:

 Will  the  Minister  of  Irrigation  and
 Power  he  pleated  to  state

 (a)  whether  it  nw  a  fact  that  the
 agieoment  with  Canada  जा  Idikki
 Hvdro  Electric  Project  has  not  yet
 becn  signed,

 (b)  7  so  the  reasons  for  the  delay,
 and

 (९)  whethe:  it  Is  a  fact  that  Gov-
 ernment  hag  promised  the  Kerala
 MPs  in  April  that  agreement  would
 h>  signed  within  two  months?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes,  Sir

 (b)  and  (c)  The  final:sation  of  the
 agreement  has  taken  more  time  than
 anticipated  The  agrecment  is  under
 negotiation  with  the  Canadian  autho-
 tities  and  it  3५  hoped  that  the  matter
 will  be  finalised  soon

 Shri  Umanath:  This  project  is  the
 second  largest  single  project  in  this
 country  Concerning  the  delay  im
 the  finalisation  of  the  agreement,  the
 Mothrubhum:  says  that  in  Octooer,
 966  the  Prime  Minister,  Mrs  Gandhi
 ams  'o  have  written  a  letter  to  the
 Minister  of  Irrigation  and  Power  then
 in  which  she  deals  with  the  delay
 about  reaching  an  agreement  Inter
 ala  in  that  letter  she  says  that  “mter-
 mamsterial  differences  seem  to  be
 holding  up  the  decision,  I  understand
 that  between  your  Mimstry  on  the
 one  hand  and  the  Planning  Commus-
 sion  and  the  Finance  Ministry  on  the
 othe:  there  are  differences  regarding
 the  phasing  of  the  project;  these  are
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 also  differences  between  your  Ministry
 and  the  Industry  Ministry  regarding
 the  import  of  some  generators  as
 against  placing  orders  in  the  country
 with  the  Heavy  Electricals”,  Bhopal.
 She  goes  on  te  add  that  it  was  import-
 ant  that  these  differences  are  resolved
 quickly.  From  this  letter  it  is  clear
 that  the  delay  is  due  to  inter-minis-
 terial  differences,  Is  it  a  fact  that
 these  differences  were  there  and  they
 were  responsible  for  the  delay?  If  so,
 have  these  differences  been  resolved?
 What  is  the  final  position?

 Oral  Answers

 Dr.  हैं,  L.  Rao:  It  is  true  that  we
 have  got  to  conmder  indigenous  manu-
 facture  and  how  far  they  could  be
 used  in  this  big  project.  Therefore,
 differing  views  were  held  and  so  there
 were  discussions  In  connection  with
 this,  certain  negotiations  were  neces-
 sary  with  the  Canadian  authorities.
 That  is  where  the  mater  now  rests.

 Shri  Dmanath:  May  I  know
 whether  after  the  recent  visit  of  the
 Canadian  representatives  or  engineers,
 it  was  decided  by  the  Government
 that  two  generators  might  be  import-
 ed  from  Canada  and  one,  manufactur-
 ed  here  itself?  Is  it  a  fact  that  the
 Canadian  representatives  had  turned
 that  down  and  said:  “either  you  im-
 port  all  the  three  from  Canada  or  you
 manufacture  all  the  three  here  itself?
 If  so,  what  does  the  Government  pro-
 Pose  to  do?  This  is  a  crucial  deci-
 sion  pending  for  the  last  so  many
 years.

 Dr.  K  WL.  Rao:  Actually  there  are
 six  generators  It  was  our  intention
 to  manufacture  as  many  as  possible
 locally.  There  has  been  a  certain
 amount  of  discussion  as  to  what  extent
 we  should  go  in  the  matter  of  supply
 from  indigenous  sources  I  am  afraid
 T  cannot  say  anything  further  than
 that  at  the  present  stage.  because  the
 negotiations  are  with  the  Canadian
 authorities.  whether  they  can  supply
 what  we  want.

 Shri  Umanath:  Sir,  a  specific  ques-
 tion  was  put  to  him:  whether  the
 differences  were  resolved.  Jf  they

 JULY  cy  L087  Oral  Angwere  9836

 have  not  been  resolved,  let  the  Minis-
 ter  say  it  is  not  resolved,  because  I
 have  quoted  from  the  Prime  Mintst-
 er’s  letter.  He  admits  that  such  a2

 Dr.  K.  L,  Rao:  It  is  obvious  that  if
 they  had  been  resolved,  then,
 would  have  got  a  straight  answer
 the  question.  All  that  I  can  say
 that  the  matter  is  of  such  importance

 taken  up  the  question  of  negotiations
 in  this  regard.

 Shri  Umanath:  Sir,  on  @  point  of
 order  I  am  not  asking  about  the
 negotiations  with  Canada.  I  was
 asking  whether  the  inter-minlsterial
 differences  we  have  been  resolved,  He
 has  not  answered  that  point

 Mr.  Speaker:  He  has  answered  =  it
 very  clearly  He  said  he  would  have
 Riven  a  straight  answer  if  they  had
 been  resolved.  (Interruption).  Please
 बा  down  I  have  understood  it  very
 clearly  He  has  said  very  clearly  that
 if  these  differences  of  opinion  had
 been  resolved  he  would  have  given  a
 straight  answer  Therefore,  it  is  mot
 resolved  Mr  P  Gopalan

 Shri  P,  Gopalan:  May  I  know  whe-
 ther  the  Ministry  of  Irrigation  and
 Power  has  proposed  the  constitution
 of  a  Control  Board  for  the  Idikki
 project  and,  if  so,  what  are  the  func-
 tions  and  scope  of  this  Control  Board?
 Furthermore,

 would  withdraw  the  financial  assist-
 ance  which  has  been  promised  to  the
 setting  up  of  this  project.



 than  Rs.  20  crores  to  Rs,  25  crores.
 There  are  quite  a  large  number  of
 Control  Boards  im  this  country,  and
 therefore,  it  wm  accordance  with
 that  policy  that  it  was  proposed  to
 have  a  Control  Board  for  the  Idikk
 project,  because  its  cout  is  something
 of  the  order  of  Rs  68  crores,  So,
 naturally,  We  are  enxious  to  have  the
 Control  Board  for  thiy  project

 The  Previous  Kerala  Government,
 during  President's  rule,  objected  to
 this  and  they  said  that  *  was  not
 necessary,  but  the  present  government
 te  having  the  matter  examined,  they
 have  not  said  anything  on  the  sub-
 Jeet,  they  are  still  saying  they  are
 considering  the  matter

 With  regard  to  the  question  about
 threat  to  stop  financial  assistance,
 well,  it  u  a  matter  of  one's  attitude,
 I  may  say  that  there  w  no  such  thing
 which  has  arisen  in  this  matter.

 Shri  FP.  Gopalan:  Sir  I  want  your
 protection

 Mr.  Speaker:  Shr,  Vasudevan  Nair.
 Shri  Vasudevan  Nair:  You  were

 land  enough  to  mterpret  the  Muinist-
 er's  answer  and  say  that  he  gave  a
 very  clear  answer  But  I  would  bke
 you  or  the  Mmister  to  tell  us  what  2s
 the  present  decision,  what  is  the  pre-
 pent  position—whether  the  differences
 have  been  resolved  or  not.  (Inter-
 ruption)

 Mr.  Speaker:  Please  put  your  ques-

 Shri  Umanath:  What  about  the
 first  part  of  his  question?  You  hava
 said  defimtely  that  it  as  resolved.
 Tt  ws  resolved,  what  2s  the  decision?

 Dr.  EK,  L.  Rao:  I  was  only  trying  to

 true  at  one  stage  we  thought  it  will
 be  finshed  in  2  months,  but  it  has
 taken  more  time.  I  only  hope  that  the
 action  will  be  taken  early.

 Mr,  Speaker:  It  u  clear  that  he  uw
 categorically

 the  major  cause  of  delay  You  sald
 that  he  has  answered  that  it  is  re-
 solved  My  understanding  was  differ-
 ent,  but  I  abided  by  what  you  said.
 So,  if  it  us  resolved,  what  is  the  deci-
 mon  of  the  Government?  We  are  not
 asking  about  negotiations  with
 Canada,  but  about  inter-ministerial
 conflict  Let  him  say  whether  it  is
 resolved  or  not
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 that  he  wants  notice.  He  cannot  take
 up  the  position  of  not  answering  the
 question

 Br,  5,  L,  Rao:  I  have  already  sub-
 mitted  that  if  the  difference  is  re-
 sdlved,  then  I  would  have  given  a
 straight  answer  More  than  that  what
 am  I  to  say?

 Mr,  Speaker:  You  understood  him
 wrongly  I  iepeated  that  if  the  dif-
 ferences  weie  resolved,  he  woulg  have
 given  a  categorica]  answer

 शनी  मोलह  प्रसाद  :  मत्री  महोदय  ने
 सलतबयाना  को  है  1  पहले  उन्होने  कहा
 कि  मतभेद  दूर  हो  गये  हैं,  लेकिन  झन  बह
 कहते  हैं  कि  मतभेद  हैं

 Mr.  Speaker:  The  Kerala  members
 are  careful  and  they  can  take  care  of
 themselves  I  do  not  think  you  need
 to  come  to  their  assistance  from  a  far
 off  place

 Shei  BE.  HK.  Nayanar:  Our  Irrigation
 und  Power  Ministe:  i»  m  a  very  diffi-
 culé  position  He  knows  Kerala  5s
 facing  shortage  of  power  If  the
 Iditkki  project  is  not  commissioned  by
 970  industisos  will  be  clo.ed  there

 Mr.  Speaker  Ife  nced  not  explain
 all  this

 Shri  E.  K,  Nayanar:  That  shows  the
 importance  of  the  Idikki  projyect  A
 recent  survey  of  the  powe:  demand  in
 Kerala  shows  that  at  the  end  of  the
 third  plan  period,  the  demand  was
 estimated  at  3,685,000.  KW  Against  thi,
 the  total  installed  capacity  was  only
 2,46,000  KW  About  the  Control
 Board,  the  Law  Ministry  x  objecting
 to  the  suggestion  of  the  Iriigation  and
 Power  Ministry  At  the  same  time,
 the  opimion  of  Kerala  and  Canadian
 engineers  i5  that  the  purchase  of  the
 three  units  from  Canada  seems  to  be
 inescapable  May  I  know  whether  it
 is  a  fact  that  even  if  Canadian  loan
 agreement  is  finalised,  the  project  will
 require  free  foreign  exchange  for
 purchase  from  other  countries,  if  80,
 what  w  the  extent  of  foreign  सन
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 what  it  is  required,  from  which  coun-
 try  at  wall  be  purchased  and  what  u
 the  airangement  for  this  made  by  the
 Government?  Secondly,  |  would  also
 like  to  have  a  reply  from  the  hon.
 Minuter  im  regard  to  the  difference
 of  opinion  over  the  Control  Board
 between  the  Law  Ministry  and  the
 Irrigation  and  Power  Munistry

 Br,  K.  L  Rao:  I  am  very  glad  to
 state  that  Idikki  Project  is  one  of  our
 best  projects  m  the  country  The
 Power  production  there  should  be
 considerably  cheap  and  when  com-
 pleted  Kerala  will  be  very  much  more
 Prosperous  than  at  present  With  re-
 Sard  to  the  question  of  foreign  ex-
 change  required  for  this  project,  if
 the  Canadian  agreement  is  finalised
 there  wall  be  no  necessity  for  any  fur-
 ther  foreign  exchange  from  any  other
 source  because  t  “oreign  exchange
 provided  by  Canada  will  be  sufficient
 About  the  Contiol  Board,  ac  I  have
 heady  submitted,  it  is  only  in  order
 to  expedite  matters  and  there  is  noth-
 ing  wrong  in  the  Control  Board  As  I
 have  already  submitied  the  present
 Government  have  said  that  they  will
 take  some  time  to  discuss  |  iy  find  out
 the  position  and  then  let  us  know
 The  Control  Board  ह. ल  g  small  affair
 [t  has  nothing  to  do  with  the  main
 question  of  the  Idikki  Project

 Shri  K.  M.  Abraham:  [5  4  a  fact
 that  by  this  unnecessary  delay  the
 time  schedule  for  Idikki  Project  will
 be  upset  by  one  year  or  even  more?

 Dr.  K,  L.  Rao  I  have  submitted  al-
 ready  that  the  first  umt  is  expected
 to  be  commissioned  in  1970-71  and
 we  are  sill  aiming  at  that  Whatever
 action  that  may  be  taken,  it  shall  be
 uur  endeavour  to  see  that  the  first
 uni  is  commusstoned  in  time  during
 the  Fourth  Plan  period.

 Shri  Viswanatha  Menon:  Igy  it  a
 fact  that  according  to  the  Kerala
 S  ate  Electricity  Board’s  forecast  of
 load  development,  Kerala  will  be
 facing  a  power  shortage  in  970  un-
 less  this  project  is  commussioned  by
 then,  if  so,  may  I  know  what  this
 Government  propos  to  do  to  avert

 change  required,  for  the  purchase  of  bk  this  calamity?
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 Dr.  K.  L,  Bao:  If  the  first  unit  of
 the  Idikki  Proyect  comes  up  in  time
 as  we  até  expecting  now,  then  there
 will  be  no  power  shortage  That  8
 why  we  are  saying  that  the  Idikki
 Project  must  be  expedited  and  we
 will  have  the  first  unit  in  the  Fourth
 Plan  .

 Shri  N.  Sreekantan  Nair:  In  view  of
 the  fact  that  the  Canadian  Govern-
 ment  has  turned  down  the  specific
 demand  of  the  Government  of  India
 that  one  of  the  three  units  should  be
 allowed  to  be  fabricated  in  the  Heavy
 Electricals,  Bhopal,  on  the  basis  of  the
 blue-print  and  spare  parts  .upplied
 by  Canada,  may  I  know  what  33  the
 purpose  of  the  Deputy  Prime  Mims-
 ter  negotiating  with  Canada  on  an
 issUe  which  has  already  been  turned
 down  by  them?  Is  it  only  to  delay
 matters  or  get  the  entire  project
 dropped  १0  that  the  entire  money
 spent  on  the  project  would  be  lost  to
 the  Government  of  Kerala?

 Dr,  K.  L.  Rao  [he  idea  of  the
 Deputy  Prime  Winuister’s  interven-
 tion  3  to  expedite  the  project  and  to
 ensure  that  the  negotiations  ale  fina-
 lised  There  are  ,ome  considerations
 which  gtill  require  clarification,  which
 still  require  some  finalisation,  and
 that  ४४  where  the  Deputy  Prime  Min-
 ister  is  trying  to  ake  up  the  matter

 Shri  A.  Sreedharan’  A  couple  of
 months  back,  when  the  discussion  on
 this  project  took  place  in  this  House
 the  etartmmg  of  work  on  Idikki  Pro-
 ject  and  the  prospects  for  it  were
 brighter  After  two  months  the  trem-
 bling  mountain  of  the  Irrigation
 Ministry  has  delivered  a  mouse
 have  said  that  the  matter  is  being
 taken  up  by  the  Deputy  Prime  Minis-
 ter  I  would  hke  to  know  whether
 during  the  last  two  months  the  Gov-
 ernment  of  India  have  agaim  app-
 roacheq  the  Government  of  Kerala
 for  finalisation  of  the  agreement:  if
 so,  what  is  the  reaction  of  the  repre-
 sentatives  of  the  Government  of
 Kerala?

 Dr.  K.  L.  Rao:  There  is  continuous
 correspondence  between  the  Govern-
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 ment  of  Indsa  and  the  various  Mins
 tries  who  are  connected  with  this  unit

 Shri  ¥,  Viswambharan:  As  far  as  I
 know,  there  no  control  board  in  any
 of  the  projects  in  the  State  sectoi,
 there  are  control  boards  only  in  intei-
 State  projects  May  I  know  whether
 there  is  any  control  board  in  any  of
 the  projects  in  the  State  sector  and,
 if  so,  in  which  S.ate  project?  Ig  there
 is  no  control  board  in  uny  State  pro-
 ject,  why  is  the  Government  of  India
 insisting  upon  a  contiol  board  for  this
 Idikhi  Project,  which  is  purely  in  the
 State  sector?

 Dr,  K.  L,  Rao  I  submitted  already
 what  the  idea  of  the  contrul  board  is
 to  expedite  the  sanclions  ung  cons
 truction  of  the  project  In  that  con-
 nection,  we  have  got  a  large  numbet
 vf  control  boards  im  this  country  for
 various  projects  For  the  power  pro-
 jects  alone  we  have  got  a  contol
 board  in  Delhi  The  Delhi  Thermal
 Station  haa  4  contro]  board  With  re-
 gard  to  the  Idikki  project,  we  are  ad
 vising  the  Government  of  Kerala  and
 they  are  also  considering  the  matter
 There  is  nothing  particular  about  it
 I  can  also  submit  that  the  Canadian
 agreement  specifically  states  that  suffi-
 cient  steps  have  to  be  taken  to  ensure
 that  the  money  is  properly  spent  So
 the  Government  of  India  has  to  en-
 sure  that  the  money  is  properly
 spent  Thig  will  be  one  of  the  methods
 by  which  #  can  be  achieved

 WRITTEN  ANSWERS  TO
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 Shri  5.  8,  Kethari:
 Shri  ७,  c.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 simplification  of  the  tax  structure  in
 this  country;

 (b)  whether  any  such  scheme  is
 under  the  active  consideration  of
 Government;  and

 (९)  the  expected  time  that  will  be
 taken  to  finahse  this  scheme?

 The  Minister  of  State  in  the  Minis-
 tery  of  Finance  (Shri  B.C.  Pant):  (a)
 A  statement  showing  the  progress
 made  during  the  last  few  years  to-
 wards  simplification  of  the  tax  struc-
 ture  is  laid  on  the  Table  of  the  House
 {Placed  wn  hbrary  See  No  LT-930/
 67)

 (b)  The  Government  had  consti-
 tuted  a  Tariff  Revision  Committee  in
 964  to  conduct  a  comprehensive  en-
 quiry  into  the  structure  of  the  Indian
 Customs  Tariff,  The  Commuttee  has
 ance  submitted  its  report  which  48
 now  being  examined  by  the  Govern-
 ment.  Last  year,  this  Committee  was
 also  entrusted  with  the  work  of  786
 vising  the  Central  Excise  taff  and
 ltg  report  in  the  matter  is  awaited
 Recently,  Government  have  als¢
 appomted  Shri  8  Bhoothalingam,  for-
 merly  Secretary,  Ministry  of  Finance,
 as  8  One-Man  Committee,  for  recom-
 mending  measures  for  simplification
 and  rationahsation  of  the  existing
 structure  og  direct  and  indirect  taxa-
 tion

 {e)  Some  of  the  measures  of  rat-
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 taken  for  implementing  the  recom-
 mendations  cannot  be  indicateg  at
 this  stage

 Shri  KY  8,  Kushwah:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state’

 (a)  whether  any  definite  policy  for
 the  allotment  of  the  land  command-
 ed  by  the  Rajasthan  Canal  to  landless
 tillers  has  been  laid  down;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (९)  ए  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for
 delay  in  the  matter?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L,  Rao):  (a)  Rules  for
 allotment  of  land  to  the  landless  ten-
 ants  have  been  framed  and  are  und-
 er  discussion,

 (9)  and  (९)  Do  not  arise,

 were  झपमिभण  निवारण  क्‍धिमियत

 *  966.  ची  कंवर  लाल  गुप्त  ।
 च्यी  पधापाल  सिंह  :

 शी  स०  de  सामग्त  :

 क्या  स्वास्थ्य  एवं  परियार  निषोजन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खाद्य  oF

 मिश्रण  निवारण  भ्रधिनियम  में  कुछ  कमियां

 होने  के  कारण  ere  पदार्थों  में  भ्रपमिश्रण
 करने  वालों को  उचित  दण्ड  नहीं  दिया  जाता  ;

 (ख)  क्या  यह  भी  सच  है  कि  दिल्ली
 मगर  निगम  तथा  कुछ  अम्य  संगठनों  ते  मांग
 की  है  कि  इस  भ्रधिनियम  में  संशोधन  किय
 जाये  ;  धौर



 9823  Written  Answers  ASADHA  18,  7889  (SAKA)  Written  Answers  9826

 (7)  यदि  हां,  तो  ब्या  सरकार  का
 विधार  इस  भ्रधिनियम  में  संशौधन  करने
 का  है?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (शान  भीपति  कन  बोखर) :  (क)  और
 (थ).  जी,  नही  |

 (ग)  बह  प्रश्न  नहीं  उठता  |

 ाप  को  उपरि  सीमा
 +  967.  श्री  हुकम  चन्द  कछुवाय  :

 शी  झोकार  सिह  :

 क्या  घोजता  भतरी  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार
 प्राय  की  उपरि  सीमा  निर्धारित  करने  के

 पक्ष  में  नहीं  है  ;

 थि)  क्या  सरकार  ने  कम  भथवा
 सीमित  भाय  वाले  लोगो  की  भाय  साधन
 बढ़ाने  के  बारे  में  कोई  निर्णय  किया  है  ;

 (ग)  यदि  हा,  तो  उसका  ब्यौरा  क्‍या
 है;  भौर

 (7)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 पोजना,  पैड्रोलियम  झौर  रसायन  तथा

 समाज  कत्यात  मंत्री  (  श्री  प्रदोक  मेहता)  :

 (क)  सरकार  ने  भाय  की  कानूनी  उच्चतम
 सीमा  निर्धारित  करने  के  सम्बन्ध  में  कोई
 निर्णय  नहीं  किया  है  a  सरकार  पने
 समानता  के  उद्देश्य  की  पूर्ति  योजनाबद्ध
 विकास  तथा  राजकोषीय,  संस्थागत  झौर
 अन्य  उपायों  द्वारा  करना  चाहती  है  1

 *
 ख)  योजना  तथा  सामाजिक  नीति

 का  प्रमुख  निरत्तर  उद्देश्य  यह  है  कि  कम  भाय

 वाले  लोगों  को  झपनी  झाय  में  बढ़ोतरी  करने
 योग्य  बनाया  जाये  ।

 गि)  योजना  में,  उपयुक्त  उद्देश्य  की
 प्राप्ति  वहुमुली  प्रयत्नों  द्वारा  करने  की  कोशिश
 की  गई  है  |  विभिन्न  प्रयत्नों  में  निम्न  भी
 सम्मिलित  है  :--

 (i)  गोजनावद्ध  विकास  द्वारा  गार
 के  अवसरों  मे  बढ़ोतरी  करना  ;

 (2)  भ्रत्यधिक  बेरोजगारी  तथा
 भ्रपूरंण-रोजगार  वले  क्षेत्रों  में
 मन्दी  के  मौसम  में  भतिरिक्‍त
 रोजगार  उपलब्ध  कराने  के
 लिए  विशेष  ग्राम  निर्माण  कार्य-
 क्रम  शुरू  करना  ;

 (3)  राज्य  या  सरकारी  प्रभिकरणों
 के  माध्यम  से  छोटे  उत्पादकों  को
 वित्तीय,  तकनीकी,  अनुसंघान,
 सम्भरण,  विपणन,  प्रोत्साहनात्मक
 तथा  न्य  प्रकार  की  सहायता  के
 रूप  में  सरफारी-सहायता
 उपलब्ध  करना  ;

 (4)  फानूनी  तौर
 पर  न्यूनतम  मजदूरी

 का  निर्धारण  करना  ;

 (5)  विशेषकर  कम  धाय  वाले  लोगों
 के  लाभ  के  लिए  सामाजिक
 सेषाप्रों  का  विस्तार  करना  ;

 (6)  विचौलियों  की  समाप्ति  तथा
 काश्त  सुरक्षा  जैसे  संस्थागत
 परिवर्तत  करना  ;

 (7)  ठीक  प्रकार  से  सामाजिक  मेल
 मिलाप  में  बाधक  जाति,  वर्ग
 झणवा  न्य  ऐसी  झन्य  कड़ाइयों
 को  कम  करने  के  उपाय  करना  |
 शौर
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 (8)  झगुदूचित  जातियों,  प्रनुशूचित
 झादिम  जातियो  तथा  पर्वतीय
 क्षेत्रों  के कल्याण  के  लिए  विशेष
 कार्य कर्म  तैयार  करता  |

 (प)  9.4  नहीं  उठता  ।
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 Backward  Regions

 #968,  Shri  R.  S.  Vidyarthi.  Will  the
 Minister  of  Ptanming  be  pleased  to
 state,

 (a)  whether  any  provision  is  pro
 posed  to  be  made  in  the  Fourth  Plan
 for  the  accelerated  growth  of  regions
 determined  as  backward  according  to
 the  indications  of  the  Planning  Com-
 mission,  and

 (b)  if  so,  the  details  thereof’

 The  Minister  of  Planning,  Petroleum
 and  Chemiea]  and  Secmal  Welfare
 (Shri  Asoka  Mehta)  (a)  At  the  time
 of  discussion  on  States  Draft  Fourth
 Five  Year  Plan  in  October-December
 1966,  identification  of  backward  areas
 within  State  boundaries  was  discuss
 ed  Such  areas  have  been  identified
 in  ten  States  <A  statement  is  laid  on
 the  Table  of  the  House  indicating  the
 districts  taluka,  identified  as  most
 backward  in  0  States  [Plrced  ty
 Library  See  No  LT-93/67]  or
 the  remaining  States  the  entire  Sta'e
 of  Jammu  and  Kashmir  and  Nagaland
 could  be  regarded  as  Hill  States  In
 the  State  of  Assam,  all  hil!  districts
 are  markedly  backward  areas  For
 Punjab  and  Haryana  States  (except
 chronically  drought  affected  areas  on
 border  with  Rajasthan),  the  State
 Governments  have  not  specially  :denti-
 fled  any  areas  85  markedly  backward
 areas  The  views  of  the  Governments
 of  the  two  States  of  Bihar  and
 Madhya  Pradesh  have  not  yet  been
 received

 (9)  The  details  of  outlays  of  the
 accelerated  development  of  these  areas
 are  being  worked  cut  by  the  State
 Governments  concerned  and  will  be
 finalised  while  finalizing  the  States’
 Fourth  Plan  outlays
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 D.V.C.
 "960,  Shri  C.  K.  Bhattacharyya:

 Will  the  Minister  of  Irrigation  and
 Powet  be  pleased  to  state

 (a)  whether  Government  of  West
 Bena  have  asked  for  a  reconstitu-
 tion  of  the  Damodar  Valley  Corpora-
 tion,

 {by  if  so  the  detail,  of  the  pro
 posals  and

 (c)  the  reaction  of  Government
 thereto?  .

 The  Minster  of  Irrigation  and
 Power  (Dr.  K  L  Rao):  (a)  No,  Sir

 (b)  and  (c)  Do  not  arise  Gov-
 einment  of  Indias  proposals  for  the
 re  organisation  of  the  Damodar  Valley
 Corporation  on  a  functional  basis  are
 howeve:  under  consideration  of  the
 paiticipating  Goveinments

 ‘second  Year  of  Fourth  Plan

 0  Shr  Viswa  Nath  Pandey
 Shri  Vasudevan  Nar
 Shri  P  C  Adichan
 बाला  C.  Janar@hanan

 Will  the  Minister  of  Planning  be
 pleased  ito  state

 (ay  the  broad  features  of  the  Plans
 appioved  by  the  Planning  Commuis-
 sion  for  the  second  year  of  the  Fourth
 Five  Year  Plan  :e  for  1967-68  of  the
 States  and  the  Union  Territories,

 (b)  the  extent  of  assistance  asked
 for  by  them  and

 (९)  Government's  reaction  thereto?

 The  Mintster  of  Planning,  Petroieam
 ané  Chemicals  and  Seciad  Welfare
 (Shri  Asoke  Mehta):  (a)  Attention  is
 invited  to  the  answer  given  to  Un-
 starred  Question  No  2486  on  June  wb,
 967  @unee  then,  recommendations

 of  the  Programme  Advuers  fer  the
 remaining  States  except  Nagaland
 have  been  received  These  recom-
 mendations  wil)  be  further  considered
 and  a  decision  will  be  taken  shortly
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 The  document  on  the  Annual  Plan
 1967-68  incorporating  the  decisioris  of
 the  Commussion  will  be  placed  on  the
 Table  of  the  House  in  the  current
 session

 As  regards  Union  Territories,  the
 Planning  Commission  has  approved  an
 outlay  of  Rs  70  crores  for  the  current
 year’s  Annual  Plan

 (b)  and  (c)  Do  not  anse

 Fertilizer  Plants  in  Private  Sector

 +971  Shrimati  Suseela  Gopaian:
 Shri  C  K.  Chakrapani:
 Shri  P,  Gopalan

 Will  the  Minister  of  Petroleam  and
 Chemicals  be  pleased  to  state

 (a)  whether  it  ig  a  fact  that  the
 Ferliuhzer  Corporation  of  India  in  its
 recent  memorandum  to  the  Govein-
 ment  has  protested  against  the  .etting
 up  of  the  Fertilver  Plants  in  the  pri-
 vale  sector,

 (b)  of  so  the  grounds  on  which  the
 piotest  has  been  based  and

 (c)  the  reaction  of  Government
 thereto?

 "Fhe  Minister  of  Planning,  Petreleum
 and  Chemicals  ang  Sooial  Welfare
 (Bir:  Asoka  Mehta):  (a)  No,  Sir,
 there  was  no  protest  But  in  the  con-
 text  of  two  projects  then  under  con-
 sideration,  the  FCI  did  put  forward
 reasons  for  their  bemg  implemented
 by  the  Corporation

 (b)  Various  considetatagns  based  on
 the  past  performance  of  the  private
 sector  and  the  advantages  of  public
 sector  initiative  in  promoting  indigen-
 ous  design  engineering  and  fabrica-
 tion  were  advanced

 (c)  In  the  two  cases  referred  to,  the
 Government  decided  to  entrust  the
 prejecta  to  the  FCI  for  .mple-
 inentation.
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 LIC,
 “S872  Shri  lyotirmoy  Basu;

 Shri  Bhagaban  Daa:
 Shri  B.  EB.  Medak:
 Shri  Umanath:
 Shri  C.  K.  Chakrapaai.

 Will  the  Minister  of  Finange  be
 Pleased  to  state

 (a)  whether  the  Life  Insurance  Cor-
 Poration  hes  abolished  reversonary
 annuity,  as  was  wsued  by  the  Hindu
 Family  Annuity  Fund,  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  S.ate  in  the  Minis
 try  of  Finance  (Shri  है,  a  Part:)  (a)
 No  Sir

 (b)  Does  not  arise

 Purchase  of  Computors
 014,  Shr  Virendrakumar  Shah:

 Shri  M.  Amecess:
 Shré  s  E.  Tapuriah:

 Will  the  Mimster  of  Fimamce  be
 pleased  to  state

 ay  whether  st  is  a  fact  that  Gov-
 «rmment  purchased  last  year  9  Com-
 putors  at  a  cost  of  about  Rs  2  crores,

 (b)  whether  it  is  also  a  fact  that
 he  whole  Jot  has  been  lying  idle  in  a

 store  m  Delhi,  and

 (९)  whether  ona  of  the  ten  com-
 putors  was  being  offered  to  the  Hindu-
 stan  Aeronautics  Limited,  Bangalore,
 even  though  the  computor  of  the
 Hindustan  Machine  Tools  Ltd.
 Bangalore  can  be  eamly  made  avail-
 able  to  the  former  when  required?

 The  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  Government  of  India
 have  entered  into  an  agreement
 28th  June,  7996  with  Mis  Honeywell
 Inc  of  the  USA  for  the  purchase  of
 0  Honeywell  Computer  Systems
 Model  400  with  spare  parts  for  5
 years  at  a  concessional  price  of
 gi25,000  each  ae  "35  million
 (Rs  9875  lakhs)  in  all.
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 (b)  No,  Sir  So  far  only  two  Com-
 puters  have  been  received  and
 arrangements  are  in  hand  to  have
 them  installed  shortly  by  the  Depart-
 ment  of  Statistics  at  the  Computer
 Centre,  New  Delhi

 (c)  The  Computer  with  the  Hindu-
 stan  Machine  Tools,  Bangalore  75
 pasically  meant  for  data  processing
 only  and  cannot  be  used  by  the
 Hindustan  Aeronautics  Limited,
 Bangalore  for  their  scientific  work
 relating  to  aircraft  design  including
 three  dumensional  flutter  analysis
 Since  the  Honeywell  computer  38  suit-
 able  for  the  latter  it  is  intended  to
 allocate  to  Hindustan  Aeronautics
 Limited  one  of  the  machines  yet  to
 be  imported

 Grant  to  Indian  Eed  Cross  Society

 +975,  Shri  J.  H  Patel:
 Bhri  Madhu  Limaye:
 Shri  George  Fernandeca:

 Will  the  Mimster  of  Health  and
 Family  Planning  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Central  Government  give  annual
 grants  to  the  Indian  Red  Cross
 Society,

 (b)  whether  certain  irregularities
 an  the  matter  of  appointment  to  cer-
 tam  posts  in  the  Indian  Red  Cross
 Somety,  expenditure  on  travelling
 allowances,  etc  have  been  brought
 to  Government's  notice,  and

 (९)  af  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  ra  Chandrasekhar):
 (a)  Yes,  Sir

 (b)  and  (९)  A  representation  was

 Whitten  Anmvers  JULY  6,  967  Written  Anewers  5832

 Upgrading  of  Amritear

 976  Shri  Yajna  Datt  Sharma;
 Shri  Onkar  Lai  Berwa;

 Will  the  Minster  of  Finamee  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  I86)  on  the
 8th  June,  967  regarding  upgrading  of
 Amritsar  and  state

 (a)  whether  it  is  a  fact  that  ac-
 cording  to  the  records  of  the  Amritsar
 Municipal  Committee,  the  population
 of  the  city  increased  to  €6,27l  in
 966  whereas  according  to  the  06l
 Census  it  was  only  3,98,047,  .

 (b)  whether  Government  propose
 to  upgrade  this  city  in  view  of  the
 fact  that  the  population  hag  crossed
 the  target  figure  of  four  lakhs  to
 qualify  it  for  B-2  status,  and

 (c)  af  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-

 pal  Commuttee,  forwarded  by
 National  Federation  of  P  and  T,  Em-
 Ployees,  it  appears  that  population
 of  the  city  has  shown  an  increase  by
 40-729,  as  compiied  from  the

 a
 and  deaths  from  63 of

 b)  and  (०)  No,  Sir  At
 only  cities  with  a  population  il

 ;
 १9६

 gi

 H  F
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 Loans  Outstanding  against  States  and  design  cells  in  the  Public  Sector

 Tl,  Shri  Nitiraj  Singh  Chaudhary
 Wl  the  Minister  of  Finance  be

 8th

 (a)  the  State-wise  loans  outstand-
 i

 (b)  the  States  that  arc  repaying
 interest  and  prinicipal  regularly;

 (ce)  whether  Government  contem-
 plate  to  take  steps  against  defaulting
 Statea  for  recovery  of  outstanding
 loans  and  interest;  and

 {d)  if  so,  what?
 The  Minister  of  State  in  the  Minis-

 try  of  Finance,  (Shri  K.  C  Pant):
 (a)  A  statement  showing  the  amounts
 of  loans  outstanding  on  3ist  March,
 i967  is  laid  on  the  Table  of  the  House
 [Placed  in  Library  See  No.  LT-932/

 67).
 (b)  With  the  exception  of  a  few

 cases  of  defaults  mentioned  in  the
 Civil  Audit  Reports,  the  State  Gov-
 ernments  have  been,  by  and  large,
 regular  in  arranging  repayment  of
 prinicipal  and  payment  of  interest  on
 Central  loans.

 (c)  and  (d).  The  repayment  of  loans
 by  States  are  watched  by  the  Ac-
 counts  Officers  and  on  being  reported
 by  them,  cases  of  default  are  imme-
 diately  taken  up  with  the  State  Gov-
 ernments  concerned  for  remedial
 action,  As  a  result,  the  defaults  which,
 according  to  the  Audit  Report,  1967,
 amounted  to  Rs.  28.22  crores  on  3ist
 March,  1966,  were  reduced  to  Rs.
 2.22  crores  on  3lat  March,  ‘1967.  The
 question  of  the  recovery  of  the  re-
 widuary  amounts  is  being  pursued
 with  the  State  Governments.

 Development  of  Design  Celis  in  Public
 Undertakings

 8,  Shei  RB.  Barca:
 Shri  ss  KE.  Taputiab:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  have  any
 plan  to  strengthen  the’  development

 indus
 (b)  whether  any  assessment  of  the

 existing  system  of  development  and
 Design  wing  of  such  industries  has
 been  taken  vis-a-tg  the
 demands  of  modern  development  and
 changing  needs;  and

 (९)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  K,  0,  Pant):  (a)
 Some  progresg  has  been
 achieved  by  developing  a  number  of
 design  and  consultancy  organisations
 in  the  public  sector,  which  have  built
 up  technological  experience  and  engi-
 neering  skills  in  different  fieldg  of
 industrial  enterprise.  During  the
 Fourth  Plan  period  and  subsequent
 years,  these  organisations  will  be
 strengthened  and  their  scope  enlarged
 to  achieve  a  much  larger  measure  of
 self-reliance  in  indigenous  designing
 and  know-how  capacity.

 (bo)  Such  an  assessment  has  been
 made  while  formulating  the  Fourth
 Plan  programmes,  It  is  intended  that
 there  should  be  closer  contacts  bet-
 ween  the  industry  and  the  Council  of
 Scientific  and  Industrial  Research  for
 greater  commercial  exploitation  of  the
 latter's  applied  research  in  the  deve-

 crags
 of  processes  and  design

 work,
 (c)  The  measures  required  to  give

 श्र  practical  shape  to  this  policy  are
 being  formulated,

 Medical  Retmbursements  under
 CGELS.,

 719,  Shri  Umanath;
 Shri  K.  Ramani;
 Shri  PF.  Gopalan:
 Shri  C.  K.  Chakrapant:

 Will  the  Minister  of  Health  and
 Family  Plenning  be  pleased  to  state:

 (a)  whether  certain  medicines
 though  prescribed  by  the  District
 Medical  Officers  under  whom  treatment
 is  undergone  in  other  parts  of  the
 country  outside  Delhi  are  disallowed
 for  reimbursements  to  MPs.  and
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 Government  employees,
 CGH  Scheme,

 under  the

 (b)  af  ao,  the  grounds  of  disallowing
 such  medicines  and  category  of  such
 medicines,

 (c)  whether  a  permanent  list  of
 such  disallowed  medicines  is  maimn-
 tained  or  if  the  list  changes  from
 time  to  time,  and

 (dy  the  procedure  adoptcd  to  biing
 to  the  notice  of  the  Medical  authoi!-
 ties  in  States  and  areas  other  than
 Delhi,  the  changing  list  of  disa  lowed
 medicines?

 The  Minster  of  Health  and  Family
 Planning  (Dr.  Ss.  Chandrasekhar)  (a)
 to  (d)  A  statement  containing  the
 requisite  information  is  laid  On  the
 Table  of  the  Sabha

 Statement

 The  Membery  of  Parliament  are
 governed  by  the  Medical  Facilsties
 (Members  of  Parliament)  Rules,  959
 in  the  matter  of  medical  attendance
 and  treatment  According  to  these
 rules  they  are  covered  by  the  Central
 Govermment  Health  Scheme  while  in
 Delhi  The  Central  Government  ser-
 vants  in  Delhi  are  also  govein-
 ment  servants  in  Delhi  are  also  govern-
 ed  by  the  Central  Government  Health
 Scheme  If  a  person  governed  by  this
 scheme  falls  il]  at  a  place  where  this
 scheme  78  not  in  operation  he  75
 governed  by  the  Central  Services
 (Medical  Attendance)  Rules  accord-
 ing  to  which  he  should  consult  his
 Authorised  Medical  Attendant  appoint-
 ed  by  the  State  Government  concern-
 ed  The  expenditure  incurred  on
 medical  attendance'treatment  from  the
 Authorised  Medical  Attendant  is  re-
 imbursable  These  Authorised  Medical
 Attendants  are  required  to  prescribe
 only  those  medieines  which  are  congi-
 dered  essential  for  the  speedy  reco-
 very  of,  or  for  the  prevention  of  seri-
 ‘oun  deterioration  m  the  health  of  the
 patients  The  cost  of  expensive  medi-
 canes  of  a  proprietary  nature  of  which
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 cheaper  substitutes  of  equal  therapeu-
 tic  value  are  available,  as  also  toilet
 goods,  tonics  and  medicines  having
 food  value  ts  not  remmbursable  In
 order  to  guide  the  Authorised  Medical
 Attendants  the  Directorate  General  of
 Health  Services  issues  a  list  of  inad-
 missible  medicines  from  time  to  time
 This  list  is  reviewed  perio‘ically  The
 latest  list  covrected  upto  3lst  January,
 967  was  issued  on  l6th  February,  967
 to  a!  the  Authorised  Medical  Attcn-
 dints  through  the  State  Administra-
 tive  Medical  Officers

 Fighting  of  the  Recession  by  Public
 Sector  Industrial  Undertakings

 980  Shri  Bhogendra  Jha,
 Shrj  Vasudevan  Nair:

 Will  the  Mimiste:  of  Finance  be
 piiased  to  state

 (a)  whethe:  any  scheme  ha,  been
 prepared  fot  the  public  sector  indus-
 ttia]  undertaking,  to  fight  the  reces-
 sion  and

 (b)  if  80  the  broad  details  theieof’
 The  Minister  of  State  in  the  Minis-

 try  vf  Finance  (Shri  K.  C.  Pant):  (a)
 and  tb)  The  question  of  unutihzed
 capatity  in  certain  Pubhe  Enterprises
 aiising  {rom  the  fall  yn  demand  in  the
 present  economic  situation  has  been
 studed  in  individual  cases  Action  hés
 been  jnttiated  to  utilise  the  available
 surplus  capacity  These  measures  inc-
 lude  securing  coordination  arnong  the
 producing  and  purchasing  units,
 strengthening  sales  organisations  with
 a  view  to  stepping  up  exports  85
 well  as  improving  domestic  sales,
 diversifying  production  for  fabrica-
 tion  of  equipment  and  spares  which
 have  a  market  etc

 Collection  of  Income-tex

 *98L  Shri  8.  है,  Kothari:

 (a)  whether  2¢  is  a  fact  that  despite
 the  impomtion  of  a  surcharge  of  30
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 per  cent  on  Income-tax,  the  collection
 of  Income-tax  and  Corporation  Tax
 during  the  year  1968-87  declined  ab-
 solutely  andjor  as  compared  to  budget-
 ed  figures;

 (b)  if  so,  whether  it  is  8  case  of
 diminishing  returns  on  Income-tax;
 and

 (c)  the  step;  Government  propose
 to  take  to  reverse  the  trend?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  है,  C.  Pant):  (a)
 The  collections  of  Income-tax  and  Cor-
 poration  Tax  during  1966-67  amounted
 to  RS  62873  crores  against  the  Budget
 Estimate.  of  Rs  66622  crores  Though
 these  collections  have  fallen  short  of
 budget  estimates,  they  were  up  by
 Rs  5209  crores  95  compared  to  the
 collections  of  Rs  57664  crores  during
 1965-66

 (b)  No,  Sir  The  collections  in  a
 year  depend  on  the  trade  conditions
 in  the  year

 fe)  Does  not  arise
 Assistance  for  Drought-Affected  Areas

 982  Shri  Eswara  Reddy:
 Shr  Narenfya  Singh  Mahida:

 Will  the  Mrmster  of  Finance  be
 pleased  to  state.

 (a)  the  09]  amount  provided  by
 the  Centie  for  assistance  to  the  drou-
 ght  and  scarcity  affected  afeas  in  l967-

 +
 (b)  the  State-wise  allocation  of  this

 assistance,  and
 (c)  whether  this  assistance  will  be

 given  to  the  State  in  lumpsum  to  be
 used  at  State's  discretion  or  it  wil)  be
 released  on  the  basis  of  specific
 schemes  prepared  by  the  States?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  H.C.  Past):  (a)
 and  (b),  The  Central  Budget  for  ‘1967-
 68  includes  a  provision  of  Rs  6300
 crores  as  loans  and  Rs  2.00  as  grants,
 for  asastence  to  scarcity  affected  Sta-
 tes  The  distribution  of  thi,  provision
 will  depend  upon  ‘he  requirements
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 from  time  to  time  and  State-wise  allo-
 cation  of  ;¢  cannot  be  made  in  advance.

 (c)  The  Central  assistance  is  avail-
 able  for  certain  broad  categories  of
 expenditure.  ceilings  for  which  are
 fixed  in  consultahon  with  the  State
 Government  concerned  and  on  the
 basis  of  the  report  of  a  team  of  offi-
 cers  deputed  by  the  Centre  to  visit
 the  State  and  assess  the  requirements.
 Wichin  the  bread  categores,  the
 details  of  specific  schemes  are  worked
 out  by  the  State  Governments  them-
 selves  The  assistance  ig  generally
 by  way  of  reimbursement  of  actual
 expenditure  However  if  the  expen-
 diture  35  expected  to  be  substantial  and
 the  ways  and  means  position  of  the
 State  Government  concerned  justifies
 it,  suitable  advance  releases  of  Cent-
 ral  assistance  are  made  on  a  provi-
 sional  bags,  subject  to  later  adjust-
 ments  on  the  basis  of  actual  expendi-
 ture

 Practising  of  Unteuchability

 #983,  Shri  Baburao  Patel:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state

 (a)  whethe;  his  attention  has  been
 drawn  to  the  mne  recommendations
 regarding  the  practising  of  untoucha-
 bility  made  in  the  Report  of  the  Com-
 mussioner  for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  year  1985-66
 On  pages  §3  to  55;  and

 (b)  ११  so,  the  steps  Government  pro-
 pose  to  take  to  improve  upon  the  in-
 human  conditions  under  which  the
 so-called  untouchables  are  living?

 The  Mintster  of  State  in  the  Depart-
 ment  of  Social  Welfsre  (Shrimati
 Phulreny  Guha):  (a)  Yes,  Sir

 (b)  Government  are  already  imple-
 menting  various  schemes  in  the  Back-
 ward  Classes  Sector  of  the  Five  Year
 Plans  to  improve  the  socal,  economic
 and  educational  conditions  of  the  Sche-
 duled  Castes  A  special  Comrmittee
 appointed  in  48665  ts  viso  engaged  In  3
 detailed  investigation  of  the  problem
 of  untouchability,  and  review  of  tha
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 Schemes  hitherto  undertaken  to  deel  =  Drep  in  ह... '  Business  of  LLC.
 with  this  problem.

 लिचाई  बोजताए

 जे  984.  |  प्रकाशबीर  शास्त्री  :
 शौ  यशबन्त  सिंह  क्ुषाबाह  :
 करी  शिव  कुमार  शास्त्री  :
 भी  wren  दास  :
 कली  रघुवीर  सिंह  शास्त्री  :

 क्या  सिचाई  हौर  विद्युत  मत्ती  यह  बताने
 कौ  कृपा  करेगे  कि

 (क)  ष्यां  कैन्द्रीय  सरकार  ने  राज्य
 सरब  रॉ  को  यह  निदेश  दिया  है  कि  थे  भ्रपने
 बतेमान  भाय-व्ययकों  में  सिचाई  को  प्राथमिकता
 दें;

 (ख)  क्‍या  यह  भी  सच  है  कि  राज्य
 सरकारों  में  सिचाई  के  लिये  बहुत  थोड़ी
 राशि  नियत  की  है  ,

 (ग)  यदि  हा,  तो  क्‍या  खाद्य  समस्या
 हल  करने  पर  इसका  प्रतिकूल  प्रभाव  पडेगा  ,

 (थ)  यदि  हा,  तो  क्‍या  सरकार  ने
 सिंचाई  के  लिये  पर्याप्त  व्यवस्था  की  है  ,
 शौर

 (=)  यदि  हां,  तो  उसका  ब्योरा  क्‍या
 7 है

 खिचाई  शौर  विद्युत  मंत्री  (डा०
 ge  Mo  शाथ) द  (क)  जी,  हा  ।

 खि)  से  (ड)  जिस  गति  से  कार्य
 अल  रहे  हैं  उसको  देखते  हुए  नियत  राशिया
 जरूरत  से  कम  हैं  |  व्यय  की  राशियों  में
 उचित  परिवर्तन  करके  सिंचाई  के  लिए  वर्तमान
 झाबष्टनो  को  कितना  बढ़ाया  जा  सकता
 है,  इसके  बारे  में  विचार-विमर्श  हो  रहा  है  !

 *$e5,,  Shri  HN.  Mukerjoe:  Will  the

 Poel
 of  Finance  be  pleased  to

 (a)  whether  it  us  a  fact  that  the
 Tura]  businese  of  the  Life  Insurance
 Corporation  of  India  has  shown  a  sig-
 nificant  drop  between  963  and  1968;

 (७)  uf  so,  what  are  the  relevant
 rés,  and

 (ay  whether  steps  have  been  taken
 towards  decentralising  servicing  work
 to  the  branch  level  and  using  regronal
 AMages  im  order  (०  réach  the  cout
 tryside  effectively?

 The  Minister  of  State  in  the  Minie-
 try  of  Finance  (Shri  EK.  C.  Pant):  (a)
 and  ¢b}  No,  Sir  The  rural  business
 of  the  LIC  during  the  financial  year
 ]  i-3962  to  31-3-1963  was  Rs  2335
 crofes  equivalent  to  an  annual  figure
 of  Rs  i866  crores  Since  the  new
 business  during  the  financial  year
 965.68  was  Rs  2206  crores,  there
 Was  an  increase  during  the  period
 between  963  and  9668

 (o)  Yes,  Sir

 इसाराईल-घ्रब  संघर्ष  के  बारे  में  सारत  के

 इष्टिकोभ  के  कारण  core  तथा  वित्तीय
 सहायता  पर  प्रभाव

 *og6  श्री  wo  मि०  मधुकर ”
 aft  रामावतार  शास्त्री  :
 श्री  कामेश्वर  सिह. -

 क्या  विश  मत्री  यह  बताने  की  क्वपा
 करेंगे  कि  *

 (क)  क्या  प्ररब-इसराइली  |  सचष
 के  दौरान  सरकार  द्वारा  भ्रपनाई  गई  नीति
 के  कारण  भारत  को  प्रमरीकां  द्वारा  दी  जाते
 वाली  भ्रनाज  की  सता  तथा  वित्तीय  सहायता
 में  कोई  कमी  की  जाने  वाली  है  जिसका
 प्रमेरीका  के  सीनेटर,  मि०  विलियम  जो०
 काठगर  ने  हाल  के  अ्रपने  वक्तव्य  में  श्राभास
 दिया  है  ;  घौर
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 (a)  प्रदि  हा,  तो  क्‍या  सरकार  का
 विचार  वैकल्पिक  उपाय  के  रूप  में  पूर्वी  म्रोप
 तथा  समाजवादी  देशों  से  वित्तीय  महायता
 लेने  का  है  ?

 उप-प्रधान  मत्रों  तथा  वित्त  मत्री  (श्री
 ओरारजी  साई)"  (क)  जो  नहीं।  सयुक्त
 राज्य  अमेरिका  को  सरकार  ते  ह्  फूवा  कोई
 सकेत  तहीं  CT  है  q

 (a)  यह  संबाल  पैदा  ही  नहीं  होता।

 Release  of  MIll  Cloth  in  Cut  Pieces

 +987  Shri  M.  8.  Murti:  Will  the
 Minister  of  Fiance  be  pleased  to
 state

 {a)  whether  Government  are  qware
 of  the  fact  that  large  quantities  of  mill
 eloth  are  ber-g  relea  ed  yn  the  form
 of  fents  or  cut  pieces  to  escape  excise
 duties  and  they  ale  thus  competing
 with  handloom  loth,

 (b)  if  so,  whether  there  js  any  pro-
 pesal  to  levy  excise  duties  on  fents  of
 muill-made  cloth  to  avoid  such  compe-
 tition  with  handloem  cloth,  and

 (९)  uf  not  whether  Government  pro-
 Pose  to  sus  amy  direction  to  the
 State  Governments  to  levy  sales  tax
 on  the  fents  of  mill  made  cloth  to
 help  handloom  industry?

 The  Minister  of  State  ॥  the  Minie-
 try  of  Finance  (Shri  K  C.  Pant):  (a)
 No  छाए

 (b)  Does  not  arise  Fents  of  cotton
 fabrics  are  already  subject  to  Central
 Excise  duty  as  well  ag  additional  ex-
 use  duty  (in  lieu  of  sales  tax),  though
 at  concessional  rates

 (c)  The  question  does  not  ari.

 Farakka  Barrage
 7988,  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (४)  whether  Government's  attention
 has  been  drawn  to  a  recent  statement

 202  (Ai)  LA—3
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 by  the  Chairman,  Calcutta  Port  Com-
 missioners  to  the  effect  that  dredging
 can  no  longer  check  the  deterioration
 in  the  river  Hooghly’s  draft  and  that
 unless  normal  supply  to  head-water
 was  made  available  throughout  the
 year,  the  river  would  soon  cease  to  be
 navigable  by  sea-gomng  vessels,  and

 (b)  ॥  so,  whether  there  is  any  plan
 for  expediting  completion  of  the
 Farakka  Barrage?

 The  Minister  of  Irrigation  and
 Power  (Dr.  है,  L,  Rao):  (a)  Yes,  Sur

 (b)  The  progress  on  the  Farakka
 Bariage  Project  3s  constantly  under
 review  and  all  steps  are  being  taken
 for  the  completion  of  the  Farakka
 Barrage  Project  as  early  as  possible

 Sulphur  of  Fertilizer  Plants

 989,  Shr  D.  N.  Patodia:  Will  the
 Minister  of  Petrolenm  and  Chemicals
 be  pleased  to  state

 (a)  whether  the  supply  position  of
 sulphur  for  fertilizer  plants  2s  en-
 couraging,

 (b)  whether  non-availability  or  re-
 duced  availabilty  of  nitrogen  will
 affect  the  factories  at  Namrup,  Visa-
 khapatnam  and  Alwaye,  and

 (९)  whether  the  question  of  utiliza-
 tion  of  pymtes  as  an  alternative  to
 sulphur  is  being  considered  by  Gov-
 ernment?

 The  Mimster  of  Planning,  Petroleam
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta)  (a)  The  supply
 position  of  sulphur  for  fertilizer  fac-
 tories  appears  to  be  improving

 (b)  It  ss  presumed  that  the  refer-
 ence  is  to  sulphur  The  non-avail-
 ability  or  reduced  availabilty  of
 sulphur  will  affect  the  production  at
 Namrup,  Visakhapatnam  and  Alwaye.

 (c)  Yes,  Sir.
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 Help  from  United  Nations
 Development  ह...

 90  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Fimance  be  pleased  to
 state

 (a)  the  total  amount  of  help  recelv-
 @d  from  the  United  Nations  Develop-
 ment  Programme  to  the  Indian  pro-
 yects  upto  the  end  of  the  Third  Plan,

 (9)  whether  any  such  help  is  com-
 ing  during  the  Fourth  Plan  period
 also,

 (c)  if  so  the  amount  thereof  and  on
 what  conditions  and

 (७)  the  projects  m  India  winch
 would  be  bencfited  thereby?

 The  Deputy  Prime  Mimster  and
 Mims.er  of  Finance  (Shri  Morarjl
 Desai):  (a)  The  total  technical  assist-
 ance  received  by  India  from  the
 Uniteq  Nations  Development  Pro
 gramme  (Technical  Assistance  and
 Special  Fund  Components)  till  the  end
 of  965  was  approximately  $64  mul-
 hon

 (b)  Yes  Sir
 (c)  A  total  amount  of  approximate-

 ly  $15  8  milhon  has  so  far  been  allot-
 ted  upto  the  end  of  December,  968
 There  are  no  condstions  attached  to
 the  assistance  except  that  the  proposal
 or  project  should  be  for  promoting  the
 economic  development  of  the  country

 (d)  A  statement  mdicating  the  pro-
 jects  which  will  be  benefited  uw  laid
 on  the  Table  of  the  House  [Placed
 wm  Labrary  See  No  LT-933|67]

 American  Peace  Corps

 4076  Shri  Baburzo  Patel:  W:l]  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  the  nature  and  amount  of  bene-
 fit  derived  so  far  by  our  country  by
 the  help  and  activities  of  these  Peace
 Corps  Volunteers
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 (c)  whether  the  Government  of
 India  contributes  any  part  of  expendi-
 ture  for  these  Volunteers,  and

 (d)  af  #0,  bow  much  per  year?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai)  (a)  The  Peace  Corps  Pro-
 gramme  ig  intended  to  augment  mid-
 dle  leve]  man-power  resources  for
 developmental  activities  Peace
 Corps  volunteers  have  been  employed
 in  fields  such  as  Agricultural  Exten
 ston  Rural  Public  Health,  Nutritivn,
 Small!  Indus'ries,  Teaching  and  Minor
 Irngation  These  volunteers  have

 sought  to  Pilomots  the  appheation  of
 scrence  and  technology  im  the  various
 activities  undertaken,  m  these  flelds
 By  living  and  working  with  the  com-
 mon  people  in  the  rural  arcas  these
 volunteers  seek  to  demonstrate  the
 practical  application  of  these  ideas  and
 motivate  the  people  to  apply  them  in
 their  day  to  day  activities  «Tt  is  not
 possible  to  quantify  the  benefits  of
 such  programmes  The  gnnual  re-
 port  for  7985  66  prepared  by  the
 Planning  Commission  on  the  activities
 of  foreign  volunteer  programmes  8
 available  m  the  hbrary  of  Parliament

 (b)  to  (d)  a  The  expenses  on
 Peace  Corps  Volunteers  in  India  are
 met  partly  by  the  US  Government
 and  partly  by  the  concerned  State
 Governments  and  the  Government  of
 India  ~The  US  Government  pays  the
 Volunteers  a  living  allowance  of
 Rs  400  per  month  and  also  the  cost
 of  travel  from  and  to  the  United
 States  The  State  Governments  pro-
 vide  simply  furnished  living  accom-
 modation,  the  use  of  g  bi-cycle  and
 free  medical  agtten.ion.  The  Central
 Government  provides  exemption  from
 Payment  of  income-tax  and  customs
 duty  on  new  articles  imported  by
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 Information  for  1966-87  not  yet
 available
 Ayurvedic  Drugs  Mannfactarers  in  the

 Country
 $671,  Shri  Baburao  Patel:  Will  the

 Munster  of  Health  and  Family  Plan-
 ning  be  pleased  to  state

 (a)  the  number  and  names  of  com-
 pa  ies  manufacturing  Ayurvedic  drugs
 and  patent  medicines  in  the  country
 and  the  places  where  their  factories
 are  situated,

 (b)  whether  Government  are  aware
 of  the  primitive  and  unhygienic  con-
 ditions  under  which  most  of  the  Ayur-
 wedic  drugs  and  patent  medicines  are
 manufactured  by,  these  companies

 (c)  whether  Government  are  aware
 of  the  fact  that  herbs  are  collected  by
 uneducated  forest  men,  store  in  filthy
 eonditions  and  used  without  even
 removing  dust  or  washing  them  be-
 fore  manufacturing  patent  medicines,

 (d)  the  steps  Government  propose
 to  take  to  see  that  the  coirect  herbs
 are  acquired  and  used  for  manufac-
 ture  in  strictly  hygienic  conditions,

 (e)  if  so  when,  and
 (f)  if  not,  reasons  therefor”
 The  Minister  of  Health  and  Family

 Planning  (Dr.  s.  Chandrasekhar):  (a)
 to  (e)  A  statement  ws  laid  on  the
 Table  of  the  House  [Placed  in  Lib-
 rary  See  No  LT-934/67)

 (f)  The  question  does  not  arise
 Foreign  Debt

 Will  the  Mmister  of  Finanse  be
 Pieased  to  state:

 (a)  the  tote)  foreign  debt,  country-
 wise,  as  on  the  3ist  March,  1967;

 (0)  the  amount  of  annual  interest
 due  thereon;

 (c)  the  period  upte  which  अंश
 has  been  paid  and  the  amount  of  uw
 terest  overdue,

 (dy  in  how  many  years  and  ए  which
 manner  propose  to  pay
 off  this  debt,  and

 (९)  how  much  amount  of  debt  Gov-
 ernment  propose  to  pay  during  the
 year  1967-687

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  a)  (b)  and  (e)  A  statement
 is  laid  on  the  Table  of  the  House.
 {Placed  m  Labrary  See  No  LT-935}
 Cal

 (eo)  Interest  has  been  paid  upto-date.
 Hence  the  amount  of  interest  overdue
 w  nil

 (dy  The  number  of  years  m  which
 iepayment  will  be  made  will  vary
 from  loan  to  loan  In  respect  of  the
 loans  outstanding  on  the  Sist  March,
 1967,  the  last  of  the  repayments  will
 be  completed  by  the  year  20I7

 The  payments  will  be  made  from
 foreign  exchange  receipts  or  through
 export<  or  from  our  rupee  resources,
 as  the  case  may  be

 Primary  Mealth  Centres  in  Gujarat
 4679  Shri  Narendra  Singh  Makida:

 Will  the  Mimster  of  Health  and
 Family  Planning  be  pleased  to  siate:

 (a)  the  amount  actually  allocated
 to  the  Gujarat  Government  for  open-
 mg  phimary  health  centres  in  the
 State  during  1966-67  and  proposed  to
 be  allotted  during  ‘1967-68,  and

 (b)  the  number  of  such  Centres  set
 up  80  far  and  proposed  to  be  opened
 during  967-68°

 ‘The  Minister  af  Health  aug  Family
 Planning  (Dr,  3  Chandrasekhaz):  (a)
 Rs  676]  lakh  were  allocated  for  open-
 ing  of  primary  health  centres  in
 Gujaret  durmg  1986-67,  and  Re.  72.87
 akh  have  been  allotted  for  this  pur

 pose  during  1987-88.
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 (७)  28]  primary  health  centres  (in-
 cluding  37  of  State  pattern)  have  so
 far  been  established  in  Gujarat  It  us
 proposed  to  open  6  primary  health
 centres  during  967  68

 Irrigation  and  Power  Schemes  in
 Gujarat

 4680  She¢  Naiendra  Singh  Mahida:
 Will  the  Minister  of  Irrigation  andl
 Power  be  pleased  to  state

 (a)  the  amount  of  ine  assistance
 being  provided  by  the  Centre  to  the
 Gujarat  State  for  implementing  their
 Power  and  umgation  schimes  during
 the  Fourth  Pim  aad

 (b)  the  details  of  the  schemes  for
 which  the  aid  is  being  given?

 The  Mumister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao)  (a)  and  (9)
 No  carmarked  Central  assistance  28
 being  given  for  any  irrigation  or  power
 project  in  Gujarat  The  expenditure
 on  these  schemes  is  met  from  the
 overall  resources  for  the  Plan—State
 resources  supplemented  by  Central
 assistance  for  plan  schemes  as  a  whole
 The  Fourth  Plan  has  yet  to  be
 finalised

 Engwry  Comms.tee  for  Backward
 Districts  in  Gujarat

 4681  Shnm  Narendra  Singh  Mahida;
 Will  the  Mimster  of  Planning  be
 Pleased  to  state

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  the  Plan-
 ning  Commission  to  appoint  an  En-
 quiry  Committee  to  look  into  the  back-
 wardness  of  Districts  of  Panchmahals,
 Banaskan‘ha  Sabarkantha  etc  im
 Gujarat  on  the  pattern  of  the  Patel
 Commission  for  Eastern  districts  of
 UP,

 (b)  if  so  the  details  thereof  and
 when  the  Committee  is  expected  to  be
 get  up,  and

 (९)  of  not,  the  reason  therefor?

 The  Minister  of  Pianning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Set  Asoka  Melzta):  (a)  No,  Sir.
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 (b)  Does  not  arise

 (c)  On  the  basis  of  prescribed  indi-
 eators  of  regional  development  the
 State  Government  have  identified  a
 few  blocks  m  I3  districts  including  3
 districts  of  Panchmahals,  Banaskantha
 and  Sabarkantha  as  most  backward
 requuing  accelcrateg  development  in
 the  Fourth  Five  Year  Plan  Atten-
 tion  ts  also  invited  to  reply  given  to
 Unstarreg  Question  No  230  on  March
 30  967)  Further  it  ७5  primarily  for
 the  Sta'.  Government  to  imtiate  शान
 quines  as  to  the  special  development
 of  any  particular  region  within  the
 Stata

 Assistance  for  Major  and  Medium
 Irrigation  Projects  in  Goa

 4682  Shri  Shinkre  Will  the  Muns-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state

 (a)  whethe:  the  Government  of  the
 Umon  Territory  of  Goa  Daman  and
 Diu  have  approached  the  Central
 Government  for  the  sanction  of  finan-
 cial  assistance  to  some  of  ther  major
 and  medium  irrigation  projects  m
 Goa  and

 (b)  #  so  the  names  and  details  of
 those  projects?

 The  Munister  of  Irrigation  and
 Power  (Dr  K  L  Rao)  (a)  No

 (b)  Does  not  arse

 Rent  of  Government  Offices  in  Goa

 4683  Shri  Shinkre.  Wil]  the  Minw-
 ter  of  Works,  Housing  and  Supply  be
 pleaseg  to  state

 (a)  the  Department-wise  expendi-
 ture  curred  mm  1968-67  on  rentals  of
 all  the  Central  Government  Offices  in
 Goa,  functioning  im  private-owned
 buildings,

 (b)  whether  rent-fixing  about  cer-
 tain  office-premises  in  Panaji  has  been
 criticised  in  Goa,
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 (e)  whether  Government  propose  to

 entrust  some  senior  officer  to  po
 through  all  the  cases  of  rent-fixmg
 in  Goa,  and

 (dy  whether  Government  propose
 to  finalise  some  project  for  g  spacious
 Government-owned  building  were
 all  officers  can  function?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Honsing  ang  Supply
 (Shri  Iqbal  Singh):  (a)  to  {d)  The
 details  are  berg  collected  and  the  in-
 formation  will  be  laid  on  the  Table
 of  the  Lok  Sabha

 Quality  of  Fertilizers

 4684  Shri  K  M  Madhukar:
 Shri  Ramavatar  Shastri:

 Will  the  Ministcr  of  Petroleum  and
 Chemicals  be  pleascd  to  state:

 (a)  whether  it  is  g  fact  that  ferti-
 lizers  hike  Triple  Superphosphate  or
 Calcxum  Nitrate  being  manufactured
 in  our  country  are  of  inferior  quahty
 as  compared  to  similar  varieties  being
 imported  from  foreign  countries,  and

 (b)  #  so,  the  action  Government
 propose  to  take  to  improve  the
 quality?

 The  Minister  of  State  in  the  Minis.
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramalah):  (a)  At  present,
 Triple  Superphosphate  78  not  produc-
 ed  in  the  country  The  Calcuum
 Ammonimm  Nitrate  that  is  produced
 in  the  country  contains  205  per  cent
 of  nitrogen  as  against  26  per  cent  in
 similar  fertilizer  imported  from  foreign
 couptries  in  recent  years

 (b)  Attempts  are  being  made  at  the
 Nangal  Factory  to  increase  the  nitro-
 gen  content  as  much  as  possible  con-
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 sstently  with  other  factors  such  as
 hygroscopicity  and  convemence  for
 storage  and  transport  in  our  =  con-
 ditions

 थांवी  का  जोरी  छिपे  व्यापार

 4685.  क्री  wo  fro  सधुकर  :
 श्री  रामावतार  वास्थत्री:

 क्या  बित  मत्री  यह  बताने  की  कृपा
 रेंगे  कि

 (+)  क्या  यह  सच  है  कि  चोरी  छिपे
 लाई  गई  चादी  की  मादा  खले  तौर  पर  आयात
 की  जान  वार्ला  चादी  बी  मात्रा  से  बहुत
 अधिक  है  तथा  सरबार  का  सीसा-शुल्क
 विभाग  इसे  पकड़ने  में  भ्रममर्थ  है  ,

 (ख)  झ्पा  सरकार  का  विचार  चादी
 की  तस्करी  को  रोकने  के  लिये  कोई  कारगर
 उपाय  करने  का  है  ,  और

 (ग)  यदि  हा,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  हे?

 उपलधान  मंत्री  तथा  वित्त  मंत्री  (भी
 भोरारजी  देसाई):  (क)  से  (ग)  सरकार  के
 पास  उपलब्ध  सूचना  के  श्रनुसार  चादी  एक
 ऐसी  वस्तु  है  जो  कब  कुछ  समय  से  चो  री-छिपे
 रूप  में  देश  के  अन्दर  लाने  के  बजाय  देश  से

 बाहर  भेजी  जा  रही  है।  वर्ष  .966  में  वध
 रूप  से  प्रायात  की  गई  चादी  की  मिल्लिया
 तथा  छडो  की  कुल  मात्रा  207  किलोग्राम  थी
 परन्तु  उसी  वर्ष  चोरी  छिपे  रूप  मे  देश  मे  बाहुर
 ले  जाने  की  कोशिश  करने  के  भ्रपराध  में

 सीमाशुल्क  झ्धिकारियों  से लगभग  i9450
 किलोग्राम  चादी  पकड़ी  ।  उपर्युक्त  स्थिति
 की  दृष्टि  से  चोरी  छिपे  तरीके  से  भारत
 के  प्न्दर  लाई  जाती  चांदी  को  रोकने  के  लिये
 विशेष  कार्यवाही  करने  का  प्रश्त  ही  नहीं
 उठता  ।
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 बिहार  में  शध्यल  श्राकार  को  बारहमासी
 गरयियों  से  शिचाई

 4686.  भी  mo  सि०  मघुकर  :
 शी  रामावतार  ज्ास्त्री  :
 च्नी  कामेहतर  सिह  :

 ब्या  सिचाई  शौर  विश्ुत  मत्री  यह
 बताने  की  हृपा  करेंगे  ि

 (क)  क्या  सरकार  ने  बिहार  भें  मध्यम
 झाकार  की  आारहमासी  नदियां  की  मिचाई
 की  मभावनाग्ों  के  सम्यन्ध  में  कोई  सर्वेक्षण
 किया है  ,

 (@)  यदि  हा,  तो  क्या  इन  नदियों
 के  किनारों  पर  पर्कग  सेट  गना  कर  सिचराइ
 की  जा  सवती  2;  और

 (ग)  परदि  हा,  ता  ३  न  फ्ति-कित
 नदिया  "र  स्प  चैट  लगे  हुए  है  मर  उनसे
 कितने  एवड  भूमि  में  सिचाई  13  सकती  7?

 सिचाई  तथा  विद्युत  सत्री  (ato  go
 ल०  राव)  :(क)  से  (ग)  कंप्द्ीय  सरकार
 ने  कोई  शो  सर्वक्षण  नहीं  किया  है  किन्तु
 बिहार  सरकार  न॑  कुछ  खपुसन्धान  कार्य
 किया  है  |  पता  चलना  है  कि  राज्य  सरबार
 कुछ  उठान  सिंचाई  रुकामों  पर  विचार  रि
 रही  है  t  इन  स्क्रोमा  *  व्यारे  का  ब्रपोला
 की  जा  रही  है  |

 Cholera  in  Dethi
 4687.  Sh  i  BR.  R  Singh  Deo:

 Sh:;  0.  N,  Deb:
 Shn  D.  C.  Sharma:
 Shri  Onkar  Lai  Berwa:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state~

 (a)  whether  it  is  a  fact  that  Delhi
 is  presently  threatened  by  Cholera,
 and

 (b)  af  so,  the  steps  the  Government
 proposes  to  take  to  prevent  the  spread-
 ing  of  the  same?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  8.  Chandrasekhar):  (a)
 Yeu
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 (७)  The  following  steps  have  been
 taken  to  prevent  the  spreading  of
 cholera  in  Delhi:

 ay  An  anti-cholera  moculation  cam-
 Pelgn  has  been  started  m  yulnerable
 localities  and  upto  the  middle  of  June,
 ‘1967,  over  l  lakh  inoculations  have
 been  carried  out  by  4  teams  engaged
 by  the  Delhi:  Municipal  Corporation.

 (a)  Strict  hygienic  control  over
 food  establishments  is  being  exercised,
 Eight  special  squads  of  food  inspectors
 aré  emploved  by  the  Municipal  Cor-
 Poration  to  check  the  sale  of  exposed
 ang  unowholesome  foodstuffs,  and
 about  ‘1200  quintals  of  such  foodstuffs
 haye  been  destroyed  during  April,
 May  and  June,  967  (Upto  5th  June,
 967)

 (ui)  The  health  education  campaign
 has  been  mtensified  The  efforts  in-
 clude

 (a)  distmbution  of  a  large  num-
 ber  of  leaflets,

 (b)  fixing  of  wall  posters,
 (ce)  exhibition  of  films  by  publi-

 city  vans

 (d)  Radi  and  Television  broad-
 casts

 In  the  areas  wherc  wells  and  hand-
 Pump:  ar,  uted  the  public  have  ben
 edvis  d  through  leaflets,  wall-poste.s
 and  announcement  by  publicity  vans
 t.  bol  water  before  drinking

 (iv)  Regular  chloriation  of  open
 wells  खप  hone  done  by  the  Municipal
 staff

 (v)  Special  squads  have  been  cn-
 Gageq  to  intensify  anti-fly  measures.

 (vi)  The  municipal  staff  carry  out
 Surveillance  of  gl]  diarrhoea  cases  in
 vulnerable  areas  and  all  the  persons
 suspected  to  be  suffermg  from
 cholera  are  isolated  and  treated  at  the
 Infectious  Diseases  Hospital.

 (vl)  Drsinfection  and  other  reme-
 dial  measures  are  taken  in  localities
 Wherever  cholera  cases  occur.
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 National  Malaria  Eradication

 ह... 1... ह
 ee,  Ghti  DN.  Deb:

 Sari  R.  BR.  Singh  Dee:

 ‘Will  the  Minter  of  Healdh  ant
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  Nationa)  Malaria
 Eradication  Programme  will  be  ex-
 tended  for  next  five  years,  and

 (b)  if  so,  the  States  which  will  be
 included  in  the  programme?

 The  Minisver  of  Health  ang  Family
 Planning  (Dr  Chandrasekhar):  (a)
 and  (b}  This  m  g  Continuing  pro-
 gramme  under  which  two-thirds  of
 the  country  has  already  attained
 malaia  free  status  In  the  rest  of
 the  areas  the  operations  are  likely  to
 continue  for  about  five  years  except-
 ing  certain  border  areas  where  the
 operations  will  Jast  tll  such  time  as
 the  Programme  in  the  neighbouring
 countries  attams  the  same  level  of
 achievement  as  in  India

 Grant-in-Aid  to  All  India  Harijan
 Sevak  Sangh  and  All  India

 Depressed  Classes  League
 4699  Shri  D.  R.  Parmar:

 Shri  R.  हू,  Amin:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state

 (a)  the  amounts  received  by  the
 All-India  Huyan  Sevak  Sangh  and
 th,  All-India  Depressed  Classes
 League  as  grant-in-aid  from  the  Cen-
 tral  Government  for  conducting  the
 sociul  welfare  activities  during  the
 yeals  1965-66  and  1966-67,  and

 (by  the  total  amount  granted  to
 these  organisations  during  the  Third
 Five  Year  Plan  period?

 The  Minister  of  State  in  the  Depart-
 ment  ef  Social]  Welfare  (Shrimati
 Phulresa  Goha):  (a)  Harnan  Sevak
 Sangh  —Ra.  443,640,  in  1965-88  and
 Re  445,870  in  1968-67.

 Al  India  Depressed  Classes
 League  —Rs.  1,20,109  in  1985-86  and
 ‘Re,  1,168,600  in  1966-67,

 (०७)  Rupees  20.06  iskhs  to  the  All-
 India  Hariyan  Sevak  Sangh  and
 Ra,  5  99  lakhs  to  the  All-India  Depress-
 ed  Clames  League.

 अहाराष्ट्र  में  रेर-सरकारी  क्षेत्र  में  कर्षरक
 कारक्षाना

 4690.  भी  देवराब  पाटिल  :  क्या

 पैट्रोलिमम  शौर  इसस्मंग  मतो  यह  बताने  की

 कपा  करेगे  कि

 (क)  क्या  सरकार  ने  महाराष्ट्र  मे
 गैर-सरकारी  क्षेत्र  भें  उवंरक  का  एक  कारखाना
 स्थापित  करने  की  योजना  मजूर  कर  ली  है,

 प्‌)  इस  कारखाने  की  उत्पादन  क्षमता

 कितनी  होगी  तथा  इसके  कब  तक  चालू  हो
 जाते  की  सम्भावना  है,  प्रौर

 (ग)  इस  कारखाने  पर  कुल  कितना  धन

 व्यय  होगा,  भव  तक  कितना  धन  व्यय  किया

 जा  चुका  है  तथा  अब  तक  कितनी  प्रगति

 हुई है

 पैट्रोलियम  भौर  रसायन  योजना  तथा

 समाज  कल्याण  संत्रालय  में  राज्य  मंत्री  (भी

 (रघुरभेया)  :  (क)  जी  नहीं  -  एक
 प्रताव  विद्राराधीर  हैं  ।

 (खबर)  विज्ञाराधीन  वोजना  मे  प्रति  वर्ष

 500,  000  औीररी  देन  डाय-अमोतियम

 फास्फेट  का  तिर्माण  होना  है  भौर  इसके  उस

 तारीख  से,  जब  झरुवावटे  दूर  हो  जायेग॑।,

 दो  साल  ी  सवधि  मे  परे  होते  की  शाशा  है।

 (ग)  इस  योजता  मे 21  5  करोड़

 शुपये  की  पूजी-निवेश  (  Capital  In-

 vestment  )  होने  का  भनुमान  है  ।

 योजना  के  अनुमोदन  होने  के  बाद  ही

 व्यय  ण्ब  प्रगति  से  सम्बन्धित  प्रश्न  उठ

 सकता  है  !
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 Rural  Housing  Scheme  in  Maharashtra

 4601,  Shri  Deorao  Patil:  Will  the
 Minster  of  Works,  Housing  and  Sap-
 Ply  be  pleased  to  state

 (a)  the  total  amount  sanctioned  for
 rural  housing  schemes  in  Maharashtra
 during  1966-67,

 (b)  the  total  amount  actually  utulis-
 ed  by  the  State  Government  for  thus
 purpose  during  the  pcriod  mentioned
 above,  and

 (c)  the  amount  proposed  to  be  sanc-
 tioned  to  this  State  for  the  above-
 mentioned  purpose  during  1967-687

 The  Deputy  Minster  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqba]  Singh)  (a)  and  (b)  On
 the  basis  of  an  anticipated  expendi-
 ture  of  Rs  25  lakhs  as  reported  by
 the  State  Government,  Central  assis-
 tance  amounting  to  Rs  12  rly  lakhs
 was  released  to  them  during  1986-67

 (९)  The  allocation  for  2967-68  has
 not  yet  been  fialised

 Conversion  of  Lodi  Road  Chummeries

 4692,  Shri  Hardayal  Devgun  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state

 (a)  whether  D-l  converteq  Chum-
 meries  in  Lodi  Colony,  New  Delhi,
 with  attached  servant  quarters,  have
 been  allotted  as  Type  Ill  accommo-
 dation  with  effect  from  the  i5th  May,
 ‘1963,

 {b)  of  so,  the  statutory  provision
 under  which  separate  additional  rent
 for  servant  quarters  was  recovered
 for  the  period  from  the  lith  May,
 963  to  30th-  November,  966  in  spite
 of  numerous  representations  from  the
 concerned  allottees,

 (९)  whether  this  additional  recov-
 ery  hag  been  stopped  with  effect  from
 the  lst  December,  1008;  and
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 *  (6)  if  ६०,  the  justification  for  net

 giving  retrospective  effect  from  the
 I5th  May,  963  to  this  estoppel?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  =  Suppiy
 (Shri  Iqbal  Sigh):  (a)  Yes,  nm  so  far
 as  allotments  made  after  the  5th
 May,  १9638  are  concerned  Prior  to
 that  date  the  servants  quarters  were
 allotted  to  the  0००७  pants  of  these
 chummeries  as  additional  accommod-
 ation  on  payment  of  extra  rent

 (b)  Servants  quarters  for  the
 period  were  treated  88  additional  ac-
 commodation  to  type  II  quarters  and
 recovery  of  extra  rent  wa’  made
 accordingly

 (ce)  Yes

 (ay  The  matter  is  under  consider-
 ation

 Automation  in  LLC,

 4693  Shnmati  Sushila  Rohaigi
 Will  the  Munster  of  Finance  be
 Pleased  to  state

 (a)  whether  Government  have  res
 ceived  any  representation  recently
 against  automation  m  the  Life  Insu-
 rance  Corporation  from  Kanpur—
 UP,  and

 (b)  af  50,  what  steps  Government
 propose  to  take  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai).  (a)  Yes,  Sir  A  resolution
 against  automation  in  LIC  passed
 by  the  Kanpur  Divwion  Insurance
 Employees  Association,  which  is  affi-
 liated  to  the  All  India  Insurance  Em-
 ployees’  Association,  was  received  by
 the  Government  in  June  2907

 (b)  Government  do  not  propose  to
 take  any  action  on  this  representation
 as  the  introduction  of  automation  is
 considered  essential  for  the  efficient
 handing  of  the  growing  business  of
 the  Corporation
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 भ्प  प्रदेश  को  राजस्व  का  प्रथिक  भाग  दिये
 जाते  की  मॉंग

 4694.  श्री  te  Wo  दीक्षित  :  क्‍या
 दिस  मी  यह  बताने  की  कृपा  करेगे  वि

 (क)  क्‍या  यह  सच  है  रि  मुख्य  मल्लियों
 के  हाल  ही  मे  हुए  सम्मेलन  में  मध्य  प्रदेश  के
 मुख्य  मत्ती  ने  केन्द्रीय  राजस्व  में  से  मध्य  प्रदरण
 को  झधिक  हिरा  शत  जाने  को  मांग  का  ऐ,

 ज)  बदि  ot,  तो  उस  सांग  का  ब्यौरा
 क्या  है,  और

 (ग)  इस  मामले  में  सरकार  ते  व्या
 निर्णय  किया  है  ?

 उप-प्रधान  मंत्रों  तथा  वित्त  संत्री  (शी
 भोराश्शी  देसाई)  :  (=)  भौर  (ख)
 मुख्य  मंत्री  ने  महगाई  भत्ते  की  बृद्धिरो,  घण्टे
 की  जोतो  (होल्डिग)  को  मालगुजारी  से
 छूट  देने  शर  मध्य  प्रदेश  के  पिछड़ेपन  का
 उल्लेख  किया  और  967-68  मे  0  करोड
 श्पये  की  झतिरिकल  केन्द्रीय  सहायता  दी
 जाने  की  मांग  की  थी  1

 (ग)  उसके  बाद  मध्य  प्रदेश  राज्य  की
 ध्रायोजना  के  सम्बन्ध  मे  i¢67~6s  थे
 लिए  दी  जाने  घाली  बेन्द्रीय  सहायता  की  रकम
 में  5  50  करोड  रुपये  की  वृद्धि  कर  दी  गयी
 है  ।  राज्य  सकार  को,  इस  वर्ष  वेद्ध  में
 लगाये  गये  प्रिरिक्त  करों  में  ते  se  करोंड
 रुपये  की  रकम  भी  मिलेगी।

 Dredging  Operation  of  Hirakad  Dam
 Project

 4695  Shri  R.  R.  Singh  Deo:
 Shri  D,  N.  Deb:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  dredging  operation  of
 Hirakud  Dam  Proejct  has  been  taken
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 up  by  the  Indian  Navy  for  the  pur-
 Pose  of  deniting  of  the  reservoir,

 (b)  uf  so,  the  cost  thereof;

 (c)  by  whom  the  expenses  will
 be  borne?

 The  Minister  of  Irrigation  and
 Power  (Dr  EK.  L.  Rao):  (a)  No

 (b)  and  (०),  Do  not  arise

 Gandak  Project

 4696,  Shri  Shiva  Chandra  Jha:
 Wl  the  Minister  of  Irrigation  and
 Pawer  be  pleased  to  state:

 (a)  when  the  work  on  the  Gandak
 Project  wag  started  and  when  it  is
 likely  to  be  completed,

 (9)  the  amount  needed  for  its  com-
 pletion,

 (९)  the  amount  spent  on  it  so  far;

 (d)  how  far  its  works  have  pro-
 eeeded  and  its  present  qifficulties;
 and

 (e)  how  Government  propose  to
 solye  those  difficulties?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L  Rao):  (a):  Work
 on  the  project  was  started  in  1962.
 The  State  Government  have  repor-
 ted  that  the  work  can  be  completed
 by  the  end  of  Tourth  Plan  if  adequate
 funds  are  made  available.

 (b)  and  (c).  Agaimst  the  total
 estimated  cost  of  Rs  372]  crores,
 the  expenditure  up  to  the  end  of
 March  987  was  of  the  order  of  Rea.
 35  crores

 (dd)  and  (e}  Work  on  the  project
 as  Nn  good  progress  and  no  serious
 difficulties  are  anticipated  in  the  ex-
 ecution  of  the  Project  except  in  find-
 ing  adequate  resources  for  *  the
 speedy  completion  of  the  project.
 Every  effort  will  be  made  to  get  over
 this  difficulty.
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 महाराष्ट्र  में  ल्ाबिस  जातीय  ave

 4697.  भरी  बेवराव  पाटिल  :  क्या
 “समाज  कल्कण  मती  वह  बताने  की  कृपा
 करेगे  कि

 (क)  इस  समय  महाराष्ट्र  में  कितने
 आदिम  जातीय  aE  हैं,

 (ख)  967-68  में  इस  राज्य  में
 ऐसे  कितने  खड़  खोलने  का  प्रस्ताव  है,  और

 (ग)  उपर्युषत  झवधि  में  बबतमाल  जिले
 के  किस  किस  स्यान  पर  ये  खड़  खोले  जायेगे  ?

 समाज  कल्याण  विभाग  में  राज्य  मंत्री
 (शीमती  फूलरेणु  गुह) :  (क)  44  आदिम
 जातीय  विकास  खण्ड  (4  विशेष  बहुप्रयोजनीय
 आदिम  जातीय  विवाम  खण्ड  भी  शामिल)

 (=)  कोई  नहीं।

 (ग)  प्रश्न  वहीं  उठता  t

 भहाराष्ट्र  में  श्नुल्ुचित  जातियों  तथा  प्नु-
 सृचित  ब्राधिस  जातियों  के  लोगों  को  प्रतुतात

 तथा  छात्रवृत्तियां

 4698.  श्री  वेबराव  पाटिल  :  क्‍या
 समाज  कल्याण  पत्नी  या  बताने  को  é1
 करेंगे  कि

 (क)  क्‍या  सरकार  को  पता  है  कि
 महाराष्ट्र  मे ंपवायती  राज  ब्यवस्था  झाग्म्म
 होने  से  पहने  समाज  कल्प्राण  विभाग  अनतृसूचित
 जातिपो  तथा  अनुसूचित  द्ादिम  जातियों  के
 विशाथियों  और  परिप्रारों  को  अनुदान  और

 छात्रवृत्तियां  दिया  करता  था  किन्तु  पचायती
 राज  आरम्भ  होने  के  वाद  प्रायत  समितियों
 तथा  ग्राम  पचायतों  द्वारा  उनके  लाभ  के  लिये
 कोई  सहायता  नहीं  दी  जाती  है  भौर  यह  धन
 पिछले  दस  वर्षों  से  उपर्युक्त  पड़ा  है,  भौर

 ॥  यदि  हा,  तो  क्या  सरकार  का
 विचार  इस  मामले  की  जान  करने  के  लिये
 कोई  समिति  नियुक्त  करने  का  है  ?
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 wre  कल्याण  विजय  में  सत्य  मंत्री
 (बीसती  फूलरेजु  ह. !  क)  भौर  (छल).

 प्रपेक्षित  सूचना  राज्य  सरकार  से  मांगी  गई
 है  t  प्राप्त  होने  बर  वह  सभा  पटल  पर  रख
 दी  जायेगी।

 General  Provident  Fund  Accounts
 4699.  Shri  8.  D,  Somasgundaram:

 Will  the  Minister  of  Finamse  be
 Pleased  to  state.

 (a)  whether  there  is  any  proposal
 under  consideration  to  imroduce  a
 Pass  Book  system  or  any  other  pro-
 posal  under  consideration  for  impro-
 ving  the  present  system  of  maintam-
 ing  accounts  of  General  Provident
 Fund  of  Central  Government  em-
 ployees,  which  is  dilatory,  and

 (b)  ४५  so,  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No,  Sir  Government  do
 not  at  present  have  under  consider-
 ation  any  proposal  to  change  the  ex-
 isting  system

 (b)  Does  not  arise

 G.  P.  F.  Accounts

 4700  Shri  S  D.  Somasundaram:
 Wili  the  Minster  of  Finance  be  plea-
 500  to  state

 (a)  whether  it  is  a  fact  that  yearly
 General  Provident  Fund  accounts  gre
 sent  to  the  subscribers  for  their  ac-
 ceptance  of  the  correctness  of  the
 accounts,  and

 (b)  if  so,  the  percentage  of  sub-
 scribers  who  have  accepted  the  cor-
 rectness  of  their  accounts  during
 960  and  19669

 The  Deputy  Prime  Minister  and
 Minister  of  Financ,  (Shri  Morarji
 Desal):  (a)  Yes,  Sir

 (b)  The  information  is  not  readily
 available.  It  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 a3  soon  as  available.
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 जनुलूचित  ब्लबियों  तथा  आलुसूचित सलेदण क्ति  बिन
 जातियों  के  लोगों  के  लिये  चोचयार

 4701.  &  रामचना  चौरप्या  :
 की  ar  or  re:

 क्या  समाज  कल्याण  मती  यह  बताने  को
 कपा  करेंगे  कि

 (क)  क्‍या  सरकार  ने  अनुसूचित  जातियों
 तथा  प्रनुसूचित  प्राकिम  जातियों  के  लोगो  को
 रोजगार  देने  के  लिये  कार्यवाही  करने  के  लिये

 राज्य  सरकारों  को  निदेश  दिये  हे;  झौर

 (@)  यदि  हा,  तो  इस  सम्बन्ध  में  राज्य
 सरकार  की  क्‍या  प्रतिक्रिया  है?

 समाज  कल्याण  विभाग  में  राज्य-संत्री
 (भ्रीमती  फूलरेणु  गृह)  :(क)  शभौर  (ख).

 संविधान  के  श्रधीन  राज्य  जन  सेवाझो'  का
 राज्य  मग्कारों  पर  सीधा  उत्तरदायित्व  है  ।
 इसलिये,  सरकार  ने  राज्य  सरकारों  को  इस
 बारे  में  ऐसे  कोई  निदेश  नही  दिये  है  ।  तो  भी,
 अनुसूचित  भ्रादिम  जातियो  के  केन्द्रीय  सेवांग्ों
 में  अ्तिनिधित्व  के  बारे  से  राज्य  सरकारो  को
 सूचित  रखा  जाता  है  ।  उसके  ग्रतिरिक्त
 कल्याण  कार्यक्रमों  के  अधीन  राज्य  सरकारों
 को  शिक्षा  तथा  रोजगार  परामर्श  के  लिये
 प्रशिक्षण  केन्द्र  रधापित  करने  की  सलाज़
 दी  गई  हे  ।  कई  राज्य  सरकारो  ने  इस  सलाह
 को  मान  लिया  है  और  इस  प्रयोजन  के  लिये
 योजना  चला  रही  हें  ।

 मध्य  प्रवेश  में  समाल  कल्याण  पोजनायें

 4702.  भी  ग०  wo  दीक्षित:  या
 समाज  कल्याण  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  तीसरी  पररवर्षीय  योजना  में
 केन्द्रीय  सरकार  ने  मध्य  प्रदेश  सरकार  को
 राज्य  हारा  चलाई  जा  रही  समाज  कल्माण
 ओचनापतें  क ेशिवे  कितनी  रकम  मंजूर  की  थी

 शौर  इस  कार्य  के  लिये  राज्य  सरकार  को

 कश्तुत:  कितनी  रकम  दी  गई  थी;  भौर

 (थ)  ‘1965-66  औौर  i966—67  में
 मध्य  प्रदेश  की  प्रत्वेक  समाज  कल्याण  संस्था
 को  कितमी-कितनी  वित्तीय  सहायता  दी
 गई  थी?

 समाज  कल्याण  विभाग  में  रा्य-मंत्री
 (भौभती  फूलरेणु  गृह)  :  (क)  तृतीय

 प्रचवर्धीय  योजना  के  दौरान  समाज  कल्याण
 योजनाशों  के  लिये  केन्द्रीय  सरकार  द्वारा
 मध्य  प्रदेश  सरकार  को  7.95  लाख  रुपये
 की  वित्तीय  सहायता  मजर  को  गई  थी  L
 वास्तविक  सच  के  झ्ाधार  पर  राज्य  सरकार
 को  3.67  लाख  रुपये  की  प्रतिपूति  की
 गई  थी।

 (ख)  राज्य  सरकार  द्वारा  प्रत्यके समाज
 कल्याण  सस्था  को  दी  गई  वित्तीय  सहायता
 के  बारे  में  अलग  अलग  झाकड़े  उपलब्ध  नही  हैं
 तो  भी,  एक  समाज-कल्याण  सस्था  को  इस
 प्रकार  सीधे  भ्रनुदान  मंजूर  किया  गया  |

 संस्था  का  नाम  राशि  (रपये)
 1965-66  1960-(7

 ग्रधो  के  निये  मध्य  प्रदेश
 कल्याण  सस्था,  इन्दौर  3,000  4,125

 दिल्ली  में  जेश्यावृत्ति

 4703.  थी  जगन्नाथ  राव  जोशी  :
 शी  हुकम  ष्वन्द  कछवाय  :

 दयो  रास  सिह  भ्रवरवाल  :

 क्या  समाज  कह्याण  मत्रो  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  i965-66  से  दिल्ली  में
 वेश्याओों  की  संख्या  बढ  गई  है  भौर  थदि  हा,
 तो  उनकी  कुल  संख्या  कितनी  है;

 ख)  दिल्ली  में  वेश्यावृत्ति  को  रोकने
 के  लिये  सरकार  ने  क्‍या  कार्यवाही  की  है;
 झौर;
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 (ग)  दिल्‍ली  मे  वेश्यावृत्ति  के  सम्बन्ध  मे
 पिछले  तीन  वर्षों  में कितने  व्यक्ति  गिरफ्तार

 “किये  गये  और  उतके  विरुद्ध  क्या  कार्यवाही
 की  गई  ?

 समाज  कह्याण  विभाग  में  राज्य  संत्री
 (भीमती  फूलरेणु  गुह)  ः  (क)  इस  विषय

 पर  झाकड़ें  उपलब्ध  नहीं  हैं  ।

 (ख)  वेश्यावृत्ति  पर  प्रतिबन्ध  नहीं  है
 स्त्रियों  तथा  लड़कियों  के  प्रनेतिक  पणन  के
 मामलो  पर  स्त्रियों  तथा  लडकियों  का  भ्रनै तिक
 पणन  निरोधक  झधिनियम,  .956  के  उपबन्धों
 के  अधीन  कारवाई  की  जाती  है  ।

 (ग)  एक  विवरण,  जिसमें  भ्रपेक्षित

 सूचना  दी  गई  है,  सभा  पटल  पर  रखी  जाती  है।
 [पुस्तकालय  में  रखो  गयी  [देखिये
 संख्या  L,  T  —9363/67)

 नई  दिल्‍ली  स्थित  जन्तर  भन्तर  के  योगाश्रम
 के  धान  के  लिये  विवेशी  an  की  मंजूरी

 4704-  भी  हुकम  चन्द  कछवाय  :
 श्री  राम  सिह  भ्रयरवाल  :
 शी  प्रकादावीर  शास्त्री  :
 श्री  रघवीर  सिह  ज्ञास्त्री  :
 शनी  शिक्ष  कुमार  शास्त्री  :

 ओ  पर्जुन  ि  भदौरिया  :
 श्री  मोलह  प्रसाव  :

 क्या  वित्त  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  नयी  दिल्‍ली  म,
 जन्तर  मन्तर  में  स्थित  योगाश्रम  के  प्रधान  को

 जून,  966  मे  यूरोप  के  देशों  के  दौरे  पर
 भेजा  गया  था  और  उन्हे  हस  प्रयोजन  के  लिये

 विदेशी  मुद्दा  की बडी  राशि  मजूर की  गयी  थी,

 ि)  यदि  हा,  तो  उन्हे  विदेश  भेजने
 के  क्या  कारण  थे  और  उनके  वहा  जाने  से
 कया  प्रयोजन  सिद्ध  हुआ,

 (ग)  क्‍या  सरकार  ने  उन्हें  विदेश  में
 भेजने  से  पहले  इस  तथ्य  पर  ध्यान  दिया  था
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 कि  शिक्षा  मतालय  द्वारा  उस  संस्था  को  गजूर
 की  हुई  झनुदान  की  राशि  देना  बन्द  कर  दिया
 गया  था,  शौर

 (घ)  इस  दौरे  के  लिये  कितनी  विदेशी
 मुद्रा  भजूर  की  गयी  थी  ?

 उप-प्रधान  मंत्री  तथा  विश  मंत्री  (श्री
 सोरारजी  देसाई)  :  (क)  जन्तर  मन्तर,
 नयी  दिल्‍ली  के  योगाश्रम  के  प्रधान  को
 सयुक्त  राज्य  अमेरिका  और  सो  वेयत
 समाजवादी  जनतत्न  सघ  की  यात्रा  करने  की
 अनुमति  दी  गयी  थी  ।  उन्हें  प्रासगिक  व्यय
 लिये  विदेशी  मुद्दा  की  भी  थोड़ी  सी  रकम  दी
 गयी  थी।

 (ख)  सयुकत  राज्य  प्रमेरिका  में  उन्होंने
 घूम-घूम  कर  भाषण  दिये  बर  उनका  खर्च
 एक  शिक्षा  सस्था  न॑  उठाया  |  उन्होंने  रूस  की
 यात्रा  भारत-सोवियत  सास्कृतिक  करार  के
 झन्तंगत  की  जिसवा  उद्देश्य  वहा  वे  खेल-कूद
 सम्बन्धी  कामों  की  जानकारी  प्राप्त  करना
 था।  यह  यात्रा  सामान्यत  श्रध्ययन  बरने  श्र
 व्याख्यान  देन  के  उद्देश्य  से  की  गयी  थी,
 इसलिए  उसके  परिणाम  को  भ्राकता  कठिन
 है।

 (ग)  यह  यात्रा  शिक्षा  मत्रालय  द्वारा
 योगाश्रम  को  फिर  से  झनुदान  देना  शुरू
 कयि  जाने  के  वाद  की  गयी  थी  |

 (घ)  केवल  240  रुपये  ।

 Will  the  Minister  of  Finance  be
 pleased  to  refer  ¢o  the  reply  grven  to
 Unstarred  Question  No  395]  on  the
 Ist  September  968  and  state,

 (a)  whether  the  Income-tax  Autho-
 rities  have  seince  completed  their
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 asseemment  of  the  tax  due  from  the
 Landlord  for  the  rent  recerved  from
 Mis  Lafthansa  Airlines,  and

 (b)  the  amount  of  monthly  annual
 rent  received  for  the  premises  and  the
 tax  assessment  ?

 The  Deputy  Prime  Minster
 Minister  of  Finance
 Desal)  (a)  No,  Sir

 (b)  The  monthly  rent  from  i-0-964
 to  30-9-1985  was  Rs  500  From
 i-0-965  onwards,  additional  accom-
 modation  has  been  let  out  to  Mis
 Lufthansa  Airlines  and  the  total
 monthly  rent  received  is  Rs  207650
 The  landlord  has  not  yet  been  assess-
 ed  to  income-tax

 and
 (Shri  Morarn

 M's  Graham  Trading  Company

 4708,  Shri  Madhu  Lumaye.

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  ‘1581  on  the
 7  November,  966  and  state

 (a)  whether  the  income  tax  assess-
 ment  of  Vis  G  aham  Trading  Company
 of  Indin  Ltd  for  the  years  956-5l  to
 1961-62  «which  was  reopened,  has
 since  been  completed,  and

 (b)  ig  20  the  result,  thereof?

 Desai):  (a)  No,  Sir

 (b)  Does  not  arise

 Fereign  jnvestment  tm  fertilixer  plant
 e101.  Shri  Madhu  Limaye:

 Shri  5S  M.  Joshi:
 Will  the  Munster  of  Petroleum  and

 ‘Chemicals  be  pleased  to  state
 (a)  the  number  of  foreygn  appli-

 eations  received  for  starting  fertilizer
 f  the  j
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 (bp)  the  number  of  applications
 which  represent  renewal  og  the  old
 pre-annolncement  applicationg  and
 the  number  of  applications  which  are
 new,  and

 (e)  the  number  of  applications
 which  contain  firm  proposals  and  the
 number  of  those  which  ate  mere  in-
 tent?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah)  (a)  Five  proposals
 from  foreign  porties  and  five  others
 with  foreign  p  ticipation  have  been
 received  after  December,  965  when
 eertam  decisions  designed  to  attract
 private  mvestment  in  the  fertilwzer
 industry  were  announced

 (b)  All  the  ten  proposals  mention-
 ed  im  (a)  are  new  None  of  them  ig  &
 renewal  of  applications  made  before
 December,  985

 (९)  Of  the  ten  proposals  in  (a),  six
 are  firm  and  four  are  stil]  only  an
 expression  of  intent.

 National  Planning  Council

 4708.  Shri  Bibhuti  Mishra
 Shri  हूं,  N.  Tiwary:
 Shri  Sidheshwar  Prasad.
 Shri  Shashi  Ranjan‘

 Will  the  Minister  of  Planning  be
 Pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 term  of  National  Planning  Council
 has  been  extended  for  another  year,
 and

 (b)  if  80,  the  tolal  expendsxture  in-
 curred  on  the  Council  and  the  benefit

 ety
 Z  F  :



 (Rupees  fiftynine  thousand  and  thirty-
 five  only).

 wet  में  सामान  को  बरामवती

 4709.  थी  हुंकम  ग्म्द  कवाय  :

 थी  रण  क्  अपक -

 क्या  विस  मती  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  आय-कर
 अधिकारियो  ने  मार्च,  .967  के  चौथे  सप्ताह
 में  नम्बई  मे  एक  गोदाम  से  एक  लाख  50  हजार
 रुपये  का  सामान  बरामद  किया  था;

 (ख)  यदि  हा,  तो  कितना  तथा
 कौन  कौम  सा  सामान  बरामद  कया  गया;
 और

 (ग)  इसमें  कितने  लोगो  का  हाथ  था
 तथा  उनके  विरुद्ध  क्या  कार्यवाही  की  गई  है  ?

 उप-प्रधान  संत्री  तथा  वित्त  मंत्री  भी
 सोत्तारज्ी  देसाई)  :  (क)  जी,  नहीं  1

 ु)  शौर  (ग)  वे  सवाल  ही  नहीं
 |

 ब्याई  में  जोरी  चप  लाते  गये  माल  का  पकड़ा
 जाना

 4710.  भरी  प्कम  जन्य  कछुवाय  t
 oh  राम  सिंह  अपरवाल  :

 क्या  चिक्ष  मंत्री यह बताने यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सत्  है  कि  कष्ठाचार
 विरोधी  प्रधिकारियो ंके  a.  ae  wat  के

 BY
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 नस्य के  हीरे,  जवाहुरात  तथा  पढ़िए, Vt
 फरवरी  967  के  दूसरे  सप्काह  यें  दिदेशों के

 दुत
 छाई गई थी, गई  थी,  बम्बई में पकड़ी दें  पकड़ी

 (छ)  क्‍या  यह  भी  सच  हैं  कि  यह
 माल  केंद्रीय  सरकार  के  तस्कर  व्यापार
 निरोध  विभाग  की  सहमति  से  भारत  में
 लाया  गया  था,  भौर

 (7)  यदि  हा,  तो  इस  सम्बन्ध  में
 सरकार  ने  कया  कार्यवाही  की  है?

 उप-प्रधान  सत्री  तथा  विस  मंत्री
 (भी  मोरारजों  देसाई)  :  (क)  5  फरवरी
 967%  बडे  सवेरे  बम्बई  के  अ्रष्टाचार

 निशेध  कार्यालय  के  प्रधिकारियो  ने  बम्बई
 में  बरसोबा  समद्र  तट  के  पास  एक  नौका
 में  से  कुल  मिला  कर  2  लाख  रुपये
 मूल्य  की  700  कलाई-घड़िया  तथा
 बाग्रमड  सोमेट  के  800  तिकोनिये  पकड़े  ।
 इस  माल  के पकडे  जाने  के  बाद  केन्दीय
 उत्पादन  शुल्क  समाहर्ता  कार्यालय  बम्बई
 के  अधिकारियो  ने  थामा  जिले  मे  बसोन  के
 पाथ  के  एक  निर्जन  द्वीप से  कुल  मिला  कर
 लगृधग  i2  लाख  रुपये  मूल्य की  3,786
 कवाई-धड़िया  तथा  डायमड-सीसेंट  के
 4,040  तिकानिये  बरामद  किये ।  इस
 पकड़े  गये  माल  के  विदेशों  से  चोरी-छिपे
 लाये  जाने  की  झाशका  है  और  केन्द्रीय
 उत्पादन  शुल्क  अधिकारी  मामले  की  शाने
 जाँच-पड़ताल  कर  रहे  हैं।  इस  सम्बन्ध में
 ग्यारह  व्यक्ति  गिरफ्तार  किये  गये  घौर  उन्हें
 बाद  में  जमानत  पर  छोड़  दिया  गया  है।

 (थ)  सरकार  को  ऐसी  कोई  सूचना
 महा  मिली  है।

 (ग)  यह  सवाल  पैदा  नहीं  च्ेबमा  +
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 DIS.  Breigate  went a  सोते का  जॉन)

 47H.  De.  Karel  Singh:  4712,  श्री  हुरुम  द). द  कछवाय  :

 we  राम  ह. $  wrcert  :
 Will  the  Munster  of  Isrigation  and

 Power  be  pleased  to  state:  क्या  बिस  मंत्री  यह  बताने  की  कृपा.
 करेंगे  कि  :

 (a)  the  total  investments  made  so
 (क)  क्या  महू  हच  है  कि  भाव  कर  विभाग

 Damodar
 तीसरे न  Pair tinal

 the
 के  अधिकारियों  ने  अप्रैल,  1967  के  तीसरे
 सप्ताह  में  कलकत्ता  में  7,500  रुफ्ये  के  मूल्य

 (b)  the  benefits  accrued  to  Bihar  on  की  सोने  की  पचास  छड़ें  पकड़ी  थी  ,
 f  this  scheme;  and account  of  this  scheme

 (a)  बदि हा,  तो  ये  छड़े  कहा  से  लाई
 (९)  whether  Government  are  satis-  मई  थी,  भौर

 fied  that  the  scheme  us  yielding  था
 the  results  expected  of  it  and  whe-  (ग)  इस  सम्बन्ध  में  सरकार  ने
 ther  they  afe  commensunate  with  the  क्या  कार्यवाही  की  है  ?
 investments  made?

 उ्-अधात  संत्री  तवा  वित्त  मंत्री  (भरी
 The  Minister  of  rrigation  and  तोरारणी  वेसाई)  (क)  जी,  तही।

 Power  (Dr.  EH.  L.  Bao):  (a)  Rs
 45  60  crores  up  to  the  3lst  March,  (=)  भौर  (ग)  ये  सवाल  ही
 1967.  नहीं  उठते।

 (b)  The  Damodar  Valley  Corpora-  बिल्ली  रेलवे  स्टेशन  पर  एक  यात्री  से  विदेशी
 tion  Projects  aim  at  unified  develop-  सामान  बरामव  किया  जाता ment  of  the  entire  valley  in  the  States
 of  West  Bengal  and  Bihar  and  as  such
 the  benefits  achieved  are  to  be  aasess-  4713.  |; ड  जसनाथ  सब  खोवा  :
 ed  for  the  entire  region.  Bihar  utilizes  it  gen  न्य  कलबत्य  :
 a  little  more  than  50  per  cent  of  the
 available  capacity  from  the  DVC  क्या  चित  मती  यह  बताने  की  कृपा
 Power  grid  Out  of  the  total  demand  wet  कि
 of  about  665  MW  on  the  DVC  grid
 during  1965-66,  Bihar  accounted  for  (क)  क्या यह  सच  है  कि  आप्रैल,  967
 about  365  MW  The  State  Govern-

 =  के  झन्तिम  सप्ताह  में  दिल्‍ली  रेलवे  स्टेशन
 profits  on  power  Indirect  benefits  are  पर  एक  यात्री  से  20,000  दुफ्ये  के  मूल्य  के
 also  derived  by  Bihar  from  the  sub-  विदेशी
 sidlary  activities  of  the  DV.C  such  के;

 पैन  तथा  ब्लेड  बरामद  किये  गये

 es,  soll  conservation,  afforestation,  ,
 agricultural  research,  fishery,  public
 health,  promotion  of  small  industries  (ख)  क्या  बह  भी  सक्ष  है  कि  यह  भ्रप-
 ate.  ont  उस  प्रत्तर्राष्ट्रीम  गिरोह  का  सदस्य  है

 जिसके  बारे  में  सीया-हुल्क  अधिकारी

 ———
 the  utillextion  of  penefite  (z)  पदि  हां,  तो  इस  सम्बन्ध  में

 axtly  hept  in  view.  war  :  t
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 (घ)  यह  सामान  किस  देश  से  चोरी
 छिपे  लाया  जा  रहा  था  ?

 western  मंत्री  तथा  विस  मंत्री  (श्री
 ओरारणजणी  देसाई):  (क)  25  अप्रैल,
 i967  को  केन्द्रीय  उत्पादन  शुल्क  ब्धिन

 कारियों  ते  दिल्‍ली  रेलवे  स्टेशन  के  बराबर
 में  चुगी  कार्यालय  के  सामने  एक  व्यक्ति  के
 पास  से  विदेश में  बने  लगभग  15,000  रुपये
 के  स्टेनलैस  स्टील  के  ब्लेट  तथा  फाउन्टेन  पैन
 बरामद  किये  1

 (ख)  शौर  (ग)  सरकार  के  पास
 इस  झाशय  की  कोई  सूचना  नहीं  है  कि  जिस
 व्यक्ति  के  पास  से  यह  माल  पकडा  गया
 बह  ग्रन्तर्राष्ट्रीय  तस्करों  के  किसी  प्रसिद्ध
 गिरोह  का  सदस्य  है।

 (घ)  मामले  की  जाच.  पड़ताल  की
 जा  रही  है।

 Opening  of  branches  by  Banks
 ‘atl,  Shri  s.  R.  Damani:  Will  the

 Munster  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  Branches  which
 have  been  opened  by  the  Banks  (in-
 cluding  State  Bank  of  India)  during
 the  calendar  year  1966—(),  in  urban
 areas  and  (il)  in  rural  areas;

 (b)  which  Bank  has  opened  the
 greatest  number  of  Branches  and  in
 which  State,  and

 (c)  whether  there  is  any  proposal
 to  reward  the  bank  which  Q  opens
 greatest  number  of  Branches  and  (iy
 meets  the  maximum  credit  need  of  the
 Tural  areas?
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 viz.  1  during  the  year  066  of  which
 22  ate  in  Uttar  Pradesh.

 (९)  There  ig  no  such  proposal.

 L.  L  0,  Premla
 4715.  Shri  Ss.  B,  Damani:

 Will  the  Minister  of  Finamte  be
 pleased  to  state?

 (a)  whether  the  LIC.  has  fore
 mulated  the  proposal  to  revise  the
 rates  of  prema,  and

 (b)  if  so,  the  details  thereof?

 Desai):  (a)  and  (b)  No,  Su.  The
 question  of  revision  of  premium  rates
 will  be  considered  by  the  Corpora-
 tion  after  the  recommendations  of  the
 Committee  of  Actuaries  which  has
 een  set  up  by  the  Corporation  to
 study  the  results  of  investigation  into
 mortahty  of  insured  lives  during  the
 period  96]  to  964  and  to  advise  the
 Corporation  on  the  question  of  the
 revision  of  premium  rates,  are  receiv-
 ed  by  it

 Mortality  Rate

 4716,  Shri  S.  8,  Damani:  Will  the
 Whnster  of  Health  and  Family  Plan-
 ping  be  pleased  to  state:

 (a)  whether  there  has  been  any  rise
 mn  the  mortality  rate  m  the  recent  past;
 and

 (b)  if  so,  to  what  exient?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8,  Obandrasekhar):  (a)
 and  (b)  According  to  the  data  col-
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 rate  per  thousand  of  population  was
 as  follows

 Year  Annual  Death
 Rate  per  000
 of  population

 963  6
 i964  7
 965  i8
 966  20

 These  figures  do  not  show  any  signifi-
 cant  rising  or  declining  trend  im  mo-
 rality

 Excise  duty  on  paper
 ani,  Shri  M.  Sudarsanam:

 Shrimati  Jyotma  Chanda‘

 ‘Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  any  representations
 have  been  made  by  the  small  paper
 mulls  to  refix  the  Central  excise  duty
 on  paper  after  taking  into  considera-
 tuon  the  higher  cost  ०0  production  of
 smal!  units,  and

 (b)  af  so  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Prime  Minister  and
 ‘Minster  of  Finance  (Shri  Morarjl
 Desai):  (a)  Yes,  Sir

 (b)  The  matter  is  under  the  con-
 sideration  of  Government

 तेल  की  शोज

 47i8.  oft  प्रकाशबीर  शास्त्री  :
 शी  रघुवीर  सिह  शास्त्री:

 क्या  पेट्रोलियम  शौर  रसायन  मत्ती

 यह  बताने की  ह््पा  करेगे  कि

 (क)  क्या  देश  में  तेल  की  खोज
 सम्बन्धी  कार्यक्रम  में  कुछ  विदेशी  कम्पनिया
 सहयोग कर  रही  हैं,  भौर

 (छख)  यदि हा,  तो  वे  कौन  कौन  सी
 कम्पतिया  हैं  भौर  ने  किस  प्रकार  सहयोग
 दे  रही  हैं?

 1202,  (Ax)  Iss.
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 पेट्रोलियम  प्रौर  रसायन,  योजना  तथा
 समाज  कल्याण  मंत्रालय  में  राज्यमंत्री  ुझ्मी
 रधुरभेया)  :  (क)  भौर  (ल)  वर्मा
 भायल  कम्पनी  लिमिटेड  भारत  सरकार  के
 साथ  उत्तर-पूर्व  भारत थे  तेल  की  खोज के
 लिये  ध्रायल  इण्डिया  लिमिटेड  नामक
 एक  संयुक्त  उद्यम  द्वारा,  जिसमे  दोनों
 पार्टियों  के  बराबर  शेयर  हैं,  सहयोग  कर

 रही हैं  |  इस  समय  इस  प्रकार  का  दूसरा
 कोई  उद्यम  नहीं  है।

 नये  नोटों  से  हिन्दी  का  प्रयोग

 479  श्री  प्रकाशबीर  शास्त्री  :
 | इ  रघुबोर  सिंह  शास्त्री  :

 क्या  चित्त  मती  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  सित्रयोरिटी  प्रेस,  नासिक  में
 छपने  वाले  नोटों में  हिन्दी  का  भ्रधिक  ब्रमोग
 करने  मे  कितती  प्रगति हुई  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  इन  नोटों
 पर  रिजर्व  बेक  का  नाम  भी  केवल  अग्रेजी
 में  छापा  जाता  है  हालाकि  i905  से  हिन्दी
 राज  भाषा  बन  गई  है  भौर  ध्प्रेजी  केवल
 सहायक  भाषा  है,

 (ग)  क्‍या  भविष्य  में  इस  नीति  में
 परिवर्तेत  करते  का  सरकार  का  विचार

 है,  ौर

 (ण)  यदि  हा,  तो  इसके  बारे  में
 कब  तक  निर्णय  किये  जाने  की  सम्भावना

 है  ?

 जप-प्रणान  जंत्री  तभा  वित्त  मंत्री  (भरी
 ओरारजी  देसाई)  :  (क)  949  से  पहले
 सभी  प्रकार  के  नोटों  के  मूल्य  नोटों  की  उलटी
 तरफ ,  झन्य  भाषाप्रों  हे, साथ  साथ  हिन्दी
 मे भक्तित  किये  जाते में।  19513,  हिन्दी
 रूपन्तिर  को  प्रप्रेज़ी  के  समान  प्रमथता
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 देकर  ब्लो  की  सीधी  तरफ  छापा  गया।
 |... ड  का  मूल्य  भव  हिन्दी  से  मोटो की की
 बालटी  श्च  भी  छापा  जाता  है।  सबते  हाल
 मे  जारी  किये  गये  एक  हपये के के  नोटो में
 ah  ce  पन्नेड़ी के  बवनेसे  ाक
 इष्डिया ”  शब्दों  के  गीचे  “भारत”  शब्द
 कोक  दिया  गया  है।

 (ख)  करेसी  नोटों पर  रिजर्व  बेक

 झाफ  इंडिया  शब्द  केवल  अप्रेजी  में  छापे
 जाते  हैं|

 (ग)  भौर  (घ)  सुझाव  पर  विचार
 किया  जायगा  झौर  जितनी  जल्दी
 हो  सकेगा  निर्णय  कर  लिया  जायेगा।

 Fertiliser  Factory  for  Orima

 Will  the  Minister  of  Petreteum  and
 Chemicals  be  pleased  to  state

 (a)  whether  any  Fertiliser  Factory
 छ  Proposed  to  be  set  Up  in  Orissa
 during  ‘1967-68,  and

 (b)  if  60  where  and  when?
 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  ang  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghnramaiah):  (a)  No

 (9)  Does  not  arise

 जाली  बक  are

 4721.  थी  राम  सिह  ग्यरधाल  *

 शबी  हुक  क  weer  :

 क्या  चित  मत्री  6  प्रप्रेल,  967  के
 अतासक्तित प्रशन शन  सख्या  746  के  इत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृषा  करेंगे  कि:

 (क)  क्या  जाली बैंक ट्रास्टो |.  ह्ाब्टी  के  मामले
 में  केक्नीय  जांच  ब्यूरो  द्वारा  की  का  रही
 are  इस  बीच  पूरी  हो  चुकी है;
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 (e)  यदि  हां,  तो  ससका  ह
 क्या  है; और

 (ग)  यदि  नहीं,  तो  यह  जांच  कब  यूरी
 होने की  सम्भावना है  ?

 खप-प्रचतन अंत्री तथा क.  तथा  वित्त  मंत्री  (की-
 शोसरणी  देसाई)  :  (क)  शौर  (शव)

 इस  मामले में  केन्द्रीय  जाच  ब्यूरो  ह्वारा  की

 जा  रही  जाच  पड़ताल  प्रभी  भी  कल  रही
 है।

 (ग)  बह  ठीक  ठोक  मही  कहा  जा  सकता
 कि  जाच  पड़ताल  पूरी  होने  में  कितना  जगण
 लगते  की  सम्भावना  है।  'लथलपि,  जाच-
 पड़ताल  शीघ्र  पूरी  करने  की  पूरी  कोशिश

 कीजा  रही  है  |
 Financial  Assistance  for  Irrigation

 Schemes  in  UP.
 4722.  Shrj  Vishwa  Nath  Fandey

 Shri  Onkar  Singh.
 Shri  Onkar  Lal  Berwa

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  it  38  a  fact  that
 Government  of  Uttar  Pradesh  have
 urged  the  Central  Government  for
 additiona]  financial  assistance  for
 power  and  irrigation  schemes  in  the
 State  for  the  current  year,

 (b)  if  so  the  total  amount  thereof
 and

 (९)  Government's  reaction  thereto?
 The  Minister  of  Irrigation  and

 Power  (Dr  KE.  L.  Bao).  (a)  No  such
 request  hag  been  received

 (b)  and  (c)  Do  not  arwe

 the
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 (he)  if  sc,  Government's  rea®on

 (e)  whether  any  other  State  Gov-
 ernments  have  asked  for  mor:
 om  loans  due  to  the  Centre,

 (8)  if  so,  the  names  of  the  sf#tes,
 and

 (e)  the  action  taken  thereon?

 Dewnl)  (a)  to  (e)  The
 of  Madras,  West  Bengal  and  Biha*  had
 asked  for  the  postponement  of  their

 60७  ६०
 to  the  Centie

 ™y
 have  =a advised  to  adhere  to  terms

 conditions  of  the  loans  advanced  by
 the  Centre

 Assistance  te  States  as  a  result  of
 Devaluation

 4724.  Shri  F.  Gopalan
 Shri  C.  K  Chakrapani
 Shrimatj  Suseela  Gopalé?

 Will  the  Mumnuster  of  Financ#  be
 pleased  to  state

 (a)  whether  any  additional  grant
 has  been  given  to  the  States  to
 the  extra  expenditure  on  Plan
 Schemes  as  a  result  of  devaluation,
 and

 (b)  if  #0,  the  total  amount  granted,
 State-wise,  since  devaluation?

 The  Deputy  Prime  Minister  snd
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  and  (b)  The  GoVern-
 wrtzh.  by  nha  ‘neve  agreed  ्  prUvalte
 additional  Central  assistance  i

 nd

 The  following  amounts  have  been
 sanctioned  so  far  in  the  form  of  loans

 (Rs  in  crores)

 l  Andhra  Pradesh  56
 2  Biker  050
 3  Kerala  :  40
 4  Madhya  Pradesh  00
 A  Myenra.  oe

 6  Madras  058
 7  Orisea  i50
 8  Uttar  Pradesh  3i

 Lic,
 4725  Shri  Jyotirmoy  Base

 Bhagaban  Das‘

 Will  the  Minwter
 pleased  to  state

 (a)  whether  it  is  a  fact  thet  the

 Assurance)  referred  to  in  pars  (4)  of
 ‘Own  Your  Home  Scheme  of  LIC’  uw
 high

 (b)  the  basis  of  calculation  of  this
 premium  regarding  the  mortality
 table,  interest  and  expenses  assumed
 jor  the  purpose,

 (c)  whether  people  taking  loan
 from  Government,  semi-Government
 ro-operative  or  private  sources  are
 allowed  to  take  the  said  type  of  in-
 surance,  and

 (d)  whether  the  feasiltty  of  mak-
 ing  the  same  open  to  all  is  under  con-
 gideration?

 Desai)*  (a)  No,  Sir

 (b)  The  bases  are  88  follows

 Mortality  Oriental  (1035-35),  Ulti-



 9879

 Premiums  Commutation  of  annual
 Premiums  and  spreading  |  over  2
 lumited  period  (two-thirds  or  less  of
 the  repaying  term  of  the  loan)  are
 done  on  a  more  liberal  basis  viz  Mo-
 dified  Oriental  (1925-35).  Select,  at
 3  per  cent  with  a  further  provision
 for  expenses  of  5  per  cent  of  First
 Year's  premium

 {e)  and  (da)  All  persons  taking
 loans  are  eligible  for  taking  out  these
 policies  provided  they  are  insurable
 and  the  age  at  the  :ception  of  the
 policy  is  not  more  than  50  years

 Export  of  Fetroleum  Coke
 4726,  Shri  Onkar  Lal  Berwa

 Shri  Onkar  Singh
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state
 (a)  whethe;,  :t  78  a  fact  that  petro-

 luem  coke  fiom  Barauni  refinery  is
 bemng  exported  to  Japan  in  bulk,  and

 (b)  if  so  the  earnings  from  the
 export  in  terms  of  foreign  exchange
 during  the  last  year?

 The  Munster  of  State  m  the  Mimus-
 try  of  Petroleum  and  Chemicals
 and  of  Plannimg  and  Social  Welfare
 (Shri  Raghuramaiah):  (a)  Yes  Sir,
 uuring  the  current  year

 (b)  No  export  of  Petroleum  Coke
 from  Baraun:  Refinery  was  made  to
 Japan  in  2966  67

 Plastic  Surgery  m  India
 MTZ,  Shn  Onkar  Lal  Berwa:

 Shri  Onkar  Singh-
 Will  the  Minister  of  Health  and

 Family  Flannmg  be  pleased  to  state

 ta)  the  number  of  hospitals  yn  India
 where  the  facilty  of  plastic  surgery
 ts  available,  and

 (b)  the  steps  taken  to  expand  this
 facihty?

 The  Minister  of  Health  and  Family
 Planning  (Dr  s.  Chandrasekhar):  (a)
 Minor  plactic  surgery  is  done  by  al-
 most  every  General  Surgeon  in  every
 hospital  while  advanced  plastic  sur-
 gery  w  performed  in  nine  Hospatals  in
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 India  which  have  highly  qualified,
 plastic  surgeons  with  adequate  ex-
 perience  m  advanced  plastic  surgery

 These  are
 BOMBAY

 G)  KEM  _  Hospital,  Parel
 (a)  J  J  Hospital,  Byculla
 Qu)  G  T  Hospital

 NAGPUR
 Medical  Colleg.  Hospital

 DELHI
 Safdarjang  Hospital

 LUCKNOW
 Gandhi  Medical  College

 PATNA
 Patna  Medical  College

 CALCUTTA
 Post-Graduate  Insitute

 CHANDIGARH
 Post-Graduate  Institute

 (b)  Post-graduate  courses  have  been
 instituted  in  some  institutions  for
 specialisation  in  plastic  surgery

 Offer  to  set  up  Fertilizer  Planis
 in  Inda

 4728  Shr  Onkar  Lal  Berwa:
 Shri  Onkar  Singh:

 Will  the  Minster  of  Petroleum  and
 Chemucals  be  pleased  to  state

 (a)  whether  it  i6  a  fact  that  a  con-
 sortium  of  the  British,  Dutch  and
 West  German  firms  have  offered  to
 set  up  fertilizer  plants  in  India,  and

 (b)  ag  %  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaliah):  (a)  and  (b)  A  firm
 from  U  K  hag  shown  interest  in  the
 establishment  of  a  fertilizer  plant  in
 India  with  the  assistance  of  a  Con-
 gortium  of  firms  from  Holland  and
 Germany  The  detailed  proposals  aré
 awaited
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 Export  of  Diesel  Oil  to  Saigon
 478,  Shri  Jyotirmoy  Bass:

 Dr.  Banen  Sen:
 Will  the  Minster  of  Petroleum  and

 Chesulcals  be  pleased  to  state
 (a)  whether  India  hag  undertaken

 to  export  000  tonnes  of  diesel  oil  to
 the  US  authorities  in  Saigon,

 (b)  whether  it  us  also  a  fact  that
 the  US  authorities  were  allowed  to
 charter  a  Greek  steamer  for  trans-
 porting  of  military  supplies  from  Cal-
 cutta  to  Saigon,

 (c)  whether  the  crew  of  the  said
 eteamer  staged  a  protest  strike,  and

 (a)  af  90,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  No,  Sir

 (b)  The  Govt  of  India  have  no  in-
 formation  about  any  such  charter  by
 the  US  authorities  Under  the
 Indian  Merchant  Shippmg  Act  1958,
 mt  is  not  necessary  for  a  foreign  Govt
 to  obtain  the  approval  of  the  Govt
 of  India  to  the  charter  of  a  foreign-
 ship

 (c)  and  (d)  These  questions  do  not
 arse  But  Govt  are  aware  of  a  re-
 port  that  some  Greek  crew  members
 of  a  cargo  ship  flying  the  Liberian
 flag  struck  work  when  the  ship  was
 about  to  sail  from  Calcutta  to  South
 Vietnam  m  October  966  The  Cap-
 tain  og  the  sup  then  made  alternative
 crew  arrangements  through  agents  at
 Calcutta
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 tein  concentrates  from  the  petroleum
 products  m  the  public  sector,

 (७)  af  30,  the  capital  requirement,
 and

 (ce)  the  annual  production  capacit
 envisaged?

 ४

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Eagharamaiah):  (a)  No

 (9)  and  (c)  Do  not  arse

 Cochin-Coimbatore  Pipe  Ling
 473i.  Shrj  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  EK.  Pradhant-

 Wil  the  Minister  of  Petroleum  aad
 Chemicals  be  pleased  to  state

 (a)  the  latest  progress  made  &0  far
 जा  regard  te  the  construction  of  the
 Pipe-line  from  Cochin  to  Combatore
 to  transport  petroleum  products,  and

 (b)  the  estimated  cost  of  the  cons-
 truction?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramalah):  (a)  The  fleld  survey
 for  the  pipeline  has  been  completed
 and  a  techno  economic  report  on  the
 feasibjhtvy  of  the  project  is  at  present
 under  the  examination  of  the  Indan
 Oil  Corporation

 (b)  A  preliminary  estimate  of  cost
 is  Rs  520  crores

 Social  Welfare  Proramme

 4732.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena-
 Shri  Heer}i  Bhal;
 Shri  K.  Pradhanil:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  the  et
 ee Programme  for  the  Fourth  Five  Yeer

 Plan  has  been  finalised,
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 (b)  af  so,  the  main  fentures  there-
 of  '  and

 (९)  the  total  outlay  proposed  for
 the  same  during  the  Fourth  Plan?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Pholvenu  Guha):  (a)  No,

 (b}  Does  not  arise

 (c)  Accordmg  to  the  Draft  Out-
 line  of  the  fourth  five  year  plan
 outlay  for  Socia]  Welfare  is  proposed

 to  be  Rs  500  crores

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state,

 (a)  the  amount  proposed  to  be
 Spent  on  the  welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes  in  Orissa
 State  during  1967-68,  and

 (b)  the  items  on  which  the  amount
 will  be  spent?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimata
 Phuirenu  Guha):  @)  Scheduled  Tri-
 bes  RS  ‘124.75  lakhs

 Scheduled  Castes  of  Re  5  06
 lakhs

 (b)  The  amount  wil]  be  spent  on
 the  followmg  schemes:—

 State  Sector
 Education
 Beodomic  Uplift
 Health,  Housing  and.  other  Schemes

 Centrally  sponsored  programme
 Post-matrig  achplershipp
 Girls  Hostels

 JULY  6,  हा

 ‘Will  the  Minter  of  Irrigation  and, Power  be  pleased  to  state.

 (a)  whether  Government  have  re-
 ceived  any  request  from  the  West
 Bengal  Government  for  Central  asss-
 tance  in  the  implementation  of  the
 Master  Plan  to  tame  the  rivers  of
 Northern  region;  and

 (b)  af  20,  the  outlay  estimated  by
 the  Weet  Bengal  Government  and
 how  much  it  will  be  available  from
 the  Centre?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K,  L.  Rao):  (a)  No.

 (b)  Does  not  arise

 Poliution  of  Tapti  River  Water

 4135,  Shri  G,  C.  Dixit:  Will  the
 Minister  of  Health  ang  Family  Pian-
 ming  be  pleased  to  state:

 (a)  whether  it  i  a  fact  that  the
 water  of  Tapti  river  has  been  polluted
 due  to  the  discharge  of  affluent  from
 the  Nepa  Mills  unto  the  river,  remult-
 ing  in  the  supply  of  polluted  water
 for  drinking  purposes;  and

 (0)  if  so,  the  action  taken  to  stop
 this  pollution?

 कुफल  Minister  of  Health  ang  Family

 Pelee,
 (Dr.  8.  Chandrasekhar);  (a)

 en.
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 (9)  The  following  action  in  this

 regard  is  being  taken  by  the  Govern-
 ment  of  Madhya  Pradesh: —

 a  The  Central  Public  Health  En-
 f£ineering  Research  Institute,  Nagpur, have  been  requested  to  carry  out  a
 detailed  study  of  the  problem  and
 Suggest  suitable  treatment  for  the
 affluent  Necessary  action  will  be
 taken  when  the  report  of  the  Institute
 4s  available

 (nu)  The  question  of  providing  an
 alternative  source  for  the  supply  of
 drinking  water  for  Burhanpur  town
 78  also  being  considered  by  the  State
 Government

 Allotment  of  .0C,  Petrol  Pumps  in
 Bombay

 4736.  Shri  है,  Barwa:  Will  the  Mims-
 ter  of  Petroleum  and  Chemicals  be
 pleased  to  state

 (a)  whether  the  Sindhi  Chamber  of
 Commerce  or  any  cooperative  society
 of  the  Sindhis  in  Bombay  are  given
 preference  in  setting  up  petrol  pumps
 in  Bombay  and  other  places  by  the
 Indian  Onl  Corporation,

 (b)  at.  ७,  whether  their  constant
 maligning  propaganda  against  the
 Public  Sector  oil  mdustry  i:  motivat-
 ed  and

 (c)whether  the  Government  propote
 to  make  a  thorough  enquiry  and  take
 adequate  steps  against  the  erring  per-

 son  07  persons?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleam  and  Chemicals  and
 of  Plansing  apd  Social  Welfare  (Shri
 Ragharamaish):  (a)  No,  Sir

 (b)  It  daes  not  seem  useful  in  this

 (e)  No,  Sir,  Such  an  enquiry  does
 mot  appear  to  be  worthwhile.

 Shorttge  ef  Sulphur

 Will  the  Miniter  of  Petroi¢um  and
 Chemicals  be  pleased  to  state:

 (a)  whether  Government  have  re-
 caved  complaints  from  fertiliser  fac-
 tories  to  the  effect  that  they  are  not
 getting  adequate  quantities  of  sul-
 phur;

 (b)  whether  there  is  short-supply
 of  sulphur  and  if  so,  the  reasons
 therefor;

 (c)  whether  Government  propose
 to  assue  actual  users’  licence  for  im-
 porting  sulphur,  and

 (da)  the  quantity  of  sulphur  the  Fer-
 tilhsers  and  Chemicals  (Travancore),
 Lid  procured  in  1966-67  and  ther
 annual  requirement?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)

 short-supply  of  sulphur,
 of  laberalisation  of  the  import  policy
 relating  to  sulphur  and  the  conse-
 quent  improvement  in  the  supply.

 (b)  There  has  been  a  world-wide
 shortage  of  sulphur  for  some  time  on
 account  of  the  production  not  catch-
 ing  up  with  the  fast  increasing  world
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 weg  प्रदेश  में  प्रमुसूचित  श्ातियों  तथा  धन-
 सूचित  श्रादिस  जातियो  के  लिये  मेट्रिक  के

 बाद  अम्ययन  के  लिए  जाभवृत्तियां

 4738.  श्री  tio  wo  दीक्षित  :  क्‍या
 समाज  कल्याण  मती  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  अनुसूचित  जातियों  तथा  प्रनु-
 सूचित  भ्ादिम  जातियो  के  विद्याधियों
 को  मध्य  प्रदेश  1966-67  मे  मैद्री-
 कुलेशन  के  बाद  प्रध्ययल  के  लिये  कितनी

 छात्र  वृत्तिया  देने  का  प्रस्ताव  है;

 ि)  इस  प्रवधि  भे  मध्य  प्रदेश  में

 छात्रवृत्तियों  के  लिये  झावेदन पत्र  देने  वाले
 विद्यार्थियों  की  सख्या  कितनी  थी;

 (ग)  क्‍या  इन  विद्याथियों  को  छात्र"
 बृत्तिया  दी  गईं,  भ्रौर

 (घ)  यदि  हा,  तो  कितने  विद्याथियों
 को  भ्रौर कब  कब  छात्रवृत्तिया  दी  गईं,

 समाज  कल्याण  विभाग में  राज्य  मंत्री

 (भोमती  फूलरेणु  गुह) :  (क)  इस  योजना

 के  भ्रधीन  छात्रवृत्तियों  की  सख्या  नियत  नहीं
 है।  अनुसूचित  जातियो  तथा  भनुसूचित
 झादिम  जातियो  के  सभी  पात्र  छात्र  छात्न-
 वृत्तियों  के  लिये  पात्त  है।

 (ख)  (a)  प्रनुयुचित  जानिया  4,324

 (2)ग्रनुम वित  झ्रादिम  जातिया  ,  597

 5,9i2

 (a)  और  (घ)  वर्ष  i966~-67
 में  भ्रनुसुचित  जातियो ं.  3,  798  छात्रों को
 था  भ्रनुतूचित  भ्रादिम  जातियों  के  1,445
 छात्रों  को  छात्रवृत्तियां दी  गईं।  जिले-जिले
 में  तथा  Sea  में  तारीक्षों  की
 भिन्नता  है।

 JULY  6,  067  Written  Anewers  geass

 Financiol  Aid
 _

 Districts  of

 4739,  Shri  Vishwa  Nath  Pandey:
 Shri  Raj  Deo  singh:
 Shri  Shambhu  Nath:  '

 Will  the  Muuster  of  Finance  be
 Pleased  to  state

 (a)  whether  it  ts  a  fact  thet  the
 Central  aid  has  been  discontinued
 since  965—67  and  the  Government

 af  UK,  has  been  asked  by  the  Central
 Government  to  implement  the  Patel
 Commussion's  recommendations  to  the
 Districts  of  Deoria,  Azamgarh,  Gharzi-
 pur  and  Jaunpur,

 (b)  of  so,  the  extent  to  which  the
 UP  Government  has  implemented
 the  said  scheme,

 (c)  whether  the  Central  Govern-
 ment  are  aware  that  this  scheme  hag
 been  abandoned  by  the  Uttar  Pradesh
 Government,  and

 (dy  af  so,  Government's  reaction
 thereto?

 The  Deputy  Prime  Minister
 and  Minister  of  Finance  (Shri
 Morarji  Desai),  (a)  In  ‘1965-66,
 additional  assistance  of  Rs  45,  crore
 was  provided  to  the  Government  of
 UP  for  the  implementation  of  the
 special  programme  of  development  of
 Eastern  Districts,  from  1966-67  on-
 wards,  the  programmes  are  being
 implemented  as  a  part  of  the  State
 Plan  and  assisted  by  the  overall  total
 assistance  for  the  State  Plan

 (b)  the  umplementation  of  the  re-
 commendations  commenced  in  I964-
 65  A  total  additional  outlay  of
 Rs  810  crores  was  incurred  during
 1964-65  and  1965-66  76  estimated
 outlay  on  the  development  of  these
 districts  in  1966-67  is  Ra  4]52  crores.

 (c)  and  (d)  The  scheme  has  not
 been  abandoned  by  the  State  Govern-
 ment,
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 पोस्त  के  व्यापार  से  ज्ञानि

 4740.  थी  महाराज  सिह  भारती  :

 क्या  वित्त  मत्री  जून,  967  के  झताराकित

 जश्न  ज़्ब्या  .07  के  उत्तर के  सम्बन्ध  में
 यह  बताने की  कृपा  करेग ेकि  1965-66  में
 सरकार  को  पोस्त  के  व्यापार  में,  जिससे  सदेव
 राजस्व  मिलता  रहा  है,  6  लाख  रुपये  को
 हानि  होने  के  क्‍या  कारण  ये  ?

 उप-प्रभान  संत्री  तथा  वित्त  मंत्री  भो
 सोरारणी  वेसाई  )  :  सरकार  द्वारा
 965—66  के  माल  में  भ्रफोम  खरीदने  बेचने

 में  लगभग  6  लाख  रुपये  का  नुकसान  होने
 का  कारण  यह  है  कि  प्रफीम  उत्पादन  की
 लागत  बढ  गई  है  तथा  निर्यात  मूल्य  घट  गया

 है  कुल  कितने  अफीम  का  उत्पादन  किया
 जाय  तथा  वर्ष  मे  ऐसे  उत्पादन  के  लिये  कितने
 क्षेत्र  भे  बेती  करने  के  लायसेंस  दिये  जाये,
 ये  बाते  मुख्यत  परवर्ती  वर्ष  में  विश्व  में
 भ्रफोम  की  माग  पर  तथा  भारत  द्वारा  निर्यात
 की  जाने  वाली  माता  की  सभावना  पर  निर्भर
 करती  है  r  वर्ष  L965-60  में  कुल  436
 टन  अफीम  का  उत्पादन  किया  गया  था,
 जब  कि  उसके  पूर्व  वर्ती  वर्ष में  625  टन  का
 उत्पादन  किया  गया  था  |  i965-06  में
 कम  माता  में  उत्पादन  करने  से  प्रफीम-उत्पादन
 की  लागत  लगभग  i  रुपया  प्रति  किलोग्राम
 बढ़  गई  ।  फिर  इस  साल  में  कमं  चारियों  को
 झतिरिक्त  महगाई  भत्ते  के  लगभग  i  25
 लाख  रुपये  तक  देन  पढें ।  निर्यात-कर्त्ता

 दूसरे  देशों  द्वारा  की  जा  रही  प्रतियोगिता  के
 सामने  तथा  कुछ  यरोपीय  देशों  में  पोस्त  के

 भूसे  से  सीधे  ही  बनाये  जाने  वाले  मारफीन'
 की  प्रतियोगिता  को  भी  दृष्टि  में  रख  कर  इस
 साल के  दौरान,  भ्रफीस  के  निर्यात  मूल्य  में
 बोडी  सी  कमी  कर  देनी  पड़ी  है  ।

 सलख्षपों  को  अलाने  के  लिये  बिजली

 4741.  थनी  महाराज  सिह  भारती  :
 क्या  लियाईं  शर  च्च्  मंत्री  -  जून,  967
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 के  प्रताराकित  प्रश्न  सख्या  i224  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  *

 (क)  4,000  सरकारी  नलकूपों,
 50,  000  गैर  सरकारी  नलकूपो  तथा  8  लाख
 पश्पिग  सेटो  को  चलाने  के  लिये  कुल  कितनी
 किलोबाट  बिजली  की  भावश्यकता  होगी,

 (ख)  क्‍या  राज्य  सरकार  ने  केन्द्रीय
 सरकार  को  भाश्वासम  दिया  है  कि  वह  इसका
 अनुमान  लगाने  के  बाद  बिजली  सप्लाई
 करेगी;  और

 (ग)  चौथी  पंचवर्षीय  योजना  के  भ्रन्त
 तक  कृषि  कार्यों  के  लिये  कितनी  प्रतिशत
 बिजली  का  उपयोग  होने  लगेगा?

 सिचाई  तथा  विद्युत  मं  keto  Fo  Fo

 we)  :  (क)  भौर  (व).  4,000  सरकारी
 नलकपो,  50,000  गैर-सरकादी  नलकूपो
 भ्रौर  8  लाख  पम्पों  को  बिजली  के  कुनेक्शन
 देने  के  लिये  कुल  लगभग  30  लाख  किलोवाट
 की  झावश्यकता  होगी  |  ये  लक्ष्य  राज्य  सरकारो
 की  सलाह  से  निर्धारित  किये  गये  हैं  भौर
 झाशां  की  जाती  है  कि  वे  इन  लक्ष्यों  को  चौथी
 योजनावधि  में  पूरा  करेगी  t

 (ग)  वर्तमान  अनुमानों  के  भनुसार
 3970-7i  में  कुल  ऊर्जा  की  जितनी  खपत

 होगी  उसका  लगभग  6  प्रतिशत  भाग  चौथी
 योजना  के  झन्त  तक  कृषि  सम्बन्धी  कामों  पर
 लगेगा  1

 उत्तर  1...  के  गांधों  में  बिजली  सगाना

 4742.  भी  भहाराज  सिह  भारती  :

 क्या  सिंचाई  शौर  विद्युत  मत्री  2  जन,  967

 के  भ्रताराकित प्रश्त  स्च्या  225 के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इसके  क्या  कारण  हैं कि  r964-
 65  में  उत्तर  प्रदेश  के  2152  गावों  में
 बिजली  लगाई  गई  थी  भौर  i966-67  4
 केबल  .0  गांवों  में  बिजली  लगाई  गई  जबकि
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 केन्द्रीय  सरकार  ते  उशर  फ्रदेश  के  गायो  में
 बिजली  लगाने  के  लिये  सहायता  की  स्कम
 बाद की  प्रवधि  में  265  लाख  रुपये  से  बढ़ा  कर
 2529  लाख  रुपये  कर  दी  थी,  और

 (@)  क्‍या  यह  भी  सच  है  कि  उत्तर
 अदेश  सरकार  ने  बिजली  की  सप्लाई  के  लिये
 फाच  हजार  त्पये  प्रति  नलफूप  का  प्राबंकलन
 तैयार  किया  था  परन्तु  उसने  इस  कार्य  के  लिये
 केन्द्रीय  सरकार  से  दस  हजार  रुपये  प्रति
 नलकूप  के  हिसाब  से  सहायता  ली  है  ?

 सिल्क  ह्त्या  च्त्चिति  शती  (ate  Go
 ao  wm)  (क)  जब  कि  तीसरी  योजना  के
 भ्रन्तिम  ह... &  तक  ग्राम  विद्युतन  कार्य्रमों  के
 अन्तगंत  साधारणत  सभी  ग्रामों  को  बिजली
 दी  जानी  थी,  चौथी  योजना  के  दौरान  ऐसे
 कार्य  क्रमो  में  इस  बात  पर  बल  दिया  जा  रहां
 है  कि  उन  ग्राम  समूहां  को  बिजली  दी  जाये
 जहा  पम्प  झुडो  में  उपलब्ध  हो,  और  जहा
 भूगत  जल  ससाधन  निश्चित  रूप  से  वर्तमान
 हो,  ताकि  खाद्यान्न  उत्पत्ति  में  वृद्धि  हो  सके
 are  विद्युतन  कार्यक्रम  को  कृषि  पक्षीय  बना
 देने  के परिणामस्वरूप  r904-65  के  बर्ष  के
 पश्चातू कम  ग्रामो  को  बिजली दी  जा  सकी  है  1

 ख)  जी  नहीं ।

 Cajeutta  Electric  Supply  Corporation

 4743  Shri  Jyotirmoy  Basu
 Shri  Bhagaban  Das,
 Shri  K,  Haldar:
 Shri  K,  Ramani:
 Shri  Viswanatha  Menon

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  the  amount
 repatriated  by  the  Calcutta  Electricity
 Corporation  as  profit  during  the  last
 three  years?

 posal  ig  teeated  as  confidential  and  it
 would  not  be  in  the  public'interest  to

 Written  Anewers  JULY  6,  [#भ  Written  Answers  9892

 disflose  the  same.  Remittances  of
 profits  and  dividends  on  foreign  in-
 vestments  in  Indie  aze  freely  al'owed
 afteT  payment  of  Indian  taxes

 Public  Sector  Undertakings
 it,  Shri  N,  EK.  Somani:  Will  the

 Miuruster  of  Fimance  be  pleased  to
 stafe

 (a)  whether  the  public  sector  under-
 takings  operate  under  identical  laws,
 rulés  and  regulations,  including  the
 varlous  Labour,  Company  Law  and
 Factory  Act  provisions,  and

 दि  पक  anh,  wirthan  w  datement.
 givitig:  the  names  of  such  statutes
 which  do  not  apply  to  public  sector
 projects  with  reasons  therefor  will  be
 Jaid  On  the  Table’

 he  Deputy  Prime  Minister
 and  Minister  of  Finance  (Shri
 Mofarji  Desal)  (a)  and  (b)  The
 Companies  Act  956  is  applicable  to
 al]  Government  Companies,  as  it  ap-
 phe¢*  to  other  private  sector  com-
 pares,  the  only  difference  being  that
 cert4in  provisions  of  the  Act  have  been
 modified  by  notifications  issued  under
 Section  620  sbid,  which  requue  that
 such  notifications  should  be  latd  in
 draft  before  both  the  Houses  of  Par-

 he  labour  laws,  neluding  the
 Factories  Act,  do  not  discriminate  be-
 tween  the  public  and  private  sectors
 and  apply  equally  to  both  The  few
 provisions  in  the  relevant  Acts  which
 empower  Government  fully  to  exempt
 certain  undertakings  from  some  of
 thejf  requirements  apply  equally  to
 both  sectors

 yomaia-Baranaj  Pipeline  Project

 ates.  Shri  Madhu  Limaye;  Will
 Minister  of  Fetroleam  aad
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 mittee  to  look  into  the  Haldia-Barauni
 Pipeline  Project  and  state

 Written  Anawers  ASADHA  i5,

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  fact  that
 the  sad  one-man  Committee  cannot
 be  considered  independent  and  um-
 partial  in  view  of  the  fact  that  this
 gentleman  was  connected  with  some
 Coa)-mining  Company

 'b)  whether  the  said  gentleman  5
 mear  relation  was  employed  by  his
 Ministry  at  a  very  Ingh  salary,  and

 (ce)  if  so  whether  Government  pro-
 pose  to  reconsider  their  decision  about
 the  appointment  of  the  former  Com-
 Piroller  and  Auditor-General  as  the
 one-man  Committee  to  look  into  this
 case?

 The  Miniser  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Weifare  (Shri

 Ramaiah)  (a)  Government
 of  India’s  attention  has  been  drawn
 to  an  allegation  on  these  lines

 (9)  No  near  relation  of  Shri  Roy
 has  been  employed  by  the  Munisiry  of
 Petroleum  &  Chemucal=

 (c)  In  view  of  allegations  made  on
 the  foregoing  lines  and  because  Shr
 Roy  Ww  now  unwilhng  to  undertake
 the  enqury  Goverment  have  decided
 to  entrust  It  to  the  Central  Vimlance
 Commuenioner

 Production  of  Fertilisers

 4am?  Sbri  Nitiray  Singh  Chaudhary
 Will  the  Mimster  of  of  Petroleam
 Chemicals  be  pleased  to  state

 (a)  the  names  of  existing  fertilizer
 plants  and  production  capacity  of
 each  plant,

 (by  the  quantity  of  each  type  of
 fertibrer  being  prodgesd  at  present
 and

 (er  tie.  बॉडीए:  taken  to  improve  the
 Weolustiont
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 ‘The  Milnister  of  State  in  the  Minis-

 (४).  Nutrogenous  Fertilizer  Factores

 Capacity  o
 Name  nitrogen

 (tonnes)

 3  Siodri  fenlzer  factory  T97,000°
 2  Nangal  '  80,000
 3  Trombay  ,  go,000
 4  Rourkela  #  120,0008"
 $  FACT  Alwave)  cs  7००००
 6  Neyvel:  ”  70,000
 7  Ennore  +  3,000
 8  Varanaw  10,00
 9  Gujarat  ”  96,000

 "The  present  attamable  capacity  is
 95,000  tonnes  'N’

 tThe  present  attainable  .apscity
 62,000,  =  tonnes  ‘N’

 **The  present  sttunable  capacity  is
 49,000  tonnes  ‘N

 Note  About  26,000  tonnes  of  nitro
 gen  wall  beJproduced  from  by  product  coke
 oven  plants

 (¢)  _अ्कुलकमीकाुलिधियंड  Factories

 Tonnes  in
 terma  of

 Pa  Os

 Hyderabad  =  Chemucals ,
 and  Fertulzers  Ltd

 2  Fertulzers  and  Chemicals
 ‘Travancore  Ltd

 aM

 6,980

 7459
 Chemucals  and

 55590

 tory  (3910,
 §  Alembic  Chemical  Works

 ३970
 6  Anil  —

 oo Li,  a  3.590
 Adarsh  Cheaucal  and 7
 ह...  Surat  5590

 § Dherems t  ag  eens cals  Ca,  7340
 lx  ह
 es  oe
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 Tonnes  in
 terms
 P2  05

 to  Western  Chemical  {Indus-
 tries,  Bombay

 t
 560

 II  West  India  Chmeical  Co.
 rye

 ed
 2  ph  ical  Works,

 Dethi  $3590
 13  Andhra  Ferubzers  Ltd.

 Tadepallt
 :

 6,670
 tq  Andhra  Sugar  Ltd.,

 Taguku  9590
 ts  Krishna  Industrial  Cor-

 ation,  West  Go-

 BtD-Pary  ame” 16  Parry  Ltd.
 pet  Madras).  6,670

 t7  Shaw  Wallace&  Co.  5590
 78  Kothari  &  Soma,  Modras  7.450
 79  Premier  Fertilizers  Ltd,

 Madr  ?  770
 20  Coimbatore  Pioneer  Ferti- logers  Led.  6,770 21  Chanrund:  Chemical and  Feilzers  6,770
 22  Phos

 202  Company  Lid.

 J  Stace  Ch  870 33  Jay  emicals,
 Caicurta  5,590

 24  Dharams:  Morar  Che- mucal  Co.  .  12,500
 25)  «Associated  Industries

 Asam  *  .  .  $5590
 10,160 26  Ralhs  India  Lid  Kanpur

 (b)  The  production  in  1966-67  of
 each  type  of  fertilizer  Is  given  below:

 tonnes
 Ammonmm  sulphate  437,490
 Calcum  Ammoruum  mitrate  ह. 0] 1.
 DoubleSalt  .  .  60,018
 Urea«s  *  .  +  392,874
 Nitro-phosphate  .  70508
 Ammonium  phosphate.  77,694
 Superphosphate  732642
 Ammonium  chloride  .  22,574

 {c)  Steps  have  been  taken  to  im-
 prove  production  by  installing  addi-

 have  lately  gone  into  production,
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 Import  ef  Crude  जा  है  Liquid
 Anuncala

 #149,  Shri  Sidbeshwar  Prasad:  Will
 the  Minister  of  Petroleum  and  Che-
 micals  be  pleased  to  state:

 (a)  the  cost  per  ton  of  imported
 crude  oil  and  ,liquid  ammonia;

 (b)  the  price  per  ton  of  imported
 kerosene  oil;

 (०)  the  amount  spent  on  importing
 crude  cil,  Lquid  ammonm,  naptha
 during  1965-66  and  1966-67  separately,

 (ad)  the  amount  spent  on  importing
 different  varieties  of  fertilzers  in
 these  years,  and

 (९)  the  amount  to  be  spent  to  um-
 port  the  above  during  1967-687

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleam  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  The  cxf.  price
 of  crude  ail  now  being  imported  varies
 from  Rs.  8388  to  Rs,  92.28  per  tonne
 according  to  qualty  and  destination.
 Liquid  ammonia  55  not  being  import-
 ed  at  present.

 (b)  The  bulk  of  the  kerosene  im-
 ported  comes  at  an  average  cif  price
 of  Rs  207.50  per  tonne,

 (c)  Naphtha  and  liqud  ammonia
 were  not  imported  during  the  years
 1965-66  and  1966-87,  The  value  of
 crude  oil  imported  during  1985-66  and
 1968-67  was  Rs.  30.62  crres  and
 Ra.  O17  crores,  respectively.

 (d)  Year  Expenditure
 1965-66  Ra,  50°23  crores
 1906-67  Ra,  36°64  crores

 (e)  Commodity  Estimated  ex-
 pentiture  during

 1967-68
 Crude  Oil  Re.  79°22  crores
 Fertilizers  Rea,  312-75  crores
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 House  René  Allowance  to  the  staff
 gf  Jipmer,  Pondicherry

 4150,  Shri  Umansath:
 Shri  K.  Ramani:
 Shri  a  K.  Chakrapani:
 Shri  P.  Gopalan:

 Wall  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state

 (a)  whether  the  directive  of  the
 Finance  Munistry  for  the  grant  of
 house  rent  allowance  to  the  members
 of  the  staff  who  are  working  in  Jipmer
 (Government  Hospital  in  Pondi-
 cherry)  but  who  have  not  been  pro-
 vided  with  Government  accommoda-
 tion,  bas  been  implemented,

 (b)  when  the  Fmance  Munistry's
 clarifications  were  received  by  the
 Hospital  authorties,

 (९)  if  the  House  Rent  Allowance  5
 not  paid  so  far,  the  reasons  for  the
 delay,  and

 (da)  when  it  Is  proposed  to  be  paid?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  s.  Chandrasekhar):  (a)
 House  rent  allowance  has  not  yet  been
 granted  to  the  staff  of  Jawaharlal
 Instutute  of  Post-graduate  Medical
 Educaton  and  Research,  Pondicherry
 in  pursuance  of  the  directive  of  the
 Ministry  of  Finance  to  grant  such
 allowances  to  the  Central  Govern-
 ment  scrvants  stationed  in  certain
 specified  ua",  "B-)",  id:  a  and
 “C”  class  cities  of  the  country

 (b)  In  March,  ‘1968,  “

 (९)  and  (d)  According  to  the  direc-
 tive  of  Government,  mentioned  above,
 house  rent  allowance  5  payable  to
 Government  servants  stationed  within
 the  limits  of  named  Municipalities  or
 Corporations,  including  such  subur-
 ban  municipahties,  notified  areas  or
 Cantonments  as  are  contiguous  to  the
 named  municipalities  or  Corporations
 or  other  areas  as  the  Central  Govern-
 Ment  may  from  time  to  time  notify.
 The  Jawaharlal  Institute  of  Post-
 graduate  Medical  Mducation  and  Re-
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 a  Suburban  Municipality  to  qualify for  the  grant  of  house  rent  allowance
 72  presently  under  consideration

 Banking  Facilities  in  Rural  Areas

 451,  Shri  Bhogendra  Jha:
 Shri  Vasudevan  Nair:

 Will  the  Minster  of  Finance  be
 Pleased  to  state’

 (a)  whether  there  is  a  lack  of
 banking  facilities  in  the  rural  areas;

 (b)  if  so,  the  steps  taken  to  extend
 the  banking  facilities  in  the  rural!
 areas;

 (e)  the  number  of  new  bank  bran-
 ches  opened  in  the  country  during  the
 five  years;  and

 (d)  the  number  out  of  these  which
 are  in  the  rural  areas’

 Desai):  (a)  Yes,

 (b)  The  State  Bank  and  its  subsi-
 diaries  have  been  opening  branches
 under  their  periodical  branch  expan-
 sion  programmes,  primarily  in  rural
 and  semi-urban  areas,  Other  com-
 mercial  banks  are  also  implementing
 their  branch  expansion  programmes,
 under  the  guidance  of  the  Reserve
 Bank,  in  a  planned  and  co-ordinated
 manner,  with  emphasis  on  opening  of
 branches  in  unbanked  centres

 (c)  and  a).  During  the  years  962
 to  2968  the  commercial  banks,

 wt.

 facilities,
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 Blo  झार०  Ho  हजारी  मे  इस  सम्बन्ध मे  सरकार  को  प्रतिवेदन

 4952.  थो  लिवयम्मरण  :  क्या  भोजना
 किया:  वा,  शौर

 ची  वह  बताते  की  कृपा  करेगे  कि  (ग)  यदि  छा,  तो  इस  बारे  में  क्‍या
 कार्यवाही  की  गई  है  ?

 (क)  डा०  'धार०  Bo  हजारी  को,
 झौद्योधिक  प्राधोजन  तथा  लाइसेंस  देंने  की
 नीति  के  बारे  मे  उनके  झन्तिम  प्रतिवेदन  प्रस्तुत
 किये  जाने  से  पहले,  थोजना  झागोभ  में  कर्षतनिक
 बरामर्शदाता  के  पद  से  मुक्त  किया  जायेगा,  शौर

 (@)  यदि  हा,  तो  इसके  क्या  कारण  है  ?

 योजना,  पेट्रोलियम  जौर  रसायत  तथा
 |... ह  कल्याण  मंत्री  (भी  क्कोंक  मेहता):
 (क)  धौर  (ख)  लाइसेस  देने  की  प्रणाली  में
 अध्ययन  करने  के  लिये  प्रोफेसर  झार०  के०

 हजारी  को  जुलाई,  L966  से  छ  महीने  की
 अवधि  के  लिये  योजना  ्ायोग  का  भ्रवेतनिक
 परामशंदाता  नियुक्त  किया  गया  था  ।
 उन्हींने  5  दिसम्बर,  i966  को  प्रन्तरिम
 प्रतिवेदन  प्रस्तुत  किया  और  उनसे  झपना
 कास  जारी  रखने  तथा  प्रन्तिम  प्रतिवेदन

 पूरा  करने  का  निवेदन  किया  गया  है।  प्रोफेसर
 हजारी  इस  काम  को  करने  के  लिए  राजी  हो
 गये  हैं।  उनका  विचार  है  कि  यह  प्रावश्यक
 नहीं  कि  इस  कास  के  लिये  उनके  पग्रमैतनिक
 परामशंदाता  के  पद  की  श्ौपचारिक  रूप  से
 भागे  और  वृद्धि  की  जाय  ।  प्रतिवेदन  की  पूरा
 करने  का  काम  जारी  है

 स्वेण्छिक  सेवा  संम्धस्थी  प्न्तर्राव्ट्रीय
 efqurery

 4763.  भी  राम  रण :  क्‍या  बोजता
 बंजी  बह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  स्वैच्छिक
 जया  सम्बन्धी  प्रन्तर्राष्ट्रीय  सचिवालय  के

 झंन्रोध  पर  उनके  मत्ालब  के  एक  बरिष्ठ
 अधिकारी  पिछले  ्य्च  भ्रमरीका  गये  थे,

 (छ)  यदि  हाँ,  तो  क्‍या  उत्त  भ्रंत्िकारी

 योजना,  पेंट्रोलिमम  प्रौर  रसायत  तथा
 समाज  कल्याण  मंत्री  ो  प्रशोक्त  मेहता)  :

 (क)  स्वैच्छिक  सेवा  सम्बस्धी  धरन्तर्राष्ट्रीय
 सबिवालय  ने  भारत  सरकार  से  निवेदन
 किसा  था  कि  मई  भास,  1866,  में  सम्प्त
 सगठन  की  प्रवन्धक  परिषद्‌  की  चतुर्थ  बैठक  मे
 भाग  लेने  के  लिए  बाशिसटन  प्रतिनिधि  मण्डल
 भेजे  ।  उस  समय  योजना  प्रायोग  के  जो

 समुक्त  सचिव  स्वैच्छिक  सेवा  सम्बन्धी

 इन्तर्राष्ट्रीय  सचिवालय  का  काम  देख  रहे  थ॑,
 उन्हें  भारत  का  प्रतिनिधित्व  करने  के  लिए

 चुना  गया  था।  |

 ख)  भारतीय  प्रतिनिधिमषण्डल  ने
 स्वैच्छिक  सेवा  सम्बन्धी  भ्रन्तर्राप्ट्रीय  सचिवा-
 लग  की  परिषद्‌  की  बैठ  की  सक्षिप्त  कार्रवाई
 को  झोर  भारत  सरकार  का  ध्यान  श्राज्चन
 किया  था  शौर  भारत  से  सम्बन्धित  महत्वपूर्ण
 मुद्दो  पर  तदनुसार  झागे  कार्रवाई  की  गई  थी  ।

 (ग)  प्रश्न  नहीं  उठता  |

 Burning  of  files  of  Finance  Ministry

 थ

 है
 ६
 ६
 है
 हैं

 ब्य  (I

 \
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 Shri  Wikiees  Singh  Obandhary:
 बैमहां,  G.  a  Bixit,

 Will  the  Minister  of  Finance  be
 Pleased  to  atate:

 (a)  whether  Government's  atten-
 taon  has  been  drawn  to  the  reports
 about  the  recent  fre  in  the  Finance
 Ministry  which  resulted  in  the  des-
 truction  of  hundreds  of  important
 fies  relating  to  the  Appropriation
 Accounts  and  Audit  Reports;

 (b)  whether  these  files  include
 papers  relating  to  the  fine  imposed  on
 Messrs.  Bird  &  Co,  and  papers  re-
 lating  to  an  appeal  against  the  Ad-
 judicator's  Award;

 (९)  whether  any  sabotage  is  sus-
 *

 (d)  ‘BO,  what  action  do  Govern-
 ment  propose  to  take  against  those
 responsible  for  this  fire?

 Weeal):  (a)  Yes.  The  files  destroyed
 Were  not  im  current  use  and  were  re-
 latively  un-important.

 (b)  No
 (e)  No
 (d)  Does  not  arise

 Narmada  Project
 4755.  Shr;  Rabi  Ray:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  Irrigation  and

 Pewer  be  pleased  to  state:

 (a)  whether  it  w  a  fect  that  an
 understanding  has  been  reached  bet-
 ‘ween  Gujarat,  Maherashtra  and
 Mad@hya  Pradesh  about  the  Narmada
 Project;

 (9)  whether  this  accord

 The  Minister  of  prigation  and  किक
 wer  (Dr,  K.  L.  Rae):  (a)  Not  yet.

 (b)  and  (९),  Do  not  are,

 Cooperative  Institutions  Seeking
 Exemption  from  Cooperative

 Regulations

 4156,  Shri  P.  Viswambharan:
 Shri  ‘Mangalathumadam:

 Wil  the  Minster  of  Finance  he
 pleased  to  state

 (a)  whether  representations  have
 been  received  by  the  Government
 from  cooperative  Institutions  seeking
 exemptions  for  Cooperative  Banks
 from  Sectiong  8  and  20  of  the  Banking
 Regulations  Act  2949  (Act  X  of  949)
 to  enable  Cooperative  Banks  to  con-
 duct  purchase  and  sale  of  goods  and
 also  to  enable  payment  of  loans  to
 the  Members  of  the  Board  of  078९०
 tors  of  Cooperative  Banks;

 (9)  af  80,  the  number  of  institutions
 from  which  representations  have  been
 received;  and

 (c)  whether  Government  propose
 to  amend  the  Act  accordingly  to  help
 the  cooperative  institutions?

 Dess}):  (a)  and  (b)  Applications
 from  5  Co-operative  Banks  for  the
 grant  of  exemption  from  the  provi-
 sions  of  Section  8  of  the  Bank-
 ing  Regulation  Act,  949  (As  ap-
 pheeble  to  Co-operative  Societies)
 and  from  2  Cooperative  Banks  from
 the  provisions  of  Section  20  ibid  were
 received  by  the  Reserve  Bank.

 «e)
 9  ee

 from  specific
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 the  applications  received,  the  Reserve
 Bank  have  not  considered  it  desirab  e
 in  the  interest  of  the  Cooperative
 Banks  to  recommend  their  exemption
 from  the  two  sections

 Allowance  to  Staff  of  Parliament  Units
 of  Central  Ministries

 4757  “Shri  Molahu  Prasad:
 Shri  Rabi  Ray
 Shri  Mahara)  Singh  Bharati

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  4055  on  the  Ist
 September  3966  and  state

 (a)  whether  Government  propose  to
 give  any  special  allowance  to  the  staff
 of  Parhament  Units  other  than  Parlia-
 ment  Assistants  of  the  various  Minis
 tries  who  are  generally  required  to  sit
 late  during  Parliament  Sessions,

 (b)  if  not  the  reacons  therefor,  and
 (c)  whether  it  1s  also  a  fact  that  a

 lot  of  discotentment  is  found  amongst
 that  staff

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai)  (a)  and  (b)  No  Sir  The  spe-
 Cia]  allowance  given  to  the  Parlamen-
 tary  Asustants  and  UD  Cs  4s  in  lieu  of
 overtime  allowance  and  is  payd  at  a  flat
 rate  mainjy  because  of  practica]  diffi-
 culties  in  fulfilling  certain  essential
 formalities  for  the  payment  of  over-
 time  allowance  Other  non-gazetted
 staff  engaged  on  Parliamentary  work
 are  not  similarly  placed  and  are  eligi-
 ble  for  overtime  allowance  related  to
 the  actual  period  for  which  they  work
 overtime

 (ce)  No,  Sir  There  is  no  occasion
 Jor  discontentment  in  this  regard

 Parliament  Assislants

 Will  the  Minister  of  Finance  be
 Pleased  to  state

 (a)  whether  at  ws  a  fact  that  till
 ‘he  30th  May,  96i  the  Parliament

 JULY  6,  i967  Written  Answers  99०4

 Asustants  were  allowed  a  night  duty
 allowance  of  Re  3  per  day  but  they  ate
 now  allowed  a  special  allowance  of
 Rs  4  per  day,

 (b)  if  so,  whether  it  is  also  a  faet
 that  they  are  beng  allowed  to  draw
 this  allowance,  even  sf  they  are  not
 required  to  sit  late,  and

 (९)  if  so,  the  reasons  therefor?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desal).  (a)  Yes,  87  The  existing  rate
 of  special  allowance  admismble  to
 Assistants  (in  receipt  of  pay  less  than
 Rs  500  pm)  and  Upper  Dhvision
 Clerks  working  as  Parliament  Assis-
 tants  is  Rs  4  and  Rs  3  per  day  res-
 pectively  The  rates  prevalent  prior
 to  1-6  96]  (irrespective  of  their  pay)
 was  Rs  3  per  day

 (by  and  (c)  Under  the  overtime
 allowance  Scheme  imtroduceq  from
 ‘1-6-61,  the  quantum  of  allowance  paid
 is  directly  related  to  the  hours  of  over-
 time  actually  put  in  In  the  case  of
 Parliament  Assistants  this  scheme  was
 not  found  practicable  because  of  duffi-
 culties  in  certifying  the  actual  hours
 worked  from  day  to  day  ‘The  spe-
 cial  allowance  sanctioned  to  them  98
 paid  at  a  flat  rate  per  day  as  was  the
 position  prior  to  1-6-61

 Parliament  Assistants
 4759  Shri  Molahu  Prasad

 Shri  Rabi  Ray.
 Shri  Mahara}  Singh  Bharati:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarreg  Question  No  4055  on  the
 lst  September,  9866  and  state  the
 nature  of  special  work  being  done  by
 the  Parliament  Assistants,  for  which
 they  are  givén  specia)  allowance?

 The  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Desai).  Parliament  Assistants  are  em-
 gaged  On  Parliament  work  such  as  that
 relating  to  Questions,  preparation  of
 pads  for  the  Minister,  attendance  im
 Official  gallery,  etc  They  have  also
 to  receive  papers  at  ther  residences
 and  attend  to  them  immediately  where
 necessary  The  special  allowance  is
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 granted  in  consideration  of  the  arduous,
 nature  of  their  duties  andthe  long
 ‘hours  of  work

 they  have
 to  in

 during  Parliament  Sessions  at

 चा  the  Muruster  of  Finante  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  4055  on  the
 ist  September,  3968  and  state:

 (a)  the  practical  difficulties  as  a
 result  of  which  the  Paruament  Assis-
 tants  were  allowed  a  special  allow-
 ance  in  lieu  of  overtime  allowance;

 tb)  the  reasons  for  enhancing  tha
 daily  allowance  from  Rs.  3  a  day  to
 Re.  4  per  day,  specially  when  the  rate
 of  overtime  allowance  admissible  to
 other  Government  employees  has  been
 substantially  reduced;

 (९)  whether  the  above  increase  8
 in  conformity  with  the  Lolicy  of  Gov-
 ernment  to  minimize  the  expenditure;
 and

 (d)  ig  not.  the  steps  Government
 propose  to  take  to  reduce  the  expen-
 diture  on  this  account?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  During  the  session  their
 hours  of  work  in  the  office  are  inde-
 finite;  they  have  in  addition  to  attend
 to  official  work  at  their  residences.
 Thus,  the  quantum  of  overtime  work
 put  in  by  them  cannot  be  precisely
 determined,  or  certified  by  the  com-
 petent  authority  in  accordance  with
 the  prescribed  instructions.

 (9)  to  (d).  As  the  overtime  rates

 to  Rs.  4  per  day  in  lsd4  ‘The  rates
 of  overtime  allowance  for  office  ataff
 were  reduced  as  a  measure  of  economy
 wel  i-]-966.  A  corresponding  re-

 rates  were  not  found  excessive  cqm-
 pared  even  to  the  reduced  rates  of
 overtime  allowance  admissible  for
 office  staff.

 fart  संत्रालम  के  MOTTA  में  हिन्दी
 में  काम  किया  जाता

 476i.  मी  मोलहू  प्रसाद  :
 श्री  रवि  राय  :
 aft  भहाराज  सिंह  भारती  :

 कया  विश  मत्ती  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  उत  के  मंत्रालय  के  प्रशासन-प्रभाग
 में  कितने  भ्रनुभागी  में  काम  मूलत  हिन्दी  में
 किया  जाता  है;

 ख)  क्‍या  यह  सच  है  कि  हिन्दी  में
 प्राप्त  होने  वाले  पत्तों  तथा  मूलत  हिन्दी  में
 तैयार  किये  गये  दस्तावेजों  का  झअग्रेजी  में

 अनुवाद  मांगने  की  उच्चाधिकारियों  की

 प्रवृत्ति  के  कारण  हिन्दी  के  प्रयोग  में  मुख्य
 बाधा  उत्पन्न  हो  रही  है;  शौर

 (ग)  यदि  हां,  तो  उपरोक्त  बाघा  को

 दूर  करने  के  लिये  क्‍या  कार्यवाही  करने  का
 सरकार  का  विचार  है?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (थी
 मोरारजी  बेसाई)  :  (क)  एक  1

 (ख)  जी,  नहीं  1

 (ग)  यह  प्रश्त  पैदा  ही  नहीं  होता  ।

 Study  Team  on  Public  Undertakings
 4762,  Shri  Atam  Das:  Will  the  Mi-

 nister  of  Finance  be  pleased  to  state:

 (9)  if  so,  whetrer  it  has  submitted
 ity  reports  to  Government;  and

 (०)  if  so,  the  findings  of  the  study
 team  to  improve  the  working  of  the
 public  sector  undertakings?
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 हाथा,  Prins
 Mh  of  Finance  (Shri  Moerarji
 Beal):  (a)  No,  Sir.

 (b)  and  (०)  Do  not  arise,

 Manufacture  of  Sandal  Soap
 #763,  Shri  Atam  Dass:  Will  the  Mi-

 muster  of  Petroleum  and  Chemicals  be
 Pleased  to  state

 (a)  whether  it  is  a  fact  that  efforts
 are  being  rrade  by  the  Mysore  Gov-
 ernment  to  manufacture  the  famous
 ‘Sandal  Soap’  in  Great  Britain,

 (b)  whether  the  Central  Govern-
 Ment  have  been  approached  in  thit
 regard,  and

 (c)  if  so,  the  reactton  of  Govern-
 tment  thereto’

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and

 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  Information  ws
 beng  obtained  from  the  Government
 of  Mysore  and  it  will  be  laid  on  the
 table  of  the  house  when  received

 (b)  No

 (c)  Does  not  are

 wer  प्रदेशा  में  सिचाई  झौर  विद्युत  योज-
 नायें

 4764.  भी  arg  राम  श्हिरवार .  क्या
 लिजाई  धौर  बिद्ूत्‌  मत्ती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  मध्य  प्रदेश  को  सिंचाई  शौर
 विज्युत्‌  सम्बन्धी  कितनी  योजनायें  बैन्द्ीय
 सरकार  के  विधाराधीन  हैं  भौर  उनका
 ब्यौरा  क्‍या  है,

 (सर)  उत  पर  विजार  करने  में  केन्ीय
 सरकार  जौर  कितना  समय  लेगी;  भौर

 (ग)  मध्य  प्रदेश  में  सृक्े  तथा  प्रकाश  की
 स्थिति  को  ध्यान  में  शक्त  हुए  क्या  सरकार

 इन  पीजनाभों  हें  बारे  |  शौध  निर्भय  करेंगी  ?

 Written  Answhte
 =  -  JULY  &  WIN  Written  Anne  phe

 TE "  Ae  wae  (ate के»  एले
 राब)  ि  गोजना  में  सम्मिलित
 लिचाई  व  बिजली कौ  स्कीमो  में  से  452  लाल
 रुपये  की  भ्रभमुमति  लागत  की  हार्सी  विकास
 (सिंध  व्यपवर्तन  स्कीम)  ही  एक  ऐसी  स्कीम

 हैं  जो  इस  समय  केन्द्रीय  सरकार  की  स्वीकृति
 के  लिए  पडी  हुई  है  |  छेदन  कार्य  सम्बन्धी
 कुछ  जानकारी  मध्य  प्रदेश  सरकार  से  मागी
 गई  है।

 चौथी  योजना  में  सम्मिलित  करने  के  लिए
 राज्य  सरकार  ने  कई  स्कीमों  का  प्रस्ताव
 रखा  है  किन्तु  किन  स्कीमो  को  हाथ  में  लिया
 जा  सकता  है  दम  सम्बन्ध  में  सही  स्थिति  का
 तभी  पता  लगेगा  जब  चौथी  योजना  भ्रन्तिम
 रूप  से  तैयार  हो  जायेगी  1

 (ख)  भार  (ग)  चौथी  योजना  में
 सम्मिलित  स्कीमों  की  शीघ्र  तकनीकी  जान  के
 लिये  केन्द्रीय  सरकार  भरपूर  कोशिश  करेगी  t
 सूखा  तथा  झकालग्रस्त  क्षेत्रों  को  लाभ
 पहुचाने  वाली  स्कीमों  को  प्रन्य  स्कीमो  की
 अपेक्षा  प्राथमिकता  दी  जायंगी  i
 Yer  Capita  Amount  Granted  Under

 Family  Planning  Scheme
 £183.  Shri  Nathu  Ram  Ahirwar:  Will

 the  Mister  of  Health  and  Family
 Planning  be  pleased  to  state

 (a)  the  per  capita  amount  granted
 under  the  Family  Planning  Scheme
 during  1965-66  and  1966-67

 (9)  whether  any  discrimination
 made  in  granting  per  capita  amount
 for  rural  and  urban  areas,  and

 (c)  if  so,  the  reasong  therefor?

 1965-68.  :  Re  6.24
 1966-67  :  Re.  0.27

 (७)  No.  Actually  grafts  ere  made  om
 the  basis  of

 (c)  Does  not  arise.
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 4760.  a  ईक्यर  रेड्डी:  क्या  ति
 मंत्री  बहू  बताने  की  कृपा  करेंगे  कि:

 (क)  सार्थ-संध  हारा  परियोजता  कै
 अतिरिक्त  90  करोड  की  सहायता  का  जो
 बचन  दिया  गया  था,  उसमें  से  कितनी  सहायता
 ह. ह  तक  प्राप्त  हो  कुकी  है;  शौर

 (ख)  इस  वर्ष  कुल  कितनी  राशि  की

 सहायता  मिलने  की  आशा  है  भशौर  इसके
 कब  तक  मिलने  की  सम्भावना  है  ?

 'उप-प्रधान  मंत्री  तथा  वित्त  संत्री  भी
 सोरारजी  देसाई)  :  (क)  भौर  (ल).
 भारत  सहायता  सभ  (एड  इनिइया  कसाशियम )
 फी  4  भ्रप्नैल से  6  प्रप्रैल,  907  तक  पेरिस  मैं

 जो  बैठक  हुई  थी,  उसमे  सघ  ने  967-68  के
 सम्बन्ध  में  सहायता  को,  भारत  की  कुल
 क्रावश्मकताशों  की  समीक्षा  करने  के  बाद
 झपना  यह  विचार  स्थिर  किया  कि  झामोजन
 के  प्रयोजन  के  लिये,  गैर-प्रायोजना  सहायता
 है  रूप  में  दी  जाने  वाली  नयी  सहायता के  लिये
 साध  सहायता  सहित  लगभग  30.00
 करोड़  डालर  का  लक्ष्य  उचित  है  ?  इसमें  से,
 खाद्य  भौर  सम्बद्ध  सहायता  को  छोड़  कर,
 भो  गैर-प्रावोजना  सहायता  हो  होती  हैं,
 रखरखाव  सम्बन्धी  प्रावस्यकताशों  के  लिए
 I967-68  में  90  करोड़  डालर  की  सहायता

 प्राप्त  होने  का  झनुमान  है  |  संघ  के  सदस्य
 देशों  में  से  प्रत्येक  देश  के  ग्रंशदान  की  रकम
 उन  देशों  में  भ्रावश्यक  वैधानिक  शौर  सरकारी
 कार्रवाई  पूरी  हो  जाने  के  बाद  ही  बतायी
 आगगी  |  शैकिन  कुछ  देशों  ने  उपर्यकक्‍त  लक्ष्य
 में  अपने  प्रंशदान  के  एक  भाग  की  चोचणा
 बहुले  ही  कर  दी  है  जिसका  व्योरा  नीचे
 दिया  गया  है:
 ‘eo  कताड़ा  ने  460  शाख  प्रमरीको  डालरों
 कै  मूल्य  की  ere  सहायता  दो  हैं  nl  इसके
 अंलोका,  कनाडा  ने.  भारत  हारा

 स शनि  बलि  लेगेभस  7  लाख  झमरीकी

 कै  मूलधरत की  माफसी  को  3  साय,  Losses
 स्वणित  करना  भी  स्वीकार  कर  लिया है  t
 कनाडा  से  958  के  नेह  ऋण  के  सम्बन्ध  में
 भारत  द्वारा  1967-68  में  देव  2  लाख

 प्रमरीकी  डासरों  की  वापसी  भी  रह  करने  की

 ोषणा की है. की  है  |

 संयुक्त राज्य  भ्रमेरिका  क ेसाथ पी  ०  एल०
 480  के  भन्तमंत  999  लाख  डासर  के  मूल्य

 का  5  शाख  मेट्रिक  टन  अनाज  दिये  जाने  के
 लिये  एक  करार  किया  गया  है  t  वह  खाद्य

 सहायता  का  एक  हिस्सा  है  जिसका  मूल्य
 सहायता  संघ  द्वारा  बताये  गये,  730  करोड़
 डालर  की  सहायता  के  लक्ष्य  में  शामिल  है  |

 ब्रिटेन  के  साथ  70  लाख  पौण्ड  के  एक
 गैर-परायोजना  ऋण  के  लिए  एक  करार  किया
 गया  है  |  इसके  झलावा,  ब्रिटेत  से  भारत

 हारा  इस  समय  ब्रिटेन  को  देव  25  लाख
 पौण्ड  के  ऋण  की  वापसी  से  उसे  छूट  देना

 मंजूर  कर  लिया  है  ।

 Petrol  Filling  Stations

 4767.  Shri  Baburao  Patel:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  gtate;

 (a)  the  number  of  petrol  filling  sta-
 tions  in  India,  company-wise;

 (b)  the  details  of  the  present  dis-
 tribution  of  petroleum  products  in  the
 country  and  the  percentage  of  the
 share  of  each  company;

 (c)  whether  any  distributing  com-
 pany  yn  the  public  sector  hes  started
 operations  and,  if  not,  the  reasons
 therefor;

 (d)  the  name  of  the  place  where  &
 refinery  with  Russian  collaboratien
 has  been  set  up  whether  it  bas  begun
 production;  and

 (e)  the  extent  to  wiuch  our  supplies
 of  petroleum  products  from  Arab

 The  Minister  of  State  fp  the
 fry  of  petrelenm  and  Cheiitiolis
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 Planning  and  Social  Welfare  (Shei
 Raghuramaiah):  (a)  The  number  of
 Motor  Spirit  (petrol)  and  high  speed
 diesel  ol  retail  outlets  as  on  ‘1-1-67  is
 as  follows

 (l)  Burmah-Shell  Ou  Storage
 ang  Distributing  Company
 of  India  Limited

 (2)  Esso  Standard  Eastern
 Inc

 (3)  Caltex  (India)  Limited
 (4)  Indian  Onl  Corporation

 Limited
 (5)  Indo-Burmah  Petroleum

 Company  Ltd
 (6)  Assam  Oul  Company  Limi-

 ted  78
 *  ——

 TOTAL  7088

 (b)  The  distribution  of  bulk  refind
 petroleum  products  m  India  :s3  handled
 by  the  compames  jisted  above  Cer-
 tain  other  companies  deal  in  lubricants
 greases  and  specialities  only  The
 percentage  share  of  each  company  in
 the  sale/consumption  of  all  of  the
 petroleum  products  including  petrol
 in  966  7  shown  below
 Burmah  Shell  329%
 Esso  921%
 Caltex  94%
 700  310%
 aoc  30%
 IBPC  12%
 Others  04%

 00  0%

 (ey  Yes,  Sir  The  Indian  एज]  Com-
 pany  (now  Indian  2]  Corporation
 Limited)  started  the  distribution  of
 pétroleum  products  in  September,
 960

 (d)  A  refinery  each  at  Baraum  in
 Bihar  and  at  Koyal  near  Baroda  in
 Gujarat,  have  been  set  up  with
 Russian  collaboration  Both  of  these  ate
 in  production.

 (e)  Only  crude  ofl  js  umported  from
 Arab  countries  The  recent  Arab-

 Written  Anqwere  JULY  6,  1067  Writte,  Answers  4

 Tsrael  war  has  not  affected  these  sup-
 Plies

 Requirement  of  Paints  and  Varnishes

 4768  Shrj  Yajna  Datt  Sharma:  Will

 (a)  whether  it  is  a  fact  that  Govern-
 ment  makes  purchases  of  all  their  re-
 quirements  of  paints  and  varnishes
 from  the  large  scale  units  and  not  from
 the  smal]  scale  units  even  though
 small  scale  units  may  offer  to  supply
 at  low  prices,

 (b)  af  50,  the  reasons  for  this  dis-
 crimination,  and

 (९)  the  steps  taken  by  Government
 to  encourage  smal]  scale  umits  of
 paints  and  varnishes  manufacturers?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply (Shri  Iqbal  Singh):  (a)  Purchases  of
 pamts  ang  varnishes  are  made  both
 from  large  scale  units  and  smal]  scale
 units

 (b)  and  (c)  Do  not  arise

 दिल्‍ली  में  बाजार

 4769  अभी  राम  रण:  क्या  निर्माण
 ऋावास  तथा  पुंति  मतो  यह  बताने  की  कृपा
 करेगे  कि

 (क)  केन्द्रीय  सरकार  द्वारा  दिल्‍ली  तथा
 /  नई  दिल्‍ली  में  पिछले  तीन  वर्षों  मे  कितबे
 [बाजार  बनाये  गये  और  उनमें  से  प्रत्येक  पर

 काना
 व्यय  हुभा,

 |  (ल)  उनमें  दुकानों  की  कुल  सख्या '
 कितनी  है,  और

 (ग)  उनमें  से  कितनी  दुकानें  अनुसूचित
 जातियो  के  व्यक्तियों  को  प्रसाट  की  गईं  ?

 निर्माण,  cree  तथा  पूर्ति  मंत्रालय  में
 उपमंत्री  (थी  ewer  fag)  :  (क)  भौर

 (ल)  सभा  पटल  पर  विवरण  रखो  पता  है  ।
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 पुस्तकालय  में  रजा  गया  a  देखिये  संया

 LT—937/67]

 (ग)  दुकानें  भ्रावेदकों  की  जाति  के
 आधार  पर  झावंटित  नहीं  की  जातो  1  भारंभिक
 झावंटत  पात्न  प्रनधिवासियों  तथा  न्य  उपयुक्त
 पावेदकों  को  इस  प्रकार  किया  जाता  हैं  कि
 विभिन्न  व्यापारों  का  प्रतिनिधित्व  सुनिश्चित
 हो  जाये  |  इसके  बाद  के  रिक्त  स्थान
 टैंडर  द्वारा  भरे  जाते  हैं  1  भ्रावंटियों  की  जाति
 के  विषय  में  सूचना  एकत्रित  करने  ra  पर्याप्त
 समय  तथा  श्रम  लगेगा  जो  कि  सूचना  के
 उपयोग  के  प्रनुरूष  नहीं  होगा  |

 दिल्‍ली  से  लोगों  में  श्राप-कर  की  बकाया
 राशि

 4770.  शनी  रास  चरण:  बया  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  संघ  राज्य  क्षेत्र  के  कितने
 व्यक्तियों  से  भायकर  की  50,000  रुपये  से
 झधिक  राशि  बकाया  है;

 (ख)  पश्लाय-कर  की  यह  बकाया  राधि
 किन  कारणों  से  वसूल  नहीं  की  जा  सकी;
 झौर

 (ग)  इन  बकाया  राशियों  की  वसूली  के
 लिये  सरकार  का  क्या  कार्यवाही  करने  का
 विचार  है  ?

 उप-प्रधान  मंत्री  तथा  चित्त  मंत्री  (भी
 सोरारजी  देसाई)  :  (क)  288

 (स्व)  संक्षेप  7  नीचे  दिये  गये  कारणों से
 उपर्युक्त  मामलों  में  कर  की  वसूली  करना
 सम्भव  नहीं  हुआ  है  :--

 मांग  के  किसी  प्रंज्  के  बारे  में  भ्रपील
 की  गई  है,  शौर  भायकर  प्रधिकारी  भथवा
 झदालतों  द्वारा  वसूली  की  कार्यवाही  पर
 रोक  लगा  दी  गई  है  t

 किन्हीं  मामलों  में,  किस्तें  मंजूर  की  गई

 हैं  भौर  मंजूर की  गई  किस्तों  के  प्रनुसार
 बसूलियाँ  की  जा  रही  हैं  i

 कम्पनियों  के  कुछ  मामलों  cA  कम्पनी
 समाप्त  कर  ली  गई  हैं  और  समाप्त

 कर्ताप्रों  के  कब्जे  में  प्रत्यल्प  परिसम्पत्ति  है,
 शौर  इन  परिसम्पत्तियों  का  मूल्य  कर-
 दायित्व  को  पूरा  करने  के  लिए  पर्याप्त
 नहीं  है  ।

 कुछ  मामलों  में  कर-निर्धारिती  भारत
 छोड़  कर  चले  गये  हैं  प्रथवा  लापता  हैं  1

 (ग)  प्रत्येक  मामले  के  गुण-दोषध  तथा
 परिस्थितियों  को  दृष्टि  मैं  रखते  हुए,  कानून
 के  प्रधीन  उपलब्ध  उपाय  किये  जा  रहे  हैं

 जीवन  बीमा  निगम  हारा  मध्य  प्रदेश
 को  ऋण

 4771.  शी  तीतिराज  सिह  औषथरी  :
 क्या  बित  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  पहली,  वूसरी  तथा  तीसरी  पंच-
 वर्षीय  योजना  भ्रवधियों  के  दौरान  जीवन  बीमा
 निगम  ने  मकान  बनाने  के  लिये  मध्य  प्रदेश
 को  कितना  ऋण  दिया;  और

 (ख)  चौथी  पंच्रर्षीय  ग्रोजना  में
 उपरोक्त  काम  के  लिये  कितना  ऋण  देने  का
 विचार  है  ?

 उप-अधाम  मंत्री  तथा  वित्त  मंत्री  (श्री
 भओोरारजी  वेखाई)  :  (क)  मध्य  प्रदेश
 सरकार  को  मकानों  के  निर्माण  के  लिए
 जीवन  बीमा  निगम  द्वारा  दूसरी  तथा  तोसरी
 पंचवर्षीय  योजना  की  भ्रवधि  में  दिये  गये
 ऋणों  की  रकम  नीभे  दी  गमी  है  !  भूंकि
 जीवन  बीमा  लिगभ  दृस्तरी  योजना  की  झ्गधि
 में  बनाया  गया  था,  इसलिए  पहली  योजना  के
 सम्बन्ध  में  कोई  झांकड़े  नहीं  दिये  जा  सकते  _—

 (रकम--
 लाख  बपयों  में)

 दूसरी  योजना  की  बंधि  82.6
 तीसरी  मोजना  की  प्रषधि  305.  858  *
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 इसके  झलावा,  तं:सरी  पत्रकर्दीय  योजता
 को  धवप्नि  में “झपना  घर  बनाइए”  योजना  के
 न्तर्गत  विभिन्न  बीमा-यालिसी-क्षारको  को
 अकाम  बनाने  के  लिए  9.38  लाल  रुपये  के
 ऋण  झौर  मध्य  प्रदेश  हाउसिंग  बोर्ड  को
 40  लाख  रुपये  के  ऋण  दिये  गये  थे  ।

 (ख)  लोधी  योजना  के  पहले  वर्ष,
 अर्थात्‌  i966—67  में,  निगम  ने  मध्य  प्रदेश
 सरकार  की  मकातो  सम्बन्धी  विभिन्न  स्‍प्रावश्य-
 कताशों  के  लिये  85  00  लाख  रुपये  के
 ऋण  दिये  ।  बौधी  योजना  की  शेष  प्रवधि  में
 ऋणो  सम्बन्धी  प्रस्तावों  को  भ्रभी  प्रन्तिम
 रूप  नहीं  दिया  गया  है  |

 Lekor  Committee  on  Scheduled  Castes
 ama  Scheduled  Tribes

 4772.  Shri  Pp.  BR.  Thakur:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state

 (a)  whether  the  Lokur  Committee's
 suggesstion  that  the  migrant’  groups  of
 tribals  from  Bihar,  Orissa  and  Madhya
 Pradesh  to  other  areas,  particularly,
 as  plantation  workers,  need  yot  be
 Scheduled,  in  contrary  to  the  specific
 recommendation  by  the  Commussioner
 for  Scheduled  Castes  ang  Scheduled
 Tribes  in  his  eighth  report,

 (b)  whether  Gove:  iment  propose  to”
 undertake  a  systematic  anu  detailed
 survey  to  substantiate  the  Labour
 Committee's  observation  that  these
 Migrants  h-ve  tended  to  jose  their
 triba)  characteristics  ang  :mprove  their
 economic  condition,  anq

 (९)  of  not,  the  reasons  therefor?

 The  Minister  of  State  ia  the  Depart-
 ment  of  Social  Welfare  (Shrimati

 बादए  6,  ३४९  Written  Anevers  gaa
 of  plantation  labour  migrated  te  other
 States  severa]  generations  ago.

 (b)  and  (०),  The  whole  question  of
 revision  of  the  liste  of  Seheduled
 Castes  and  Schedulej  Tribes  is  now
 under  consideration.  Final  decisions  in
 the  matter  will  be  taken  after  consi-
 dering  all  aspects  of  the  matter.’

 दिल्‍ली  में  चिकित्सा  प्रशिक्षण  केस

 4773.  थी  राम  फ्सह  धयरवाल  :
 श्री  हुकम  स्ब  कछबाय  :
 थी  अन्  सिह  छुदाबाह  :

 क्या  स्वास्थ्य  एवं  परिवार  निधोलन  मती
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  राजधानी  में  ऐसे  कितने  स्कूल  है
 जिनमे  चिकित्सा  शास्त्र  पढ़ाया  जाता  है  भौर
 नर्सों,  भण्डार-रक्षण  (स्टोरकीपिंग)  तथा
 झौषद्ययोजन  (डिस्पैसिंग)  वे  व्यवसाथों  में
 प्रशिक्षण  दिया  जाता  है,

 (ख)  उनमे  से  पृथक-पृधक  सरबारी
 मौर  गैर-सरकारी  स्कूल  क्तिने  है,

 (7)  पिछने  तीन  वर्षों  में  क्रितन
 व्यक्तिया  न  प्रशिक्षण  प्राप्त  जिया  तथा  क्या
 उन  सब  को  दितला  में  राजगार  मिल  गया  है,
 जौर

 (9)  पिछरग  तीन  वर्षों  में  गैर-सरारी
 चितित्सा  प्रशिक्षण  बेन्द्रो  का कितनी  सरवारी
 सहायता  दी  गई  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  भंत्री
 (डा०  श्रीपति  चनाशेशर)  :  (+)  ौर  (छ).
 दिल्‍ली  में  कोई  मेडिकल  स्कूल  नहीं  t

 चिकित्सा  तथा  परा-चिकित्सा  शास्त्रो  में
 प्रशिक्षण  .i  सरकारी तथा  सरकार  सहाम्यित
 सस्थानो  में  दिया  जाता  है  |  कोई  निजी
 सस्थान  चिकित्सा  शास्त्र  में  प्रशिक्षण  नहीं
 देता  ।

 सिंग  का  प्रशिक्षण  .4  सस्वानों  में
 दिया  जाता  है।  इनमे  से  8  संस्थान  सरकारी
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 हैं  भौर  6  प्राइवेट  qd

 दिस्पेंसिंग  फार्मेसी  प्रशिक्षण  का  एक
 जंग  है|  इसके  प्रशिक्षण  को  व्यवस्था  केवल
 एक  सरकारी  संस्थान  में  ही  है  ।

 भजण्तार-रक्षण  में  प्रशिक्षण  दे  रहे  संत्यानों
 को  सब्या  के  बारे  में  इस  समय  सूचना  उपलब्ध
 नही  है  a

 (ग)  पिछले  तीन  वर्षों  में  चिकित्सा
 शास्त्रों  में  जिसमें  प्रप्शार  रक्षण  और  डिस्पेसिंग
 ची  सम्मिलित  है,  कितने  व्यक्तियों  को
 शिक्षित  किया  गया  तथा  कितनों  का  दिल्‍ली
 में  रोजगार  दिया  गया  इस  सम्बन्ध  में  भी

 डस  समय  सूचना  उपलब्ध  नहीं  है  जहा  तक
 , ससिंग  का  सम्बन्ध  है  पिछले  तीन  वर्षों  से

 247  नसें  प्रशिक्षत  की  गईं  तथा  उनमे  से
 4i9  नर्सों  को  दिल्‍ली  में  रोजगार  दिया

 गया  है  1

 (घ)  सहाय्यानुदान  के  रूप  में  सरकारी
 सहायता  केवल  उन्ही  केन्द्रों  को  दी  जाती  है
 जो  नसिंग  मे  प्रशिक्षण  देते  है  पिछते  तीन
 वर्षों  में  ७  नस॑-प्रशिक्षण  केन्द्रों  को  6, 73,814
 रुपग्रे  की  एक  धनराशि  दी  गई  है  t

 Surgical  Instruments  Plant,  Madras
 Ey it  Shri  ४0.  0.  Sharma:

 Shri  8.  K  Tapuriah:
 Shri  P.  N.  Solanki:
 Shri  R.  Barua:
 Dr.  Sushila  Nayar:
 Shirmati  Savitri  Shyam:
 Shrimati  Sucheta  Kripalani:

 (a)  whether  it  is  a  fact  hat  the
 Surgical  Instruments  Plant,  Madras
 hal  now  unsold  products  valued  at

 sover  Ry,  58  lakhs  while  the  total  sales

 the  surgical  pls
 was  of  the  value  of  about  Rs.  36  lakhs
 38  at  the  end  of  May  l967.  The  total
 sales  till  the  end  of  May,  67  amount
 to  about  Rs.  3  lakhs.  But  the  manage-
 ment  of  the  Indian  Drugs  and  Phar-
 maceuticals  Lid.  are  making  vigorous
 efforts  to  improve  sales  and  bulk  orders
 are  at  present  under  negotiation.

 Statues  of  Patriots  and  Leadets  in
 Delhi:

 ATT5,  Shri  Yajna  Datt  Sharma:
 Shri  R.  8.  Vidyarthi:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  509
 on  the  24th  November,  i966  and  state:

 (a)  the  names  of  nationa)  leaders
 whose  status  are  proposed  to  be  ins-
 talled,

 (b)  whether  the  sites  for  installation
 of  status  of  national  leaders  have  been
 selected,  and

 Ce),  if  so,  the  detaily  thereof?

 (Shri  Iqbal  Singh:  (a)  to(c).  Govern-
 ment  do  not  initiate

 proposals
 for  the

 erection  of  statues  at  PB  expense,
 sponsored
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 Legalization  of  Abortion
 am,  Shri  Yajng  Dait  sharma:  Wiil

 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state

 (a)  whether  Government  have  fina-
 lised  the  proposed  legislation  to  lega-
 Hse  abortion  in  India,  and

 (b)  if  so,  the  details  of  the  propos-
 ह... उ  measures  and  the  trme  likely  to
 be  taken  for  the  enactment  of  the
 game?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  S.  Chandrasekhar)  (a)
 No  The  views  of  the  State  Govern-
 ments  have  been  invited  in  the  mat-
 ter

 (b)  Does  not  arise
 Socia]  Control  on  Commercial  Banks

 47,  Shri  Yayna  Datt  Sharma:
 Shri  Shri  Chand  Goel.

 Will  the  Minister  of  Finance  be
 pleased  to  state’

 (a)  whether  Government  called  a

 Bank  of  India  in  Delhi:  on  the  थी
 Tune,  49097  to  discuss  measures  for
 bringing  commercial  banks  under
 effective  social  control,

 (b)  ४  40,  the  broad  details  of  the
 decisions  taken  at  the  conference,  and

 (ec)  the  action  beng  taken  to  im-
 plement  them?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  to  (c)  The  meeting  was
 called  to  discuss  possibill  of  im

 working  of  the  banking
 system  with  a  view  to  making  it  more
 responsive
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 The  discussions  were  exploratory  in
 nature  and  no  speciic  decisions  were
 reached.
 Financial  Assistance  Sought  by  Punjab

 for  Agriculture
 ar,  Shri  Shri  Chana  Goel:

 Shri  Yajng  Datt  Sharma:
 Will  the  Minis.er  of  Planning  be

 pleased  to  state.

 (a)  whether  hig  attention  has  been
 drawn  'o  the  statement  of  the  Punjab
 Minister  for  Excise  and  Taxation  to
 the  effect  that  if  Centre  gave  he
 Ministry  Rs  50  crores  assistance  for
 Agriculture,  Punjab  would  be  in  a
 position  to  cover  the  whole  deficrt
 for  wheat  in  the  country,

 (b)  at  so  whether  Centre  has  had
 any  dialogue  with  the  Punjab  Gov-
 ernment  on  this  issue,  and

 (c)  ॥  so,  the  result  thereof?

 fare  (Shri  Asoka  Mehta):  (a)  No,  Sir

 (b)  and  (c)  Does  not  arise

 Sundarban  Development  Scheme
 4779.  Shri  P.  R,  Thakur  Will  the

 Minister  of  Planning  »e  pleased  to
 state

 (a)  Whether  the  Central  Govein-
 ment  have  accepted  the  Sundarban

 mt  Scheme  of  the  West
 Bengal  Government

 (b)  if  90,  the  broad  details  thereof,

 (c)  whether  the  scheme  is  beng
 taken  up  during  the  Fourth  Plan
 period,  and

 (a)  whether  rehabilatation  of  susta-
 ble  displaced  persons  from  East  Pakia-
 tan  is  envisaged  in  the  scheme?

 The  Minister  of  Planning,  FPetro-
 loum  and  Chemicals,  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  The
 scheme  is  under  consideration.

 (b)  to  (d)  Do  not  arise  at  thir
 stage
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 Credit  Facilities  to  Scheduled  Castes
 andj  Soheduied  Tribes  Agriculturists

 #780.  Shri  P  के,  Thakor,  Will  the
 Minus  er  of  Social  Welfare  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  5525  on  tne  l2th
 May,  968  and  state:

 (a)  whether  Government's  commit-
 ment  to  create  a  different  pattern  of
 credit  institutions  for  the  Schedwed
 Caste  ang  Scheduled  Tribe  agricuktu-
 nists  hes  now  been  fulfilled,

 (b)  if  so  the  details  of  the  scheme
 and  the  progress  thereof  im  the  vari-
 ous  States,  and

 fe)  af  not  the  reasons  therefor?

 The  Minster  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha)  (a)  Ag  stated  earlier
 m  reply  to  the  question  answered  on
 720  May,  1966,  necessary  instructions
 in  regard  to  the  Co-operative  Pro-
 grammes  for  Scheduled  Tribes  have
 already  been  issued

 Since  the  Scheduled  Caste  agricul-
 turists  are  not  concentrat  {  in  well
 defined  areas  like  the  Scheduled  Tri-
 bes  but  are  mixeq  with  the  rest  of
 the  community,  it  has,  not  been  con-
 sidered  feamble  to  form  separate  So-
 creties  for  them  Their  interests  are
 intended  to  be  covered  by  suitable
 relaxation,  where  necessary,  of  the
 regulations  governing  Service  Co-
 Operatives  in  the  general  sector

 (b)  A  provimon  of  Rs  60  lakhs
 has  been  made  for  Co-operatrve  Pro-
 gramme  for  Scheduled  Tribes  in  each
 T  D  Block  for  organising  the  fol-
 lowing  types  of  Co-operatives—

 {i)  Service  Co-operatives,

 (il)  Primary  Marketing  Co-opera-
 tives;

 (ili)  Forest  Labour  Co-operatives;
 anid

 (iv)  Labour  Contract  and  Construc-
 tlon  Co-operatives.

 (ey  Doag  not  arise,

 Mannfacturers  of  Clinical  Thermo- e  meters
 4781,  Shri  8,  K,  Taparish:

 Shri  P  ‘N.  Solanki:
 Will  the  Mimster  of  Health  and

 Planning  be  pleased  to  state
 (a)  the  number  of  factories  manu-

 facturing  Clingal  thermometers,
 {b)  the  number  of  thermometeis

 manufactured  year-wise  during  the
 last  three  years,

 (c)  whether  these  manufaciuiers
 have  repeatedly  refused  to  get  the
 ISI  mark  for  their  products,  and

 {a}  the  steps  which  Government
 have  taken  to  make  the  ISI  marking
 compulsory?

 The  Minister  of  Health  and  Family
 (Dr,  S.  Chandrasekhar):

 (a)  and  (b)  Three  factories  manu-
 facturing  «limical  thermometers  are
 registered  under  the  Industral  (De-
 velopment  and  Regulation)  Act  These
 factories  have  reported  production
 during  the  last  three  years  8७  fol-
 lows

 Year  Nos  in  lakhs

 7904  13  5
 965  56
 966  73

 In  addition  to  these  three  firms,
 there  ate  about  20  manufacturers  in
 the  Small  Scale  Sector  The  figures  of
 their  production  are  not  available

 (c)  Standards  for  thermometers
 were  published  by  the  ISI  in  1965
 and  30  far  no  manufacturer  has  taken
 the  ISI  certification  mark  It  is  not
 mandatory  on  the  part  of  manufec-
 turers  to  ebtain  the  ISI  certification
 mark  At  present  the  manufacture  of

 turers  have  now  applied  to  the  TSI
 for  the  certification  mark.
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 (d)  A  proposal  is  being  considered
 for  amending  the  Drugs  and  Cosme-
 tics  Rules,  १945  whereby  clinical  ther-
 Mometers  not  bearing  ISI  certification
 Mark  will  be  gubject  to  licensing  in
 accordance  with  the  provisions  of  the

 wid:  rules.

 wet  श्रोश्यिंटल  टिस्जर  ट्रेंडिंग  कारपोरेशन
 तथा  जेस  मेकन्शोज  लिमिटेड,  स्थाई

 4782.  श्री  रघुबोर  सिह  झास्त्री  :
 भरी  हुकम  भम्द  कछंधाध  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  मैसस  ओरियन्टल  टिम्बर

 ट्रेडिग  कारपोरेशन  तथा  मैस  मेकैल्जीज
 लिमिटेड,  बम्बई,  के  बीच  एक  लिखित
 साझेदारी  करार  है;

 (ख)  यदि  नहीं,  तों  सरकार  उन्हें
 किस  झाधार  पर  साझेदार  मानती  है  झौर
 किस  आधार  पर  उन्हें  बडे  बडे  ठेके  दिये  जाते

 हैं,

 (ग)  कया  यह  भी  सच  है  कि  सरकार
 द्वारा  ठेके  वास्तव  में  मैंमर्स  मैकेन्जीज़  लिमिटेड
 को  दिये  जाते  है  और  बाद  में  किसी  युक्त
 द्वारा  ये  ठेके  इन  दोनो  फर्मों  ककी  साझी  फर्म
 को  प्रावंटित  कर  दिये  जाते  हैं,  शौर

 (घ)  यदि  हा,  तो  क्‍या  सरकार  इस
 मामले  की  -जाच  कर  रही  है  ?

 झयअधान  मंत्री  तथा  वित्त  मंत्री  धी
 सोरारजणी  देसाई)  :  (क)  कुछ  ठेको  के
 मामले  में  मैकेन्डीज  लिमिटेड  तथा  भोरि-
 यंटल  टिस्बर  ट्रेडिंग  कारपोरेशन  के  बीच  सांजे-

 न्यारी  के  लिखित  करार  हैं  1

 (जल)  यह  प्रश्त  पैदा  ही  गहीं  होता  ।
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 (=)  हर  तो  बैसे  tie  जिभि-
 हेड  द्वारा  ही  दिये  जाते  हैं,  टैंटर  भंजूर  हो
 जाने  पर  ठेकों  का  कलाम  सांशेदारों  हारा
 किया  जाता  है  ।  झ्रायकर  के

 बे
 ऐसी  अणाली  में  कोई  भ्रतियमितता  नहीं

 ।

 (घ)  यह  प्रश्त  पैदा  ही  नहीं  होता  i

 wat  to  पी०  एच्ब  संस,  अस्थाई  क्का
 माचला

 4783.  थी  रास  गोपाल  हालवाले  :
 थ्थी  हुकम  चम्द  कल्लवाय  :
 शनी  रघुबीर  सिह  शास्त्री  :
 भरी  शिव  कुमार  झात्त्री  :
 शी  जंगप्नाण  राव  जोझौ  :

 क्या  विश  मंत्री  30  मार्च,  967  के
 झताराकित  प्रश्न  सका  i96  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्या  बस्नई  की  मैसर्स  जे०  पी०  एण्ड
 सनम  नामन  फर्म  के  मामले  की,  जिस  से  कभी
 आयकर  नही  दिया  है  तथा  जिस  की  विद्य-
 मानता  और  लाखों  रुपये  के  व्यापार  का  पता
 भी  मैसर्स  अ्रियरटन s  टिम्वर  ट्रेडिंग  का रपोरे-
 शन  (प्राइवेट)  लिमिटेड  बौर  मैसर्स  मैकेन्जीज
 लिमिटेड,  बम्बई  के  हिसाव-किताब  से  लग
 जाता  है,  जाच  इस  बीच  पूरी  हो  गई  है;

 (ख)  यदि  नहा  तो  इस  का  व्यौरा
 क्या  है  तथा  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  गई  है;  और

 (ग)  यदि  नहीं,  तो  जाच  कब  तक
 पूरी  हो  जायेगी  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  जी

 सोरारणी
 देखा):  (क)  ता  (ल).

 मैससे  to  पी०  एण्ड  समस  के  कर-निर्धारण
 की  कार्यवाही  कर-निर्ारण  र र्ष  i962-
 63  तक  के  लिए  पूरी  हो  गमी है  तथा  नि्ा-
 रिती पर  लगाया  गया  कर  उसने कदा ढा  कर
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 दिया  है  t  हिशननकिदान  की  झन  तक  की

 पी  छान-बीन  से  बता  चला  है  कि  मैससे
 भोरिकटल  टिम्बर  ट्रेडिंग  कारपोरेशन,
 के  कहो  जातों  में  कैस,  i964
 में  मैसर  @  चीं"  छ्च्ढ  सन्स से
 96,254  चव्य  के  माल  की  क्षरीद  ब्

 हैं|  ये  करीवददारियां  कर-निर्धारण  च
 i965—66  के  प्रन्तर्गत  ाती  हैं,  जिसके

 कर-निर्धारण  की  कार्यवाही  भ्रभी  चल  रही
 है

 (ग)  प्राशा  है  कि  छान-दीन  दिसम्बर,
 967  के  झन्त  तक  पूरी हो  जागेगी  1

 जैतर्स  झोरियंटल  टठिम्बर,  ट्रेडिंग  कार-
 चोरेदान  द्वारा  देय  झापकर  का  निर्भारण

 4784.  भी  राम  ग्रोपाल  झालवाले  :

 क्या  वित्त  मत्नी  24  नवम्बर,  966
 के  ग्रताराकित  प्रश्न  सख्या  2342  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  मैसर्स  ओरियन्टल  टिम्बर
 ट्रेडिंग  कारपोरेशन  द्वारा  एक  दूसरी  कम्पनी
 के  साथ  साझीदार  बन  कर  हैवी  इजीनिर्यारिंग
 कारपोरेशन,  राची  और  हिन्दुस्त'न  फोटो
 फिल्म्स,  कारपोरेशन,  उटकमड़  से  लिये  गये
 l.7  करोड़  रुपये  के  ठेके  के  सम्बन्ध  में  उस

 चर  1963-64  से  लेकर  झाज  तक  के
 झायकर  निर्धारिण  के  मामले  के  बारे  में  इस
 बीच  जांच  पूरी  हदो  गई  है,

 (क्ष)  यदि  हां,  तो  उस  का  ब्यौरा
 क्या  है;  शौर

 (ग)  यदि  नहीं,  तो  इस  के  क्या  कारण
 हैं  भौर  जांच  कब  तक  पूरी  हो  जागेगी  ?

 weer  att  may  जिस  शंभी

 (ot)  भोरारणी  वेखाई)  =  (क)  जो,  तहीं  ।

 (a)  owe  &  नहीं  है... | अ  |

 च)  चिस्तुत  तथा  शल्,  जांच-पढ़ताल
 की  झागायकता  होती  है  जिसमें  समय  लगता
 है  1

 शैत्स  wWifeien  टिम्थर  ट्रॉडिय  क्रारपोरेशन

 क्या  बतरस  भेकेंशीज  लिमिटेड,
 बम्बई

 4785.  श्भी  रास  गोपाल  शासबाले  :
 थी  हुकम  नन  कलबाय  :
 थी  रघुबीर  लिह  शास्त्री  :
 ह! । ड  शिवकुमार  झास्वी  :
 शनी  राय  जोशी  :

 क्या  जिस  मत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मैसर्स  धोरि-
 यंटल  टिम्बर  ट्रेडिंग  कारपोरेशन  तथा  मैससे
 मैक॑जीज  लिमिटेड  बम्बई,  के  सा  केदारी  के  खातो

 की  बिल्कुल  प्रारम्भ  से  लेकर  भ्रव तक  लेखा-
 परीक्षा  नही  की  गई  है  जब  कि  ये  दोनों
 लिमिटेंड  फर्मे  हैं  तथा  इस  आशय  का  संकेत
 वर्ष  i965-66  के  लिये  मैससे  सैकेंज़ीज
 लिमिटेड  के  सतुलन-पत्न  में  भी  मिल्रता  है,

 (ख)  क्‍या  सरकार  ने  इस  मामले  की
 जाच  की  है,  शौर

 (ग)  यदि  नहीं,  तो  इस  के  बारे  में
 सरकार  का  क्या  कार्यवाही  करने  का  विार

 है?

 उप-प्रधान  संत्री  तथा  चिस  मंत्री  (भो

 भोरारणी  लाई)  क)  मैसर्स  मैकनीज़  लिसि-

 टेड  तथा  मैसर्स  भोरियटल  टिम्बर  ट्रेडिंग  Te

 ae  लिमिटेड  की  संयुक्त  व्यापार  साझेदारी

 के  हिसाव-किताब की  सेला-परीक्षा  नही  की

 गई  है  ।  कम्पनी  कानून  के  धीन,
 व्यापार  सांसेदारी  के  हिंसाव-क्ताव 24
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 लेक्षा-परीक्षा  करांता  भावश्यक  नहीं  है,  चाहे
 साझेदार  लिमिटेड  कम्पनिया  ही  क्‍यों  ते
 हो ।

 (@)  तथा  (ग)  ये  प्रश्त  ही  नहीं  उठते।

 अस्यई  में  arene  विभाग  के  कर्मचारी

 4786.  श्री  राम  गोपाल  शालबाले  :
 शी  हुकम  चन्द  कछवाय  :
 शी  रघुवीर  सिह  शास्त्री  :
 शनी  शिवकुमार  शास्त्री  :
 श्री  जगन्नाथ  राव  जोशी  :
 क्रो  स्वलत्र  सिह  कोठारी  :

 क्या  ह  मही  24  नवम्बर,  955 के
 झताराकित  प्रश्न  सख्या  2280  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  बम्बई,  के  झाय  कर  विभाग
 में  बहुत  से  ऐसे  भ्रधिकारी  है,  जो  गत  8-9
 वर्षों  से  बम्बई  में  ही  काम  कर  रहे  हैं,

 (छ)  यदि  हा,  तो  इसके  क्या  कारण  है
 जब  कि  सामान्यतया  3  अथवा  4  वर्षों  तक
 एक  स्थान  पर  काम  करने  के  बाद  प्रधिकारियो
 का  तबादला  ्र  दिया  जाता  है,  शौर

 (ग)  इस  सम्बन्ध  थे  कब  तक  कार्ये-
 वाहो  की  जायेगी  ?

 उप-प्रघान  सत्री  तथा  वित्त  स्त्री  श्री
 मोरारजी  वेसाई)  :  (क)  सूचना  एकल
 की  जा  रही  है  श्रौर  सभा  की  मेज  पर  रख
 दी  जायेगी  ।

 (ख)  श्रेणी-]  के  अ्रधिकारिया  को,
 एक ही  प्रायुक्त  के  कार्य-केत्र  में  5  से  6  वर्षों
 की  सेवा  के  बाद,  सेवा  की  शझ्रावश्यकताओो  के
 झाधार  पर  स्थानान्तरित  कर  दिया  जाता
 है  |  स्थानान्तरण  का  निर्णयकत्तत्व  भ्रायुक्त
 का  कार्य-क्षेत्र  है,त  कि  ag  स्टेशन  जहा  प्रधि-
 कारी  कार्य  करता  है।  किसी  अधिकारी  को
 एक  ही  परिमण्डल  में  3  या  4  वर्षो  से  अधिक
 नहीं  रखा  जाता।  श्रेणी- it}  के  प्रधिकारियो
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 को  एक  ही  पायुकत  के  कार्य-क्षेत्र  से  झाम-
 तौर  पर  स्थानान्तरित  नहीं  किया  जाता  t

 (7)  जो  अ्रधिकारी  किसी  भायुक्त  के
 कार्य-क्षेत्र  में  वर्षों  की  निर्धारित  सछ्या  तक
 कार्य  कर  चुकते  हैं  उन्हे  स्थानान्तरित  करने  के
 लिए  प्रावश्यक  कार्यवाही  श्रप्नेल,  मई  में
 वाधिक  स्थानान्तरणों  के  समय  की  जाती

 है।

 बम्बई  के  एक  बलाल  के  पास  से  पकड़  गये
 काले  धन  के  दस्तावेज

 ATR,  थी,  ल,  गोजाल,  धातकारे,  i

 att  जगग्ताथ  राव  जोशी  :

 क्या  वित्त  मत्नी  i0  नवम्बर,  966  के
 प्रताराबित  प्रश्न  सख्या  134  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  इृपा  करेगे  कि

 (क)  क्‍या  बम्बई ने  एक  दलाल  श्री
 ज्वालादत्त  भूत  के  पास  काले  धन  के  बारे  में
 पकडे  गये  दस्तावेजों  की इस  बीच  जाच  कर
 ली  गई  है,

 —
 (a)  यदि  हा,  तो  इन  दस्तावेजों

 में  कितनी  धनराशि  का  व्यौरा  है  भौर  इस
 मामले  मैं  कितने  व्यक्ति  सम्बन्धित  थे,
 और

 (ग)  यदि  नहीं,  तो  इन  दस्तावेजों  की
 जाच  कब  तक  पूरी  हो  जायेगी  ?

 उपब्यधान  संत्री  तथा  बित  मंत्री  (भौ
 सोरारजी  बेसाई)  :  (क)जीहा।

 ख)  दस्तावेजों  से  मालूम  होता  है
 कि  55  8]  साथ  रुपयों  का  सम्बन्ध  67
 व्यक्तियों से  है  ।  इस  प्रश्न  की  जांच  पड़ताल

 की  जा  रही  है  कि  क्या  इस  रकम  का  कुछ  भग
 चेचा-बाइप  धन  के  रूप  में  है  भौर  कया  लेचा-
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 बाह्य  घन  इन  67  व्यक्तियों  का  है  भौर
 यदि  #  तो  किस  सीमा  तक  है

 (ग])  यहू  संवान  पैदा  ही  नहीं  होता  ।

 Houses  for  Low-Incom,  Groups
 4188,  Shri  N.  K.  Somani:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 Bly  be  pleased  to  state:

 (a)  the  number  of  new  houses  built
 for  low  income  and  middle  mcome
 groups  m  India  during  the  Tlurd  Five
 Year  Plan;

 (b)  the  backlog  of  houses  at  the
 end  of  First,  Second  and  Third  plans;
 and

 (९)  the  steps  proposed  to  be  takem
 to  promo.e  housing  confstruction  for
 these  groups  in  the  country?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  About  two
 lakh  housing  units  are  estimated  to
 have  been  provided  during  the  Third
 Plan  period  under  the  various  social

 schemes  of  this  Mirustry,
 which  are  all  meant  for  persons  of
 low  and  middle  income  groups

 (b)  Reliable  data  in  regard  to  the
 shortaze  *  houses  at  the  end  of  the
 First  Five  Year  Plan  is  not  available.
 The  housing  shortage  at  the  end  of
 the  Second  and  Third  Five  Year  Plans
 is  estimated  to  be  660  lakh  and  74l
 lakh  units,  respectively  These  figur-
 es  include  about  527  lakh  kacha
 houses,  which  need  replacement.

 (९)  Efforts  are  being  made  to  give
 a  higher  priority  to  housing  and  to
 provide  more  funds  for  it  in  the
 Fourth  Plan  period.

 Pure  Endowment  Assurance  Scheme
 4789.  Shri  मां,  N.  Meskerjee;  Will

 the  Minister  of  Fimanee  be  pleased  to
 state:

 (a)  whether  it  is  हु  fact  that  Pure
 Assurance  Scheme  has

 “very  little  of  the  elements  of  life  in-
 wirance  and  is  largely  utilized  by
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 moneyed  people  for  objectives  other
 than  that  of  hfe  imsurance;  and

 (b)  wf  so,  whether  the  matter  of
 income  tax  exemption  under  such
 scheme  will  be  re-examined?

 The  Deputy  Prime  Minister  and
 Minister  Finance  (Shri  Morarii
 Desai):  (a)  Although  Pure  Endow
 ment  Policies  of  the  LIC,  do  not  offer
 protection  against  early  ‘leath,  they
 are,  both  traditionally  and  legally,  an
 accepted  part  of  lfe  insurance  busi-
 ness.

 a

 With  a  view  to  preventing  these
 policies  being  ut  used  to  get  unduly
 large  tax  concessions  by  resorting  to
 early  surrenders,  the  Corporation  has
 imposed  the  following  restrictions:—

 Q)  surrender  values  would  be
 payable  only  after  the  expiry
 of  at  least  2  years  from  the
 date  of  payment  of  the  first
 premium.
 No  fresh  policies  under  this
 Table  would  ordinarily  be
 issued  to  a  person  who  has
 surrendered  a  policy  under
 that  Table  and  time  during
 the  three  years  preceding.

 (un)

 (b)  There  is  at  present  no  proposal
 under  consideration  for  re-examining
 the  matter

 Investment  by  L.LC.
 4790.  Shri  H.  N.  Makerjee:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)_what  ७  the  total  investment  of
 the  Life  Insurance  Corporation  in  con-
 cerns  controlled  by  the  seventy-five
 top  business  houses  mentioned  by  the
 Monopolies  Commission;  and

 (b)  what  is  the  proportion  of  such
 investment  to  the  total  Life  Insurance
 Corporation  investment  in  the  private
 sector?

 Minister  and



 Rs.  on  lakhs
 Face  Value  Book  Value

 (i)  Total  investments
 in  the  75  top  busi-
 ness  houses,  $7,67.54  TN 4sdt 49

 (un)  Total  investments
 of  the  LIC  in  the
 private  sector  ‘191,25  93  176,82.4
 Proportion

 00)  2  ba  of  ro)
 ae  ears

 Symbol  for  Family  Planning
 ast,  Shri  J.  Sundar  Lal;  Wil  the

 Minister  of  Health  and  Family  Pian-
 ming  be  pleased  to  state

 (a)  whether  a  new  triangular  shap-
 ed  symbol  has  now  been  adopted  for
 Propagation  of  the  Family  Planning
 Programme,

 (b)  the  reasons  therefor  and  the
 @Xpenditure  incurred  thereon  throu-
 ghout  the  country  during  the  curren
 year  so  far,  and

 (९)  the  total  amount  gpent  earlier
 en  other  symbols  throughout  the

 क्या  बिल  सती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  त़िपुरा
 के  सोनामूर  सीमा  क्षेत्र  में  से विभिन्‍न  वस्तुएं
 शोरी  छिपे  पूर्वी  पाकिस्तान  को  के  जानी
 जाती  हैं,

 (@)  क्‍या  कुछ  ऐसे  मामलों  का  पता
 भ्षी  लगा  है,  शौर

 (ग)  यदि  हां,  तो  इसे  बन्द  करते  के
 लिये  सरकार  ते  प्रद  तक  क्या  कार्यवाही  की
 है  तथा  उसका  ब्यौरा  कया  है  ?

 SUT  संत्री  तथा  वित्त  मंत्री  (जी
 भोरारणी  देसाई)  :  (क)  लिपुरा  में  सोता-
 मूर  सीमा  पर  पूर्वी  पाकिस्तान  को  बीड़ी  के  कसे
 व  सुपारी  जैसी  कुछ  वस्तुए्‌  चोरी  छिपे  &
 जायी  जाती  हैं  a

 (@)  !  जनवरी  i967  से  i5  जूत
 967  तक  WY  weit  में  इस  क्षेत्र  मे  28

 मामलों  में  20,000  सपने  मूल्य  का  माल
 चोरी  छिपे  पूर्वी  पाकिस्तान  जाते  हुए  पकड़ा
 गया  था  ।

 (3)  सीमा  gee  अ्िकारियों  तच्क
 इस  क्षेत्र में  तैनात  सीमा  सुरक्षा  सैनिकों  कौ

 तब  कर  दिया  गया  हैं  क्या  उनको  तस्कर
 विरोधी  उपायो  ही  कड़ी कर १५  करते  का  िक
 &  दिया  |.  है  ।
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 am,  Shri  Shiva  Chesdma  Jha:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  despite
 measures  and  prevention Government

 of  Food  Adulteration  Act,  there  is
 still  food  adulteration  rampant  in
 the  country;  and

 (9)  if  50,  how  Government
 planning  to  tackle  it  in  the  Fourth
 Plan  period?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8,  Chandrasekhar):  (a)
 the  provisions  of  the  Prevention  of
 Food  Adulteration  Act  have  been
 made  more  stringent  and  States  have
 been  asked  to  ensure  proper  enforce-
 ment  of  the  Act.  Even  so,  there  is  no
 denying  the  fact  that  there  is  still
 considerable  food  adulteration  in  the
 eountry,

 (b)  The  following  proposals  are
 wnder  consideration  of  Government
 to  tackle  the  problem:—

 (i)  Establishment  of  a  Central
 Unit  in  the  Directorate  Gene-
 ral  of  Health  Services  and
 opening  of  three  regional  offi-
 ces  with  sts  inspectorate  staff
 and  laboratory  facilities,

 (ii)  delegation  of  powers  of  Food
 Inspectors  to  Deputy  Superin-
 tendents  of  Police  and  Magis-
 trates  First  Class;

 (iii)  strengthening  of  laboratory
 facilities  by  the  State  Govern-
 ments;  and

 (iv)  provision  of  Food  Inspectors
 urban  areas  in  the  propor-

 LAC  Lele  fet  Donsiqotion  of  Hokies
 ia  Gea

 4108,  Shri  Shinkre:  Will  the  Minister
 ef  Finsmce  be  pleated  to  state:

 (a)  whether  the  Life  Insurance  Cor-
 poration  advanced  any  loans  in  Goa
 for  the  congtruction  of  houses  in  ur-
 ban  areas  during  ‘1965-66  and  ‘1966-67;

 (b)  if  90,  the  amount  advanced  and
 the  number  of  houses  which  have  been
 constructed  through  such  loans  so  far;

 (९)  the  number  of  applications  for
 the  loans  for  the  construction  of
 houses  in  Goa  still  pending  and  the
 amount  involved  therein;  and

 (d)  the  action  taken  to  expedite
 their  sanction?

 The  Depaty  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Yes,  Sir,  While,
 during  1965-66  no  loans  were  =  dis-
 bursed  by  the  LLC,  in  Goa  for  the-
 construction  of  houses  in  urban  areas,
 in  1966-67  Rs,  1,17,000  were  disbursed
 in  respect  of  two  houses  which  are
 nearing  completion.

 (०)  and  (d).  One  application  for
 Rs,  lakh  is  under  consideration  by"
 the  Corporation,

 दिल्ली  में  स्पिरिट  के  लिये  लाइसेंस

 4795.  औ  प्रकोशबौर  शास्त्री  :
 क्रो  रघुबीर  सिह  शास्त्री  *
 ी  आत्म  बात  :
 aft  fore  कुमार  शास्जी  :

 शी  द... ह  सिह  BREE  :

 क्या.  पेड्रोलियम  और  रसायन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:

 _.  (क)  क्या  दिल्‍ली  में  स्पिरिट  कै  लिये
 लाइसेंस  जारी  करने  के  बारे  में  इस  समध

 चचल  रहे  विवाद  की  भोर  सरकार  का  ध्यान

 दिलाया  गया  हैं;

 (रस)वदि  हाँ  et  क्या  श  वित  का  ्
 लगाने  के  लिये  कैच्डीय  सरकार  में
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 किया  है  धौर  कुछ  निष्कर्ष  निकाले  हैं,
 शौर

 (7)  यदि  हा,  तो  उसका  ब्यौरा  क्‍या
 डे?

 ड्रोलिमय  तथा  रसायन  झौर  योजना
 एूंव  समाज  कल्याण  मत्रालय  में  राज्य  मंत्री
 पुनी  रघुरमेया)  (क)  से  (ग)  जी  नहीं।
 यह  ज्ञात  हमा  है  वि  दिल्‍ली  के  उप-राज्यपाल,
 दिल्‍ली  में  स्पिरिट  की  आयात  के  लिए  एक
 कम्पनी  को  दिये  गये  थोक  लाइसेस  के  बारे
 में  उनके  ध्यान  में  लाये  गये  कुछ  झरोपो  पर
 इस  समय  जाच  कर  रहे  हैं।  इस  लिये  केन्द्रीय
 सरकार  ने  इस  मामले  में  हस्तक्षेप  नहीं
 किया  ।

 Nurses  in  Lady  Hardinge  Hospital

 4796,  Shri  Onkar  Lal  Berwa  Will
 the  Minster  of  Health  and  Family
 Planning  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Nursing
 Sisters  and  Nursing  Staff  above  the
 rank  of  Nursing  Sisters  in  the  Lady
 Hardinge  Hospital  New  Delhi  are  get-
 ting  Howse  Rent  Allowance  since
 February,  1966,

 (b)  if  so,  whether  it  is  also  a  fact
 that  the  Staff  Nurses  ur  wie  swine  hos-
 pial  are  not  given  the  House  Rent
 allowance  benefits,

 (९)  if  so  the  reasons  thereof,
 (d)  whether  the  Staff  Nurses  have

 sent  some  representations  against  this
 injustice,  and

 (e)  the  action  Government  propose
 to  take  to  redress  the  grievances  of
 the  Staff  Nurses”

 The  Minister  of  Health  and  Family

 pital  who  are  not  provided  with  rent-
 free  hostel  accommodation  have  been
 allowed  house  rent  sllowance  from

 February,  966

 SULY  6,  967  Writtes  Anrwers  9996
 The  Nursing  superintendent  whose

 post  is  above  the  rank  of  Nursing
 Sutera,  has  been  provided  with  rent-
 free  accommodation  in  the  Hospital
 She  78  not  allowed  any  house  rent
 allowance

 (b)  and  (९)  Unmarried  Staff  Nurses
 are  not  allowed  to  stay  outside  the
 hospital  premises  and  are  provided
 with  rent-free  accommodation  in  the
 hospital,  They  are  not  eligible  for
 any  house  rent  allowance  Married
 Staff  Nurses,  who  have  not  been  pro-
 vided  with  rent-free  accommodation
 aré,  however,  not  permitted  any
 house  rent  allowance  at  present

 (6)  and  (e)  <A  representation  has
 been  received  from  the  Nursing  staff
 of  the  Lady  Hardinge  Medical  College
 and  Hospital  for  being  allowed  the
 benefits  mentioned  above  The  matter
 is  under  consideration

 Water  Supply  in  Mot!  Nagar
 4197.  Shri  Ram  Charan:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  26i6
 on  the  i5th  June  967  and  state  the
 date  by  which  the  work  on  laying  the
 main  pipe  line  in  New  Moti  Nagar,
 New  Delhi  iw  likely  to  be  started  and
 the  time  hkely  to  be  taken  in  its
 completion?

 The  Minister  of  Heelth  and  Family
 Planning  (Dr.  8  Chandrasekhar):  The
 main  pipe  line  has  a'ready  been  lad
 Some  improvemets  have,  however,  to
 be  made  in  the  internal  maing  by  the
 glum  Clearance  Department  of  the
 Delh;  Municipal  Corporation  who  ex-
 pect  to  complete  the  work  before  the
 commencement  of  the  next  Summer

 (a)  the  total  amount  of  foreign
 debts  that  are  to  be  paid  beck  through
 exports  of  Indian  made  goods;  and
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 (b)  the  countries  which  have  agreed
 accept  our  goods  towards  the  debts

 fmeurred  and  the  break-up  of  the
 amounts?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Deval):  (a)  The  estimate  of  total
 emount  of  foreign  debt  to  be  paid
 feck  through  export  of  Indian  goods
 was  Rs.  45623  crores  at  the  end  of
 March,  1967,

 (b)  The  countries  that  accept  our
 goods  towards  the  debt  incurred  are
 those  with  whom  we  have  bilateral
 trade  and  payments  agreements  on
 yupee  payment  basis  The  break-up
 ef  the  amounts  are  as  follows.

 a  (Ra  Crores)

 Czechoslovakia  32  92

 Hungary
 Poland  7.88
 USSR.  386  OT

 Yugoslavia  ‘19.36

 456.23

 Fian  of  Himachal  Pradesh
 4799.  shri  Hem  Raj:  ाा  =the

 Afinister  of  Planning  be  pleased  to
 phate’

 (a)  whether  Government  have  re-
 veived  the  redrafted  Plan  of  Himachal
 Prades}  Government  after  the  mer-
 yer  of  the  New  Hill  areas  from  Pun-
 aab;

 (b)  if  so,  what  is  its  size  and  what
 as  the  final  decision  for  its  sanctioned

 The  Minister  of  Planning,  Petreloem
 oad  and  social
 (gbri  Asoka  Mehta):  (a)  and  (0).  Yes,
 4202(Al)LS—6.
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 (९)  Against  an  outlay  of  Rs,  72.6
 crores  for  1966-67  the  approved  out-
 lay  for  the  Annual  Plan  1967-68  is
 Rs  77  crores,

 Excise  Deties  on  Hauk-Yarn
 480l,  Shri  M.  Murti:

 Shri  Umanath:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  amount  of  excise
 duties  collected  on  Hauk-Yarn  fox
 the  year  ‘1966-67;  and

 (७)  whether  any  relief  :s  proposed
 to  be  given  to  handlooms  for  the
 year  1967-687  ‘

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Desai):  (a)  It  is  presumed  that  the
 expression  “Hauk-Yarn”  is  a  mis-
 print  for  “Hank-Yarn.”  The  total
 amount  is—Rs,  1,02,70,000.

 (b)  No  such  proposal  xs  under  com-
 sideragion.

 Fertilixer  Plant  in  Coop,  Setter

 480,  Shri  K,  P.  Singh  Deo:
 Shri  P.  N,  Golanki;

 ‘Will  the  Munster  of  Petroteum  anfl
 Chemicals  be  pleased  to  state’



 ammonium  chloride  (a  fertilizer)
 9,000,  tonnes  each  per  annum  subject
 te  the  following  conditions:—

 (l)  The  terms  of  foreign  colla-
 ration  and  arrangements  for
 import  of  plant  and  machi-
 mery  are  settled  to  the  satis-
 faction  of  Government,  and

 (2)  The  cost  of  production  of  a
 unit  of  nitrogen  compures
 favourably  with  the  unit  cost
 of  nitrogen  in  urea  form

 The  Government  of  India  were  ad-

 Lé4d,  in  the  cooperative  sector,  and
 that  pending  registration  of  the  Co-
 Operative  Society,  Mis  Gogte  Salt  8
 Chemicals  would  continue  to  conduct
 segotiations  and  carry  on  correspon-
 d@ence  relating  to  the  project

 Government  of  Maharashtra  have
 been  requested  to  confirm  that  the
 above  cooperative  undertaking  would
 be  in  a  position  to  find  the  rupee
 finance  for  the  project  in  question
 Confirmation  m  thig  regard  5  still
 awaited  from  the  State  Government

 Government  are  also  awaiting  the
 foreign  collaboration  terms  that  the
 Maharashtra  Co-operative  Fertshzers
 and  Chemicals  Ltd  have  negotiated
 with  the  Japanese  Party
 Refineries  with  Foreign  Collaboration

 Ca  Shri  Ghiva  Chanfra  Jha:  Will
 the  Minister  of  Petroleum  and  Che-
 micais  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  nego-
 Viations  are  going  on  between  the  In-
 d@ian  Government
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 (b)  if  so,  on  what  terms  and  the
 response  of  the  Indian  Governmem 4

 and  Pianning  and  Social  Welfare
 (Shri  Eagha  Eemmlah):  (a)  No,  Sir.

 (b)  Doeg  not  arse
 Funds  for  Water  Supply  and  Drainage

 Schemes  In  Kerala
 Shri  Eg  K.  Nayanar:  Will  the

 Minister  of  Planning  be  pleased  te
 state:

 (a)  the  amount,  the  working  grow
 has  suggested  for  water  supp'y  asd
 drainage  scheme  in  Kerala  during  the
 Fourth  Plan  period,

 (b)  whether  Government  have  ac-
 cepted  the  working  group’s  miggts-
 tions,  and

 (९)  if  not,  the  reasons  therefor”
 The  Minister  of  Pianning,  Petrotetas

 and  Chemicals  anf  Social  Welfars
 (Shri  Asoka  Mehta):  (e)  The  work-
 img  group  has  suggested  an  outlay  of
 Re  20  crores  in  respect  of  Kerala
 water  supply  and  drainage  schemes

 (b)  After  discussion  with  the  State
 Government  in  November,  1966,  the
 Planning  Commismon  hag  agreed  tes-
 tatively  to  8  provision  of  Rs  5¢
 crores  for  Kerala  water  supply  San:-
 tation  schemes

 (c)  Does  not  arise

 Will  the  Minster  of  Petreloum  and
 be  pleased  to  refer  to  the

 reply  given  to  Unstarred  Question  Ne.
 2823  on  6th  June,  1907  regarding  DDT
 Factory,  Delhi  and  State:

 (a)  whether  it  is  a  fact  that  the
 disposal  utilisation  of  chlorine,  a  co-
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 wroduct,  continues  to  be  an  acute
 problem  of  the  caustic  soda  industry
 im  India;

 (b)  whether  it  is  also  a  fact  that  by
 making  firm  commitments  in  placing
 orders  for  the  plant,  starting  civil
 construction  regarding  the  expansion
 of  the  Delhi  Unit  before  making  firm

 ‘arragements  for*the  supply  of  chlo-
 rine,  Hindustan  Insecticides  Ltd.  has
 forfeited  the  advantage  it  had  over
 Belhi  Cloth  Mills  in  bargaining  for  a
 lower  price  of  chlorine;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  ensure  that  Hindustan
 Isecticides  Ltd.  receives  chlorine  at
 reasonable  price  from  the  Delhi  Cloth

 Mills?

 The  Minister  of  State  in  the  Minis-
 try of  Petroleum  and  Chemicals  and
 ‘of  Planning  and  Social  Welfare  (Shri

 hu  Ramaiah);  (a)  Disposal  and
 utilisation  of  chlorine  varies  from  re-
 gion  to  region  in  the  country  depend-
 img  on  the  installation  of  other  che-
 mical  works  to  utilise  chlorine.

 (b)  and  (०),  It  is  not  correct  to
 make  such  an  inference.  On_  the
 basis  of  quotations  received  from
 ether  suppliers  of  chlorine  for  the
 Belhi  factory,  Hindustan  Insecticides
 Limited  are  satisfied  that  they  have
 so  far  obtained  a  reasonable  price
 from  Delhi  Cloth  Mills.  The  fair  price
 for  the  future  will  naturally  be
 guided  by  the  recommendations  of

 the  Tariff  Commission  which  is  pre-
 sently  enquiring  into  the  cost  struc-
 ture  of  the  domestic  caustic  sodal
 chlorine  industry.

 Hindustan  Insecticides  Limited,  Delhi
 Unit

 4867.  Shri  E.  K.  Nayanar:
 Shri  Nambiar:
 Shri  Viswanatha  Menon:
 Shri  A.  K.  Gopalan:
 Shri  €.  छू,  Chakrapani:
 Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  the  Unstarred  Ques-
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 tion  No.  822  on  the  8th  June,  i967
 regarding  Hindustan  Insecticides  Ltd.
 and  gtate:

 (a)  whether  it  is  a  fact  that  the  ex-
 pansion  of  the  Delhi  Unit  of  the
 Hindustan  Insecticides  Ltd.  by  1400
 tonnes  per  year  of  DDT  has  been  in-
 cluded  in  the  Fourth  Plan;

 (b)  whether  it  is  also  a  fact  that  the
 Works  Manager  of  Delhi  Unit  had  gug-
 gested  in  April,  1964  while  submitting
 his  proposal  for  the  expansion  of  HIL’s
 activities  in  Fourth  Plan,  the  instal-
 lation  of  a  caustic  soda  plant  to  meet
 the  chlorine  requirements;  .and

 (९)  if  30,  aetion  taken  on  the  sug-
 gestion  and  the  reasons  if  the  same  has
 been  rejected?

 The  Minister  of  State  jn  the  Minis-
 try  ef  Petreleum  and  Chemicals  and
 of  Planning  and  Socia)  Weltare  (Skri
 Raghu  Ramsiah):  (a)  Yes.

 (b)  Yes;  but  the  suggestion  was  of
 a  general  nature  and  _  without  sup-
 porting  details,

 (c)  The  suggestion  was  not  pursued
 as  subsequently  the  Committee  of
 Directors  and  experts  which  examined
 the  expansion  programme  of  the  Com-
 pany  made  no  recommendation  in  fa-
 vour  of  a  captive  caustic  soda  piant.

 Hindustan  Insecticides  Ltd.

 4808.  Shri  Nambiar:
 Shri  E.  K.  Nayanar:
 Shri  Vishwanatha  Menon:
 Shri  A.  K.  Gopalan:
 Shri  C.  K.  Chakrapani:
 Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  Ne.
 3822  on  8th  June,  1967  and  state:

 (a)  whether  the  Government  have
 considered  locating  the  expansion  fa-
 cilities  of  the  Delhi  Unit  of  Hindustan
 Insecticides  Ltd.  near  the  source  of
 cheap  chlorine;  and

 (b)  if  so,  the  details  therefor?
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 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramalah):  (a)  and  (b)  Besides
 cheap  chlorine,  there  are  several  im-
 portant  factors  that  had  to  be  taken
 imo  accoun,  while  deciding  the  ex-
 pansion  of  the  Delhi  Unit  The  Com-
 muttee  of  directors  and  experts  which
 was  appointed  to  exarmne  the  entire
 expansion  p  ogramme  of  Hindustan
 Insectiades  Limited  during  the  ‘Third
 and  Fourth  Plan  pe-iods  has  lud
 great  emphasis  on  the  future  di-stibt
 tion  pattern  of  DDT  as  the  most  im-
 portant  factor  for  deciding  the  lova-
 aon  of  expansion  facilities  The  com-
 mittee  recomended  Delhi  as  the  best
 foeation  in  the  cicumstances  Gov-
 emment  acteped  the  recommenda-
 tion  of  the  Committee

 Hindustan  Insecticides  Ltd.
 4809,  Shr  co  K.  Chakrapan

 Shn  Viswanatha  Menon
 Shri  A.  K  Gopalan-
 Shri  P  Ramamurti
 Shr;  K.  Amrudhan,
 Shri  Jyolirmoy  Basu

 Will  the  Minister  of  Petroleum  and
 Chemicai,  be  pleased  to  refer  to  the
 reply  given  to  the  Unstarred  Question
 No  822  on  the  8th  June  i967  regard-
 ing  Hindustan  Insectiades  Ltd  and
 state

 (a)  whether  it  Ww  a  fact  that  chlorine
 is  available  under  long  term  agree-
 ment  for  about  Rs  00  per  M  tonne  in
 Bombay  region,

 (b)  whether  Hindustan  Insecticides
 Ltd  his  made  any  effort  to  secure  its
 supplies  of  chlorine  required  for  ex-
 pansior,  from  Bombay  region,  and

 (c)  ॥  30  the  details  thereof?

 The  Minister  of  State  in  the  Mink-
 try  of  Fetroleam  ang  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghn  Eamalah):  (a)  Yes,  Sir

 (b)  and  (c)  Hindustan  Insecticides
 Ltd  are  considering  an  offer  for  sup
 ply  of  Chlorine  ex-Bombay  The
 matter  us  still  in  the  process  of
 negotiations
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 Hindustan  Insecticides  Ltd.

 4810,  Shri  P,  Ramamarti:
 Shri  A.  EK.  Gopalan:
 Shri  Jyotirmoy  Basu:
 Sbri  0  K.  Chakrapani:
 Shri  K.  Anirudhan:
 Shri  Viswanatha  Menon:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  question  Ne
 1822  on  8th  June  ‘1967  regarding
 Hindustan  Insectiades  Ltd  and  state

 (a)  whether  it  i  9  fact  that  a  caustic
 soda  plant  of  about  25  m  tonnes  per
 day  capacity  would  be  required  te
 meet  the  chlorine  requirements  of
 Delhi  DDT  factory  of  Hindustan  In-
 ecticides  Ltd  after  its  expansion,

 (b)  whether  Government  have  ever
 considered  the  economics  of  setting  up
 a  caustic  soda  unit  of  this  capacity  by
 Hindustan  Insecticides  Ltd  for  meet-
 ing  their  requirements  of  chlorine,  and

 (c)  if  so,  the  details  thereof*
 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  and  Chenncals  and
 of  Planning  and  Social  Welfare  (Shei
 Raghu  Ramaiah)  (a)  No,  a  plant  of
 only  20  tonnes  capacity  per  day  would
 be  needed

 (b)  and  (०)  No  A  Committee  of  di-
 rectors  and  experts  which  examined
 the  expansion  programme  made  me
 recommendation  In  favour  of  installa-
 tlon  of  8  caustic  soda  plant  by  Hindus-
 tan  Insecticides  Ltd  at  Delhi  to  meet
 it,  own  requirements  of  Chlorine

 Hindustan  Insecticide,  Ltd.
 48l]  Shri  P.  Ramamurti:

 Shri  C  KE.  Chakrapani-
 Shri  A.  EK.  Gopalan:
 Shrj  Viswanathe,  Menon:
 Shr  हू.  Antrudhan:
 Shri  Jyotirmey  Baru:

 Wil}  the  Mimster  of  Petroleum  an@
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  1622  on  8th  June,  967  regarding
 Hindustan  Insecticides  Ltd.  ang  state’

 (a)  whether  the  Hindustan  Insecti-
 cides  Ltd

 has
 made  any  request  पके
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 the  Delhi  Cloth  Mulls  for  the  supply  of
 the  additional  quantity  of  chlorine  re
 quired  after  expansion,

 (b)  uf  no,  when  this  request  was  made
 and  what  was  the  tentative  programme
 ef  supphes  indicated  to  Delhi:  Cloth
 Mill,

 te)  whether  Delhi  Cloth  Mulls  has
 indigated  then,  willingness  to  supply
 the  additionaj  quantities  of  chlorine  as
 per  prog  amme  and

 (d)  if  3०  when  they  commumeated
 their  decision  and  the  price  quoed
 by  ther?

 The  Minster  of  State  in  the  Minis-
 try  of  Fetroleum  ang  Chemmeals  and
 of  Plann  ng  and  Social  Welfare  (Shri
 Raghn  Ramallah)  (a)  Ye

 (b)  A  fo-mal  request  for  the  supply
 ef  chlorine  for  the  expansion  project
 a  T)  Is  was  madc  by  Hindustan  In-
 secticndes  Ltd  to  Delm  t
 Mills  (Chemica  Works)  on  29-s-
 i963  ani  the  tentative  programme  cf
 supplies  was  indicated  to  begin  in
 mid  965

 (c)  and  (da)  The  Delhi  Cloth  Mulls
 eonfirmed  in  Apr]  963  that  they
 ‘would  meet  the  additional  require-
 ments  No  price  wat  quoted

 Waste  of  Gas
 4813,  Shri  D,  N.  Patodia

 Shri  R.  Barua:
 Will  the  Ministe-  of  Petroleum  and

 Chemicals  be  pleas: d  to  state

 (a)  whether  it  is  a  fact  that  a  good
 deal  of  consumable  ges  i8  being  wasted
 for  not  utilizing  {t  properly,

 (b)  if  so  how  much  money  छ  likely
 to  be  earned  annually  in  case  the  gas
 ia  utilized  to  ;ts  full  capacity,  and

 @f  associated  gas  produced  in  Gujarat

 Written  Answers  20  5

 by  Oil  and  Natural  Gas  Commuissic:
 and  in  Assam  by  Oil  India  Limited  ar
 being  flared  a3  the  prospective  con
 sumers  have  Not  sO  fur  been  able  te
 lift  the  full  quantity  allocated  w
 them  Ankleshwa  gas  has  been  allo-
 cated  as  follows
 Uttaran  Power  Station  300  000  cubic

 meters  da
 Gupiral  }  uit  zer  Project  300,  008  प्र
 Baroda  Industr  es  (0,0¢0  ‘
 Ba  oda  Mun  pal

 Corporat  on  §0,000  dv
 fo  al  760  G00  ७

 Ut  ran  Power  Station  has  started
 lftung  the  full  quantities  allocated  to
 it  Gujarat  ertilizer  Project  is  [rfting
 00000  लाते  ‘On  India  Limued  her
 lesetved  the  following  quantities  of
 associated  gas  in  Assam—

 Assam  State  Lleetr  ay  Boars  09३  mem
 Assam  Ga.  Company  9  283  mcmd
 Fertihzer  Uo  pora  ion  of  Ind  @  ०  2264  memd

 ee
 3  04  88  धटक

 व लक
 Toal

 (memd  Million  cubic  metres  per  day)

 Only  0332  millon  cubic  metres  pee day  are  lifted  by  Assam  State  Electrix
 city  Board  The  balance  quantity  off
 0४056  miluon  cubic  metres  per  day
 areflared  In  addition,  Assam  Onl
 Company  consumes  0  698  to  0  1981
 mulhon  cubic  metres  per  day and  00283  millon  cubic  metres  per
 day  are  consumed  by  stall  consum
 ers  Some  quantities  of  butane|propan.

 “gas  are  also  flared  and/or  used  as  re
 finery  fuel  m  the  refineries  for  want
 of  cylinders  and  market  facilities  tn
 the  case  of  Baraum  and  Gujarat  refin-
 @riés  and  installation  facilities  in  the
 case  of  Gauhat,  refinery

 (b)  In  Assam,  if  all  the  prospective

 would be  over  Rs  60  lakhs  per  annum,
 In  Gujarat,  the  amount  of
 income  cannot  be  estimated  as  the
 price  of  yas  has  not  yet  been  fixed
 The  total  extra  income  on  account  of
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 the  bottling  of  the  lquefieg  petroleum
 gas  would  be  of  the  order  of  Re.  25
 fakhs  per  annum,

 (c)  (i)  At  the  request  of  the  Assant
 Government,  Oil  Indig  Limited  have
 reserved  0.283  million  culnc  metres
 fer  day  of  gas  for  the  Assam  Gas  Co.
 (owned  by  the  Assam  Government)
 for  distribution  to  domestic  and  other
 consumers,  The  Assam  Gas  Co  was
 to  make  the  necessary  arrangements
 for  the  purpose,  but  there  does  not
 appear  to  be  much  progress  in  the
 matter.  Onl  India  Lammted  has  been
 pressing  the  Assam  Gas  Co.  for  lifting
 the  quantities  reserved  by  it.

 (it)  So  far  as  the  LPG  bottling
 Assam  uw  concerned,  facilities  for  the
 production  of  2500  tonnes  per  annum
 of  LPG  are  being  installed  at  the
 Gauhati  refinery.  The  Indian  Oil  Cor-
 poration  has  also  been  making  efforts
 to  obtain  the  necessary  cylinders  for
 distnbution  to  the  domestic  consumers
 in  Assam.

 Demand  of  Fertilizers
 48i6,  Shri  D.  N.  Patodia:  Will  the

 Minister  of  Petroloum  apd  Chemi-

 The  Minister  ef  State  in  the  Minis-
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 duction  js  likely  to  be  somewhat  ठस
 because  of  the  delays  referred  to.

 (b)  Even  though  efforts  are  being
 made  to  speed  up  the  execution  of
 approved  projects,  the  tentative  targel
 4g  unlikely  to  be  attained,

 (०)  The  demand  for  fertilisers  which
 cannot  be  met  by  indigenous  produs
 tion  must  be  met  by  imports.  The  cost
 is  expected  to  be  met  from  foreign

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  gifference  between  Polygons
 developed  m  Denmark  and  Loops  used
 in  India;

 (b)  whether  Polygons  are  harmless
 in  COmparison  to  Loops;  and

 (c)  if  so,  the  steps  being  taken  to
 manufacture  them  in  India?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 A  statement  indicating  the  mein  differ-
 ence  between  Lippes  and  Poly-
 gons  js  laid  on  the  Table  of  the  House.

 Nie
 tn  Library.  See  No.  LT-038]

 (b)  The  Indian  Council  of  Medical
 Research  have  just  started  a  compara-
 tive  study  of  the  value  of  the  two  de-
 vices  as  well  a,  certain  other  devices.
 The  study  so  far  done  in  Denmark  is
 limited  both  in  terms  of  women  users
 and  the  period  of  use  of  the  devices
 and  it  is  too  early  to  adjudge  the  com-
 Perative  merits  and  demerit,  of  the
 two  xinds  of  loop.

 (e)  Does  not  arise,  in  view  of  (b)
 above,

 सरकारी  कार्यालयों  को  बातानफलित
 करने  में  किया  गया  व्यय

 48i6.  थी  भहाराज  fag  भारती  !
 जी  ee  wwe  ॥. अ
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 at  सोलह  पसाव :
 aft  रम  सेचक  यादव «

 ear  निर्मा,  आवास  तथा  पृति  गज़ों
 गह  बताने  की  कृपा  करेगे  कि

 (क)  सरकार  के  विभिन्‍न  कार्यालयों
 को  वातानुकूलित  करने  पर  96667  में
 क्त  कितना  धन  व्यय  किया  गया,

 (शव)  उत्त  झवधि  में  राजपत्ित  भ्रधि-
 कारियों  के  कमरे  वातनुकूलित  करते  पर  कुशन
 कितना  घन  व्यय  किया  गया,  ओर

 (ग)  इस  काम  के  लिये  किन  किन
 कर्मों  को  ठेके  दिये  गये  थे  भ्रथवा  यह  काम
 केन्द्रीय  जोक  निर्माण  विभाग  द्वारा  किया
 गया  था  ?

 निर्माण,  crave  तथा  पृ्ति  मंत्रालय
 शपमंत्री  (भी  इकबाल  सिह) ः  (क)  से
 (ग)  सूचना  एकल्रित  की  or  रही  है  घौर
 लेते  ही  प्राप्त  होगी  सभा  पटल  पर  रख  दी

 (क)  झप्रैल  शौर  मई  i967  के
 बीनों  में  विभिन्‍न  मत्तियाँ,  राज्य-मत्तियाँ,
 शपमतियों  तथा  राजपतित  भधिकारियों  के
 निवास  स्थानों  पर  लगे  सरकारी  टेलीफ  न
 पर  कुल  कितता  टेलोफोन  शुल्क  ाया;
 शौर

 प)  इससे  पहले  के  दो  महीनों  के

 डैलीफोन  शुल्क  की  तुलता  में  महू  राशि  कितनी
 भधिक  है  ?

 ad  visit  तथा  चिल  त्री  पुच्ति
 शोरारजी  बेसाई) :  (क)  श्रौर  ्)
 सम्बन्धित  मत्रालय  विभागों  से  सूचना
 इकट्ठी  की  जा  रहो  है  भौर  उपलब्ध  होते  ही
 ह । | ह  की  बेज  पर  रख  दी  जायेगी  ।

 तोनमूति  है... 4

 4849.  थो  to  एच०  चढेच :.
 थी  बहार थ  सिह  भरती  :
 शो  सोलह  प्रसाद  :
 को  रामसेवक  यादव  :

 क्या  निर्माण,  हझ्ावास  तथा  पृति  सती

 बहू  बताने  को  कृपा  करेंगे कि

 (क)  तीन  मूति  भवन  का  भ्रगुभानित
 बाजार  मूल्य  क्‍या  है,

 (ख)  यह  भवन  कितने एकड़ एकड़  भूमि  &
 बना  हुआ  है;

 (ग)  इसमें  रहने  का  कुल  कितना
 श्वान  है;

 (घ)  इस  समय  इसका  किस  प्रकार
 शपयम  किया  जा  रहा  हैं,

 (४  )  दिल्ली  में  इस  समय  निवास"
 स्थान  की  कमी  हूंते  के  तथ्य  को  देखते  हुए
 क्या  सरकार  का  विचार  तीन  मूति  भवन  को
 रिद्वायशी  प्रयोजन  के  लिए  उपयोग  में  लाने
 का  है,  धोर

 ्य)  यदि  नही,  तो  इसके  क्या  कारण
 ?

 निर्माण,  झावास  तथा  ब्र्ति  मंत्रालय  में
 उपमंत्री  (थी  हरुआाल  लिह)  :  (क)  तीत-

 बूति  भवन  के  प्रहाते  में  स्थित  सपति  का

 पुस्तक-भूल्य  (बुक  बेल्यु)  13,77,401
 पये  है  ।

 (ल)  घू  म-श्रेत्ृफल  44  74  एक
 ह
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 (7)  रिद्वायशी  वास  में  (i)  मुख्य
 भवन,  (ii)  पुराना  नियत्रक  का  पार्यालय,
 (ili)  उप-प्रघीक्षक  पुलिस  (डी?  TI.

 We)  का  छोटा  मकान  तथा  पर)  नौकर
 के  क्वार्टरों  क  दो  ब्लाक  शामिल  है  ।

 (घ)  “ज  Tye  बा  उपग्रा।
 बैयक्तिक  म्यन्तिस्म  सत्र  यार!  मे)
 पुसु्काल+  वर  नेरू  स्पूजि मे  के
 कार्यालय  एवं  ग्राधनिव  भारतीय  इतिहास
 के  झनुसधान  के  लिए  प्रप्तावित  बन्दर  के

 पुस्तहालय,  अभिनेखागार  तथा  मौखिक
 इतिहास  के  झनुमागों--#  निए  क्या  जा
 रहा  है।  भ्रतुषणी  वास  का  उपयोग  नेहरू

 स्यूज़ियम  तथा  पुस्तकालय  के  कर्मचारियों  5
 लिए  किया  जा  रहा  है  था  झ्धिकाश  नौकरों

 के  क्वार्टरों  मे  प्रधान  सज़ी-भवन  तथा  सरकारी
 आतिथ्य  सगठन  (गवर्मिट  हा  पीटेलटी
 आगंनाईजेशन )  से  सबद्ध  कर्मचारो,  स्टाफ
 कार  ड्राईवर,  आदि  रहर  हैं।

 (४)  इस  भवन  को  किसी  भी  बैक-
 ह्पि  उपयोग  वे  लिए  करते  का  इस  समय
 कोई  प्रस्ताव  नही  है  ।

 (=)  इस  प्रश्न  के  भाग  (घ)  मे  जैसा
 बताया  गया  है  उसी  े  अनुसार  इस  समय  इस
 अवन  का  उपयोग  किया  जा  रहा  हैं|  म्यू-
 जियम मे  प्रति  दिन  बहुत  बड़ी  सख्या  में  दर्शव
 पाते  हैं,  रविशार  था  छट़ियों  +  दिन  यह
 सकया  5000  तक  पहुच  जाती  है  ।

 दिल्‍ली  3  गगन-आबुब्भी  भवन

 4820.  शो  to  एच०  पटेल:
 को  महार  ज  सिह  भारती  :
 थो  मोलहू  प्रताद  :
 भी  रामतसेवक  यादव  :

 क्या.  निर्माण,  झावास  तथा  श््ति  मक्षी
 बह  बताते  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  का  विधार  नई
 दिल्‍ली  में  पर्सा  रोड  तथा  रामकृष्णपुरम  में
 गगन-चुम्मी  भवन  बनाते  का  है,  भौर

 JULY  6,  907  Written,  Answers  oosz

 (@)  यदि  हां,  तो  क्‍यों  दिल्‍ली  मैं
 ग़गन-चुम्बी  भवनों  का  निर्माण  करने  से
 पहले  सरकार  ने  भूमियत  जल  के  स्तर  को
 ध्यान  में  रखा  है  ?

 लिर्माण्,  ग्रावाप  च्चा  पृति  मंत्रालय  में
 उपमंत्रो  1118  इफ्बाल  हु) द.  (क)  झोर
 (८)  पूसा  रोड  तथा  'रामकृप्णपुरम  के
 ज़िला  केन्द्रों  (डिसट्रिक्ट  हैन्टर्स )  ot  गगन-
 ्चुम्बी  भवन  बनाने  वे!  सरकार  का  कोई
 प्रस्ताव  नही  है  ।  फिर  भी  यह  प्रस्ताव  है  कि
 इं।  पेड्रो  थे  इन  क्षेत्रों  के  मास्टर
 आलान/जोनल  प्लान  के ,न्धघों  TTT
 ग  “wr  65  रो  को  बहुमडिले
 भवन  बनाने  की  अनुमति  हा
 जाये  ।  भूमिगत  जल  के  स्तर की  समस्या
 को  सरवार  ने  ध्यान  ।  रखा  है।  यह  विशेष
 प्रकार  की  न  वा  से  कि  रैफ्ट  ग्रथवा  पाइल
 के  द्वारा  सुलझाई  जा  सकती  है  ।  बम्बई  तथा
 कल  त्ता  मैं  जहा  पानी  के  स्तर  की  ऊचाई
 पल्ली  से  अधित  है,  ऊचे  भवन  बनाये  गये
 है  तथा  बनाये  जा  रहे  हैं  t

 सरकारों  बस्तियों  में  जल  सम्भरण

 482i.  क्रो  Ro  एव०  पेन :
 थो  महाराज  सिह  भारती  :
 करो  सोलह  प्रताव  :
 शो  रामतेवक  यावव  :

 ब्या  सिर्माण,  आवास  तथा  पृति  मत्री
 यह  बताने  की  कपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  नई  दिल्‍ली  की
 कुछ  सरकारी  बस्तियों  :  जल  सम्भरण  सारा
 दिन  होता  रह  7  है,  परन्तु  कुछ  प्रन्य  सरकारी
 बस्तियो  4  दिन  े  कुछ  घटे  ही  पानी  झाता"

 है  '

 (ज)  यदि  हा,  तो  इसके  क्या  कारण
 हैं,  जौर

 (ग)  क्‍या  सरकार  का  विचार  सभी
 सरकारी  बस्तियों  i  सारा  दित  जल  का
 सम्भरण  बनाये  रखने  का  है  ?



 निम ग,  झावास  तथा  पूति  मंत्रालय  में
 उपमंत्री  (ली  इंकबाल  लहू) :  (क)  भौर
 (थ)  जी  ही।  इसका  कारण  यह  है  कि  इस

 समय  जो  पाती  उपलब्ध  है  वह,  विशेष  रूप
 के  गमियों  tr  सभी  की  प्रावश्यकता  की  सूत
 के  लिए  पर्याप्त  नहीं  है  7  भ्रतएव  दिल्‍ली  नगर
 निगम  तथा  नई  दिल्‍ली  नगरपालिका  ने,
 जो  कि  साफ  पानी  की  सप्लाई  के  लिए
 उत्तरदायी  हैं,  गिप्रिन्त  क्षेत्रों  a  कुछ  घट़ो  के
 लिए  पानी  की  सप्लाई  सीमनित/निलबित
 कर  दी  है  y  कुछ  बस्तियों  नें  जिनकी  स्थिति
 ऊचाई  झादि  झनुकल  है,  पानी  की  सप्लाई
 चौबीसों  घट!  रहती  है  ।

 (ग)  सरकार  स्थानीय  निकायों  पर
 जोर  डाल  रही  है  कि  व ेपानी  की  -  ,द
 ताकि  सभी  सरकारों  बस्तियों  की  आवश्यकता
 की  पति  हो  सके  ।

 Investment  in  Public  Sector  in
 Rajasthan

 4822.  Shri  8,  K.  Tapuriah:  wil]  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  amount  invested  m  the  puo-
 lie  sector  in  Rajasthan,  and

 (b)  ats  proportion  to  the  all-Inda
 average  with  regard  to  vestments  in
 othe-  States?

 The  Minister  of  Planning,  Petroleum
 an  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (b).  The
 Per  camta  expenditure  under  three
 Five  Year  Plans  in  Rajasthan  amount-
 ed  to  Rs  84  against  all  India  average
 per  capita  expenditure  oj  Re  175.

 Financial  Assistance  to  Rajasthan

 4823,  shri 8,  K.  Tapur  nt  che
 Mituster  of  Finance  be  pleased  to
 state  the  total  amount  of  financial  as-
 suatance  (loan,  submdy  etc.)  given  to
 the  Rajasthan  State  so  far,  Plan-wise
 and  the  assistance  proposed  to  be  given in  the  Fourth  Plan?

 Morarji
 Desai):  The  total  amount  of  financial
 assistance  sanctioned  to  Rajasthan
 State  fom  the  First,  Second  and  Third
 Plan  was  of  the  order  of  Rs  60  crores,
 Rs  59  crores  and  Rs  62  crores  res-
 pectively

 Tne  Ctntral  assistance  for  the
 Fourth  Plan  has  not  yet  been  finalised
 However,  for  the  year  i966-67  Ceutiul
 ussistance  to  the  extent  of  Ra  4054
 crores  was  given,  for  1967-68,  an
 amount  of  Rs  39  crores  hag  beet:
 agreeq  to

 Roag  Rollers  Deal
 4824  Shri  Eswara  Keddy:  Will  the

 Minister  of  Works,  Housing  ang  Sup v  be  pleased  to  state
 (a)  whether  Central  Bureau  of  In-

 vestigation  had  been  asked  to  investi-
 gate  into  the  various  allegations  ™
 connection  with  the  supply  of  road
 rollers  by  the  United  Provinces  Com
 mercial  Corporation,

 (b)  whether  the  CBI  hag  com-
 Pleted  its  investigation  and  submitted
 any  report  to  Government,

 (९)  if  so,  the  findings  thereof,  and
 (d)  the  action  taken  thereon?

 The  Deputy  Minister  fin  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes,  Sir

 (०)  No,  Sur.
 (c)  and  (d)  Do  not  arise  in  yiew  of

 (b)  above.

 Agtneles  for  Distribution  of  Oil  in  the
 Private  Sector

 1825,  Shri  K.  Lakkappa:
 Shri  a.  Sreedharan:

 Will  the  Minister  of  Petroleum  and
 Chemieals  be  pleased  to  state:

 (a)  whether  Government  have  lad
 down  definite  guide-lines  in  regard  to
 the  granting  of  Agencies  for  distribu-
 tion  of  peroleum  and  allieq  products
 produced  in  the  public  sector.
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 (b)  if  so,  the  details  thereof,  and

 (९)  if  not,  whether  Government  pro-
 pose  to  lay  down  guide-lines  for  fu-
 ture  transaction?

 The  Minister  of  State  in  he  Mints-
 try  of  Petroleum  ang  Chemicals  and
 of  Planning  ang  Social  Welfare  (Shri
 Wagburamalah):  (a)  to  (c).  No,  Sir.
 The  grant  of  agencies  for  the  distribu-
 tion  of  petroleum  products  produced
 mn  the  public  sector  is  the  responsi-
 bility  of  the  Indzan  Oi]  Corporation
 Ltd  Since  the  work  hes  been  and
 continues  to  be  discharged  in  a  satis-
 factory  manner,  Government  do  not
 consider  it  necessary  to  lay  dows
 guide-Lines  ag  suggested.

 Cosmetics
 4828,  Shri  K.  ्  Singh  Dee:

 Shri  P.  N.  Solanki:
 Wil  the  Minister  of  Health  ané

 Family  Planning  be  pleased  to  state:

 (a)  whether  it  lg  a  fact  that  most  of
 the  cosmetics  sold  in  the  market  are
 wu  ang  are  injurious  to
 health;

 (b)  whether  it  is  also  a  fact  that  it
 thas  been  found  that  Kajal  sold
 market  is  nothing  but  soot  of  burnt
 rubber  and  that  bee  wax  coated

 osm
 dyes  is  being  sold  as  lip-sticke;

 @n

 (c)  if  so,  the  action  taken  by  Govern-
 ment  in  this  regard?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 ‘There  38  7०  evidence  to  warrant  the
 conclusion  that  most  of  the  cosmetics
 eold  in  the  market  are  substandard  and
 are  injurious  to  health.

 (b)  The  enquiries  made  from  the
 State  Governments,  who  are  responal-
 ble  for  the  enforcement  of  the  provi-
 sions  relating  to  the  manufacture,  sale
 and  qistribution  of  cosmetics  under  the
 Drug:  and  Cosmetics  Act  and  Rules,
 reveal  that  they  have  80  such  infor-
 mation

 (ec)  Does  not  arise.

 Writtes  Answem  JULY  का  Writte,  Answers  9996
 Acserapedation  fer  Gevernment

 Employery
 4827.  Shri  D.  C.  Sharma;  will  the

 Minister  of  Works,  Hotsing  ahd  Supply
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Jarg® number  of  Government  servants  are
 waiting  for  the  allotment  of  quarters
 of  their  own  closs;

 (b)  what  is  the  pontion  with  regar®
 to  the  ‘priority  date’  at  which  alot-
 mentg  in  various  classcs  stand:  ang

 (c)  the  steps  which  are  being  taken
 te  remove  the  gaps  in  this  regard?

 The  Depaty  Minister  in  the  Mints
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes.

 (७)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library
 See  No.  LT-939/67].

 (९)  Due  to  financial  stringency,  it
 not  possible  to  undertake  construction
 of  new  residential  units  on  a  large
 scale.  However,  construction  work  ठक

 are  a  large  number  of  persons
 who  ate  suffering  from  certain  jncur-
 able  diseases;

 (b)  whether  any  statistics  sbout
 them  are  available,  if  so,  details
 threof?

 (c)  whether  there  are  any  plans  for
 seeking  the  assistance  of  the  World
 Health  Organisation  for  rendering  bet-
 ter  medical  aid  from  countries  where
 much  facilities  are  available;  and

 (6)  if  so,  the  details  thereofy
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 The  Minister  of  Health  and  Family
 Piansing  (Dr.  BB  Chandrasekhar):  (a)
 anq  (8).  No  statistics  regarding  the
 yeresong  suffering  from  incurable
 diseases  are  available  with  Govern-
 went

 (e)  Ne,  The  World  Health  Organias-
 won  assists  preventive  ang  net  ourn-
 weve  projects.

 (d)  Does  not  aris

 Rate  Cestraet
 Shri  G.  8.  Mishra:
 Shri  Nittraj  Singh  Chasdhary:

 Will  the  Minister  of  Works,  How-
 img  and  Supply  be  pleased  to  state.

 (ay  what  is  the  normal  procedure
 for  concluding  rate  contracte  and

 (९)  how  many  such  firms,  which
 were  utilizing  the  industrial  licence,  or
 essistance  from  the  Government,  quot-
 td  for  advertised  tender  enquiries
 éoncluding  rate,  running  contracts
 Director-Genera]  of  Supplies

 3  BEB

 SF

 (a)  whether  jt  is  a  fact  that
 eontract  for  serge  for  Class  IV
 Ployees  was  concluded  with  an
 gistereg  firm  with  ,  limited
 and  if  so,  what  factors  were  responsi-
 ble  for  such  deviation  in  the  normal

 firm

 i  B  i
 4

 E

 6a

 १९

 i

 4,

 @olicy;
 (e)  whether  it  is  a  fact  that

 fas  ignored  for  a  rate  contract  of  de-

 td  स्क
 [557

 i  :  थि नद

 जातियाँ  भादिय
 अनुसूचित  |  तथा  लात
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 थी  रास  सिह  ‘Waa  :
 att  भ्रोचन्द  गोवल  :

 क्या  सम्राज  कल्याण  मत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  सह  सच  है  कि  संविधान  थे
 दिये  गये  उपबन्ध  के  प्रनुसार  प्रनुसूचित
 जातियों  तथा  प्रनुसूचित  ग्रादिम  जातियो
 का  झाधिक,  सामजिक  तथा  शिक्षा  सम्बन्धी
 सत्र  दस  वर्षों  की  भ्रवधि  4  अन्य  जातियों
 के  स्तर  के  बराबर  लाना  भपेक्षित  था,

 (ख)  क्‍या  यह  भी  सच  है  कि  इस
 उपबन्ध  a  क्रिपान्वित  नहीं  किया जा  सका,
 झौर

 (ग)  यदि  हा,  तो  इस  सम्बन्ध  में  क्या
 कार्यवाही  करने  का  प्रस्ताव  है  ?

 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्रों
 (श्लोनती  कुचरेणु  शुद) द  (क)  सविधान
 मे  इस  प्रकार  की  कोई  समय  सीमा  विद्वित
 नहीं  है  ।

 (ख)  तथा  (ग)  प्रश्न  नहीं  उठते  1

 केनोय  सरकार  के  कर्म  वारियों  के  समयोपरि
 ते  में  कटौती

 4831.  थो  यशवन्त  सिह  कुशावह  :
 | । अ  हुकम  चन्द  कछवाय  :
 ay  तिहा।  सिंह  :

 क्या  वित्त  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (=)  क्‍या  यह  सच  है  कि  सरकार
 मै,  केन्द्रीय  सरकारी  कर्मचारियों  के  समयो-
 रि  भत्ते  की  दरों  को  जिनकी  दूसरे  वेतन
 झ्रायोग  ने  सिफारिश  की  थी,  कम  कर  दिया

 (ल)  क्या  यह  ची  सच  है  कि  ये  दरें
 जन  दरो  के  भी  कम  हैं  जो  दूसरा  बेतन  भायोग
 बनने  से  पहले  प्रचलित  थी;  शौर

 [ग)  यदि  111  तो  इस  के  क्या  कारण
 ?

 Written  Answers  °  9960

 SOT  मंत्री  तथा  वित्त  संत्री  फी
 ओोरारजी  देसाई)  :  (क)  द्वितीय  वेतन
 झायोग  ने  भ्रतिरिक्त  समय  के  भत्ते  के  लिये
 किन्‍्ही  विशेष  श्री  की  सिफारिश  नहीं  की
 थी,  बल्कि  कुछ  मागदर्शक  लिद्धान।  बताये
 थे  ।  आयोग  की  सिफारिशों  के  अनुसार
 96i  में  स्वीकृत  की  गई  दरो को,  बचत

 के  साधन  के  रूप  %,  कार्यालयों  तथा  सम-
 तुल्य  अन्य  कर्मचारियों  के  लिए  2  जनवरी
 i966%  घटा  दिया  गया  है  |

 (ल)  जी,  नहीं

 (ग)  प्रश्न  ही  नी  उठता  ।

 च्य  प्रदेश  शौर  हिसावल  प्रदेश  में  राष्ट्रीय
 जग  प्रदाय  7  न

 4832.  थनों  'बशवन्त  ह  कुशावह  :
 करो  हकम  ग्दें  कलब्य ये  :
 शो  मिहाल  सिंह  :

 क्या  स्थास्प्य  तथ  परिवार
 नियोजन मन्त्री  यह  बताने  की  कृपा  वरेगे  कि

 (के)  सरकार  ने  तोतरों  प्रचवर्षीय
 योजना  में  मध्य  प्रदेश  और  दवा चल  प्रदेश  को
 राष्ट्रीय  जल  प्रदाय  तया  सं  SIT  कार्यक्रम
 के  अन्तर्गत  देहातों  तथा  शहरों  क्षेत्रों  के  लिये
 कितनी  तथा  किस  रूप  में  तहायता  दी,

 (@)  मध्य  प्रदेश  और  हिमाचल  प्रदेश
 के  किन  किन  शहरों  तथा  देहातों  में  यह
 योजना  लागू की  गई  ६  अयत्रा  की  जा  रही  है,

 (ग)  क्‍या  ये  योजताय  निर्धारित  झ्वधि
 में  पूरी  हो  जायेगी,  तर

 (घ)  यदि  नही,  ता  इसके  क्‍या  कारण

 हैं  ?

 earesa  तथा  परिचार  नियोजन  अंत्री
 (ate  णीपति  चनादंकर)  :  (क)  अपेक्ित

 सूचता  विवरण  के  परिशिष्ट —2  में  ही  गई
 हैं  शो  सभा  पटल  पर  रखा  गया  है  ।
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 [पृश्तकालय  में  ला  यां ।  देखिये
 शंख्या  L.  T.—940/67]

 (ख)  भारत  सरकार  ने  मध्य  प्रदेश
 तथा  हिमाचल  प्ररेश  के  जित  शहरों  और  ग्रामों
 के  लिये  जल  पूर्ति  योजनायें  तकतीको  रूप  से

 मजूर  कर  दी  हैं  उनक़  नाम  विवरण  के  यरि-
 शिए्ट--]  में  दिये  गत  हैं  ज्ञों  सभा  पटल  पर
 रखा  गया  है  ।  [  में  रखा  गया
 बेचिये  ंकपा  [..  T.—942/67}

 (7)  इन  बाजताओं  का  पूरा  करने  के
 लिये  काई  वधि  तही  रखी  गई  5

 (घ)  यह  प्रश्न  नहीं  उठता  I

 Wil)  the  Minster  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  the  extent  of  financia)  assist-
 ance  proposed  by  the  Central  Govern-
 ment  in  the  Fourth  Five  Year  Plan
 for  supplying  electricity,  to  the  ur-
 ban  and  rural  areas  of  Madhya
 Pradesh,  and

 (b)  the  number  of  villages  which
 will  be  electrified?

 The  Miniter  of  Irrigation  and
 Power  (Dr.  EK.  lL.  Kao):  (a)  The
 Fourth  Five  Year  Plan  has  not  yet  been

 Proposed.  +

 (b)  The  Madhya  Pradesh  State
 Plan  w  yet  to  be  finalised:  but  the

 sa  Pradesh  Board

 ware  में  सोना  पकड़ा  जाना

 4834.  भरी  पडवग्त  सिंह  'कुशचाह

 कया  विश  मन्त्री यह यह  94,  967  के
 प्रतारांकित  प्रश्न  सबरा  i49  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  को  कृपा  करेगे  कि  .

 (क)  क्‍या  मद्रास  में  सना  पकडे  जासे
 के  मामले  में  न्‍्याय-निर्णय  की  कार्यवाही  पूरी
 हो  चुकी  है;

 (ख)  यदि  हा,  ता  उसका  ब्यौरा  क्या
 है,  भोर

 (ग)  यदि  नहीं,  तो  इसमे  जर  कितना
 समय  लगने  की  सम्मावता  है  ?

 चप-प्रयान  संत्रो  तथा  वित्त  मनी  पची
 जोरारजो  देसाई)  :  (क)  जो,  नही

 (ख)  सवाल  ही  नहीं  उठता  ।

 (ग)  विभागीय  न्याय  निर्णय  की  कार्े-
 बाही  को  शीघ्र  हो  पूरा  करने  के  लिए  द्र
 कोशिज्ष  की  जाएगी  1

 पालन  हुबाई  भ्रष्ट  पर  विदेशों  qe  का
 पकड़ा  जाना

 4835.  ष्मी  निहांत  सिह  :
 को  हुकम  अन्य  rere  :
 मो  7a  ह...  wareng  :

 गया बिल  मन्ती  !  जून,  1967  war

 राकित  प्रश्त  सख्या  147%  उत्तर  के  सम्बन्ध

 में  यह  बताने की  कृपा  करेंगे  कि

 (क)  क्या  पासम  हाई  अडे  पर  एक
 पाती  से  3.  6  लाख  रुपये  की  विदेशी  मुद्दा
 पकड़ी  जाने  के  मामले  की  जांच  पूरी हो  चुकी

 है,
 (स्व)  यदि  हा,  तो  उसका  व्योरा  कक

 है,  भौर
 '
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 (9)  |. उ  नहीं,  तो  उत्तवें भौर  कितना
 ह. ह  बचने  की  धम्पावना  है  *

 सप-लबान  सन्नी  तथा  वित्त  पी  (जो
 जओरारजी  देशाई)  :  (क)  घोर  (७).  बीया

 शुल्क  सम्बन्धी  पूछताछ  पूरी  दो  गई  है।  श्रीमा
 शुल्क  विभाग  ने  पालम  हवाई  डड  पर  पकड़ी
 गदी  3  8  लाख  एपये  की  भारतीत  धुद्दा  न्याथ
 चिणंव  को  कार्यवाही के  बाद  बौटा  दी  है
 इस  रकम को भव को  भव  14~8-1967 8 को  प्राय

 कर  विभाग  ने  बपने  कब्जे  के  ले  लिया  हूँ  ny
 आशकर  ध्धिकारियों  द्वारा  जाब  पदताल  की
 भा  रहीईे।

 (व)  जाच-पडताल में  कुछ  सघन  लमने
 की  प्राजा  है  -  जाच-पडताल  पूरी  करने  तथा
 weTeery  ज्लीघ  कर-निर्धारण  करते  के  लिम

 जनी  पाव  किये  जा  रहे  हैं।

 |... उ  होटल  के  कर्मचारो

 4856  ची  बसझवन्त  सिह  gene
 wt  निहाल  सिंह

 को  हुकम  चन्द  कछवाव

 क्या  निर्माण,  arava  तथा  प्रति  भन्ती
 ु  बसाते  की  कृपा  करेगे  कि

 (क)  कया  यह  सब  हैं  कि  प्रशोक  हांटल
 के  कप्तंचारियों  ने  होटल  में  होने  वाली  भ्रनिय
 लितताप्रों  गे  विरुद्ध  तवा  भपती  मांग  मनवान॑
 के  1. 4  सश्मा  दिया  है,

 (खि)  क्‍या  यह  भो  सच  है  कि  उन्हान
 बह  कहा  है  कि  यदि  उनकी  मानों  पर  बिचार
 न  किया  गया  तो  मे  भल  हड़ताल  कर  देगे,
 श्रौर

 (3)  इस  बारे  में  सरकार  ने  क्‍या  कार्य
 बाही  की  है

 ?

 निर्नाच,  आवास  तथा  क्ति  अंतराल
 में  उपबंत्री  (थी  come  सिंह  )  :
 (क)  भौर  ज)  अशोक  होटल  के

 कर्मचारियों  की  यूनियन  ने  अशोक
 होटल  लिपिटेड  के  प्रवस्ध-निदेशक  को  !  जून,
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 967  का  एक  शापत  भेजा  ।  जिससें  हटन
 के  जवन्ध  के  विष्य  ग्रवियेकी  भारोए  के  !
 इन्होंने  16,  .6  तथा  7  जून,  1967  को
 होटल  के  दरवाजे  पर  धरना  भो  दिया  था  ।
 दरवाजे  पर  हुई  मीटिनो में  से  28  जून,  967

 को  हुई  एक  मीटिंग  में  यूनियन  के  पहामन्ती
 (जनरल  बेक्रेटरी)  ने  यदि  उनकी  शिकायत

 नहीं  युगी  गयीं  तो  भूख  हड्ताल  करने  की  धमकी
 दीवी।

 (से)  झशाक  होटल  लिमिटेड  के  प्रवनन्‍्छ
 निदेशक  तथा  अध्यक्ष  ने  यूनिवन  के  प्रति-
 निधियों  के साय 1  3  तवा  26  जून,  Lvu7  st
 दो  बैठऊ  को  थी  जिसमे  उत्ह  इत  मामलों  में

 प्रवन्ध  की  स्थिति  विस्तार  से  स्पष्ट  कर  दी  थी  ।
 कमंचारिया  से  फिर  यह  कह  दिया  गया  था  कि
 विशेष  शिकायता  को  प्रस्तुत  करे  जित  पर  कि
 बिचार  किया  जायगा  ।

 Lean  from  Ux,
 4837  Shr  R.  ह... ज

 Shri  D  N.  Patodia
 Shri  ¥  A  Prasad

 Will  th  Mimeter  of  Fimamce  pe
 Pleaseg  to  state

 (a)  whether  an  agreement  hag  re
 cently  been  signed  between  India  wc
 UK  under  which  UK  would  ¢  ve
 Re  347  crores  non-project  loan  to
 thig  country,

 (b)  if  «o  the  details  thereof,  and

 (९)  how  it  ys  proposed  to  be  utilised?

 The  Deputy  Prime  Minister  aad
 Minister  of  Finance  (Shri  Moerargi
 Teesal)  (a)  Yes  Sur

 (b)  and  (c)  A  loan  agreement  in
 the  amount  of  7  mullhon  (Re  (47
 cranes)  was  sugneq  between  the  Gov-
 ernment  of  Indig  and  the  Governmyant
 of  United  Kingdom  on  ifth  June,
 987  The  loan  ig  for  meeting  nom-
 Project  »mport  requirements  (of  goo#s
 and  services)  from  the  United  King-
 dom  including  those  relating  to  put-
 chase  of  components,  raw  materials
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 The  loan  ७  free  of  interest  charges
 and  is  repayable  in  pound  aterlu,
 m  36  half-yearly  instalments  com-
 mencing  on  3lst  December,  974  and
 ending  on  30th  June,  1992
 Release  of  D.D.T  in  Jumupa  Water

 4588.  Shri  K.  Kakkappa.  Will  the
 Munuter  of  Petroleum  and  Chembonls
 wwe  pleased  to  state

 (a)  whether  it  ua  fact  tha  one
 tenne  of  Lqud  DDT  of  Hindustan
 In.sectindeg  of  Delhi  wag  released
 mito  the  drain  during  March,  068
 due  to  the  carelesanesg  of  an  operator
 which  reached  Jumuna  water  and

 (9)  if  so  whether  any  enquiry  was
 made  by  the  yndertakings  ang  if  s0
 the  result  thereof?

 The  Minister  of  State  in  the  Minie-
 wy  of  Petroicum  and  Chemicalg  and
 of  Planning  ang  Social  Welfare  (Shri
 Raghoramaish):  (a)  The  discharge
 wa,  into  the  settling  pit  for  affluents
 and  the  solid  matter  including  DDT
 which  settled  mn  the  pit  was  removed
 after  a  few  days  The  treated  effluent
 was  thereafter  releaseq  into  the
 Najafgarh  Nala  which  falls  into  the
 Jamuna

 (by  An  enquiry  was  conducted  by
 two  senior  Officers  of  the  Deln  Fac-
 tery  No  wilful  negligence  on  the  part
 of  the  Operator  concerneg  wag  prov-
 ed,  but  he  was  found  guilty  of  leav-
 ing  the  place  of  work  for  a  short
 time  The  Operator  was  severely
 warned  and  record  made  in  his  per-
 sonal]  file

 Hindustan  insecticides  Lid.
 4448,  Shri  है.  Lakkappa:  Will  the

 Minister  of  Petreleum  and  Chemicals
 be  pleased  to  state

 (a)  the  number  of  civil  cases  filed
 against  the  Hindustan  Jusecticiies
 Lid,  by  the  employees  and  ह... ..
 हन्ता,  so  far;  and

 (b)  since  bow  long  the  cases  art
 pending?

 Ragburamaiah):  (a)  Nine,  mcluding
 fi  =  by  one  employee,  since  958

 (७)  Only  one  case,  filed  in  1967,  *
 pe:

 Sharavat,  Hydro-Electric  Projest
 4840  Shr;  K  Lakkappa-  Will  the

 Minster  of  Irrigation  and  Power  be
 Pleased  to  state

 (a)  the  detals  of  USA  aid  given
 to  Sharavat.  Hydro-Electric  Project
 in  Mysore  State,  and

 /
 (b)  when  ॥'  wil]  be  completed?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  (a)  and  qm
 A  statement  is  laid  o  the  Table  o%
 the  House  [Placed  in  Library  See
 No  LT-942/67]

 ‘Will  the  Mimster  of  Finamte  be
 pleased  to  state

 (a)  the  total  amount  of  foregn  ald
 expected  for  the  current  year,

 (b)  how  much  of  this  will  be  non-
 project  aid,

 (c)  the  amount  expected  from  each
 of  the  aid-giving  countries,  and

 (d)  how  much  of  thig  aid  has  go  far
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 As  and  when  projects  get  ready,  pro-
 Posals  for  aiq  financing  are  taken  up
 on  an  ad  hoc  basis  It  is,  therefore,
 not  possible  at  thig+stage  to  indicate
 how  much  project  ald  js  expected  dur-
 ing  the  year

 (०)  and  (d)  The  aid  giving  coun-
 tries  institutions  will  make  formal
 pledges  indicating  their  total  contri-
 bution  towards  the  target  of  $1300
 million  of  non  project  aid  (including
 foodstuffs)  only  after  the  completion
 of  necessary  legislative  and  govern-
 menta]  action  Some  countries,  how-
 ever  h  ve  already  committed  a  part
 of  their  contribution  towards  tne

 otal  non  project  aid  for  the  year
 ‘1967-68

 Thus—

 Canadg  has  made  vailable  food
 assistance  valuing  US  $  46  million
 Besides  Canada  has  also  agreed  to
 postpone  to  March  31,  968  the  re
 payments  of  pmncipal  of  the  order  of
 US  §  07  million  due  from  India  to
 Canada  Canada  has  also  announced
 the  cancellations  of  the  repayment  of
 US  $  2  milhon  due  to  her  70  1967-68
 on  account  of  the  2958  wheat  loan

 An  agreement  has  been  signed  with
 USA  for  supphes  of  5  million  tonnes
 of  foodgrains  valued  at  $  999  mullion
 under  US  PL  480  This  forms  a  part
 of  the  food  aid,  the  value  of  which
 is  mcluded  m  the  targeteq  asmstance
 of  है  300  million  indicated  by  the
 Consortium  in  April  4987

 An  agreement  has  been  signed  with
 UK  for  a  non-project  loan  of  £7  mi-
 lion  +  Besides,  they  have  agreed  to
 relieve  India  of  debt  payments  of
 £  Wd  5  mullion  currently  due  to  them

 As  regards  project  aid,  the  follow
 ing  Joan  agreements  have  so  far  been
 signed  in  1967-68

 l  US  $  १४  millon  with  US  AID
 for  higher  technical  education.

 2  US  $  45  millon  with  Bulgaria
 Yor  mmport  of  plant  and  machinery  for
 industrial  mmstallations.
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 Shortfall  Resources  for  Fourth  Pien
 4342,  Shri  D.  Cc  Sharma:  Will  the

 Mimuster  of  Planning  be  pleased  40
 state:  {

 (a)  whether  any  assesmest  has  bees
 made  of  the  shortfall]  m  the  resources
 for  the  Fourth  Plan,

 (b)  if  so  the  details  thereof,  and

 (c)  how  they  are  proposed  to  be
 met?  t

 The  Minister  of  Planning,  Petroleum
 atid  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  to  (c)  The
 matter  38  still  under  examunation

 Development  of  Rajghat,  Shanti  Guat
 and  Vijay  Ghat,  Deis

 4848  Shri  D.  C.  Sharma  Will  the
 Ministe  of  Works,  Housing  snfl
 Supply  be  pleased  to  state

 (a)  whether  the  scheme  for  the
 combined  development  of  Vijay  Ghat,
 Shant;  Ghat  and  Rajghat  Samadhis
 has  been  finalised  and  implemented,

 tb)  if  80  the  progress  so  far  made,

 (९)  if  not  the  reasons  for  the  delay’

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh)  (a)  No

 by  The  Architect  hag  prepared  #
 model  of  his  scheme

 (०)  In  view  of  its  importance,  the
 proposal  requires  careful  considera-
 tion  The  finalisation  of  the  Scheme
 will  take  some  more  time
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 Shri  Ram  Singh  Ayarwal:
 Shri  Hukam  Chand  Kachwai:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 work  on  Gandak  Project  is  going  to  be
 drastically  cut  and  at  some  places  sus-
 pended  due  to  the  paucity  of  funds,

 (b)  whether  the  Government  of
 Bihar  have  written  a  letter  to  the
 Central  Government  for  taking  over
 the  Gandak  Project  for  execution  by
 th  Union  Government  and

 ic)  ॥  so  Guvetnmefit’s  reaction  in
 the  matter?

 The  Minister  of  Irrigation  and  Power
 (Dr.  KH  L,  Rao):  (a)  The  tentative
 allotment  of  funds  for  expenditure  on
 the  Gandak  Proj.ct  in  1967-68  is  short
 of  the  requirements  notified  by  the
 Project  Authorities  on  the  basis  of  the
 construction  programme  drawn  up  for
 the  year  The  question  of  enhancing
 tle  allotment  having  regard  to  the
 walabihty  of  resources  is  under

 80  ive  consideration  In  the  event  of
 the  final  allocation  falling  short  of  the
 notified  requirements,  the  Project
 authorities  may  have  to  suspend  work
 at  some  places

 (b)  Yes,  for  financing  outside  the
 State  Plan

 (c)  Under  consideration

 Change  in  Timings  of  Income-tax
 Department  in  Delhi

 4846,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state"

 (a)  whether  it  is  a  fact  that  most
 of  the  staff  of  the  Income-tax  Depart-
 ment  in  Delhi  come  late  in  the  office
 because  the  office  starts  at  9  am;

 (b)  whether  it  is  also  a  fact  that
 Commissioner  of  Income-tax  Del
 Range  has  written  to  the  Government

 many
 times  to  change  the  office  hours,

 202(AI)LS—7
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 (९)  af  so,  the  reasons  for  not  taking
 ac‘ion  by  Government  in  this  regard
 so  far?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No,  Sir

 (b)  Yes,  Sir,  The  Commussioner  of
 Income-tax  Delhi,  had  written  to  the
 Central  Board  of  Direct  Taxes  twice
 recommending  that  the  office  hours
 should  commence  from  0  am

 (c)  Office  hours  of  all  Central  Gov-
 ernment  offices  in  Delhi|New  Delhi
 have  been  staggered  with  a  view  to
 spread  the  peak  hours  traffic  over  a
 longer  period  Any  change  m  the
 existing  working  hours  of  any  one
 office  is  hikely  to  affect  this  Scheme

 राजस्थान  के  प्रकालप्रस्त  क्षेत्रों  में  सहायता

 4847.  श्री  Alo  ito  बारना 2.
 क्री  झोंकार  लाल  शेरा  :
 भी  झंकार  सिंह  :
 श्री  बंगोशाफर  शर्मा

 क्या  बिस  भन्‍्त्री  यह  बताने  की  कृपा
 करेगे  वि

 (क)  क्‍या  यह  सब  है  कि  सरकार  नें
 राजस्थान  में  श्रकाल  सहायता  कार्य  झारम्भ
 कर  दिया  लि

 स्व)  यदि  हा,  तो  भारत  सरकार  ने  उस
 कार्य  के  लिये  कितनी  राशि  दी  है,  भौर

 (ग)  क्या  उक्त  राशि  पूर्णतया  खर्च

 हो  चुकी  है  शौर  राजस्थान  सरकार  ने  भौर
 राशि  मागी  है  ?

 उप  प्रधान  नन्‍्त्रो  तथा  वित्त  अ्जी  (भी
 मोरारजों  देस;ई)  (क)  से  (ग).  राजस्थान
 सरकार  राज्य  के  सूखा-प्रस्त  क्षेत्रों  में  चालू
 किये  गये  झकाल-सहायता  सम्बन्धी  कार्यों  को

 चालू रख  रही  है  ।  वर्ष  ‘966-67  7  केन्द्र  से

 कुल  2  50  करोड  रुपये  की  सहायता  दी  गई
 थी  ।  वर्ष  1967-68  में  मूलत  4  करोड़
 रुपये  की  रकम  मंजूर  की  गई  भी  i  प्रतिरिक्त
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 सहायता  के  लिए  राज्य  सरकार  से  निवेदन
 प्राप्त  होते  पर,  4  करोड़  रुपये  की  रकम  भ्रभी
 द्वाल  द्वी  मे मजूर  की  गई  है  ।

 Movable  and  Immovable  Wealth  of
 Erstwhile  Rulers

 4848,  Shri  A,  N.  Mulla:
 Shri  Ebrahim  Sulaiman  Sait:
 Shri  Abdul  Ghani  Dar:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  have  made
 any  assessment  of  the  total  wealth,
 movable  and  immovable,  of  the  vari-
 ous  erstwhile  rulers  of  the  princely
 States;  and

 (b)  if  go,  the  total  wealth  possessed
 by  them,  ruler-wise?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No,  Sir,  Wealth-tax
 assessments  have  only  been  made  in
 respect  of  the  net  wealth  which  35
 assessable  to  wealth-tax.  These
 assets  do  mot  include  the  value  of
 assets  which  are  exempt  from  wealth-
 tax,

 (b)  Docs  not  arise.
 Demand  of  Shoe-shine  Boys  in  Delhi

 4849.  Shri  Atam  Das:  Will  the  Minw-
 ter  of  Works,  Housing  and  Supply  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cobbicrs  Union  has  demanded  fixed
 Places  for  the  Cobblers  and  Shoe-
 shinmg  boys  in  Delhi,

 (9)  था  १0,  how  far  Government  are
 considering  to  meet  their  demand;  and

 (c)  the  location  of  places  to  be  al-
 lotted  to  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (c).  The
 New  Delh:  Municipal  Committee  has
 fixed  sites  for  verified  shoe-shine  boys
 and  Mochis  In  Connaught  Circus  and
 Service  Lanes  leaving  the  main  road.
 The  Committee  have  also  provided

 Written  Answers  JULY  6,  987  Strike  by  Crew  under
 Bombay  Port  Trust  (C.A.)

 sheds  opposite  Regal  Building  for  the
 shoo-shine  boys  but  the  same  have  not
 been  occupieg  by  them.  Some  of  the
 shoe-shine  boys  arc  also  not  paying
 Tehbazan  fee  to  the  Committee.

 12  83  hrs.
 CALLING  ATTENTION  TO  A

 MATTER  OF  URGENT  PUBLIC
 IMPORTANCE

 STRIKE  BY  CREW  UNDER  Bomsay  Port
 TRUST  AUTHORITIE.

 Shri  Hem  Barua  (Mangaldai):  I
 call  the  attention  of  the  Minister  of
 Transport  and  Shioping  to  the  follow-
 ing  matter  of  urgent  public  import-
 ance  and  IT  :eque.t  that  he  may  make
 a  .ta  ement  thereon:

 “The  reported  calling  tn  of  the
 Indian  Navy  to  mountain  ship
 movements  in  Bombay  Port  in
 view  of  the  strike  of  the  crew
 under  the  Bombay  Port  Trust
 authorities”
 The  Minister  of  Transport  and  Ship-

 ping  (Dr,  V.  K.R.  दि  Rao):  Mr
 Speiker,  I  hop:  you  will  forgive  me.
 It  ४  a  little  long  sta'ement  running
 to  §  to  7  pages

 Mr.  Speaker:  Then  it  can  be  laid  on
 the  Table  Questions  can  be  asked
 later

 Shr:  Hem  Barua:
 question  just  now

 Mr  Speaker:  Either,  i{  will  be  laid
 on  the  Table  in  which  case  the  ques-
 tions  can  be  asked  later,  or  he  will
 have  to  read  the  statement  now.

 Shri  Hem  Barua:  Let  him  read  it.
 Mr.  Speaker:  It  will  take  70  or  45

 minutes.
 Shri  A,  B,  Bajpayee  (Balrampur):

 Let  him  lay  it  on  the  Table,  ‘You
 can  allow  members  to  ask  questions
 at  2  O'Clock

 Mr,  Speaker:  All  right.  It  may  be
 laid  on  the  Table.

 I  can  ask  my
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 Privilege

 Dr.  ९.  K.  B.  V.  Bao:  I  beg  to  lay  a

 (Placed
 the  statement  on  the  Table.

 [Placed  wa  Lebrary.  See  No.  LT-926]
 67}.

 Shirl  Hem  Barua:  The  questions  can
 be  asked  tomorrow,

 Mr,  Gpeaker:  All  mnght.  We  will
 have  it  tomorrow

 Shri  Kanwar  Lal  Gupta  (Delm
 Sadar):  It  shoulg  be  taken  up  today.
 Tomorrow  we  can  have  another  Call-
 ing  Attention  Notice.

 Mr.  Speaker:  Then  we  can  take  it
 up  today  evening  al  6  O'clock.

 Shri  Hem  Barua:  That  would  be
 too  late.  I  do  not  sit  up  to  that  time.

 Shri  Kanwar  Lal  Gupta:  Why  not
 take  it  up  at  530  pm?

 Mr.  Speaker:  There  are  only  five
 names.  Jt  will  not  take  much  time.
 So,  Why  take  it  so  early  as  530  p.m?
 We  will  take  it  up  at  6  O'Clock.  It
 will  take  only  5  minutes  or  so.

 2.88  brs,
 RE  QUESTION  OF  PRIVILEGE

 Mrsarportinc  or  Lox  Sasha  Procezp-
 mica  BY  Cretan  NEWSPAPERS

 Shet  ©.  K,  Bhattacharyya:  This  is
 &  nows  agency  report  and  it  might

 been  circulated  to  different

 words  have  been  put  into  my  mouth
 which  I  could  not  utter  and  which  I
 could  not  think  of  uttering.

 Shri  Umanath  (Pudukkotta):  Un-
 conciously  it  might  have  come  in.

 Shri  a  K.  Bhattacharyya:  I  feel  that
 it  is  @  semous  Matter  and  I  want  bo
 bring  it  to  your  notice  by  ramming  it
 in  this  House.  I  request  that  the
 matter  be  referred  to  the  Privileges
 Commuttee  for  further  invwestigation
 into  the  matter.

 Mr.  Speaker:  If  it  is  wrong  report-
 ing,  it  may  be  by  mistake  or  some-
 thing  lke  that;  ther.fore,  we  should
 write  to  the  editor.  He  may  correct
 it  or  do  something

 Shri  Surendransth  Dwivedy  (Ken-
 drapara)'  It  can  be  corrected

 अं  we  ,  ब्रिहारी  दा  पेय  (बलर  मपुर )
 मेंम्बर  ने  जो  कुछ  कहा  है  वह  ,त्रो ज  छप
 जावेगा  भौर  खण्डन  हो  जायगा

 Mr.  Speaker:  It  is  b.tter  that  we
 write  to  them.  We  have  writ.en  in
 the  past  also.

 42.26  brs.
 RE  MOTION  FOR  ADJOURNMENT

 AND  CALLING  ATTENTION
 NOTICE

 Shri  Madhu  Limaye  rose—
 Mr.  Speaker:  I  have  received  notice

 of  an  adjournment  motion  and  also
 calling-attention  and  I  am  looking  into
 the  matter.  Therefore  it  need  not  be
 raised  now.  It  is  beng  looked  into

 थी  णु  लिनये  (मुंगेर)  :  विषय  तो

 बताइए  |
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 sh  wq  लिभयें  :  प्रिवी  पर्स  के  बारे
 में  है  :

 ‘12.27  hrs,
 PAPERS  LAID  ON  THE  TABLE
 Noriricarion  Unprr  Customs  Act
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  K  C.  Pant):  Sur, 7  beg  to  lay  on  the  Table  a  copy  of
 Notification  No.  G.S.R.  938  published in  Gazette  of  India  dated  the  24th
 June,  ‘1967,  under  section  59  of  the
 Customs  Act,  ‘1962.  [Placeg  in  Lib-
 rary,  Sce  No  LT-926/67),
 Report  anp  AUDITED  Accounts  or

 Cochin  Rermenmrs  anp  Review  by
 Government
 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  and  and of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramiah):  Sir,  I  beg  to  lay  on the  Table—

 G)  A  copy  of  the  Report  of  the
 Cachin  Refineries  Limited,  for
 the  period  Ist  April,  966  to
 Sist  August,  1966,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  Genera]  thereon,
 under  sub-section  (l)  of  see-
 tion  6I9A  of  the  Compani.s
 Act,  956

 (a)  Review  by  the  Government
 on  the  working  of  the  above
 Company  [Placed  im  Lib-
 rary.  See  No  LT-927/67},

 i2.28  brs.
 DEMANDS  FOR  GRANTS,  967-68—

 contd.
 Mounsrry  or  Home  Arrams—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  discussion  and  voting
 on  Demands  for  Grants  relating  to

 JULY  6,  967  (Min,  of  9976 Home  Affairs)
 the  Ministry  of  Home  Affairs,  We
 have  almost  finished  the  whole  time
 allotted  for  the  Demands  of  the  Minis.
 try  of  Home  Affairs,  but  it  seems  that
 it  has  been  announced  that  the  hon.
 Munster  will  reply  at  3  p.m.  That
 means,  we  have  still  l4  hours  for
 some  more  Members  to  apeak.

 The  complaint  of  the  Congress
 Members  33  that  they  have  not  got  the
 full  quota  of  their  time  Therefore, a  f.w  of  them  also  can  speak:  I  do
 not  know  who.  The  list  from  the
 Congress  Benches  will  come  and  then
 they  will  begin  speaking.  By  the  time
 I  yee  the  list,  I  would  request  Shri
 Sequeira  to  speak  for  five  minutes,
 exactly  five  minutes,

 Shri  Seshiyan  (Kumbakonam):  Out
 of  34  houts  you  can  give  him  ten
 munutes

 Mr.  Speaker:  He  wants  five  munutes
 only

 Shri  Sequeira  (Goa,  Daman  and
 Div)  Mr  Speaker,  Sir,  in  Goa  this
 Goveinment  accepted  the  right  of  the
 People  to  decide  their  political  future,
 by  sponsoring  the  Opinion  Poll  and
 by  accepting  the  clear  verdict  as
 binding,  yet,  the  same  Government
 has  stepped  in,  deliberately,  in  the
 Same  place  to  upset  the  political
 balance  decreed  by  the  same  pcople
 by  appointing  two  members  to  the
 Goa  Assembly

 During  the  debate  on  the  Union
 Territories  Act,  the  Government
 assured  Parliament  that  the  power  to
 Nominate  Would  be  used  only  to  give
 representation  to  the  weaker  sections.
 In  the  recent  election  the  people  re-
 turned  the  Government  with  a  razor
 thin  majority  of  one.  There  are  i5
 members  In  the  ruling  party,  plus  the
 Speaker  ang  74  in  the  Opposition—l2
 of  the  Opposition  party  and  two  inde-
 pendents  ‘Yet,  I  have  this  on  autho-
 rity  from  a  leading  member  of  the
 Maharashtrawadi  ,Gomantak  Party,
 when  the  Chief  Minister  approached
 the  Home  Minister,  and  mentioned  to

 *Moved  with  the  recommendation  of  the  President,
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 him  that  he  was  not  gure  of  his  5  tire  Opposition  Party  will  not  parti-

 ed  him  to  stay  in
 ing  two  members  to  the  Goa  Assem
 bly.  When  he  made  the  appointments,
 he  appointed  two  of  his  known  sup-
 porters.  There  is  a  Harijan  Sangh  in
 Goa  gnd  it  was  not  consulted.  There
 is  a  Gawda  Parishad  in  Goa,  and  that
 was  not  consulted.  But  two  known
 supporters  of  the  ruling  Party  were
 appointed.  I  submit  to  you  that  this
 Government  has  used  executive  power
 to  upset  the  political  balance.

 i

 The  other  reason  is  8  very  serious
 one  Asa  result  of  these  nominations,
 the  Congress  Party  has  today  with  it
 a  request  from  the  Maharashtrawadi
 Party  in  Goa  to  join  the  Congress
 Party  en  bloc  This,  I  submit,  is  a
 case  of  executive  power  used  for
 political  ends,  by  the  Congress  Party.

 I  wish  to  remind  the  Government
 of  the  assurance  they  have  given
 during  the  debate  on  the  Union  Terri-
 tories  Bill.  I  wish  to  reming  the  Gov-
 ernment  of  the  assurance  given  by
 this  very  hon.  Minister  in  the  case  of
 Pondichery,  while  he  was  answering
 a  Question  during  the  last  session.  I
 wish  to  demand  the  rescission  of  these
 two  nominations.  The  two  persons
 concerned  have  not  yet  taken  their
 oath.  Only  the  reversal  of  the  nomi-
 nation  order  will,  therefore,  be  re-
 quired.  This  will  be  timely,  and  in
 keeping  with  the  assurances  given  to
 the  House  and  in  a  democracy,  no-
 body,  specially  the  Central  Govern-
 ment,  should  interfere  with  the  Gov-
 ernment,  atid  the  political  balance,
 the  people  have  chosen,  on  the  basis
 of  adult  franchise,  in  ,  democratic
 way,

 I  would  like  to  bring  to  the  notice
 of  the  House  that  the  Opposition  Party
 in  Goa  has  publicly  stated  that  unless
 the  political  balance  decreed  by  the
 People  of  Goa  ig  restored  by  the  res-
 cission  of  thete  nominations,  the  en-

 cipate  in  any  of  the  deliberations  of
 the  Goa  Assembly.  I  would  again  re-
 quest  the  Government  to  have  a  very
 close  look  at  it,  and  to  order  the  res-
 cission  of  these  nominations,  before
 the  l7th,  the  date  on  which,  I  under-

 oat
 the  Goa  Assembly  is  going  to

 m

 भरी  शिवनाशयण  (बस्ती)
 आदरणीय  अध्यक्ष  महोदय,  मैं  भापका
 बडा  प्नुगृहीत  हूं  कि  झापने  मुझे  इस  होम-
 विभाग  पर  बोलने  का  भ्रवसर  प्रदान  कया  1
 मान्यवर,  मैं  झाज  डस  हाउस  को  सावधान
 करना  चाहता  हुं  मझे  भ्रफतोस  है  कि  होम
 मिनिस्टर  यहां  मौजूद  नहीं  हैं,  मैं  होम
 मिनिस्टर  साह  को  जायत  करना  चाहता
 हूं,  तेरे  खून  में  मदाठा  खून  वाकी  है,  जो
 पंचमांगी  उधर  43  हुए  हैं  मैं  उन  वाम-
 पंचियों  से  पूछता  हू  (व्यवधान)

 हैं  वाभपंथी,  पूजता  है  दुर्गा,
 देश  में  बढ़ता  है  कम्यूनिस्टों  का

 गुर्गा  4

 एस०  एम०  बनर्जी  साह  जरा  होश
 में  बायें,  जो  नक्सलवाड़ी  में  हो  रहा  है,  .

 Shri  8,  M.  Banerjee  (Kanpur):  On
 a  pomt  of  order,  Sir.

 Shri  Shee  Narain:  No  point  of  order,
 Please  sit  down.

 Shri  S.  M.  Banerjee:  I  have  no  ob-
 jection  to  his  speaking  irrelevant
 things.  What  he  said  in  Hindi  was

 पंचमागी  That  moans,  the  fifth  column
 ists.

 शो  शिवनारायण  :  मैं  सब  =  देसा

 हूं,  घबराते  क्‍यों  हो,  क्‍यों  परेशान  हो  ?

 Shri  5,  M.  Banerjee:  Such  an  ex-
 pression  should  not  be  allowed.  If
 he  can  name  an  individual  Member,  I
 do  not  mind  :t.  But  to  generalise
 the  whole  thing  is  very  bad.  I  would
 request  you  nat  to  allow  such  an  ex-
 pression  which  may  create  a  furore  in
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 {Shri  §.  M.  Banerjee)
 the  House  We  never  take  him  seri-
 ously;  today  also,  we  don’t  take  him
 seriously.

 House.

 भी  शिव  नारायण  :  मैं

 साहब  का  वडा  अनुगहीत  हूं  ।  मैं  उन  से
 'प्रार्थना  करता  हूं  कि  अगर  वह  ठीक  एक्ट
 करेंगे  तो  उन  से  पांच  सौगुना ठीक  एक्ट

 करूगो  ।  भले  को  भला  हूं  भ्ौर  जैसे  के
 तैसा  हूं  t

 मैं  इन  वामपंथियों  से  कहना  चाहता
 हूँ  कि  घाज  बगाल  में  जो  सगा  नाच  ही
 रहा  है,  हमारी  माँ-बहिनों  की  झग्रावरू  लूदी

 लूटी  जाय  फिर  भी  इन  का  साथ  देते  को
 तैयार  है।  कहां  है,  झटल  विहारी  वाजपेथी
 जी,  मैं  उन  से  भी  पूछता  चाहता  हूं,  कल

 कया  डेस  को  जुलांया  जा  सकता  है,  वे  खून
 दरों  दीवार  पर  भी  आांकी  हैँ

 78
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 है,  फिर  भी  झाप  चुप  बैठे  हुए  हैं  -  भ्रण
 नक्सतब  डी  के  बारे  में  जो  बगान  भलकारों
 में  छपा  है  बह  उस  का  नमूना  हैं  1

 झाल  71  मेम्गरों  ने  दस्तखत  कर  के

 जो  तिटठी दी  है  शेख  अब्दुल  के  लिये--
 हाय.  हाय  हिन्दुस्तात  के  सपूतों  जीयो,
 मानसिह  के  ध्ौलादों  कौ  कमी  भी थी wh  re
 देश में  नहीं  है।  मुझे  माफ  करेगें भरी
 एस०  एम०  बनर्जी  मैं  इतिहास  का
 विद्यार्थों  हुं  मैं  इतिहास  में  से  कोट  करना
 चाहता  हूँ  ।  हमारी  लीनियेल्स,  हमारी
 तान-वायलैस  का  इस  तरह  के  फ़ायदा
 उठाना  चाहते  हो  ।  नेहरू  रिजीम  में  साल

 बहादुर  शास्त्री  ने  प्रव्दुल्ला  को  छोड़ा  था
 झौर  वही  भ्रव्दल्ला  महाशय  ने  पाकिस्तान

 से  रात  में  is  नेहरू  को  टेलीफन  किया  भौर

 दूसरेदिन  सबेरे  go  नेहरू  की  त्मु  हो  गई,
 ने  मालम  उन  से  क्‍या  कहा  ?  वे  कितने
 देश-विदेशों  में  गये  श्रौर  कितना  प्रोपेगेष्डा
 उन्होंने  इस  देश  के  खिलाफ  किया,  इस
 देश  के  साथ  कितना  वड़ा  विश्वासवात

 उन्होने  किया  ।  मैं  बरठ्शी  गुलाम  मोहम्मद
 की  तारीफ  किप  जिसा  नहीं  रह  सकता
 उन्हीं)  कल  भी  कहा  है  कि  उस  को  मत
 छोड़ो  |  रफी  प्रहमद  फिश्यई  ने  जर  उन  को

 बग्व  किया था,  उस  के  बाद  जब  उन  को
 छोड़ा गया  तब  भी  उन  की  प्रात्मा को  बड़ा
 कष्ड  पहुचा  था
 भाई  बनर्जी  तुम्हारी  डावरी  हम  जातते
 हैं  प्रौर  हमारी  डयरी  तुम  जानते  हो,
 उत्तर  प्रदेश  से  तुम  भी  भाते  हो  भौर
 उत्तर  प्रदेश  से  हम  भी  भाते  है,  गे  हूँ
 कह  मैरी  मौर  न  मैं  कहूं  तेरी  ।



 QoRr  Da.

 इस्तेमाल  करो--यह  किसान  या  जमीदार
 का  सवाल  नहीं  है--हिन्चुस्तान  की  श्राजादी
 के  खतरे  का  विगून  अजने  वाला  है  इस
 लिये  गवर  रन्‍ट  सचेत  रहे  और  झगर
 सचेत  हों  कर  इसा  इस्तेमाल  नहीं  करेगे
 तो  भाप  जानो  आपका  काम  जाने  ।  हजूर
 हमारी  ड्यूटी  क्‍या  है  '  इस  गव्नेमेस्ट
 को  सचेत  करना।  57  अगोजीशन  से  हम
 ज्यादा  क्िटिसाइज़  कर  सकते  है,  गवर्नमेन्ट
 को जो  पावर  मने  दी  है  उस  का  सही
 इस्तेमाल  करे  ।

 मैं  गवर्मन्ट  से  दरखास्त  करूगा
 कि  राष्ट्र

 भाषा  हिन्दी  के  सवाल  को

 ~~
 मजबत  कर  के  हते  करों  ।  झगर

 देश  में  एकता  लाता  चाहते  हो  देश  की
 एकता  को  कायम  रखना  है  तो  हिन्दी  को
 पनपाइये  ।  हमारी  राष्ट्र  भाषा  का  किसने
 सम्मान  किया  था  ?  रूस  के  प्रधान  मत्री
 कोसिगिन  ने  किया  था,  जिस  समय  वह
 लाल  हादुर  शास्त्री  की  लाश  को  लेकर
 आये  थे  इसी  राम  लीला  मैदान  में  उन्होंते
 इन  वामपंथी  कम्मतिस्टों  को  वह  करारी
 चट  मारी--ये लोग  तो  सत्र  अमरेजी  मे
 बोले  लेक्नि  वह  रशियन  में  बोले  और
 फिर  हिन्दी  भाषा  में  उस  का  भनुवाद
 किया  गया।  हमारी  रा'्ट्र  भाषा  का  कि  गो
 सम्मान  उनन्‍्होंत  िषा,  मैं  उन  को
 वेलकम  करता  हू,  प्रादर  करत  हूँ  t
 में  उन  का  झा-+र  व  सम्मान  करता  हू
 लेकिन  यह  प्रग्रेजो  के  टुकड़ों  पर  फलते
 शाने  वाले  लोगों  के  लिए  जोकि  अग्रेजों
 के  जाने  के  बाद  भी  अग्रेजों  से  चिपके

 रहना  ब्बाहते  हैं  उन  के  लिए  मेरे
 दिल  में  कोई  सम्मान  का  भाव  नहीं
 है  1  उन  लोगों  में  राष्ट्रीय  स्वाधिमान
 नहीं  है  1  इस  में  वह  लोग  जो  इस  तरह
 मे  धग्रेज़ीशाही  को  श्व  भी  कायम  रना
 चाहते  हैं  झौर  देश  की  करोड़ों  कता  पर
 स्वार्थथंस  झपना  प्ररधिप्रय  बतारे  रखता
 चाहते हैं  उन  के  लिए  तेरे मन  में  जरा  भी
 सम्मान  नहीं  है  t

 ASADHA  15,  i886  (SAKA)  (Min.  of
 Home  Affairs)

 wan  air:  माननीय  सदस्य
 का  समय  समाप्त  हो  रहा  है  ।

 शनी  शिव  नाराष्ण  :  मैं  शीघ्र  खत्म
 किये  देता  हूं  7  “गरीबों  का  मिले  रोटी  तो
 भरी  जान  सस्ती  है  v  यह  तारा  शहीदशाजम
 भगतसिह,  राजगुरु  श्रौर  सुखदेव  ने  लगाया
 वा।  सरदार  भगतसिह  ने  इसी  हाउस  में
 ंग्रेज  साम्राजशाही  को  बम  फेंक  कर
 चुतौती  दी  थी  1  मैं  बनर्जी  साहब  से  कहा
 कि  खाली  काग्रेस वालों  को  गाली  देने  और
 कोसने  से  काम  नहीं  चलने  वाला  है।  भ्रगर
 बाल  से  कोई  श्रीयुत  सुभाय  चदर  बोस
 सरीणा  देशभ।त  उठ  खड़ा  हो  तो  हम  सत्र
 उस  के  पीछे  चलने  के  वास्ते  तैयार  हैं  ।

 ह. 2...  भहोदय  माननीय  सदस्य  का
 समय  समाप्त  हो  गया  है  इसलिए  झब  वह
 बेठ  जाय  ।

 भी  शिव  नरायजर  :  कृपया  दो  मिनट
 मुझे  और  दिये  जायं  ।  उच्र  से  करप्छन  की
 बात  कही  गई  है  कि  हम  20  वर्ष  7  बड़े  करप्ट

 हुए,  बड़े  बदनाम  हुए  लेकिन  मैं  उन्हे  बतलाना
 चाहता  हू  कि  हम  तो  फ्रेच  रैवोलशन  से  बच
 गये  |  कौन  करप्ट  है  श्राप  था  हम  ?  श्री

 सुब्बा  राव  चीफ  जस्टिस  झाफ  इंडिया  गहन
 ही  चाज  झडर  दी  सबिस  औफ  दी  गवर्नमैंट,
 उस  बड़े  आदमी  को  इस  अ्पोजीश्षन  ने  करप्ट
 किया,  मिसगाइड  किया  ,  ,  (व्यक्षघान)
 इसलिए  यह  करप्शन  का  चाजे  उन  के  ऊपर है
 अध्यक्ष  महोदय,  इस  से  बड़ा  करप्शन  और
 सिद्ध  नहीं  हो  सकता  है  .  .  (व्यवंघान )

 Mr.  Speaker;  Now,  he  should  try  to
 conclude  Let  some  other  Member
 from  the  Congress  Party  also  get  &
 chance

 को  शिव  न  श्यण  :  मे  उत  गरीब  श्ौर
 पिछड़े  हुए  तबके  का  प्रतिनिधित्व  करता  हूं
 और  हमारी  यह  सरकार  इस  देक्ष  की  तमाम
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 [att  शिव  नारानण]
 जनता  की,  गरीब  जनता  की,  प्रतिनिधि
 सरकार  है  ।  मेरी  अपनी  सरकार  से  यह  माग
 है  कि  जहा  हमे  2  परसेंट  रिजरवेशन  मिला

 हुआ  है  वहा  वास्तव  में  हे  उस  झनुपात  में
 स्थान  नही  मिले  हुए  हैं  इंसलिए  सर्विसेज  मे

 हमें  भ्रप्तिक  स्थान  दिये  जाय  ।  हालत  यहं
 है  कि  जहा  हमे  2  परसेंट  रिजरवेशन  प्राप्त
 है  वहा  ऐक्चुएली  2  परसेंट  भी  फिल  भप
 नही  हुमा  है  भौर  44  हो  स्थान  हे
 सर्विसेज  मे  मिले  हुए  हैं।  हमारे  भाइयो  को
 बडी  शोचनीय  प्रवस्था  है  और  सरकार  को
 समय  रहते  उनकी  ्ाधिक  अवस्था  को  बेहतर
 करने  का  प्रयत्न  करना  चाहिए  ।

 Mr.  Speaker:  He
 minutes  already
 should  be  more  than
 should  now  conclude

 has  taken  15
 I  think  =  ‘that

 enough  He

 को  शिव  तारंयण  झाज  हरिजनों  का
 जो  पिछडा  वर्ग  है  वह  बहुत  मुसीबत  में  है
 धौर  भै  ही  प्रकेला  हरिजन  भेम्बर  हू  जोकि
 इस  समय  उन  के  बारे  में  हाउस  में  ग्रावाज
 उठा  रहा  हु  ।  में  चाहता  हू  कि  सरकार  ने
 जो  रिज़रवेशन  i2  परसेट  का  रखा  है  उसे
 प्रेक्टिकल  शेष  दे  शौर  यह  27  कि  वाकई
 इतने  प्रादभी  सविसेद्ध  में  लिये  जाते  हैं  ।

 4  बौरदर  ऐरिया  से  झाता  हू  और  मैं
 चाहता  हू  कि  हमारे  वहा  की  सडको  आदि
 का  समुचित  प्रचन्ध  किया  जाय  ।  बौरहर  पर
 बसने  वाले  लोगो  को  भ्रन्य  प्रावश्यक  सुविधाए
 प्रदान  करे  ।  अपने  बौडेंर  को  हर  तरह  से

 मजबूत  बनायें  ताकि  किसी  भी  बाहरी  हमले
 का  वहा  के  लोग  सफलतापूर्वक  सामना  कर
 सके।  बस  में  एक  शेर  सुना  कर  भपना  भाषण
 खत्म  करूगा  .  “कुलजर्मे  हस्ती  सें  तू  उभरा  है
 भानिन्दे  हुबाब  इस  जमालाने  मैं  तेरा  इम्तिहा
 है  जिंदगी  |  ।  में  होम  मिनिस्टर  साहब  से
 झ्रपील  करूगा  कि  वहू  देश  की  बागडोर  को

 मजबूती  से  पकड़  कर  प्रगति  के  पथ  पर  भागे
 मुल्क  को  ले  जायें  |

 JULY  6,  1967  (Min.  of  54
 Home  Affairs)
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 Shri  N  C.  Chatterjee  (Burdwan):
 On  a  point  of  order  Is  it  proper  on
 the  part  of  the  hon  Member  to  make
 a  reflection  on  the  Chief  Justice?

 श्रो  शिव  नारायण  i  erat  महोदय,
 मैने  श्री  सुब्बाराव  को  करप्ट  नहीं  कहा  है
 मेन ेतो इन  अपोज्ञीशन  वालो  को  कहा  है  .  .

 Shri  N  a  Chatterjee:  To  charge  the
 Chef  Justice  with  corruption  28
 thoroughly  improper

 Shri  Ranga  (Srikakulam)  He  ought
 not  to  be  allowed  to  go  on  with  these
 remaiks

 att  fret  नाशयण  मैंने  तो  प्रपोज्ञीशन
 पार्टीज  वालो  को  कहा  है  कि  उन्होंने  उनको
 मिसगाइड  किया

 Mr  Speaker:  He  has  only  said  that
 he  Opposiuon  Parties  had  gone  to

 him
 Shri  Ranga  You  cin  examine  the

 records  and  later  on  if  you  find  that
 there  is  anything  objectionable,  you
 may  cxpung?  it  He  cannot  go  on
 like  this

 Mr.  Speaker.  I]  do  not  think  that
 there  is  anything  wrong  in  what  he
 has  said

 Shr  8.  M  Banerjee:  On  ७8  point  of
 order  During  the  course  of  the
 debate  Shri  Sheo  Narain  had  used
 ceitain  expressons  I  would  not
 mind  them  if  he  had  u  ed  them  against
 mo  or  againsi  any  of  us  But  he  has
 used  a  very  bad  expression  regarding
 one  of  the  very  respected  citizens  of
 this  countiy,  namely  the  ex--Chef
 Justice  of  the  Supreme  Court

 Mr.  Speaker:  I  do  not  think  so

 Sha  S  M  Banerjee:  What  he  had
 Said  m  Hindi  was  this,

 “और  शीशंन  के  इन  लोगो  से  सुप्रीम
 कोर्ट  के  बीफ  जस्टिस  को  करप्ट  किया”
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 Mr.  Speaker:  I  think  he  was  talk-
 ing  of  corruption  by  others.  J]  shall
 see  the  proceedings  later  on,  and
 verity

 Shri  Randhir  Singh  (Rohtak)  He
 only  meant  political  corruption

 Shri  S,  M.  Banerjee:  He  contested
 the  election,  no  doubt,  as  the  Opposi-
 tion  candidate  and  he  lost  It  does
 not  matter  Election  is  a  game  He
 played  good  cricket  ang  he  lost  But
 I  ask  whether  against  such  a  respect-
 able  person  who  is  not  present  here
 such  expression  can  be  used

 Mr  Speaker:  I  am  giving  my
 reading  of  it  I  have  followed  his
 speech  I  will  verify  again  My
 understanding  of  what  he  sald  was
 tnis  these  peoples  who  talk  of  corrup-
 tion  everywhere  and  say  that  every-
 body  is  corrupt,  at  i8  they  who  went
 to  the  Chief  Justice  while  he  was  still
 in  office

 Shri  हैं,  K.  Nayar  (Bahraich)
 said  ‘they  corrupted  him’

 He

 Mr  Speaker’  I  am  giving  my
 understanding  of  it  He  said  that  it
 5  thes:  people  who  talk  of  corrup-
 tion  who  went  to  the  Chief  Justice
 while  stilj  in  office  So  it  was  against
 the  members  who  went  there  and  not
 against  the  Chief  Justice  If  that  5
 so  what  is  wrong  in  that?  Anyway,
 I  will  verify  again  Shri  Sheo  Pujan
 Shastri

 Shri  Thirumala  Rao  (Kakinada):  I
 want  to  raise  a  matter  connected  with
 another  point  Yesterday  you  were
 not  present  here  when  Shri  AN
 Mulla  spoke  The  Deputy  Speaker
 was  in  the  Char  When  Shri  Mulla
 was  making  his  speech,  he  said,  refer-
 ring  to  the  Congress  Party,  ‘if  a  man
 goes  into  g  brothel  and  pleads  inno-
 cence  can  you  accefft  it?”  He  used
 the  word  ‘brothel’  with  reference  to
 the  Congress  Party  I  would  request
 you  to  go  through  that  portion  of  the
 proceedings  and  expunge  that  portion
 of  hy  speech  which  ४8  unparlia-
 mentary

 ASADHA  I5,  I889  (SAKA)  (Min  of  6
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 Mr,  Speaker:  Was  any  objection
 raised  then?

 Shi]  Thirumala  Rao:  I  draw  your
 attention  to  it  now

 Mr,  Speaker:  We  cannot  go  ito  it
 the  ncxt  day  or  some  days  afterwards

 Shri  Sheopujan  Shastri:  His  party
 has  i  minutes  No  other  party,  ex-
 cept  the  Congress,  has  got  time

 Shri  A  8.  Vajpayee  (Balrampur)
 We  have  got  5  minutes

 Mr  Speaker:  No  DMK  has  got  5
 minut.s,  Swatantra  3  minutes,  Jan
 Sangh  mj,  and  SSP  l)  mmutes

 Shri  Humayun  Kabir  (Basirhat)
 The  Progressive  Group  must  be  given
 sc™Me  time

 Shri  M.  ¥.  Saleem  (Nalgonda)
 Some  others  are  also  on  the  waiting
 lust

 Shri  Mahant  Digvijai  Nath  (Gorakh-
 pur)  We  should  also  be  given  a
 chance  to  speak

 Mr  Speaker:  Already  four  or  five
 Unattached  Members  have  spoken

 Sbri  Badrudduja  (Murshidabad).  I
 also  represent  a  constituency  ‘We  are
 not  allowed  to  speak  In  three
 months,  I  have  not  got  a  chance.

 Shri  Humayun  Kabir:  Our  Group
 has  26  minutes  out  of  which  Shn
 Multa  has  spoken  for  8-9  munutes

 Mr,  Speaker:  No  He  is  making  a
 mistake  The  Progressive  Group  had
 24  mimutes  The  office  has  noted  it
 mirutes  The  office  has  noted  it  It
 It  is  on

 Shri  Ss.  M  Banerjee:  Shri  Khadilkar
 was  in  the  Chair  He  spoke  for  0
 minutes  and  the  Deputy-Speaker  gave
 lum  another  two  munutes,  in  all  9
 minutes

 Mr.  Speaker:  Mr  Chatterjee  has
 also  spoken  from  your  group

 Shri  Humayun  Kabir:  Mr  Chatterjee
 made  st  very  clear  that  he  had  been
 given  some  extra  tune  He  is  here
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 Mr  Speaker:  I  was  made  to  believe  —  मुप्तचर  विभांग  होशियार  होता  तो  उसे
 that  only  one  had  spoken,  but  now  I
 find  from  the  list  that  Mr.  Chatterjee

 Facts  must  be  facts. has  also  spoken

 tt  शिवपुजन  क्षास्‍त्री  (विक्रम  गज):
 अध्यक्ष  महोदग,  मुझे  बोलना  तो  बहुत  है,
 लेकिन  समायाभाद  के  कारण  गागर  मे  सागर
 भरने  का  असफल  प्रयत्न  करना  होगा  ।

 स्वतन्त्रता  का  मूल्य  सतत  सतर्कता  है
 नझौर  गृह  मतालय  इसके  लिये  जिम्मेदार
 है।  4%  9488  झाजं  तक  इस  मतालय  के
 कार्यों  को  जातने  की  कोशिश  को  है,  और  मैंने
 देखा  है  कि  गृह  मन्नालव  की  लापरवाही  की

 वजह  से  हमारे  देश  ने  बड़े  बडे  भ्रादमियों  को
 खोया  है  |  इस  देश  ते  गृह  मतालय  की

 लापरदादी  की  बजह  से  युग  के  महान  पुरुष
 महात्मा  गाधी  को  सोया  है  |  यह  बात  भ्रव
 मानी  जा  रही  है  कि  गृह  मज्नालय  की  लापरवाही
 की  वजह  से  यह,  हुआ  प्रगर'  हमारे  गृह
 मंत्रालय  की  लापरबाही  न  होती  और  हमारा
 गुप्तचर  विभाग  सफल  होता  तो  हम  गांधी  जी
 की  हत्या  न  होने देते  ।  हम  ने  दूसरा  महापुंष
 इस मुल्क  का  खोया  है  श्रीमती  एल  ०  एन  ०  राय,
 गृह  सत्तालय  की  लापरवाही  से  ।  देहरादून  मे
 जिस  रोज  उनकी  ह्त्या  हुई,  उस  रोज  पग्रगर
 पुलिस  सतर्क  होती  तो  ऐसा  न  होता  1  एक
 जर्मन  झाया  हुआ  था  भौर  तीन  रोज  से  नकली
 भेहमान  बनते  की  कोशिश  कर  रहा  था।
 उसकी  जालसाजी  की  वजह  से  उनको  हत्या
 हुई  7  भगर  गृह  मंत्रालय  का  गृप्तचर  विभाग
 सफल  होता,  कारगर  होता,  तो  उनकी  हत्या
 न  हीती  ।

 थी  यशपाल  सिंह  (देहरादून)  में
 माननीय  श्री  शास्त्री  से  भर्ज  करूगा  कि  वह
 इसको  सुधार  लें  कि  वह  महापुदथ  नहीं  हैं,
 महामहिला  हैं।

 थ्थी  शिवपुअन  बारत्ती :  इसी  तरह  से
 भ्रभी  हाल  में  हमारे  दिल्ली  के  जेल  में  एक
 ऐसा  वीभत्स  कांड  हुआ  जिस  के  कारण
 हमारा  सिर  सतमस्तक  हो  गया  है।  झगर

 पता  होना  चाहिये  या  कि  जेल  में  किस  तरह
 की  कार्पवाई  होने  वाली  है  !  गृह  मतालस  को
 इसकी  खबर  होनी  चाहिये  थी  भोर  पहले  से

 ही  कार्यवाई  होती  चाहिये  थी  ।  छेकित  प्रगर
 हम  बीस  वर्षों  के  मा्लों  की  छान  बीत  करे
 तो  जो  लोग  ऐसी  घटनाओं  के  शिकार  हुए
 हैं  उनके  बारे  में  गृह  मत्नालय  पहले  से  नहीं
 जान  सका,  पहले  से  पता  नहीं  लगा  सका  भौर
 पहले से  बचाने  की  तयारी  नहीं  कर  सका  !

 जहां  तक  भ्रष्टाचार  का  सवाल  है  नै  इस
 सम्मानित  संदन  को  बतलाना  चाहता  हूं  कि
 लेहरू  जी  अपनी  मृत्यु  के  एक  रोज़  पहले  जब
 देहरादून  गये  थे  तब  श्री  श्री  प्रकाश  जी  ने
 उन  से  भेट  को  थी  ।  श्री  श्री  प्रकाश  जी  ने
 एक  लेखमाला  में  एक  लेख  लिखा  हैं  जो  कि
 “बाज  में  प्रकाशित  हुआ  है  ।  उस  मे  उन्होने
 लिखा  है  कि  उस  दिन  नेहरू  जी  चुप  थे
 हर  बार  जब  वह  मिलते  थे  तव  वह  बोलते  थे
 और  थी  प्रकाश  जी  सुनते  थे  उस  दिन
 चेहर  जी  मौन  थे  और  जो  कुछ  बोलना  था
 बहू  श्री  प्रकाश  जी  बोलते  थ।  उन्होने
 लिखा  है  कि  भेसे  उस  दिन  नेहरू  जी  से  कहा
 कि  मुझे  प्रपने  धर  के  बटवारे  के  समय  गवर्नर
 होते हुए  भी  लाचार हो  कर  घूस  देनी  पड़ी  है  ।
 आप  बतलाइयगे,  एक  गवर्नर  को  भी  घूस  देती
 पड़ती  है  तब  फिर  मामूली  नागरिकों  का  क्या
 हाल  होगा  इस  मुल्क  में  ?  यह  भ्रष्टाचार
 की  मिसाल  है  भौर  गृह  मन्नालय  की  इमपें
 बडी  भारी  जिम्मेदारी  हैं।  जनता  की  सुरक्षा
 के  लिये  उनको  जन  सेवाशों  को  ठोक  करना
 चाहिये  था  ताकि  कर्मचारियों  भ॑  ईमानदारी
 पैदा  हो  जाये,  उन व.  दक्षता  पैदा  हो,  उनकी
 मनोव॒त्ति  ठीक  हो  1  लेकिन  आज  तक  यह
 हुआ  नही  I

 हमारा  देश  बदला,  हम  स्वतन्त्र  जरूर  हुए,
 हम  ने  समाजवाद  का  नारा  भी  लगाया,
 सेकित  जो  राज्य  चलाने  वाले  हैं,  जो  राज्य
 चलाने  वाले  कर्मचारी  हैं  दया  थे  ध.  समाजवादी
 मनोधुत्ति  के  बन  सके  ?  क्‍या  उन।  एक  भो
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 अफसर  है  जो  समाजवाद  को  पसन्द  करता  हो,
 जो  सचमृच  मानता  हो  कि  झगर  इस  जीवत
 को  सुखी  बताता  है  तो  इन्सान  को  बडा
 बनाना  होगा,  धन  को  नीचा  करना  होगा  ।
 धन  इस्सान के  सामते  कुछ  भी  नही है  क्योकि
 इन्सान  धन  कौ  पैदा  करता  है,  धन  इन्सान
 को  पैदा  नहीं  करता  है।  झगर  इन्सान  को

 सुथी  बनाने के  लिये  हम  को  धन  का  बटवारा
 करना  हो,  हम  को  प्रपने  श्रानन्द  को  थोड़ा
 कम  करना  हो,  तो  हम  को  कम  करने  के  लिये
 तैयार  रहना  चाहिये  1  क्‍या  यह  मनोवृत्ति
 झ्राफिसस  मैं  पैदा  हुई  हैं  ?  क्‍या  हम  ने  इसे
 पैदा  किया  है  ?  हम  ने  ऐसा  नहीं  किया,
 ऐसे  भ्रफसर  हमने  तैयार  नहीं  किये  ।

 शाज  जो  भ्रष्टाचार  फैलता  जा  रहा  है
 उसको  दूर  करने  के  लिये  हिन्दुस्तान  में
 जगह-जगह  अशान्ति  पैदा  हो  रही  है  t
 उसमें  तक्‍सलबाड़ी  भी  है  |  लेकिन  उसकी
 यह  दवा  नहीं  है  कि  हम  उनको  गोली  मारे,
 हम  उन  लोगो  को  जैल  ने  बन्द  कर  दें,  उनको
 मार  डालें  ।  उसकी  दवा  यह  है  कि  जिन
 कारणों से  प्रशान्ति  पैदा  हो  रही  है  उन  का रणो
 को  हूर  करते  का  प्रयत्न  करें  |  कारण  है
 गरीबी,  कारण  है  बेकारी,  कारण  है  गुलामी,
 जिसकी  तरफ़  माननीय  ato  लोहिया  ते  इस
 सदन  का  छ्याते  बहुत  पहले  दिलाया  था

 हमारी  योजना  के  बावजूद  इस  मुल्क  में
 27  करोड  आदमी,  थानी  कुल  झावादी  का
 60  सैंकड़ा  व्यक्ति  ऐसे  हैं  जिनकी  रोज  की
 झ्रामदनी  सिर्फ  3  श्राता  हैं।  मैं  बिहार  से
 चाता हूं । हूं  ;  बिहार  सरकार  के  भांकड़े  हैं  कि
 हां  पति  श्यक्ति  प़्ति  वर्ष  भ्राय  200  न्है।
 साल में  360  रोज  होते हैं।  इस  का  मतसब है
 कि  2  Gre  रोज  से  भ्री  कम  होती है  ।  इस
 तरह  से  कैसे  कोईं  इन्सान  छुजी  होगा  ?

 इसलिये  |  कारणों  को  वूर  करने  की  कोशिश
 सथ  से  पहले  अकरी  है  इन  मौशिक  प्रश्तो
 की  तरफ  हमारा  ध्यात  जाता  भाहिपे।

 ASADHA  i5,  1880  (SAKA)  (Min.  of
 Home  Affairs)

 Shri  Tulsidas  Dasappa  (Mysore):
 Speaker,  Sir,  I  am  rising  here  to

 a  few  words  in  support  of  the
 da  that  have  been  placed  before

 House  by  the  Home  Mimster.  To
 start  with  I  would  like  to  say  a  few
 words  about  the  way  in  which  it  had
 been  treated  at  the  hands  of  the
 Opposition  Generally  it  has  been  said
 that  the  report  presented  was  a  matter
 of  fact  report,  devoid  of  elaboration
 &ng  unrevealing  in  al]  its  aspects  It
 was  perhaps  Mr.  Dwivedy  who  sad
 that  :t  was  not  quite  revealing  and
 not  explanatory.  I  would  say  that  a
 report  from  the  Home  Ministry  espe-
 mally  should  not  be  and  ought  not  to
 be  all  revealing  It  should  be  a  modest
 report  permitting  a  sense  of  confi-
 dence  among  the  people;  it  should  not
 open  itself  in  all  its  bareness,
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 One  very  welcoming  step  taken  by
 the  Home  Ministry  is  in  regard  to  the
 integrahion  and  reorganisation  of  the
 Border  security  forces  There  has
 been  a  lot  of  criticism  about  the  Home
 Ministry  on  various  accounts.  Most
 of  the  time  Members  spoke  about
 some  disturbances,  especially  with
 regard  to  Naxalbari  and  other  places.
 But  we  have  not  been  able  to  get  into
 the  crux  of  the  point.  It  is  a  question
 of  security  of  the  nation,  and  it  is  a
 law  ang  order  queston.  How  far  the
 Government  has  been  successful  in
 this  matter  hes  to  be  asscared.  Gene-
 rally  when  we  make  a  survey  of  the
 events,  we  find  that  last  year  we  had
 faced  quite  a  few  big  issues.  Whether
 it  was  the  elections,  or  whether  it
 was  the  re-organisational  work  with
 regard  to  some  of  the  States,  whether
 it  was  a  question  of  language  or  agita-
 tion  with  regard  to  cow
 etc,,  we  have  seen  that  there  has  been
 an  exceptional,  extraordinary  restraint
 on  the  part  of  the  Home  Ministry,  It
 has  certainly  been  able  to  create  con-
 fidence  among  the  people  of  this  coun-
 try.  It  has  been  very  fair  in  its
 actions  and  at  the  same  time  been  very
 firm  The  Government  ha;  to  be  con-
 gratulated  for  that.
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 (Shri  Tulsidas  Dasappa]
 Now,  I  would  like  to  go  into  a  point

 taised  by  the  hon  Member  Shri  Dange.
 I  partly  agree  with  him.  The  way  in
 which  we  have  to  tackle  the  problem
 of  law  and  order  in  this  country
 should  be  such  that  it  should  not  be
 treated  in  a  superficial  way  We  should
 not  give  it  just  a  surface  treatment.
 We  should  go  to  the  roots  of  the
 cause.  What  is  it  that  makes  the
 people  agitated?  What  is  it  that  brings
 unrest  in  this  country?

 Mr  Speaker:  He  can  continue  his
 speech  after  lunch

 The  Lok  Sabha  then  adjourned  for
 Lunch  til  fourteen  of  the  clock,

 The  Lok  Sabha  re-assembleq  after
 lunch  at  Fourteen  of  the  Clock.

 (Mr.  Deruty-Sreaxer  in  the  Chair  ]

 DEMANDS  FOR  GRANTS—contd.
 पाइप  or  Home  Arrairs—contd.

 Mr  Deputy-Speaker;  Shri  Dasapp?
 may  continue

 Shri  Tulsidas  Dasappa:  Sir,  I  was
 speaking  earlier  about  the  need  for  a
 little  new  approach  with  regard  to  the
 question  of  law  and  order,  of  course,
 not  absolutely  new—-there  has  been
 quite  a  substantial  effor.  made  in  this
 direction  by  the  Home  Ministry,  How-
 ever,  it  is  necessary  that  we  will  have
 to  go  into  the  root  causes  of  these
 agitations  or  unrest  in  the  country.  I
 woulg  like  to  quote  Mahatma  Gandhi
 here-

 “The  present  inequalities  are
 surely  due  to  people's  :gnorance.
 With  a  growing  knowledge  of  their
 natural  strength,  the  inequalities
 must  disappear.”

 This  is  what  the  Father  of  the  Nation
 has  spoken.

 Again,  in  an  effort  to  lessen  the
 inequalities,  let  us  examine  what
 exactly  are  the  forces  that  take  place

 JULY  6,  067  (Min.  of  2
 Home  Affairs)

 =

 Prior  to  these  agitations.  First  comes,
 according  to  Pandit  Nehru,  and  I
 quote,  “A  democratic  public  pressure;
 secondly,  a  friendly  approach  to  win
 over  people,  rather  than  to  eliminate
 or  to  liquidate  them.  Now,  that  is  a
 basic  difference  from,  let  us  say,  the
 communist  viewpoint.  It  is  also  differ-
 ent  from,  let  us  say,  the  American
 viewpoint  I  do  not  see  why  these
 opposites  shoulq  be  placed  before  us
 to  accept  this  or  that  ideology.  Well
 we  think  differently  from  either  of
 them.”

 “My  point  is,  these  difficult  questions
 involving  class  conflicts  can  be  ap-
 proached  peacefully  and  in  a  coopera-
 tive  spirit  We  do  not  deny  the  class
 conflicts,  but  we  think  that  class  con-
 flicts  need  not  be  solved  by  aggravat-
 ing  class  conflicts  and  by  fighting  over
 them  a”

 We  have  in  this  country  all  the
 potentialities,  all  the  seeds  of  a  revo-
 lution,  of  unrest,  and  for  this  it  is
 very  necessary  that  we  should  adopt
 a  socialist  measure  which  is  the  only
 Possible  solution  to  see  that  this  un-
 rest  is  checked  I  would  take  the
 example  of  President  Franklin  Roose-
 velt  of  America  who,  when  he  tried
 to  :mplement  certain  measures,  was
 mustaken  for  a  sOcialist  revolutionary.
 Actually  he  was  a  liberal  but  he  took
 such  drastic  steps  to  see  that  the
 country  would  rise  from  its  depression
 that  the  vested  interests,  the  business
 people,  almost  thought  him  to  be  a
 radical  and  a  socialist,

 It  is  unfortunate  that  some  people
 think  that  the  economic  policy  of  our
 party  is  going  to  be  ultra-socielistle
 or  almost  verging  on  communistic
 philosophy.  That  is  what  some  hon.
 Members  of  the  Swatantra  Party  sald
 But  I  would  like  to  say  that  these
 steps  are  taken  with  a  broad-minded
 approach.  It  is  mutual  understanding,
 persuasion  ang  conversion  that  should
 be  the  mode  of  action.
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 There  is  another  thing  which  has
 been  uppermost  in  the  minds  of  hon
 Members  of  this  House,  and  that  is
 with  regard  to  Centre-State  relation-
 ship  which  is  assuming  new  feature
 epecially  after  the  elections  There
 have  been  quite  a  few  cut  motions
 pertaining  to  this  and  I  would  lke
 to  make  one  or  two  observations  I
 have  a  fear  that  because  of  the  exis-
 tence  of  non-Congress  ministries  and
 because  of  the  rather  generous  outlook
 on  the  part  of  the  Congress  Party
 there  may  be  an  extra-partial  consi-
 deration  and  the  Central  Government,
 may  try  to  be  more  helpful  to  the  non-
 Congress  governments'  That  fear  is
 there  The  mother  may  feed  those
 children,  most  who  cry  most,  and  as
 we  have  been  observing  here  in  this
 House  it  is  those  Members  belonging
 to  the  parties  of  the  non-Congress
 Governments  Who  are  making  most
 of  the  demands  My  fear  is  that  our
 Government  may  try  to  be  generous
 and  in  order  to  show  their  impartiality,
 they  may  become  partial  towards
 them  and  it  may  not  be  very  fair  for
 the  Congress  gove:nments  I  say  this
 because  I  come  from  a  State  which
 is  still  having  a  Congress  government!

 There  is  the  expectation  of  one  more
 development  The  State  Govern-
 ments  may  enact  laws  which  may  be
 contradictory  to  the  laws  of  the  Cen-
 tral  Government  This  feature  may
 take  place  hereafter  We  have  not
 faced  it  so  far  but  this  is  a  possibility
 I  would  not  be  surprised  if  m  fuiure
 laws  are  enacted  in  States  which  may
 be  absolutely  contradictory  Article
 254  of  the  Constitution  is  there  to  pro-~
 tect  the  Central  laws  and  in  all  such
 cases  the  central  laws  prevail  over  the
 State  laws  But  the  conflict  will  come
 Therefore,  there  must  be  some  sort  of
 a  solution  which  must  be  taken  up  for
 meeting  this  particular  problem  I
 ‘would  suggest  that  frequent  or  at  least
 one  or  two  important  round-table  con-
 ferences  between  State  leaders  of  non-
 Congress  States,  and  even  Congress
 States,  along  with  leaders  at  the  Cen-
 tre  must  be  held

 888  (SAKA)  (Min  of
 Home  Affatrs)

 Lastly,  I  will  say  a  few  words  about
 Proubition  I  agree  with  Dr  Sushila
 Nayar  when  she  says  that  we  must  be
 bold  in  this  measure  Apart  from  what
 she  hag  said,  there  two  aspects  that  we
 have  to  consider  with  regard  to  pro-
 hibition  One  is  whe.her  prohibition
 ४8  a  success  “It  is  a  failure  therefore,
 scrap  it”  The  second  question  is  whe~
 ther  by  scrapping  prohibition  we  will
 not  be  having  a  better  financial  poal-
 ton”  in  the  States  These  are  the  two
 aspects  which  I  would  like  to  deal
 wi  h  now

 First  of  all,  I  will  take  up  the  ques-
 tion  of  scrapping  of  prohibition  By
 scrapping  prohibition  we  are  not  going
 to  do  away  with  illicit  distillation
 We  have  got  an  authoritative  letter
 from  Dr  Small  of  the  United  States
 who  happened  to  be  there  during  the
 Period  prohibition  was  in  operation  m
 the  United  States  I  will  not  go  into
 the  details  of  it  I  would  only  say
 that  illicit  distillation  will  in  no  way
 be  lessened  by  the  scrapping  of  prohi-
 bition  Further  spurious  imtoxicant
 drugs  would  be  sold  m  the  licensed
 bars

 Then  I  come  to  the  financial  aspect
 I  have  feeling  that  this  money  which
 we  get  from  the  poor  from  a  thing
 which  is  in  no  way  noble  ig  Durty
 Money  which  should  not  be  touched
 by  the  Government  Sir,  I  would
 even  go  to  the  extent  of  saying  that
 this  mnosy  may  even  intoxicate  our
 governments,  because  st  will  have  been
 contaminated  by  liquor!  A  word  about
 the  national  language  Though  I!
 come  from  a  non-Hindi-speaking  area,
 I  want  to  say  that  we  must  somehow
 8९९  that  Hind:  becomes  the  national
 tanguage  of  this  country  There  can
 be  no  second  thought  on  this  question
 It  may  take  some  time  but  we  have  to
 take  it  up  We  have  to  accept  it
 In  the  United  States,  in  the  beginning,
 when  colonisation  took  place  there
 were  different  linguistic  groupe  Yet,
 they  accepted  English  as  their  national
 language  During  the  transitional
 period  they  had  to  meet  some  difficul-
 ties  but,  all  the  same,  they  went
 through  it  and  solved  the  question  of
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 national  language  once  for  all  In
 act,  Iam  ashamed  to  speak  in  a  lang-

 uage  which  is  not  the  national  langu-
 age;  not  that  I  have  any  hatred  for
 Erglish  but  it  affects  our  selfdignity.
 We  have  to  take  one  or  the  other
 Jangag  of  our  country  as  the
 national  language  and  for  that  per-
 4१395  Hindi  is  the  best.  So,  we  must
 accept  it  and  there  should  be  no  con-
 troversy,  or  undue  delay  in  its  imple-
 mentation.

 ir.  Deputy-Speake  He  should
 cencluce  now.  There  is  great  pressure

 n  the  chair.  I  have  to  accommodate
 some  more  Members.

 Shri  Tutsidas  Dasappa:  I  am  con-
 cluding,  Sir.

 I  am  making  an  appeal  to  the  mem-
 bers  of  the  opposition  that  our  nation
 is  passing  through  a  crisis.  There  is
 every  justification  for  the  continuation
 of  emergency  in  this  country.  We
 ynust  understand  and  appreciate  it.  If
 half  the  members  of  this  House  go  on
 eaying  that  there  is  no  justification  for
 emergency  the  psychological  effect  of
 this  on  the  country  will  be  that  we  are
 trying  to  call  wolf  when  there  is  no
 wolf.  That  will  not  be  helpful  for
 the  administration.  We  have  to  arm
 ‘ne  Government  with  sufficient  powers

 meet  the  dangers  that  are  faced  by
 this  country.  We  must  cooperate  with
 the  Government  and  thereby  energise
 the  limbs  of  Government  so  that  it
 can  see  that  law  and  order  is  main-
 tained  in  this  country  and  no  subver-
 sive  foreign  interventions  take  place.
 Therefore,  I  make  this  appeal  to  the
 memb*rs  of  this  House  to  try  to  sup-
 pert  the  Government.

 Mr.  Deputy-Speaker:  He  should
 conclude  now.  He  has  already  taken
 more  than  the  allotted  time.  If  hon.
 Members  extend  to  me  their  co-ope-
 ration,  I  would  like  to  accommodate
 a  few  more,  because  it  is  an  important
 subject  and  everybody  wants  to  say
 something.  But  if  every  member
 tries  to  cover  the  same  ground  over
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 and  over  again,  it  would  be  difficult.
 I  will  have  to  accommodate  one  or
 two  members  from  the  opposition  also.
 So,  I  would  request  hon.  Members  not
 to  take  more  than  five  minutes,  It  is
 just  for  this  purpose  that  yesterday
 I  extended  the  time  and  said  that  the
 Home  Minister  will  reply  at  3  o’clock.
 i  cannot  extend  it  any  more  now.

 श्री  चन्द्रजात  धादत  (ग्राजमगढ़  )
 माननीय  उपाध्यक्ष  महोदय,  मैं  समझता  कि

 गुह  मंत्रालय  की  श्रतुदाने  पर  बोलते  हुए
 इस  विभाग  के  लिये  झ्राजादी  के  बाद  का

 समय  सब  से  कठिन  समय  रहा  है,  जिसको  इस
 विभाग  का  मुकाबला  करना  पड़  रहा  है  1

 गृह  विभाग  की  अनुदान  पर  विचार  करते

 समय  हमें  इस  बात  को  नहीं  भूल  जाना  चाहिये
 कि  इस  विभाग  को  हम  अलग  से  नहीं  देख

 सकते  ।  देश  के  ग्राथिक  क्षे  नें,
 सामाजिक  क्षेत्र  में,  राजनीतिक  क्षेत्ष  में  जो

 घटनायें  हुईं  हैं,  उसका  असर  हमारे  गृह
 विभाग  पर  पड़ता  है,  उन  समस्याओं  से

 ग्राइसोलेट  कर  के  हम  इस  तरफ़  नहीं  देख

 सकते  |  श्रगर  देश  में  बेकारी  की  समस्या

 बढ़ती  है,  देश  में  भुखमरी  बढ़ती  है,  कीमतें

 बढ़ती  हैं,  देश  के  अन्दर  साम्प्रदायिक  दंगे

 होते  हैं,  देश  फे  अन्दर  राजनीतिक  पार्टियां

 अपने  ढंग  से  श्रान्दोलन  चलाती  हैं  तो  इसका
 प्रभाव  समाज  पर  पड़ता  है  और  फिर  उसका

 सम्बन्ध  गृह  विभाग  से  होता  है।

 अन्दर

 इन  चुनावों  के  बाद  जो  मुखतलिफ़
 पाथ्यों  की  सरकारें  राज्यों  के  स्रत्दर  बनी  हैं,
 राजनीतिक  क्षेत्र  में  नये  सम्बन्धों  को,  नये

 सूत्रों  को  हम  ने  प्रारम्भ  किया  है,  एक  नया

 एक्सपेरिमेंट  हमारी  डमोक्रेसी  का  हो  रहा  है  t

 इसका  मुकाबला  भी  हमारे  गृह  विभाग  को
 करना  है  in  इसलिए  मैं  समझता  हूं  कि  हमारे
 राष्ट  के  सामने  जो  समस्‍यायें  हैं  उनका  बड़ी

 गम्भीरता  के  साथ,  बड़े  सब्र  के  साथ  हम  को

 मुकाबला  करना  है  और  एक  हमदर्दी  का,



 9997  DG.  ASADHA  15,  889  (SAKA)  (Min.  of  5998
 Home  Affairs)

 दुतरों  के साथ  सहयोग  का,  दूसरे  के  विचारों  कामों  को  देख  कर  उतके  अन्दर  यह  विश्वास
 को  समझ  कर,  उतकी  कठिनाइयों  को समझ  रखतो  है  कि  इस  राष्ट्रीय  संकट  के  दौर  में  वें
 कर  हम  को  इन  समस्याप्रों  का  भाज  मुकाबला  हिम्मत  के  साथ,  साहस  के  साथ  देश  को  भ्रपने
 करना  है।  अगर  हमारे  विरोधी  दल  के  लोग
 केवल  प्रारोप  या  प्रत्यारोप  सें  अपने  को
 सन्तुष्ट  रखना  चाहते  हैं,  तब  बात  दूसरी  है,
 झत्यभा  हमारा  देश  काफ़ी  संकट  के  ज़माने  से
 दौड़  रहा  है  भोर  हम  सब  को  बैठ  कर,  एक  दूसरे
 को  समझ  कर  उन  तमाम  कमजोरियों  को  हल
 करने  के  लिये  प्रयास  करना  है,  जिसका
 मुकाबला  झाज  हमारा  राष्ट्र  कर  रहा  है  1

 श्रीमन्‌ू,  मैं  समझता  हूं  कि  झाज  हेमारे
 देश  के  सामने  कुछ  समस्‍यायें  हैं,  जिनकी  हम
 झपने  वर्तमान  गृह  मंत्री  से  झपेक्षा  करते  हैं,
 उनसे  हम  अपेक्षा  करते  हैं  कि उनका  निराकरण

 होगा।  देश  के  ग्रन्दर  भाषा  को  लेकर  विवाद
 खड़ा  हुमा  है,  देश  के  अन्दर  हमारे  दूसरे
 राजनोतिक  प्रश्नों  को  लेकर  विवाद  खड़ा
 हुभा  है,  देश  के  प्रन्दर  हमारी  राज्य  सीमाझ्रों
 को  क्षेकर  विवाद  छड़ा  हुआ  है  ।  कभी  कभी
 ऐसी  धारणायें  पैदा  हुई  हैं--आ्रान्‍्म  को
 बनाने  के  लिये  किसो  रानुलू  को  अपनों
 प्रात्महृति  करनी  पड़ेगी,  महाराष्ट्र  का  निर्माण
 करने  के  जिये  सैकड़ों  लोगों  को बलिदान  करना
 पड़ेगा,  पंजाब  के  निर्माण  के  लिये  किसी
 संत  फतह  सिंह  को  झपने  झात्मवलिदान  की
 घमकी  देनी  पड़ेगी  |  सरकारी  कर्मचारियों
 को  झपना  महंगाई  भत्ता  प्राप्त  करने  के  लिये
 हडताल  करनी  पड़ेगी  ।  सरकार  कुछ  नीतियों
 में  विश्वास  करती  है,  सरकार  उन  समस्याप्रों
 का  हल  भो  दूंढना  चाहती  है,  लेकिन  झगर
 जनता  पर  इस  बात  का  इम्प्रेशन  पड़े  कि
 जब  तक  बैजा  तरीके  से  दबाव  नहीं  डाला
 जावगा,  ये  समस्‍यायें  हल  नहीं  होंगी,  जब  तक
 दबाव  नहीं  डाला  जायगा--गलत  या  सही,
 तब  ही  सरकार  मानेगी  तो  यह एक  दुर्भाग्यपूर्ण
 धारणा  है  |  हमारे  वर्तमान  गुह  मंत्री  जिन  पर
 झाज  देश  को  भरोसा  है,  विश्वास  है  हमें
 खुशी  है  कि  हमारे  देश  की  राजनीतिक
 पाथियाँ  और  हमारे  देश  की  मता  उनके

 साथ  लेते  हुए  इस  समस्याप्रों  पर  कुछ  निश्चित
 नीति  झपनायेंगे

 श्रीमनू,  आज  हमारे  देश  के  सामने  कुछ
 ऐसी  विकट  समस्‍यायें  हैं,  जिनकी  तरफ़  में
 शाप  का  ध्यान  खींचना  भाहता  हूं  ।  भाषा  के
 सम्बन्ध  में  हमारी  नीति  निश्चित  नीति  होनी
 भाहिये  |  कल  हमारे  गृह  मंत्री  जी  ने  कहा  कि

 यह  बड़ा  सेन्सेटिव प्रश्न  है  ।  यह  बात  सही है
 लेकिन  इस  पर  हमारी  निश्चित  नीति  होती
 चाहिये  t  में  समझता  हूं  कि  हिन्दी  राष्ट्र  भाषा

 है  इस  प्रश्न  को  फिर  से  ओपन  नहीं  किया  जा
 सकता,  हिन्दी  को  सारे  राष्ट्र  की  राष्ट्र  भाषा  के

 रूप  से  स्वीकार करना  है।  जो  दूसरे  राज्य  हैं,
 जहां  दूसरी  भाषाय  बोली  जाती  हैं---उच्चतम
 शिक्षा  उनकी  रिजनल  भाषा“के  माध्यम  से

 करनी  बाहिय  |  हम  को  उन  भाषाओं  का भी
 बिकास  करना  है  |  हम  को  अंग्रेजी  शाषा  को
 एक  वंकल्पिक  भाषा  के  रूप  में  स्वीकार
 करना  चाहिये  |  इस  पर  सरकार  की  नीति
 स्पष्ट  होनी  चाहिये।

 दूसरा  खतरा,  जिसको  कि  मैं  देश  के
 सामने  रखना  चाहता  हूं---भ्राज  बढ़ती  हुई
 साम्प्रदायिक  ताकते  हमारे  देश  के  सामने

 एक  दूसरा  बड़ा  खतरा  हैं  जो  जाति के  नाम
 पर,  धर्म  के  नाम  पर  झाज  राजनीति  में  काम

 कर  रही हैं  |  में  चाहता  हूं  कि  भाज  हमारे
 गृह  मंत्री जी  का  ध्यान  उस  तरफ़  जाना  चाहिये।
 हम  को  भपने  राष्ट्र  की  रक्षा  करनी  है,
 झपने  देश  की  एकता  को  बनाये  रखना  है  तो
 इस  तरफ  गम्भीरता  से  विचार  करना  होगा  |

 सन्‌  i96.  के  बाद  हम  ने  जो  नेशनल
 इन्टीग्रेशन  कान्फत्श  दिल्‍ली  में  बुलाई  थी,
 उसके  बाद  भी  ये  साम्प्रदायिक  ताकतें  देश  से
 बढ़  रही  हैं  1  मैं  समझता  हूं  कि  हमारे  गृह
 मंत्रालम  को  इस  तरफ़  विशेष  ब्यान  देना
 चाहिये,  यह  ह... .! है  एक  हिन  हमरा  है  ।
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 दूसरों  समस्‍यायें  जो  हैं  नक्सलबाडी  को
 समस्या  है  या  म।जो  की  समस्या  है  या  तागाभो
 की  समस्या  है  ।  इसके  पोछे  प्राधिक  समस्याएं
 हैं,  सामाजिक  समस्याएं  हैं  लेकिन  उसके
 साथ  साथ  राजनोतिक  पहलू  भी  है  1  जिस
 झाधिक  भौर  सामाजिक  सकट  को  राजनीतिक
 रूप  से  कुछ  शक्तिया  इस्तेमाल  करने  को
 कोशिश  कर  रही  हैं  उपका  हल  भी  गृह  मत्ालय
 को  मुस्नंदी  के  साथ  निकालना  चाहिए  |

 आखिर  में  मैं  यह  कहना  चाहता  हू  कि
 प्रिवी  पंज  के  ऊपर  मेरी  तो  निश्चित  धारणा
 है  कि  किसी  भो  प्रजातन्तवादी  जनवादी
 कप  बस्या  के  अन्दर  इस  प्रकार  के  विशेषाधिकार
 त  प्रकार  की  सुविधाएं  किसी  राजा,  रानी
 या  महाराज  के  ताम  पर  देता  वह  प्रजातन्त
 के  साथ  शोभा  नहीं  देता  ।  उसके  लिए  भी

 गृह  मत्नालय  को  मुस्तंदी  के  साथ  कदम  उठाना

 चाहिए  |  मैं  भाशा  करता  हू  कि  जो  सकट
 देश  के  सामने  है  उसके  लिए  इन  सारी  बाता
 को  ध्यान  में  रखते  हुए  हमारे  गृह  मत्री  जी

 इस  रोति  से  कदम  उठायेगे  जिससे  राष्ट्रीय
 एकता  हमारे  इस  देश  के  अन्दर  मजबूत  हों,
 देश  सुदृढ़  हो  ताकि  बहू  किसी  भी  बाहरों
 हमले  का  सफलतापूवक  सामता  कर  सके  और
 साथ  ही  देश  के  झत्दर  भो  जो  भ्रनेको  झतरिक

 समस्याएं  पैदा  हो  रही  है  उनका  भी  एक
 सुगठित  राष्ट्र  के  रूप  में  मुकाबला  कर  सके  |

 Shri  0.  C,  Desa:  (Sabarkantha)
 Mr  Deputy-Speaker,  Sir,  I  will  con-
 fine  myself  to  the  stewardship  of  the
 Home  Mimstry  in  relation  to  States
 with  which  subject  I  am  particularly
 famiuar  Al)  ths  talk  about  the
 enunciation  and  application  of  the  doc
 trine  of  lapse  and  the  abolition  of  the
 privy  purses  can  be  traced  to  the
 blood-thirsty  bureaucracy  which  Tes!~
 des  un  the  sanctum  sanctorum  of  the
 Central  Secretanat  which  is  known
 as  the  Home  Minstry  They  are  ad-
 vising  that  the  States  must  lapse  on
 the  rulers  dying  without  a  male  heir

 Tegardless  of  past  history
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 I  want  the  Home  Mimster  to  remem-
 ber  the  history  behind  this  when  the
 States  were  the  Indian  States  and
 there  was  the  British  Crown  Before
 ‘1947,  the  relationship  was  between  the
 Indian  States  and  the  British  Crown,
 the  relationship  was  not  between  the
 Indian  States  and  the  then  Govern-
 ment  of  India.  On  5th  August,  ‘1947,
 the  paramountcy  lapsed  and  that  was
 not  transferied  to  the  Government  of
 India  That  position  was  accepted  by
 Pandit  Jawaharlal  Nehru,  by  Serdar
 Pate!  ang  by  all  the  Congress  Jeaders
 That  is  how  the  Instrument  of  Acces-
 sion  subsequently  followed  by  Merger
 Agreement  was  the  basis  of  relation-
 smp  between  the  rulers  and  the  Gov-
 ernment  of  India  That  relationship
 is  a  relationship  between  two  equal-
 partners  Today  we  are  trymg  forget
 o  to  do  away  with  that  My  hon
 fmend  Shri  Chandra  Jeet  Yadav  said
 that  the  privy  purses  should  be  abo-
 lished  The  pmnces  have  put  ther
 neck  into  the  noose  they  have  signed
 the  Instrument  of  Acceasion,  they
 transferred  their  kingdoms  peacefully
 to  the  Indian  Union,  they  have  sign-
 ed  the  Merger  Agreement,  they  have
 thus  put  themselves  at  the  tender
 mercy  of  the  Government  It  is  com-
 pletely  immoral  and  improper  to  take
 advantage  of  that  situation  If  you
 only  read  what  Sardar  Patel  had  said,
 you  would  realise  what  great  patrio-
 tsm  they  have  shown  TI  am  sure
 none  of  the  Congress  Members  none
 of  the  white—capped  chelas  of  Gandhi,
 will  differ  from  tms  proposition  that
 thev  the  rulers  had  made  a  great
 sacrifice

 The  other  day,  somebody  in  the
 Congress  Party,  I  think,  Shrimati
 Tarkeshwati  Sinha,  asked  as  to  what
 is  the  anternational  »mplication  about
 abolition  of  privy  purses  The  Prime
 Minister  apparently  did  not  spell  aut
 the  meaning  I  would  like  to  spell  it
 out  We  have  the  international  forum
 where  we  have  taken  two  cases,  One
 3  Kutch  and  the  other  is  Kashmir
 In  both  these  casea  our  contention  is
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 waged  upon  the  Instrument  of  Acces-
 son  and  Merger  Agreement  If  the
 Instruments  of  Accession  and  Merger
 Agreement  are  treated  as  scraps  of
 paper,  you  will  have  no  leg  to  stand
 upon  The  Kucth  case  was  taken  to
 the  mternational  forum  through  the
 folly  of  the  then  Foreign  Monster,  Shrs
 G@waran  Singh  You  are  not  hkely  to
 succeed  very  much  there  Even  in
 regard  to  Kashmir  the  status  i  deriv-
 ed  from  the  fact  tha.  there  is  the  Ins-
 Rument  of  Accson  and  Mc~ger
 Agrecment  between  the  rule,  and  the
 Government  of  Indha  If  you  do  away
 with  this  basic  relationsinp,  then  you
 remove  the  very  foundation  on  which
 the  whole  case  of  India,  both  in  Kutch
 and  in  Kashmur,  rests

 I  would  appeal,  if  I  may  be  permit-
 ted  to  say  so,  to  the  young  and  um-
 patient  hot-heads  of  the  Congress
 Party,  for  whose  zeal  and  patnotism
 I  have  great  admiration,  to  divert
 their  energies  to  much  better  pur-
 poses,  that  a,  eradication  of  corrup-
 fhon,  maintenance  of  law  and  order,
 integration  of  the  country  as  8  whole,
 matead  of  lockmmg  at  Ra  3  crores  of
 privy  purses  I  feel  that  th  demand
 38  made  by  them  m  order  to  embarrass
 some  of  the  top  Members  of  the  Cong-
 resa  Party

 Some  hon.  Members;  No,  no

 Shri  C.  C.  Desai:  Let  them  fight
 their  quarrels  imternally,  let  them
 have  their  internal  squabbles  Let
 them  not  project  these  jealousies  the
 mationa]  stage  It  will  -nyure  and
 damage  the  image  of  India  in  the
 international  sphere,  not  only  in  the
 international  market  politically  but
 also  commercially  and  economically

 What  effect  it  would  have  on  the
 World  Bank?  Today  you  are  repu-
 dating  Merger  Agreements  and  to-
 morrow  yo  may  repudiate  internstio-
 nal  debts  and  agreements  For  what
 are  you  doing  it?  You  are  doing  it  to
 save  Re  है  crores  only  ‘You  can  save
 that  amount  in  other  ways  This  is
 what  Sardar  Pate!  himself  said.  Iam
 sure,  the  mambers  Opposite  have  much
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 greater  regard  for  Sardar  Pate]  than
 for  any  of  the  other  Congress  leaders
 that  we  have  seen  in  this  country.
 What  did  Sardar  Patel  say?  This  ७
 what  he  sad

 70003

 “The  main  part  of  our  obliga-
 tion  under  these  Agreements  is  to
 ensure  that  the  guarantees  given
 by  us  im  respect  of  Privy  Purse
 art  fully  implemented  Our  fail-
 ure  to  do  so  would  be  a  breach  of
 fait:  and  would  seriously  preju-
 dae  the  stabilisation  of  the  new
 order  "

 What  are  these  Rs  3  crores  of  Privy
 Purse  for?

 Mr.  Deputy-Speaker  He  may  con-
 clude  now

 shri  C,  C.  Desai.  One  thing  more,
 My  hon  friend,  Mr  Dange,  referred
 to  the  princes  as  paras.tes  and  ap
 traitors  Who  ate  these  people  to  talk
 about  princes  as  traitors?  These  peo-
 ple  who  are  fnends  of  Cluna,  which
 eommutted  aggression  on  this  country
 and  which  is  still  commmutting  aggres-
 sion  on  this  country,  are  talking  about
 princes  as  traitors,  whereas  Sardar
 Pate]  has  said  m  this  document  that
 the  princes  had  shown  a  great  amount
 of  integrity  and  patriotism  in  agreeing
 to  the  transfer  of  power  That  is  why
 I  am  saying  that  it  is  completely
 wrong  to  say  that  these  princes  are
 trait  or  paramtes  They  have

 onoutably  and  mn  accordance  with
 their  honesty  and  patmotism,  transfer-
 red  therr  States  and  now  it  is  upto  you
 to  see  that  those  obhgations  which
 were  undertaker,  at  that  hme  are  ful-
 ly  honoured

 good
 force  ot  by  repression  The  rule  must
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 be  such  28  to  have  free  and  fair  gene-
 ral  elections  and  to  give  complete
 satisfaction  to  the  people  of  Kashmur.
 I  am  not  saying  anything  more

 आ्रोनती  तार  हेशवरी  सिन्हा!  (बाढ  )
 उपाध्यक्ष  महोदय,  भ्रभी  श्री  सी०  सी०  देसाई
 की  जो  स्पोच  हुईं  उसे  सुन  कर  मुझे  उनके
 बारे  मे  एक  शैर  याद  भा  गया  जो  कि  इस  तरह

 है:

 “माना  कि  वाते  है  उनकी  झूठी

 कुछ  प्रजब  लुत्फ  है  उनके रुक  रूक  के  कसम
 खाने  मे  a

 मै  श्रिवी  पसेंश  के  बारे  में  ग्रभी  कुछ  कहना

 नहीं  चाहती  थी  क्योंकि  यह  मामला  अभी
 सरकार  के  जे  रगौर  है  और  सरकार  उस  पर
 सोच  विचार  कर  रही  है  |  प्रभी  इस  के  बारे  मे

 बहुत  कुछ  कहा  नहीं  जा  सकता  है  1  पर  मैं
 सिर्फ  इतना  ही  कहना  चाहती  हू  कि  यह  मुझे
 अजोब  सी  बान  मालूम  होती  है  कि  इस  के
 बारे  में  कोई  श्रन्तर्राष्ट्रीय  व्यवस्था  हो  सकती
 है  ।  इसके  बारे में  क्‍या  प्रन्तर्राष्ट्रीय  व्यवस्था

 हो  सकती  है  ?  भारत  एक  स्वनन्त्र  ऑर  सावं-
 भोम  देश  है  ।  सा्वभौमिक  सत्ता  भारत  की

 है  1  इस  सार्वेभौमिक  सत्ता  7,  खडन  किसी  बात
 का  कसी  तरह  से  नहीं  हो  सकता  ।  मेरी  समझ
 में  नही  श्ाता  कि  वह  माननीय  सदस्य  किस  व रह
 की  अन्तर्राष्ट्रीय  पद्धतियों  की  बात  करते  है  ?

 सी०  सी०  देपाई  साहेब  बहुत  दिनों  तक
 सरकारी  प्रधिकारी  रहे  हं  सरकारी  अफसर

 रहे  हे  शरीर  अब  जाकर  वह  इस  जन्नत  मे  झा  गये

 हैं  ।  कई  लोगो  को  तीनों  लोक  यही  नसीब  हो
 जाते  है  अब  इस  जन्नत  में  झाकर  भी  प्रभी
 तक  वह  उसी  पुरानी  लकौर  के  फकीर  बने

 हुए  हैं।  वह  क्या  कारण  बतलायेंगे  ?  उनकी  तो

 पूछ  कर  काम  करने  की  पुरानी  प्रादत  पडी  हुई
 है।  सरक.री  दफर  में  रह  कर  ही  वह  सरकार
 को  ग्राज  तक  गलत  राय  हो  देते  भाये ।  पहले
 उनकी  राय  की  सरकार  शायद  ज्यादा  कद
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 करती  थो  लेकिन  झब  सम्हल  गई  है  i  हमारे
 श्री  चन्हाण  साहब  को  इस  प्नन्तर्राष्ट्रीय
 पचड़े  मे  नहीं  जाना  चाहिए  यह  प्रन्सर्राष्ट्रीम
 मामला  नही  है।  यह  भारत  का  अपना  मामन्षा
 और  जो  भी  यहा  फैसला  होगा  उसे  भारत  की
 सार्वभौम  सत्ता  करेगी  |

 झब  मैं  कुछ  बाते  गृह  मंत्री  महोदय
 से  पूछना  चाहती  हू  i  प्रखबारों  में  खास
 करके  भौर  2  जून  का  जो  भखवार  है  उस
 मे  एक  खबर  छपी  है  चाइनीज़  इम्बेसी  के
 जो  तीसरे  सेकरटरी  हैं  उन  के  बारे  मे  ।  सरकार
 की  तरफ  से  कोई  वक्तव्य  इस  बारे  के  में  नही
 निकला  |  मैं  नहीं  जानती  कि  इस
 में  कहा  तक  सच्चाई  है  पर  मैं  गृह  मत्री  महोदय
 से  जानना  चाहुगी  क्‍योंकि  यह  बातें
 बडी  महत्वपूर्ण  हे  प्ौर  वह  उनका  जवाब
 द्दे।  मैं  इस  बात  को  कहने  की  झाज  इसलिए
 जरूरत  समझती  हु  कि  यहा  लेफ्ट  कम्युनिम्टस
 के  जो  प्रतिनिधि  है  उन्होने  बहुत  जोरशोर
 से  इस  बात  को  कहा  है  कि  नक्‍्सलबाडी
 मे  जो  कुछ  हो  रहा  है  या  24  परगने  मे  जो

 कुछ  हुआ  या  हो  रहा  है  उस  का  चीन  में  कोई
 सम्बन्ध  नहीं  है।  अगर  यह  सबंध  नही  होता  तो
 फिर  यह  सव  क्‍या  हो  ॥  ?  यह  तवसलबाडी  मे
 भी  क्‍या हो  रहा  है?  आज  20  साल  हमे
 ग्राज़ाद  हुए  हो  गये।  क्‍या  जो  अधिकार
 गरीब  लोगों  ग्न  हैं  उसे  क्या  हम  उन्हें  नहीं
 दे  सकते  थे।  लेविन  हम  ने  पुराना  फायदा
 भी  रक्खा  और  भागे  के  लिए  भी  हम  फायदा
 देखते  है  तो  वह  तो  नहीं  हो  सकता।  हस
 खबर  के  मुताविव  मैं  गृह  मत्री  महोदय  से

 पूछना  चाहती  हु  कि  क्‍या  यह  सच  है  कि  जो
 चाइनीज  एम्बैसी  के  तीसरे  सचिव  हैं  जिन
 को  प्रग्मजी  से  थ  सचिव  कहते  हैं  बह  कलकरों
 मे  20  से  25  मई  तक  ये  ?  प्रगर  बह
 थे  तो  कम्यूनिस्ट  पार्टी  के  जो  वामपन्‍्थी
 नेता  हैं  उन  मे  से  किन  से  उत  की  मुलाकात
 हुई  और  क्‍या  मती  महोदय  की  जानकारी
 में  है  कि  उत  में  क्या-क्या  बात  चीत  हुईं
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 दूसरी  बात  जो  मैं  पूछना  चाहती  हू
 बहे  यह,  शौर  मैं  चाहती  हु  कि  मत्नी  महोदय
 इस  का  उत्तर दें  कि  क्या  यह  सही  है  कि  चाइ-
 नींज  एल्तैसों  केअतीसरे  सचिव  नोगीस  परगना
 जो  कि  पश्चिमी  गाल  का  एक  महत्वपूर्ण
 ज़िला  हैं  a  जहा  कुछ  गड़बड़  हो  रही  है
 गये  थे  च्सी  बकते ?.  प्रणवार  मे  जो  खबर
 छापी है.  उस  फे  मुनाबिक  वह  वहा  गये  थे  और
 लोक  सभा  के  एक  वामपथी  पार्टी  के  सदस्य---
 मैं  नहीं  जानती  कि  वह  कौन  से  सदस्य  2
 पर  लिखा  है  कि  वामपन्‍्थी  पार्टी  के  लोक
 सभा  के  संदस्य--के  साथ  चाइनीज  सचिव
 वहा  गये  थे।  ग्राज  के  अबवार  में  भो  वह  छपा
 है  t

 तीमरी  बात  मैं  यह  पूछना  चाहती  हू
 कि  क्या  उन्होंने  कोई  लोफ्लेटस  या  किताबे
 बहा  वाटी  थी  ?

 वौयी  वात  यह  मैं  पूछता  चाहती
 हुं  कि  क्या  बहा  किसी  सास्कृतिक  शाम  का
 झायोजन  हुआ  था  और  वहा  कोई  ड्रामा
 बुआ  था  जिस  के  लेखक  उत्पल  दत्त  है  जिस
 का  विष्य  था  अजय  वियतनाम”  शरीर  उस
 ड्रामे  मे  कलकत्ते  में  वह  भो  निम्चित  थे  ?
 जव  वह  वहा  पर  गये  तो  उन्होने  मानो  त्मे

 तुग  जिन्दाबाद  के  नारे  लगाये  शौर  साथ
 साथ  द...  बैस्ट  बंगाल  की  सरकार  है  उस  के
 खिलाफ  भो  तारे  खगाये  तथा  केस्प्रीय  सरकार
 के  खिलाफ  भी  नारे  लगाये?  यह  सही
 बात  है  या  नहीं?

 मै  यह  भी  बतलाना  चाहती  हु  कि  मैं
 विलिग्डन  प्रस्पताल  गई  थी  जहा  जिन  चाइनीज
 को  चोट  लगी  थी  दे  भरती  थे  1  उन्होंने  बाहर
 मामों  त्से  तुग  को  तस्वीर  लगा  रक्खी  थी
 शौर  वहा  पर  नारे  लगाते  थे।  प्रस्पताल के
 डाक्टरों  ने  उन  से  कहा  कि  उन  को  हक  नहीं
 है  नारे  लगाने  का।  मैं  जानना  चाहती  हूं  कि
 जब  गृह  मंत्रों  महोदय  की  छत्न-छाया  के  नीचे
 दिल्‍ली  शहर  में  भौर  सरकारी  अस्पताल
 में  इस  तरह  की  बातें  हुईं  तो  वह  कैसे  झपनी

 ASADHA  15,  7989  (SAKA)  (Min,  of
 Home  Affairs)

 प्राखे  बन्द  किये  हुए  रहे  ?  डाक्टरो  ने  मुझ
 से  कहा  कि  बह  कुछ  नहीं  कर  सके  क्‍यों  चीनी
 लोग  उन  को  गालिया  देने  सगे।  भ्राखिर
 हम  कंसे  यह  चीजे  बर्दाश्त  कर  सकते  हैं?
 झगर हम  एक  स्वतन्त्र  देश  हैं  तो  ग्राज  तन्द
 देश  की  जिम्मेदारी  निभाने  के  लिये  हमे
 सब  कुछ  करना  होगा !  ग्राज  दिल्ली  शहर
 में  यह  वाक्या  होता  है  ग्रह  बड़े  दुर्भाग्य  की
 बात  ड।
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 इन  शब्दों  के  साथ  मैं  मत्तो  महोदय
 से  यही  इल्तजा  करती  हू  कि  वह  इन  प्रश्नों
 का  उत्तर  दे।

 Shri  (७  8.  Dhillon  (Taran  Taran)
 I  wanted  to  speak  m  such  a  short
 time  as  only  five  munutes  that  you
 have  good  ugh  to  give  to  me,  only
 about  the  proposed  talks  about  the
 bifurcation  of  the  Punjab  High  Court

 Recently,  there  has  been  a  demand
 to  break  up  the  common  Inks  after
 the  Punjab  has  been  broken  up  into
 three  parts  The  common  links  were
 common  Governors,  common  High
 Court,  common  Public  Service  Com-
 Mussion  and  common  State  Electricity
 Board,  and  the  Control  Board  of
 Bhakra  project  80  far  as  the  Electri-
 eity  Board  3s  concerned,  that  is  al-
 ready  broken  up  The  Public  Service
 Commission  is  already  broken  up
 Now,  we  hear  that  there  are  going  te
 be  two  Governors,  one  for  each  State
 and  also  two  Control  Boards  of  Bhakra
 Project.

 I  would  like  to  invite  the  attention
 of  the  Home  Minister  to  the  proposed
 bifurcation  or  rather  ttfurcation  of
 the  High  Court,  The  Punjab  High
 Court  had  its  jurisdiction  over  Punjab
 and  the  present  Haryana  and  Deihi.
 Five  judges  sat  in  the  Circuit  Bench
 at  Delhi  and  2  in  the  umted  Punjab
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 Home  Minster,  and  so  have  the  mem-
 bers  of  the  Punjab  branch  of  the  High
 Court  Bar  Association  or  Council,  a5
 Mg  might  call  it  Now,  the  proposal
 the  Law  Commussion  put  forward  was
 that  whatever  be  the  demarcation  of
 the  States,  there  should  be  a  generally
 accepted  tendency  encouraging  merg-
 ing  of  two  or  three  States  for  the
 purpose  of  constituting  one  single  High
 Court  so  that  there  may  be  a  greater
 number  of  Judges  in  that  Court  there
 would  be  a  greater  specialisation  and
 number  of  cases  coming  therein,  there
 would  be  greater  attendance,  and  there
 would  be  greater  and  more  authorita-
 tive  interpretation  of  the  provisions  of
 law  in  that  High  Court  The  only
 objection  was  that  as  the  States  had
 already  marged,  certain  States  had
 two  High  Courts  and  some  others  had
 only  one,  but  in  the  case  of  Punjab
 there  is  already  one  High  Court  for
 three  States  Now  if  we  accept  that
 there  is  no  provision  wnich  prevents
 a  common  hnk  so  far  as  the  High
 Court  is  concerned,  art  23  does  pro-
 vide  for  ४  and  art  2l7  covers  the  ar-
 rangments  whereby  appointments  are
 made  by  two  or  more  States  in  con-
 sultation  with  the  Chief  Tustice  of  the
 High  Court,  which  will  be  more  sound
 and  healther  So  I  would  suggest
 that  whatever  be  the  future  setup,  the
 Punjab  High  Court  should  not  be
 broken  up

 The  second  point  I  wanted  to  make
 34  about  providing  arms  and  also  pro-
 viding  some  sort  of  military  training
 or  some  other  traming  in  the  border
 villages  The  other  day  I  asked  a
 auestion  of  the  Defence  Minister  if  he
 was  prepared  to  provide  certain  facili-
 ties  for  this  purpose  The  last  Indo-
 Pakistan  war  was  fought  almost  im  my
 constituency—the  Lahore  front,  the
 Burki  front  and  the  Kem  Karan  front
 are  all  mtuated  in  my  constitu-
 ency  The  Defence  Minister  said
 he  would  welcome  the  idea,  but  that
 ‘the  matter  concerned  the  Home  Minis-
 try  So  I  would  request  the  Home
 Minister  to  consider  this  proposal  also
 that  tf  at  any  time  In  future  there  ib
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 any  emer,  and  Pakistani  snipers
 infiltrate  of  paratroopers  come  down
 armed  with  the  latest  weapons,  we
 could  confront  them  Also  when
 sometimes  evacuation  is  asked  for  by
 the  military  authorities,  we  could  not
 face  undesirable  elements  without  thia
 sort  of  military  training  and  prepared-
 ness  on  the  pait  of  the  border  villag-
 et  In  view  of  all  this,  I  would  re-
 quest  the  Home  Minister  to  consider
 thig  proposal  This  7५  sperially  neces-
 sary  after  the  new  moves  to  dig  up  &
 belt  of  fortifications  on  the  other  side
 which  would  leave  the  border  areas
 completely  undefended  if  this  def-
 ence  preparation  is  not  undertaken
 from  our  side

 Shri  Umanath  (Pudukkotha:)  On
 n  point  of  personal  explanation  Just
 now  I  was  given  to  understand  that
 Shnmat:  Tarkeshwar:  Sinha  quoted  a
 news  item  from  the  Times  of  Indta
 and  stated  that  someone  from  my
 Party  here  had  accompanied  the
 Chinese  Third  Secretary  on  his  visit
 to  Calcutta  As  soon  av  we  saw  that
 report,  my  leader  Shm  A  K  Gopalan,
 sent  a  contradiction  to  the  Times  of
 India  saying  ‘neither  my  Party  nor  any
 of  our  members  were  either  aware  of
 it  or  had  anything  to  do  with  the
 Chinese  Third  Secretary's  visit’  It
 was  also  stated  in  that  letter  that
 somebody  immuical  to  the  party  had
 given  such  a  story  and  ‘he  paper  was
 requested  to  publish  that  contradic-
 tion

 Shri  Sonavane  (Pandharpur)  What
 is  this  about?  Why  is  he  making  this
 explanation’?

 Shri  Umanath:  The  contradiction
 was  published  in  full

 Mr  Deputy-Speaker:  Most  of  the
 hon  members  have  seen  that  letter,
 and  I  have  also  seen  ‘So,  no  further
 explanation  is  necessary

 Shri  Umanath:  I  am  completing
 So,  that  contradiction  has  been  pub-
 luhed  by  the  editor  in  full  I  do  not
 know  why  when  Shrimati  Tarkesh-
 चह  Sinha  read  the  frst  thing,  dhe
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 missed  the  second  thing,  She  might
 not  have  mussed,  but  she  has  delibera-
 tely  withheld  that  information  to
 slander  our  party.

 Shrimati  Tarkeshwari  Sinha:  I  only
 asked  a  question  from  the  Home
 Minister,  The  Home  Minister  has  to
 aetisfy  the  House,  I  have  not  glan-
 @ered  the  party.

 Mr,  Deputy-Speaker;  She  was  just
 seeking  information  whether  it  was
 correct  or  not,  (Interruptions).

 Shri  Umapath:  We  are  not  in  the
 ley  of  Americans,  that  at  least  I  can
 say:

 Shr)  Somavane:  Personal  expiana-
 tion  is  only  made  when  an  hon,  mem-
 ber  is  personally  involved  or  attack-
 ed  He  was  not  personally  involved
 When  I  wanted  to  raise  a  point  of
 order,  you  were  pleased  to  ask  me  to
 sit  down  This  was  not  proper  So,
 whatever  he  has  stated  ५  out  of  order
 and  therefore  it  should  be  expunged

 Mr,  Deputy-Speaker:  I  must  say  one
 thing  very  clearly  Please  listen  In
 this  House  when  particularly  the
 Home  Munstry  क  being  debated,  she
 wanted  some  information  and  she
 Never  made  an  allegation  as  such,  but
 if  a  member  belonging  to  a  particular
 group,  to  kcep  the  record  straight,
 givec  some  explanation,  he  is  free  to
 Go  so,  that  »5  the  general  practice  n
 this  House

 ft  प्रव्दुत  सती  wie  (गूडगाव)  :  डिपुटी

 स्पीकर  साहब,  चम्हाण  साहब  के  दसचार्ज

 होते  हुए  भी,  जिन  पर  मुझे  कष्य है,  मैं

 होम  भिनिस्ट्री  की  डिसांदज  को  अपनी
 सर्पोट  नहीं  दे  सकता हूं,  जिस  की  गालायकी,
 अलती  और  ब्रदनीयती  से  देश के  सथ  से  बड़े
 जैसा,  पंक्षित  सवाहर  लाल  नेहरू,  को  बड़ा
 आरी  ‘SET  सगा ।  झगर  इस  मिनिस्ट्री
 में  पंडित  जवाहरसाल  नेहरू  को  चाइना

 सकी  हो  1 ;. अ  मिलिठरी  स्ट्रेटेजी  के  बारे
 %  बतावा  होता, दो  वह  कभी  | ह  नकहते
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 कि  मैं  ने  भपने  जरनैलों  को  यह  हकम
 दे  दिया  है  कि  चीनी  फ़ौजें  को  भार  कर  दस
 मुल्क  से  बाहर  नकेल  दिया  थाने ।  अगर
 बनबमीर  में  दाखिल  होने  बाले  इनफ़िस्ट्रेटड्,
 अुसपैठियों,  पर  इस  मिनिस्ट्री की  पूरी  नियाह
 होती,  तो  श्री  लाल  बहादुर  शास्त्री  को  ताश्कंद
 जा  कर  जपनी  जाने-प्रदीज़  न  देगी  पटती।
 झगर इस  महफसे  ने  शेख  प्रब्दुल्ला के  उम्र
 तारीखी  खत  को  मुल्क  के  सामने  लाया  होता,
 जो  सन्होंने  9  जुलाई,  i965  को  श्री  लाने
 बहादुर  शास्री  और  राष्ट्रपति  को  लिखा
 था  झोर  जो  देश-प्रेम  से  ्बा  हुआ  था,  वो
 शामद  मेरे  भाई,  ह)  प्रकाशवीर  शालनी,  को
 उस  अजीम  मोहबे-अतन,  शेख  भ्रब्दुल्सा,
 के  बारे  में  उतती  चिन्ता  न  होती,  जितना
 उन्होंने  कल  जाहिर  की।

 जहा  तक  शेख  मुहम्मद  प्रब्दुल्ला  का,
 ताल्‍्लुक  है,  अंग  पिछले  चौदह  पढ  बरसों
 में  हमारी  सश्कार  की  यह  हिम्मत  न  हुई  कि
 उन  को  ट्रेंटर  साबित  कर  सके,  तो  कम  से  कम
 ब  उस  को  चाहिए  कि  बह  उन  पर  मुकदमा
 चलाए  प्रौर  भ्रदालत  से  फ़तवा  से  फर  उन
 को  फासी  पर  लटका  दे  हमें--उस  पर  कोई
 एतराज  नहीं  होगा।  शेख़  अब्दुल्ला  भाजाद
 काश्मीर के  जन्म-दाता  हैं।  (Imcerrupreons)
 पाकिस्तान  के  कब्जे  मे  जो  “आजाद  काप्मीर'
 है,  वह  शेख  अब्दुल्ला  या  हम  ने  नहीं  दिया
 बल्कि  बह  इस  हुकूमत  की  बुजदिली,  निकप्मे-
 पत्र  शौर  नामदंपन  से  हमारे  हाथ  स्ले
 चला  गया  ॥  (Interruptions)  जब
 पाकिस्तानियों  ने  काश्मीर  पर  हमला  किया,
 तो  राजा  कर्षसिह,  जो  भाज  पप्
 हुकूमत  में  बेठे  हैं,  और  उन  के  पता,
 जो  उस  वक्‍त  काशमीर  में  राज  करते  थे,
 कुछ  नहीं  कर  पाए,  पॉकिस्तानिषों  को  नहीं
 रोक  हके 1  उस  वक्‍त  सेल  धब्दुल्ला  झौच  उन
 के  साथियों  से  ही  काश्मीर  बैजी  को  बचाना,
 जिस की  हिकालत  की  इतनी  फ़िक  oft  प्रकाश
 बीर  शास्री  शोर  टूसरे  शोगों  को  हो  रही  है।

 क्या  जाहूता  हूं  कि  बह  इस्साक़का  corey
 है  कि  होम  मिनिस्ट्री  ह, &  झब्बुल्ला  के  द... ड
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 [at  अब्दुल  गनी  दार]
 खत  को  शामा  करे,  ताकि  हमारे  जनसंघ
 के  उन  भाइयों  को  भ्सलियत  मालूम  हों,
 wt  हिन्दी  शौर  हिन्दू  को  सच्चे  दिल  से  प्रेम
 करते हैं  प्रगर  जो  भ्रपनी  शलतफहमी  में  शे

 पन्‍्दुल्ला  के  दुशमन हो  गए  है।  होम  मिनिस्ट्री
 ह | ६  झब्दुल्ला  पर  मुकदमा  चलाए  शौर  यह
 सग्बित  करे  कि  वह  मुजरिम  है।

 अगर  काऊ-स्लाटर  को  रोकने  के  नाम
 पर  सेकड़ो  मुसलमान  कत्ल  हुए,  तो

 मुझे  कोई  रजिश  नहीं  है,  क्योकि  वे  ग़लत-
 फ्रहमी  में  कत्ल  हुए।  हकीकत  तो  यह  है
 कि  मुसलमान  तो  यह  चाहते  थे  कि  काऊब
 प्लानर  पर  बैन  लगा  दिया  जाय,  लेकिन
 यह  महकमा  अपने  निकम्मेपन  की  वजह
 से  उस  पर  बैन  लगाने  के  बारे  मे  फैसला  नहीं
 कर  पाया।  इस  मिनिस्ट्री  ने  सैकुलरिज्म
 की  मिट्टी  पलीद  की,  जब  उस  ने  काऊस्लाटर
 को  बन्द  करने  के  इकानोमिक  एसपेक्ट्स
 पर  गौर  करने  के  लिए  एक  कमेटी  बनाई।
 उस  ने  इस  कमेटी  मे  जगदुगुरु  शकशचार्य
 शौर  गुरु  गोलवलकर  को  रखा,  कई
 अफसरों  को  रखा,  किन  खनने  किसी

 मुसलमान  को  उम्र  में  नहीं  रखा,  हालाकि
 मुसलमानों  को  मज़हबन  जीबह-गाओ  का
 हक  हासिल  है  झौर  वें  वालन्टेश्ली  उस
 हक  को  छोडना  चाहते  हैं।  क्या  यह  मिनिस्ट्री
 इस  कमेटी  में  क्री  बदरुह जा  या  कसी  ओर
 मुसलमान  को  शामिल  नहीं  बर  सकती  थी  ?
 क्‍या  यह  संकुलर  स्टेट  है?

 मैं  मानता  ह्  कि  जो  घुसपंठिये  झाए,
 उन  के  साथ  जो  सुलूक  किया  गया,  वह  कम
 था,  लेकिन  उस  के  पर्दे  मे  उस  इलाके  भे  बसे
 हुए  हजारहा  मुससभानों  को  यहा  से  भार
 कर  भ्गाया  गया  और  पाकिस्तान  को  भेज
 दिया  गया।  क्या  ये  सैकुसर  स्टेट  के  कारतामे
 हैं?  भासाम  से  मुसलमानों  को  इस  बिना
 प्र  मार  मार  कर  निकाला  जाए कि  वे  पाकि-
 स्तान  से  झाएं  हैं,  क्या  यह  ही  सैकुलरिक्भ
 है!
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 कुछ  दिन  पहले  डिपुटी  प्राइम  मिनिस्टर
 साहब  ने  श्री  इसहाक  साम्भली  के  जवाब
 में  बड़े  ज़ोर  से  कहा  कि  गवर्मेट  की  तरफ़
 से  ऐसा  कोई  सीक्रेट  सकुंलर  नहीं  निकाला
 गया  हैं  कि  मुसलमानों  को  किसी  पोस्ट्छ
 में  न  लिया  जाये।  अगर  आप  टेलीफ़ोन
 की  डायरेक्टरी  को  देखे,  तो  आप  को  मालूम
 हो  जायेगा  कि  सिर्फ  मुसलमान  ही  नही,  बल्कि
 सिख,  हरिजन  भौर  ईसाई  बगरह  जितनी
 भी  माइनारिटीज़  हैं,  भ्रफफरों  मे ंउनकी  तादाद
 उन  की  झाबादी  के  हिसाब  से  दसवा  हिस्सा
 भी  नही  है।

 हालाकि  हिन्दी  न॑शनल  लेग्वेज  हें  ौर
 उस  की  बहुत  चर्चा  की  जाती  है,  नेकिन  नौ
 स्टेट्स  में  उस  का  एक  भी  डेली  पेपर  नहीं
 निकलता  है।  इस  के  मुकाबले  में  जिस  उर्दू  के
 साथ  यह  हुकूमत  पिछले  बीस  साल  से  सौतेली
 भा  का  सुलूक  क्र  रही  है,  उस  के  पेपर  मद्रास
 झौर  मैसूर  से  भी  निव  लते  है,  इन  नौ  स्टेट्स  मे
 से  तीन  स्टेट्स  बे  'झलावा  उस  के  पेपर  सब
 स्टेट्स  से  निकलते  है।  आज  हिन्दी  के  बारे
 में  सिर्फ  जुबान  से  बाते  की  जाती  है,  लेकिन
 हिन्दी  और  हिन्दू  के  प्रेम  में  अन्धे  हो कर  साउथ
 को  झपने  से  जुदा  करना  ग्रकलमन्दी  की  बात
 नही  i  (Interruptions)

 इस  भिनिस्ट्री  ने  मुल्क  की  बाकी  तमास
 स्टटेस के  हिस्से  बखरे  किये,  लेकिन  इस  ने
 यू  पी०  के  हाथ  में  बेल  कर  उस  की  री-
 भागनाइजेशन  की  तरफ  कोई  ध्यान  नहीं
 दिया  यू०  पी०  एक  बहुत  बड़ी  स्टेट  है।
 बजाये इस के इस  के  कि  दूसरी  स्टेट्स  को  दोनों

 की  शक्ल  में उस  के  बराबर  बनाथा  जाता,
 उस  की  सिपादत  (लीडरशिप) को  बनाए
 रखते  के  लिए  बाकी  स्टेट्स  के  टुकड़े  टुकड़े
 किये  गए  ।
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 "हूं  कि  देश  में  सैकड़ों  भौर  तक्सलबाड़ियां
 बनेंगी  t  sore  फूड  का  मुनासिव  इन्तजाम
 नहीं  किया  जायेगा,  तो  हमको  कई  जगह
 नक्सलबाड़ी  जैसे  हालात  का  सामना  करना
 पड़ेगा  ।  अगर  फूड  मिनिस्ट्री  शौर  फूड  कार-
 पोरेशन  के  प्रफसरान  यह  इस्तजाम  न  करे,
 तो  उनको  कैद  थे  डाल  दिया  जाये  |  झगर
 बगाल  में  खाने  के  लिए  पूरा  अनाज  नहीं
 गया,  तो  दुनिया  की  कोई  ताकत  इन  हालात
 को  सम्भाल  नहीं  सकती  है  ।  मुल्क  में  इस
 ब्क्त  बिल्कुल  भप्रफरा-तफरी  है  ।

 श्रीतवतो  तारक  इवरों  सिन्हा  माननीय
 सदस्य  हरियाणा  से  ग्रनाज  लाने  की  इजाजत
 दिलया  दे  ।

 शनी  प्ररइल  गनो  बार  :  हरियाणा  एक
 डेफिसिट  स्टेट  है  1  हालाकि  सब  डेफिसिट
 स्टेट्स  को  पैसा  दिया  गया,  लेकिन  हरि-
 याणा  को  नही  दिया  गया  ।  वित्त  मन्नो  कहने  हैं
 कि  चूकि  फिनास  कमीशन  ने  इस  की  सिफा-
 र्शि  नही  की,  इसलिए  उसको  पैसा  नहीं
 दिया  गया  ।  में  झर्ज॑  करना  चाहता  हू  कि  जब
 कमीशन  ने  स्पोर्ट  दी,  उस  वक्‍त  हरियाणा
 पैदा  ही  नहीं  हुआ  था  ।  जब  बच्चा  पैदा  ही
 नही  हुआ,  जब  श्रीमती  तारकेश्वरी  सिन्हा
 पैदा  ही  नहीं  हुई,  तो  उनको  कैसे  कोई  डिपुटी
 मिनिस्टर  बना  दे  ?

 भरोमती  तारक इवरी  सिग्हा  बच्चा
 पैदा  हो  या  न  हो,  लेकिन  गेहूं  पैदा  हुमा  है  1

 ची  झब्दुल गती  दाद  :  मं  ापके  जरिये
 झपने  प्यारे  भाई,  चब्हाण  साहब,  से  कहना
 चाहता  हू  कि  झगर  वह  इस  देश  को  सात
 क्ोसज  में  नहीं  बाट  सकते,  तो  कम  से  कम

 बहू  जुबान  के  इलाकाई और  जो  दूसरे  तास्सुब
 पैदा  हो  रहे  हैं,  उन  को  रोकने  की  कोशिश
 करें  |  बहु  मुसलमान  के  दिल  को  जीतने
 की  कोशिश  करें  ।  वह  हाथ  जोड़ता  है  कि  F
 हुम्हारा  हूं,  लेकिम  उस  को  बरदार  कहा  जाता

 ASADHA  15,  869  (SAKA)  (Min.  of
 Home  Affairs)

 ca  मुझे  एक  बात  बताई  जाये  कि  ह. 4  तक
 सरकारी  मुलाजिमो  पर  जितने  गदारी
 के  केसिज  चले  हैं,  उनमे  से  कितने  मुसलमान
 थे  भौर  कितने  गैर-मुस्लिम  थे  भगर  इस
 पर  गौर  करेगे  बह  लोग  जो  हिन्दी और  हिन्दू
 के  प्रेम  में  भ्रन्धेहो रहे  हैं  तो  उन  को  मुसलमान
 की  वफ़ादारों  की  शिकायत  करने  को  कोई
 गुजाइश  न  होगी  ।

 70074

 =  (Cte)  no  hay  ot]

 पी.  wl  a  apnale.  nved  ue

 Hr  st  det  det  ole!  £

 usriacke  py  चैल
 =  2  pee  wee

 “  ज्  Bye  ड  #  jdilad  _f
 ~  MS  ee  70७  ४

 em  Lt  we  ge yy!  galt

 “ore PP  ple  ody
 -  1  ay  2

 col Sl  -W  8४७७  ole  by  oS

 |  gre) J  prlye  wrdlly  a  ake

 ८  अकको)+  सकल  yg!  (७  gS  Whe

 ue  न छ  LY  te  ८3५

 हि.  ghd  une  5  ह  te

 whe  S  ao  lee  oo  phe  sa  98
 ye  ae  fhe  cw!  pS  she  की  हि

 vie  rtd  जी  =
 De  Wo  fatro

 “Urreqend  फ  ttl  Jy  2१»  Jal

 wy  WS  st  oS  gpk  Un!  vt

 MA  |  gold  pile  UF  srt  ?

 as? .  je
 8  ale  ol  Sle  Ue

 टैन  2  chee  ot  Mf  |  १३

 0.६७ 9S  ta  gl  ul  §  legs

 ad  unl  pe  be I  dee  é

 Pe DI  ort  #  fete  ee १



 ToOrs  DG.

 [eB  Atlee  579]
 Pe)  फ  ५७०५  stata, yg!  eels
 ?  का  fm  eB  ve  part  uae  4०

 |  Pere  grt  जीम  ape  old

 हि wre  pale  ipl  oS  gylnlt

 PI  te  ost  £  -  Whe  pad

 SS  rel  Ate  Pp he 5  ७५३
 -  f  pe

 Bs 8४  atians  645  OS  डि

 ure  Sake  Wy  dept  ofl  2
 BO  iereh  pe  gt  Ue

 P  Lo  Sed  जप्य की FS  yl  S  Soe

 wil ty
 S  dale  S  ipl  So  of

 ज रो वडा  oe  clas  ys)  Sly  Kenko

 LA  tet  BD  ्  sviles  95  w!

 tye  see  Aled  हि. ड  38  Lvl
 ho  ple  &  oe  off  Blogs  pet
 &  tuSy  (Interruptions)  ys"
 +  2  tt  rtetd  ofan  की  yee  ad

 “Wo  prt  हें.  pr  ly  able  pad  ty
 ~  dp  SF  erage  cpl  9  ८०५

 Se  chet  ce  fed  af  wend
 >  (Interruptions)  5  ४2३  «७

 WS  hae  5  peed  2  petal;

 unl हाँ  ye
 -  ae  ond  onl,  9

 Se  ५७४  ऑफर  ed

 ure  tet  weds  onl  oe  +
 ye  S

 =
 2a  oS  ye  ep  -  a  25  cy

 el  ~
 be  Sy  rte  oF  tlt

 urtete 1  yf  yy  law  ह...  ०३)
 ute  -  पन  oS  gly  peat gt  db

 Pere  gt  Dt  ्  wbla  Sf

 JULY  6,  967  (Min.  of  Home  Affairs)  0036

 rd  कि  ayny*  wt  y!  egrald  vty

 ७११  aly  Us  yee  -  ७  (४०)  १*

 pe  Sg  el  Fel  a

 F  ed  unl  £  aUhies  pa  gkede

 aed  wy  eylee
 su  -  ay  ale

 |  pyre  sald  oS  ipitler  oS  £

 a  de  ape  #  ale  yl  gale  92

 चाए  Ba  stat  ge  mal  ee  Zak  ह...
 BS  me  gated  £  elas  टैन  oa

 n  AUloge  Abd  gyluke  py  =  yee

 By  SF  ay  carl  yy!  alle  acske

 ~  tt  pee

 wr  £  dS  cm  eh  ff

 ape  ap  Js  cola  aye

 By  Ay 5  -  2  (१३%  CA,  wid
 wankgln  ३०  SU  yee  yap  5४

 Pa  daly  ty)  yfolun  OS  @  4  के
 “die  WW  oH ny  ple  s  ४6

 dey  gh  aie  gl  cokers  4

 vie  ey  &  2h  ot  ul  ७

 rake  pel  =  (ड  SF  peg?  clengd
 ~

 sf  dole  eo  Js  prvfiw  Jb
 EAS  sh  #  Phe  WS  unl  ee
 &  3  9  we  ph Kneend!  «कं

 ul  du  tes  ust  LU

 my  he  ye  fet  ud  4

 ह  #  Kyles  yy  yl  ब्लॉक  202

 cl  ght)  =  Loly  #  vr  ad
 od  te  unt  Staton  af

 ak  5S  pe  shila  की



 ‘r0017  DG.

 sreQUl,  १५  53)  ७  folm  (३०  हैं  है  ४४७
 ि  ale  Une  FP  vl

 ute  sted  unl  gptede  ay  $

 J Je!  उनका  well  Lei  कैरे  opt

 te  Salt  की  ऑन  yf  gad  &

 Dkim ”  हे  WS  ro  Me  5

 2  aye

 adtiapedt yy  cf  Un  ०  ya
 US  US  डन  ह.  का  ti  ~  Sf
 ve  etn  fel  fd  -  कह

 tayye  dye  at  ie  db  pl

 पॉप  FS  ghee  Ulty  s  Lpilalann
 -  tf  lad  हनन  FP  pitas, yf  US
 =  दकनी  UE  SL  ake  >  how  ee  US

 Se  we  We  ppl gS  cypiladene  »  pla!

 ae  ya  ty  Fy  Ssh gh  le
 =  है  हक  42  US  ~  yee  JT

 4  और  ely  8  det  ye  tops

 tee,  flamed  nt  हे.  pole

 SU  ani  ew  ver  नौक  4

 लि  land  ae  Vip  SF  ७3४०)

 Sa  I  ि  We  Sahin
 a  ye  ppebag,  oF  of  Uplllan

 as Kel  5  sphtled  कर  Sl  ~  dle  ५

 Pre  ज ्प्ली  ys  ue  6s
 +  peel  gt  ghee  Use  FS  Kelly

 द.  yyMrnee  sa)  yarey®  ©  Kahn  sky

 ware  =  ue  halle  set  glite

 ETS  gl  oles  St  ue

 ASADHA  फ,  3980  (SAKA)  (Min.  of
 Home  Affairs)

 wie  gel  Sem  led  ae  ela

 2  इस  jad  ५७०७  ae

 नॉन JS  Gr  ed  S  ul yl
 ५  है  ol  pe  ete  yt -  2
 US  बसे  ote  ae  ott

 Et  me  pte  ail  5  cpl

 Sle  pret  ae  oe  ay  Seite

 sy  Syl  he  late
 ant  Pirlo wee  Sl  -  2

 pret  platen 95  it  -  yee  EIS ed

 et  él  ale ee  ०

 एप
 ।

 ३४  BK  ie  ptt Cm
 a}  ye  ute  at  £  pile
 ste  hed  (३४१  le  OS  al
 Ry  tt, oft),  4  oe

 wale  US  Jom  «७  ्  #  मीन

 (Interruption)  2  yee  ०४  os

 hte  F  le  5  kate  (pl
 - 3S  «३  com  ६  (कप  (Ls
 ee  tele  Sct  wt  dct  he

 FAG 1  rey  hel  9S  Sad
 stat  YO  (04%  ७४0०  (५  ०5.७
 ीकन  =  Bae  gy  et  प््ज़ि

 हि... ह  #  ४  wer  FL  nl
 We  ह!  <  onl  yer  Ja  ४
 (cgay ) natn  ”"

 ~  by

 tate  HY  US  यक  Se  55
 ~  BS  BS  a3  a  ६



 70079  DG.

 i)  ५०००७ sp]
 WS  395  eng  6  sitelentt  of

 ७७०  pyle  ४०  yy  2  le

 Ure  per  ि.  ४  Lt  Unley

 oS}  =  helt  batelut  wt

 p  Kale  US  pag  fav!  aL
 wn  errr  blah shay JS 5 ake  55  95  pa

 sPooka dy 39  Sl  ४३  US  ५७०  ४

 plas)  de  rail  S  ह  ह  yy!

 SIS  yee  oad  oS  ४  8  -  pyar ci
 J  dS  ee  lt  |  -  ie  ४०

 ws  lye  yy  Us  wee  wl  Iype  a

 See  s  olla  yf  eile  yf

 crt  pte  Sle  fhe  yee!
 ०  ot  Sy  Jee  ०३
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 दिलव।  दे  ।
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 at  महुन्त  'विष्विजय  साथ  हमें  जवाब
 देने  के  लिए  मौका  दीजिए  ।  हम  बड़ी  देर  से
 कह  रहे  हैं  कि  हमे  मौका  दीजिए,  लेकिन
 ाप  हम  मौका  नही  दे  रहे  हैं  ।

 Shrimati  Sushila  Eohatgi  (Bihaur)
 Mr  Deputy-Speaker,  Sur,  in  smite  of
 the  very  brilliant  speech  and  a  very
 brilliant  justification  and  strong  advo-
 cacy  by  Prof  Dange,  I  still  refuse  to
 believe  that  Naxalban  is  a  very  inno-
 cent  affair  I  am  afraid  I  would  take
 it  as  an  important  affair  in  the  inter-
 ational  context,  because  when  we  see
 the  strategic  position  of  Naxalbari  to-
 day  and  the  complications  there,  and
 realise  its;  vulnerability,  its  proximity
 to  East  Bengal  and  to  Nepal,  and  to
 the  other  border  areas,  and  the  com-
 plications  afising  there  because  of  the
 Chinese  intervention,  I  think  it  is  a
 matter  of  vital  importance,  and  I  do
 not  consider  that  this  is  an  internal
 affair  of  the  State

 I  would  request  the  hon  Home
 Minister  not  to  consider  thi,  matter
 as  one  which  concerns  the  Home
 Ministry  alone  but  also  consult  the
 External  Affairs  Mimstry  and  Defence
 Ministry  and  to  take  it  in  the  interna-
 tuonal  context,  because  I  personally
 fee)  that  this  is  a  premeditated,  cool,
 calculated,  international  complication,
 where  the  Chinese  may  be  thinking  of

 fore,  request  the  Home  Minister  to

 a  certain  limited

 there  and  to  ste  that  law  and  order  is
 restored  there.  At  the  same  time—
 (Interruption)—I  would  also  like  to

 ASADHA  i5,  960  (SAKA)  (Min  of
 Home  Affairs)

 piought  out  by  Shrimat:  Tarkeshwar.
 Sinha.  I  had  also  a  chance  of  seeing
 {tm  the  papers  and  J]  have  not  come
 eccioss  a  contradiction  so  far  Thus
 question  was  sent  in  the  form  of  a
 Shoit  Notice  question  or  Calling  At-
 tention  Notice,  and  probably  I  will  be
 getting  an  answer  tomorrow,  it  u
 dated  7th  or  8th  I  would  also  like  to
 know  from  the  Home  Mimster  one
 thing  Ig  there  is  any  possibility,  if
 there  is  any  authenticity,  veracity,
 that  the  Chinese  and  the  Left  Com-
 munyst  party  have  a  hand  in  it,  I
 would  even  go  to  the  extent  of  saying
 tha,  the  Home  Muimstry,  in  the  in-
 lerests  of  law  and  order  in  the  coun-
 try  should  even  go  to  the  extent  of
 bunmng  the  Left  Communist  party
 (Interruptron)

 ro022

 Secondly,  I  would  appeal  to  the
 saner  sections  of  the  Opomtion  I  am
 sure  that  among  the  Oposition  party
 there,  there  are  many  people  who
 beheve  in  democracy,  and  I  am  sure
 they  would  rally  round  with  us,
 thcugh  they  are  united  together  in
 their  vendetta  against  the  Congress,
 when  it  comes  to  the  question  of
 safeguarding  the  motherland,  when  it
 comes  to  the  question  of  loyalty,  the
 essence  of  jloyalty—they  too  have
 fought  for  freedom  of  the  country
 along  with  many  of  us  in  the  Con-
 gress—they  would,  I  am  «ure,  rally
 round  with  us,  and  I  would,  therefore,
 request  the  saner  elements  of  the  Op-
 position  to  look  at  the  problem  in  that
 light  on  this  matter  and  isolated  the
 Left  Communust  Party.

 About  gheraos,  I  would  say  that
 gherso  is  a  psychological  thing,  it  is
 not  a  non-violent  thing.  I  decry  xt,
 ang  condemn  it

 Mr,  Depaty-Speaker:  The  hon
 Member’s  tume  is  up

 ghrimati  Sushila  Rohatgi:  About
 prohibition,  I  wish  to  submit  that  if
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 (Shrimatl  Sushila  Rohatgi]
 ween  are  taken  tog.  thor—(Interrup-
 feen}—what  I  am  saying  will  make
 them  a  little  more  sober—then,  pro-
 fubttion  ceases  to  be  a  State  subject,
 because,  under  article  2  af  the  Cons-
 fatution,  “State”  includes  Parlament
 ef  India  and  the  Central  Government
 Therefore,  ॥  becomes  incumbent  and
 maandatory  and  :t  becomes  the  primary
 duty  of  the  Central  Government  to
 enforee  it  as  a  directive  principle

 About  civil  defence,  I  should  lke
 to  suggest  one  thing  I  have  been
 reading  about  civil  defence  I  re-
 quest  that  this  should  be  made  perpe-
 tual,  the  rifle  trayning  and  fire  fighting
 which  the  Delhi:  Admunistration  is  in-
 troducing  in  schools  should  be  intro-
 duced  in  the  other  States  also

 My  last  point  is  about  the  Arms  Act
 T  request  the  Home  Minister  to  make
 the  clauses  of  the  Arms  Act  applica-
 ble  to  the  industrial  cities  in  other
 States  also  For  instance  in  Kanpur
 (UP),  ats  not  appheable  I  would
 request  him  to  see  that  licensing  8
 mecessary,  and  the  carrying  of  arms
 and  sharp  weapons  of  three  inches  and
 more  should  be  prohibited

 With  these  words,  [  thank  you

 Shri  BR.  D.  Bhandare  (Bombay
 Central)  Sir  you  are  aware  that  I
 am  a  student  of  men  and  matters  I,
 therefore,  say,  it  to  the  credit  of  the
 Home  Minister  that  in  spite  of  the
 Provocative  situation  sought  to  be
 created  both  imside  the  House  and

 duty  to  congratulate  him.

 JULY  6,  i967  (Mu  of  Home  Afairs)  0024

 Whole  View  of  the  situation,
 the  same  time,  they  work  m  the  Unit ed  Front  Let  me  refer  to  the  ;

 tion  he  has  given?  He  has  given  the
 solution  of  gheraos  and  strikes,  He  is
 Not  satisfied  with  gheracs  He  says that  the  migers  will  exercise  their
 night  to  resist  with  the  same  weapons
 everywhere,  whatever  the  cost
 These  are  the  methods  he  has  suggest ed  Yet,  my  frends  who  are  working
 with  them  in  the  United  Front  say
 that  this  Government  has  faileg  in
 maintaining  law  and  order  Mr
 Dange  and  Mr  Joshi  know  very  well
 that  in  Maharashtra  there  were  a
 number  of  occauions  when  there  was
 an  explosive  situation  We  are  all
 aware  how  our  Home  Minister,  who
 was  then  the  Chief  Minister  there,
 handled  the  situation  He  is  follow-
 ing  the  same  method  in  handling  the
 Naxalbar  situation  In  spite  of  the  fact
 that  the  constituents  of  the  United
 Front  are  preaching  the  philosophy  of
 Tevolt  yet  they  are  working  together
 Let  me  tell  them  very  frankly,  clearly
 and  emphatically  that  revolt  1  not  the
 method  by  which  all  the  ills  of  the
 country  can  be  solved  If  they  can
 define  and  determine  as  to  what  will
 be  the  picture  after  the  revolution
 certainly  I  will  fali  in  their  hne  But
 has  any  person  for  that  matter  defin-
 ed  a«  to  what  will  be  the  picture  after
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 Sophy  of  revolution  Let  me  warn
 them  It  is  not  a  question  of  econo-
 muc  determinism  Here  are  the  prob-
 Jemg  which  baffle  all  sojution  But
 the  poor  and  down  trodden-people
 have  decided  once  for  all  that
 it  is  not  by  a  revolution,  it  is  not  by
 the  method  of  revolution,  but  by
 democratic  means  they  are  determin-
 ed  to  transform  and  change  the  Indian
 society
 aly  hrs.

 team  रूप  जी  (शदरा  तथा  नागर

 हवेली)  उपाध्यक्ष  महांदय  में  गृह  मत्रालस
 की  माग  पर  बोलना  'बाहता  हू  ।  दादरा
 नागर  हवेली  का  सम्बन्ध  गृह  मतालय  से  है  ।
 बहा  पर  90  प्रतिशत  जनसख्या  भ्रादिवासियों
 की  है  तथा  शेष  i0  प्रतिशत  से  न्य  लोग

 हैं।  श्रभी  कल  मेरे  एक  गोण  के  भाई  ने  कहा
 कि  वहा  पर  72  गाय  हैं  जिनमें  से  40  गाव

 ऐसे  हैं  ज्ञो  मराठी  भाषा  का  समझने  वाले  हैं
 और  32  गांव ऐसे  हैं  शो  गुजराती  को  ममनने
 बले  हैं  t  ने  कहना  भाहता  हूं  कि  यहं  बात
 बसत  है  यहा  पर  दो  तीन  प्रकार  की  भाषाये
 बोली  जाती  हैं--जैसे  घडी,  वारंती  कुनबी,
 जो  मराठी  या  गुजराती  से  भला  हैं--  ये
 धाने  न  मराठी  हैं  शौर  न  गुजराती  है  ।

 में  अपने  गृह  मत्नालय  से  विनती  करता

 चाहता  हू  ि  वहा  पर  अभी  सके  विकास
 का  कोई  कार्य  नहीं  हुआ  है।  हमारे  यहा  जो
 प्राइमरी  स्कूल  खले  हैं,  उनमे  जाते  वाले  झादि-
 जबासी  बच्चां  वे  शरीर  पर  बस्त्र  तक  नही  हैं,
 उन  के  कपड़े  फटे  हुए  होते  हैं,  में  चाहता  हु
 कि  उन  बच्चा  के  लिप  सरकार  की  ओर  से

 कुछ  श्रवत्ध  होता  चाहिय  t

 दूसरी  बार  ने  यहं  कहना  चाहता  हू
 कि  बहा  पर  तोन  वष  हुए  लैंड  रिफास  कमीशन
 गया  था,  वहा  पर  काई  लैन्ड-रेवस्यू-ला

 लागू  नहीं  है,  जिसके  लिये  हमारे  लोगा  ने
 आपको  लिखा  था,  परन्तु  झभो  तक  का  पर

 लैन्ड-रेवन्यु-ला  लागू  नहीं  हमा  है  ।  इस  से
 झदिवासर्पीं  को  बहुत  मुश्किल  होती  है  उन
 बेचारों  को  प्रपती  पैदावार  का  भाग  जमी-
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 दारो  को  देना  पड़ता  है।  इस  लिये  मेरा

 झनुरोध  है  वि  लैड-रेवेन्यू-ला  फोरन  लागू
 करना  चाहिये  t

 पिछले दा  वर्षो से  जस  क्षेत्र  मे  बहुत
 बारिश  हुई,  जिसकी  वजह  से  वहा  पर  ज्यादा
 पैदाबार  तहीं  हुई  है,  झनाज  की  परिस्थिति

 बहुत  खराब  है  |  पिछले  बच  आपने  वहां  के
 लागों  के  लिये  मोल।  दिया  था,  में  यह  माग

 कर्ता  हैं  कि  इस  वर्ष  भी  उन  का  शीघ्र  से
 जीक्ष  मीलों  दिया  जायें  |

 ०0०26

 वहा  पर  रास्तों  और  सडको  की  व्यवस्था
 ठोक  नहीं  2,  जिससे  वहा  का  विकास  नहीं
 हो  पाता  है  मैं  बहुत  दिना  से  माय  कर  रहा

 हूं  कि  वहां  पर  रास्ते  बनाये  जाये,  लेबिन
 झरभी  तक  कोई  ध्यान  नहीं  दिया  गया  है  at
 बहा  का  विकास  करने  के  लिये  शीघ्र  से  शौच
 रास्ते  बनाये  जाय  |

 चार  वर्ष  हुए  हम  ने  वहा  पर  दो  पुल
 बनाने  की  मांग  की  थी,  लेकिन  अभी  तक
 हमारी  भाग  का  कुछ  भी  परिणाम  नहीं
 निकला  है  |  हम  चाहते  हैं  कि  इन  पुलो  के
 बनाने  का  शीघ्र  प्रबन्ध  किया  जाये  |

 हमारे  यहा  इण्डस्ट्रीयल  स्टेट  बनी  है
 लेकिन  कच्चा  माल  नहीं  मिलता  है  |  मैं
 चाहता  हु  कि  उस  क्षेत्र  को  कच्चे  माल  का
 कोंटो  मिलना  चाहिये  n

 इन  शब्दों  के  साथ  मैं  इस  भाग  का
 ममर्थन  करता  हूं  t

 शी  एस०एन०  जोशी  (पुना)  उपा-
 ध्यक्ष  महोदय  मैं  गृह  मतालय  की  माय  पर
 बोलना  तो  नहीं  चहता  था  लेकिन  हमारे
 गृह  सत्री  जो  हमारे  पुराने  मित्र  है भौर  हमारे
 मित्र  भण्डारे  साहब  ने  भ्रभी  उस  का  जि
 जी  किया।  मैं  जब  देखता  हु-जअब  से  भारत
 सब  राज्य  बना  है  उस  का  जो  केन्द्रीय  aT
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 मडल  है  इस  में  झगर  कोई  महत्वपूर्ण  मह-
 कमा  है,  मंत्रालय  है  तो  वह  गृह  मंत्रालय  है.  1
 जितना  यह  मत्रालय  महत्वपूर्ण  है  उतना  ही
 यह  बिकट  जिम्मेदारियों  का  महकभा  है  1
 क्योंकि  पूरे  देश  में  जो  कुछ  होता  है  उसकी

 अगर  कानूनी  नही,  तो  नैतिक  दृष्टि  से  जिम्मे-
 दारी  यृह  मंत्रालय  पर  रहेगी।  मैं  इसके  सम्बन्ध
 में  कुछ  सुझाव  गृह  मत्री  को  देने के  लिये  खडा

 हुआ  हू  ।

 मैं  देखता  ह्  कि  हमारे  देश  में  हमारे
 लोगों  की,  चाहे  वे  उस  तरफ  के  हो  या  इस
 तरफ  के  हो  इखलाकी  गिरावट  हो  रही  है,
 उन  कॉंग,  नैनिक  ग्रधीपतन  हो  रहा  है,  इस
 से  देश  में  बहुत  गन्दगी  फैल  रही  है  ।  इस  को
 अगर  साफक  ना  है  तो  कहा  से  प्रारम्भ  होना
 चाहिये  ?  मैं  समझता  हू  कि  गृह  मतालय  का
 यह  काम  है  |  हमारे  भूतपूर्व  गृह  मंत्री  ने  एक
 सदाचार  समिति  का  निर्माण  किया  था
 लेकिन  मैं  गृह  मत्नी  महोदय  से  प्रार्थना  करूगा
 कि  अ्रगर  हम  को  इस  अ्रष्टाचार  को  रोकना
 है  तो  इस  का  प्रारम्भ  तो  उपर  से  होना
 चाहिये  और  जा  अ्रप्टाचार  विरोधी  कानून
 है  वे  कानून  यदि  वमजोर  पडने  ज'  ते  A
 चहुवाण  साहब  से  यह  प्रार्थना  कर  रहा  हु--
 श्र टाचार  विरोधी  जो  वानन  है  वे  ग्रगर
 कमजार  पड़ते  जास  है,  उन  से  अगर  खानिया
 है,  तो  गृह  मन्नी  जी  को  चाहिये  कि  उन  से
 सशोधन  लावे  ।  आज  भ्रप्टाचार  के  खिलाफ
 जो  कानून  हैं  वे  काफी  नही  हैं,  जैसे  कि  .947
 का  कानून  है  उस  में  काफी  खामिया  है,  गृह
 मत्ती  जी  छुद  इस  बात  को  जानते  हैं  ।  प्रगर
 झ्राप  इस  मे  सशोधन  नही  लायेंगे  तो  यह  काम
 होने  वाला  नही  हैं।  इस  लिये  मैं  गृह  भत्नी  जी
 से  प्राथंना  करूगा  कि  जल्द  से  जल्द  वह  कोई
 ऐसा  कानून  लावे  कि  जिसके  ज़रिये  हम
 भ्रष्टाचार  को  रोक  सके  |

 क  बात  मैं  यह  सुनता  re  प्रियी
 ग्वसेंज  के  बारे  भें  हो  रही  है---कि  हमारे  उन
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 के  साथ  एग्रीमेन्टस  हैं।  मैं  मानता  हूं  कि  एग्री-
 मेन्‍्टस  होगे,  लेकिन  जब  हम  नई  दुनिया
 बताने  जा  रहे  हैं  तो  क्‍या  पुराने  एब्रीमेन्ट्रस
 रख  कर  नई  दुनिया  बना  सकते  हैं,  यह  कभी
 नहीं  हो  सकता  है  |  इस  लिये  जो  हमारे  राज-
 महाराजे  हैं,  में  उत  को  भी  कहूगा  कि  उन  को
 खुद-बखुद  भागे  च्या  कर  यह  कहना  चाहिये
 कि  झब  जो  नई  दुनिया  बनाई  जा  रही  है  उस
 में  श्राप  जो  सुझाव  देगे  हम  उस  को  कुबल
 करेगे  ।

 एक  बात  मैं  और  ब्राखिर  में  निवेदन
 करूगा  और  वह  है  चौथे  दर्जे  के  लोगों  के
 सम्बन्ध  से  1  इनके  मत्रालय  भें  एक  नियम
 ऐसा  कि  25  साल  के  पहले  कोई  भी  आदमी
 भरा  सकता  है|  चौथे  दर्ज  का  पिएन  बन  कर  द. ल
 सकता  है,  लेकिन  अगर  वह  बाद  मे  प्रात्ता  है
 शौर  उस  की  24  साल  की  उमा  हो  प्रौर  वह
 रह  एस०  एल०  सी०  पाम  करलेता  है  तो  चग
 कह  दिया  जाता  है  वि  अब  तो  तुम्हे  क्लर्क
 नही  बनायेगे  ।  तुम्हे  तो  यह  एस०  एल
 सी०  का  इम्तिहान  ar  साल  की  उम्र  के
 पहले  पास  करना  चाहिए  था  ऐसा  एक
 बेस  मैं  भाप  को  बतलावा  ह  जहा  उस  को  यह
 नौकरी  मिली  लेकिन  उस  के  बाद  उस  को  इस
 बिना  पर  निवाल  दिया  गया।  इसलिए  मैं
 चाहता  हू  कि  मत्नोलय  अपने  इस  नियम  से
 सुधार  करे  ।  क्योंकि  गरीब  ग्रादमी  जोकि
 चौथी  श्रेणी  के  कर्मचारी  हैं  वह  भी  झाखिर
 भ्रपना  कुछ  श्राथिक  विकास  चाहते  है,
 उन्नति  के  भ्रवसर  चाहते  हैं  |  इसलिए  इस
 दकियानूसी  कानून  को  गृह  मत़्ालय  को  हटा
 देना  चाहिए  ताकि  जो  eet  फोर्य  क्लास  के
 कर्मचारी  हैं  वह  भी  आगे  बढ  सफे  भौर  कुछ
 आर्थिक  उन्नति  कर  सके  |  उन्हें  भी  उन्नति
 करने  का  भ्रवसर  व  सुविधा  पिलनी  चाहिए
 यही  मेरी  शाप  से  प्रार्थना  है  ।

 थनी  भहुम्त  दिग्विजय नाथ  (गोरलपुर):
 उपाध्यक्ष  महोदय,  जैसा  श्राप  ने  प्यादा  है
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 मैं  तीन  मिनट  के  झन्दर  ही  प्रपगी  बात
 समाप्त  करने  की  वेष्टा  करुगा  |  मैं  समझता

 मुझ्तें  ग्रधिक  समय  लेने  के  लिए  किसी  द्न्य
 पार्टी  थें  सम्मिलित  होना  पडेगा  t

 मैंने  यहा  नक्सलबाडी  की  काफी  चर्चा
 सुनी  ।  नकक्‍्सलवाडी  के  बारे  में  चर्चा  करते
 हुए  कामरेड  डागे  ने  एक  मुक्ति  दी  कि  वहां
 भुबमरी  की  समस्या  विषम  होने  के  कारण
 वहा  पर  बगावत हुई  है  ।  मैं  पूछना  चाहता  हू
 कि  यह  बगायत  विहार  प्रौर  उत्तर  प्रदेश
 के  मिर्जापुर  जिते  में  क्यों  नही  हुई?  वहा  पर
 पर  भो  तो  भभूज  को  समस्या  थो  वहा  पर  भी
 तो  लोग  खाते  को  कमी  से  तड़प  रहे  है।  बचा
 पर  हालत  यहं  है  कि  जब  तक  वहा  के  लोग
 कौस  नहीं  पहन  लेते  तब  तक  इसाई  पादरियों
 द्वारा  उनको  भोजन  नहीं  दिया  जाता  है  t
 लोगो  की  भव  भौर  बेकारी  का  नाजायज
 फायदा  उठा  कर  के  उनका  धर्म  परिवर्तन
 किया  जा  रहा  है,  उस  का  किसी  ने  जिक्र
 नहीं  किया  7  Change  of  rebgion  is
 change  of  nationabty  श्र्याति  घर्मान्वरण
 में  रष्ट्रन्तरण  होता  है  7  ह्  देश  में  जिन
 नरीके  पे  हिन्दुओं  का  धर्मान्तरण  हो  रहा
 है  उस  से  लगता  है  कि  कालास्तर  में

 बहुमख्यक  सम्प्रदाय  वाले  प्रल्पसब्यक  हो
 जायेंगे  t  इप  झ्वसर  पर  मैं  अपनों  सरकार
 को  सावधान  करना  चाहता  ह्  ॥  वह
 समय  रहते  सक्रिय  पग  उठाये  ।  गृह
 मत्ती  जी  भाप  दब  रहे  हैं  कि  यह  नागा-
 लैंड  और  मीजो  की  समस्या  किस  तरह  से
 हमारे  सामने  समाधान  के  लिए  मुह  बाये
 डी  ?  उन  के  लिए  यहा  पर  कितने  जोरो
 से  धर्मातरण हो हो  रहे  है।  उस  के  लिए  मिस्टर
 स्काट  को  बुला  कर  भाप  समझोता  करना
 आहते  हूँ  ।  आप  ऐसा  करके  पादरियों  को
 अपनी  अ्रापत्तिजनक  कार्यवाहियों  के  लिए
 और  भी  बढ़ावा  दे  रहे  हैं।  यही  कारण है  कि
 हमारे  देश  में  प्रधिकाधिक  सब्या  में  विदेशी
 पादरी  झा  रहे  हैं  ।  इसे  झाप  को  रोकना
 चढेगा  a  wet  हमारे  एक  सिर  गनी  साहब

 ASADHA  I6,  i860  (SAKA)  (Min. of  १
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 बोले  है  1  मुसलमानों  के  लिए  बडी
 हमदरदी  उन  के  दिल  में  है  और  हमारे  दिल  भे
 भी  उतनी  ही  हमदर्दी  है,  लेक्नि  मैं  उन  &
 पूछना  चाहूगा  किवह  जो  एक  अलगाव
 की  भावना  को  बढावा  देना  चाह  रहे  है,  वह
 उचित  नही  है,  क्योकि  हम  सब  एक  a  भारत-
 वासी  हैं  दूसरे  उन्हें  भूलना  नहीं  चाहिए  कि
 कि  यहा  जितने  भी  मुसलमात  भाई  हिन्दु-
 स्तान  में  मौजूद  हैं,  व  एक  जमाने  में  ह्न्द
 थे  जोकि  कालान्तर  मे  जबरदस्ती  मुसलमान
 बना  दिये  गये  थे।  वह  कोई  अरब  से  झाये
 हुए  मुमलभान  नहीं  है  ।

 35.l4  bra,

 (Mn  Speaker  mm  the  Chatr]

 Shri  Badrudduja:  I  most  emphati-
 cally  protest  I  repudiate  the  baseless
 imsinuation  of  the  honourable  member.
 He  has  no  right  to  cast  this  serous
 reflection  that  Hindus  have  been  con-
 verted  to  Islam  by  force  We  are  not
 going  to  tolerate  this  baseless  insinua-
 tion

 Shri  Mahant  Digvijai  Nath:  Sir,  I
 am  on  my  legs

 Shri  Badradduja:  Sir,  I  rie  on  a
 point  of  order  This  hon  gentleman
 is  casting  serious  reflections  and  insi-
 nuating  that  Hindus  of  India  have
 been  forcibly  converted  to  Islam  I
 repudiate  it  and  hurl  back  this  despi-
 cable  lie  in  the  face  of  the  slanderer

 Mr,  Speaker:  All  right,  you  have
 repudiated  it  It  as  on  record

 था  महन्त  दिग्विजय  नाथ  =  यहतों
 इतिहास  की  बात  है  t  खैर  में  इस  विषय  को
 यही  छोड  कर  बागे  बढता  हू  क्योकि  श्राप

 मुझे  भाषण  समाप्त  करने  के  लिए  सकेत
 कर  रहे  हैं  ।

 प्रभी  यह  कहा  गया  कि  qo  परी०  के
 लोग  देश  में  बिभाजन  करता  चाहते  हैं  ।  मैं
 यह  बतला  देना  चाहता  हु  कि  श्रान्तीयता
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 की  भावना  सब  ग्रान्तों  में  है, लेकिन  केवल
 य० पी  ०  मेही  नहीं  है।  उसका  एक  कारण  यह
 है  कि  भगवान  राम  अर  कृष्ण  यहा  पैदा

 हुए  शौर  बह  रास  वह  कृष्ण  सब  के  भगवान

 हैं  वह  केवल  qo  fro  के  नही  हैं  |

 मैं  बतला  देना  चाहता  हू  कि  यू०  tte
 के  मुसलमान  भाइयों  ने  देश  के  विभाजन  की

 माग  की  |  मैं  उस  समय  प्रास्तीय  हिन्दू  सभा
 का  प्रेसीडेट  था  बौर  मैंने  उस  समय  इस  का
 विरोध  विया  था  और  कहा  था  कि

 यह  हमारे  भाई  है  देश  का  विभाजन  त  किया
 जाय  आज  जो  यह  समस्याए  देश  मे  घटित

 हो  रही  हैं  यह  फेवल  विभाजन  के
 स्वीकार  करने  की  गलती  के  कारण

 है।  महात्मा  गाधी  ने  कहा
 था  कि  मेरे  शरीर  के  ढक  भले  ही  हो  जाय
 जेकिन  मैं  इस  देश  के  टुकड़े  नही  होने  दूगा  ।
 लेकिन  हमारे  नेताप्रों  ने  उस  पर  ध्यान  नहीं
 दिया  झौर  फलस्वरूप  भारत  देश  के  दुब डे  हुए
 और  भारत  को  तवाफथित  स्वतत्रता  प्राप्त  हुई,
 जिमका  कि  नतीजा  ग्राज  नक्सलबाडी  बेदवा  डी,
 असम  शौर  कश्मीर  मे  हो  रहा  है  यह  हमारी
 गलतियों  का  फल  है  जो  हमे  झाज  भोगना  पड़

 रहा  है  ।  मैं  इस  अवसर  पर  कुछ  रचनात्मक

 सुझाव  देना  चाहंगा  ।  देश  चारों  तरफ

 शवुभों  से  घिरा  हुप्रा  है,  इटरनल  जैजर
 अर्थात  प्रस्तरिक  खतरा  हमारा  भ्रलग  है,
 एक्सटरनल  डैजर  भर्थात  बाहरी  भय  तो

 है  ही  पत्रकार  यहा  ग्राये  हैं  भौर  प्रगर  हम
 झलग  लय  झलगाव  को  दृष्टि  बोतेगे  तो

 ह  यह  नतीजा  'मिकालेगे  कि  उनका  यह
 सदन  एकमत  नहीं  है  इसलिए  हमें  इम  समय

 झपने  में  एकता  का  परिचय  देना  है  i  हमें
 सोचना  है  कि  देश  को  हम  कैसे  बचायें  1  इस
 के  पहले  मैं  यह  महालय  की  बजद  मांगों  का

 समर्थन  नहीं  करना  चाहता  था  लेकिन  इस
 समय  देश  की  परिस्थितियों  के  कारण  से
 करना  चाहता  हू  ।  भगर  धाप  ने  देश  को
 शगितशाली  गह  बनाया  तो  यह  शबुभों  के
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 हाथ  मे  चला  जायेगा  धौर  वह  लोग  जो  उत्तके
 एजेंट  यहा  काम  कर  रहे  हैं,  शद्ध  कौ  मदद
 करके  देश  को  विभाजित  कर  देंगे  ।  इन  शब्दों
 के  साथ  में  मायों  का  समर्थन  करता  हू  |

 The  Minister  of  Home  Affairs  (Shri
 Y  है.  Chavan):  Mr  Speaker,  Sir,  thu
 33  the  fourth  day  when  we  have  been
 discussing  the  Demands  of  the  Home
 Ministry  I  must  thank  all  the  Mem-
 bers  who  participated  in  this  debate.
 Many  prominent  Members  from  both
 the  sides  have  participated  m  this  de-
 bate  J  can  sap  without  much  exag-
 eration  that  I  am  greatly  profited  by
 the  discussion

 I  would  like  to  deal  with  as  many
 important  problems  that  are  raised  in
 the  course  of  the  debate  as  possible,
 I  would  like  to  say  at  the  outset  that
 with  regard  to  many  specific  sugges-
 tions  of  a  local  nature  which  were
 made  I  do  not  propose  to  reply  to
 them  m  this  speech  But  I  can  assure
 that  [  will  personally  go  into  all  those
 important  suggestions  made  and  com-
 mumeate  to  those  individual  Mem-
 bers  who  have  made  them  in  the
 course  of  the  next  few  months

 Coming  back  to  the  major  problems
 that  are  raised  I  would  like  to  deal
 with  them  one  by  one  In  the  dis-
 cussion  of  the  law  and  order  situation,
 the  main  topic  that  was  discussed  was
 with  particular  reference  to  West
 Bengal

 An  hon.  Member  Naxalbarl

 Shri  ¥  5B.  Chavan:  and  with
 special  reference  to  Naxatbar:  While
 domg  so  naturally,  many  concepts  of
 law  and  order  were  exolamed  The
 Communists—when  I  say,  ‘Commu-
 nists’,  I  mean  both  the  Communist
 Parties—tried  to  enunciate  their  own
 theory  of  law  ang  order,  the  Jan
 Sangh  has  itg  own  way  of  looking  at
 the  question  of  Jaw  and  order  But
 certainly  it  is  my  responsibility  to  ex-
 plain  how  we  look  at  the  law  and
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 order  problem.  I  am  quite  conscious
 of  the  terrific  responability  of  holding
 this  high  office  because  it  just  does  not
 merely  thtow  a  legal  responmbility
 but  there  is  something  lke  a  moral
 responsibility  on  one  who  holds  the
 responsimlty  under  the  direction  of
 the  Prime  Minister  Therefore,  it  i
 my  duty  to  explain  how  we  look  at
 the  problem  of  Jaw  and  order,  what
 exactl)  i5  the  concept  which  guides  us
 in  this  particular  matter  with  parti-
 cular  reference  to  the  conditions  that
 preva]  in  our  country  today

 I  would  hke  to  make  a  reference
 to  what  Mr  Dange  said  about  it  Of
 course,  Mr  Dange  is  not  present  here
 He  has  written  to  me  he  has  informed
 me  that  he  could  not  be  present  here
 today  (Interruptions)  He  has  writ-
 ten  to  me  in  advance  I  must  say
 that  he  has  observed  that  rule  which
 ws  very  good

 He  said  that  the  two  important
 Ministries  of  thi,  Government  are  the
 Finance  Ministry  which  canes  on  the
 exploitation  of  the  people  and  the
 Home  Ministiy  which  mves  protection
 to  this  exploitation  In  a  sense,  that
 3  how  he  has  tned  to  look  at  the
 whole  functioning  of  the  Government,
 that  cs  the  masses-way  of  looking  at
 these  things  I  would  certainly  lke
 to  reply  to  this  as  to  how  best  we  can
 look  at  this  problem  of  law  and  order

 हु  want  to  make  it  clear  at  the  out-
 set  that  the  policy  of  this  Government,
 the  policy  of  the  Party  to  which  this
 Government  have  the  privilege  to
 helong,  i5  not  to  give  protection  to  any
 philosophy  of  status  quo  Only  those
 who  want  to  stand  by  the  status  quo
 can  be  said  to  be  giving  some  sort  of
 Protection  to  the  present  exploitation
 We  believe  in  social  transformation
 dased  on  social  justice  and  equality
 and  this  behef  is  being  translated  into
 action,  however  imperfectly,  that  can
 certainly  be  a  matter  of  debate,  some
 fersons  can  ctiticise  it  and  criticise
 very  vehemently,  but  there  cannot  be
 anv  doubt  that  this  Government,  in
 the  last  twenty  years,  have  made
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 honest  efforts  to  translate  its  policy  of
 uchieving  social  transformation  based
 on  social  justice  and  equality  You
 ‘an  certainly  criticise  that,  possibily
 tne  speed  with  which  we  are  going
 may  not  be  something  of  your  liking
 (Interruptions)

 Shri  8  M.  Banerjee  This  is  the
 result  of  metamorphosis

 Shri  ¥,  B,  Chavan,  Therefore,
 lere  38  no  question  of  giving  protec-
 tion  to  any  particular  class  here  The
 cry  efforts  that  are  being  made  prove
 that  Really  speaking,  if  we  had  not
 inied  to  achieve  social  transformation,
 probably  there  would  not  have  been
 yn}  necessity  for  the  birth  of  the
 arty  which  is  in  this  corner,  namely,
 he  Swatantra  Party,  the  very  birth

 of  this  Party,  really  speaking—I  hope
 hey  would  not  take  it  amuiss,—af  I

 may  say  so—stands  for  status  quo

 Shri  C  0.  Desal:  We  stand  on  our
 ‘wn  strength

 Shri  D.  N.  Patodia
 itand  for  prosperity

 Shri  ¥.  8,  Chavan:  Your  philosphy
 is  a  philosophy  of  status  quo  Any-
 way,  that  docs  not  matter,  if  you  do
 not  like  that  thing

 (Jalore)  We

 Shri  P.  N,  Solanki  (Kaira):  We  also
 heheve  in  social  welfare

 Shri  ¥  B.  Chavan:  I  am  glad

 The  function  of  this  Government,
 of  this  Mimustry  is  not  to  give  any
 Plotection  to  any  status  quo  We
 want  change  in  the  society  We  want
 change  in  the  economic  relationshup
 We  want  equality  based  on  social  jus-
 tice  We  want  prosperity  based  on
 equality  and  social  justice  Our
 efforts  are  in  that  direction  Certain-
 ly,  there  is  one  difference  here  I
 know  that  they  also  use  the  same
 phrases

 Shri  Madhyn  Limaye  (Monghyr)-
 General  expropriation  of  phrases
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 Shri  ¥,  B.  Chavan:  Where  we  differ
 ig  again  wn  the  method

 Anyway,  let  me  come  back  to  the
 main  point  |  am  merely  mentioning
 thus  Naxalbari  because  it  has  been
 mentioned  here  by  many  people,  be-
 rause  it  is  a  rather  symbolic  thing  in
 thc  present  context  of  India

 Mr  Dang?  tmed  to  make  a  point
 and  Mr  Ram2imurti  also  said  the  same
 thing,  that  thi  ए  an  economic  prob-
 lem  I  agree  that  it  is  an  economic
 problem  Most  of  the  problems
 in  India  75  economic  problems  Not
 only  in  Naexalbar:,  but  most  of  the
 mmportint  problems  have  their  origin
 in  the  economic  base  It  is  not  just
 an  econonuc  problem  only  Certainly
 it  was  there  TI  can  very  well  under-
 stand  the  criticism  that  here  is  a  prob-
 lem,  an  agranan  problem,  which  was
 not  solved  by  the  previous  Congress
 Government  That  is  an  understand-
 sble  enmticism  I  can  answer  that  I
 do  not  want  to  enter  mto  any  agru-
 ment  here  but  the  important  point  1
 this  Now  you  876  there  as  the  Gov-
 ernment,  the  people  have  voted  you
 into  power  to  work  out  asocial  trans-
 formation  which  you  believe  in  Now
 where  is  the  justication?  Certainly
 fou  can  go  and  pass  a  legislation
 Ycu  can  take  any  important  any  exe-
 ‘utive  action  If  you  do  not  like  the
 rresent  landlord-tenant  relationship,
 why  have  you  wasted  the  last  three
 inonths?  On  the  very  first  day  you
 tculd  have  very  well  passed  an  ordi-
 tance  It  was  your  duty  But  at  is
 not  the  change  of  relationship  between
 the  tenant  and  the  landlord  that  we
 are  worried  about  Certainly,  we  are
 not  worned  as  long  as  thev  make  use
 of  the  democtatic  method  or  power
 inte  whirh  they  have  now  been  voted
 asa  government  Now  they  form  the
 government  there  They  are  not  just
 entics  sittina  on  the  opposite  ade  or
 ju«t  people  addressing  a  public  meet-
 inp  in  an  angry  way  TIT  am  not  talk-
 ine  of  the  West  Bengal  Government
 when  I  cay  this  but  I  am  talking  about
 the  parties  here  who  are  trying  to
 advise  them  Certainly,  they  could
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 have  advised  them  to  pass  legislation,
 But,  no,  that  is  not  happening  What
 is  happening  in  MNaxalbar  uw  this
 Again,  the  significance  of  Naxalbar:  is
 quite  different,  and  I  shall  come  to
 that  part  presently  Even  when  their
 people  form  the  Government  there
 and  they  have  got  the  authonty  and
 the  capacity  to  pass  legislation  and
 pase  executive  orders,  they  are  exhort-
 ing  people  to  violent  mass  action
 flere,  the  whole  thing  changes  It  us
 not  merely  an  ordinary  change  but  it
 ९  a  qualitative  change  Instead  of
 making  use  of  legislative  powers,  ins-
 ‘ead  of  making  use  of  lemslative  or
 parhamentary  authority  when  people
 want  the  masses  to  take  to  violent
 actions  when  the  viglent  mass  action
 becomes  the  fountainhead  of  power
 it  becomes  Maoism  |  wae  rather
 wondering  at  one  thing  the  basic
 ecrtradiction  that  I  «aw  in  Shri  S  A
 Dange's  speech  was  that  he  started
 qwstifying  whit  was  happening  in
 Naxalbari  but  he  ended  by  rondemn-
 mg  semle  Maoism

 Again  why  5  this  thine  happening”
 There  is  wiolent  mass  action  there,
 when  they  had  their  own  Government
 to  bring  about  a  transformation,  this
 ४  going  on  in  an  srea  which  strategi-
 cally  from  the  Chinese  point  of  view,
 from  the  point  of  view  of  the  enem
 of  India  is  very  very  important  and
 ver  very  sensitive

 As  for  China  I  do  not  think  I  can
 find  better  words  and  more  apt  words
 than  what  Shn  S  A  Dange  himself
 had  used  He  said  that  it  is  a  new
 prophet  with  a  red  book  in  one  hand
 and  a  sword  in  the  other  Tt  is  8
 terrific  desenption  but  how  apt  it  ast

 Shri  Randhir  Singh’  Very  apt  in-
 deed

 Shri  ¥  B.  Chavyan:  When  a  new
 philosopher  with  a  red  book  in  one
 hand  and  a  sword  in  the  other  is
 deneing  on  the  frontiers  of  India  with
 a  loca]  Maorm  raising  {ts  ugly  hea
 here,  what  are  we  to  do’  It  is  @
 question  that  we  have  to  answer
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 I  am  not  bothered  about  the  social
 ehanges  Certainly,  they  can  bring
 about  social  changes,  because  we  have
 bound  ourselves  for  the  social  changes.
 We  want  economic  changes  We  want
 explaitation  to  be  stopped.  Of  course,
 they  may  critice  us  and  say  that  we
 have  failed,  That  may  be  their  criti-
 eism  that  we  have  failed  But  m
 some  States,  now,  those  people  have
 been  voted  into  power  Well,  now,
 Jet  there  be  a  competition  of  perform-
 ance  Certainly,  we  want  to  be  judg-
 ed  by  the  people

 Shri  Umanath:  Allow  them  to  rule
 so  that  there  may  be  competition.

 Shri  Y  B.  Chavan:  Let  there  be  a
 healthy  compelition.

 Shri  Pilloo  Mody  (Godhra)  My
 hon  friend  has  missed  g  milk  bottle

 Shmn  Y.  B  Chavan:  Now,  they  have
 been  put  into  power  in  certain  States
 They  say  that  they  believe  in  social
 transformation  We  also  claim  that
 we  beneve  m_  social  transformation
 We  may  have  lost  or  we  may  not
 have  performei  what  we  should  have
 done  during  the  last  twenty  years
 Let  us  have  he~'th  competition  now
 But  the  competition  38  not  showing
 much  of  results,  if  what  I  have  read
 of  Shri  Madhy  Limaye's  statement  1g
 ecoirect,  I  do  not  know  about  its  cor-
 rectness  because  I  only  read  some
 press  statement  about  it  But  I  know,
 because  they  will  know  the  difficulties
 of  running  governments  The  parties
 have  ultsmately  their  own  limitations,
 certainly,  certain  difficulties  do  come
 up,  certamly,  we  have  to  work  ulti-
 mately  with  our  own  people,  they
 may  be  there  today  im  the  Congress
 and  tomorrow  they  may  go  into  the
 SSP  or  the  PSP  or  any  other  party
 But  the  people  are  the  same  Ujitt-
 mately,  we  have  to  work  with  the
 people  and  take  work  out  of  those
 verv  people.  You  are  expected  to
 perform  with  the  same  people  Let  us
 have  this  sort  of  thing

 So  what  I  wanted  to  make  clear
 wes  that  we  as  Government  here,  and

 ABADHA  ‘16,  089  (SAKA)  (Min.  of  =
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 my  Minustry  as  the  mstrument  of  that
 Government,  want  to  do  one  impor-
 tant  thing,  we  want  to  create  cond-
 taons  of  peace  and  order  so  that  thus
 sovual  transformation  based  on  equa-
 luty  and  social  justice  takes  place
 ptacefully  and  in  an  orderly  manner
 That  is  the  role  that  we  have  to  play,
 that  ७,  really  speaking,  the  function
 we  havc  todis.harge  This.s  the  one
 important  consideration  which  guides
 this  Mimstry  I  know  that  in  order
 to  achieve  this  peaceful  and  orderly
 conditon  one  has  to  look  to  many
 othe:  aspects  of  the  problem  One  has
 to  look  to  the  economi  problem,  reli-
 gious  sentiments,  the  language  prob-
 lem,  border  issues  and  what  not
 Thore  1s  the  problem  of  the  younger
 generation  which  cropped  up  last
 year  !  am  in  charge  of  this  Ministry
 for  really  seven  months  now  As  %
 suid  I  entered  this  high  office  with
 great  humility  and  with  4  terrific
 eense  of  burden  on  My  mind  because
 this  was  an  office  which  was  held  by
 people  like  Rajan,  Sardar  Patel  and
 Shastri

 An  Hon,  Member:  And  Pandit

 Shri  ¥.  B.  Chavan:  And  Pantyi,  cer-
 tumlv  another  great  man

 Shri  Hem  Barua  (Mangalda)  What
 about  Nanday?

 Shri  ¥.  B  Chavan:  Nandaj:  too.

 An  Hon,  Member:  Not  a  great  man?

 Shri  ¥.  B  Chavan:  This  was  a  year
 preceding  the  elections  If  we  look  at
 the  last  few  months,  we  can  see  how
 ternble  the  problems  were  which  we
 passed  through.  There  was  the  prob-
 lem  of  the  cow  movement,  there  was
 the  problem  of  students.  I  thmk  even
 now  perhaps  I  can  say,  if  I  may  be
 permitted  to  say  so,  that  for  the  last
 ix  months  I  am  facing  angty  young
 men  outside  this  House  and  angry  old
 men  in  this  House

 The  language  problem  and  the  prob-
 lem  of  reorgamsation  are  stil]  there
 We  thought  we  had  solved  the  prob-
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 (Shri  Y  8,  Chavan]
 lem  of  Punjab  There  was  a  demand
 Nandajy:  went  into  the  problem  and
 certainly  solved  it,  as  far  as  conditions
 pe-mitted  But  the  problem  still  re-
 mains  There  is  the  proplem  of  reor-
 gaAnisation  in  Assam  facing  us  I  am
 mentioning  some  of  these  I  wish
 they  were  so  simple  that  we  could  just
 ait  here  and  say  ‘this  should  be  done’,
 as  the  Gods  said  let  thre  be  water’
 and  there  was  water,  ‘let  there  be
 hght’  and  there  was  lignt  I  wish  we
 eculd  similarly  say  ‘there  should  be
 no  problem’  and  there  was  no  prob-
 lem'  I  wish  we  had  that  power  I
 am  meeting  the  representatives  of
 Assam  and  [  hope  the  hon  Member,
 Shim  Hem  Barua,  who  is  facing  me
 here  will  put  up  the  same  smiling
 face  there  too

 These  are  the  type,  of  problems,
 the  language  problem,  the  econonuc
 problems,  the  difficult  economic  situa-
 tion  and  so  on  Last  year  there  was
 famune  That  created  its  own  diffi
 culty—shortage  of  food  Shortage  of
 food  75  a  very  explosive  situation
 We  are,  I  know,  still  facing  that
 situation  That  also  gives  birth
 to  a  new  law  and  order  problem

 Shri  Vasudevan  Nair  (Peerwade)
 Who  created  these  problems  and  who
 worsened  them”

 Shri  Y.  B  Chavan:  I  am  not  so  doc-
 trinair  That  is  the  main  difference
 between  you  and  us  You  accept  cer-
 tain  doctrines  which  give  you  expla-
 nation  for  anything  and  in  a  simple
 way  Ina  difficult  national,  economic
 and  social  problem,  you  cannot  just
 ex;ltr  away  the  thing  by  a  single
 sentence  Drought  was  there  not  be-
 cause  of  our  fault  I  hope  you  would
 at  least  concede  that  position

 Shri  Vasudevan  Nair:  I  was  not  re-
 ferring  specifically  to  drought

 Mr.  Speaker:  Let  him  address  the
 Chair

 Shri  Y.  B,  Chavan:  I  address  the Char

 JULY  6,  967  (Min.  of  Home  Affairs)  ३०040

 There  are  certainly  some  difficulties
 which  are  beyond  us  or  anybody  pre-
 sent  here  I  am  not  going  into  those
 details  because  there  are  many  as-
 pects  These  were  certainly  not  with-
 in  the  capacity  of  one  group  of  people,
 whether  Congress  or  non-Congress,
 this  or  that  In  such  a  difficult  time,
 when  we  have  to  face  such  a  situation,
 it  is  Much  better  that  we  understand
 what  are  our  basic  responsibilities
 That  ts  why  I  explained  that  our  basic
 responsibility  was  to  create  conditions
 in  this  country  so  that  the  social  trans-
 formation  which  is  our  aim  could  be
 attempted  in  conditions  of  orderliness
 and  peace

 There  are  other  important  matters,
 because,  m  that  connection,  some  mem-

 bers  did  make  mention  of  the  State-
 Centre  relationsup  This  is  a  phrase
 now  often  used  in  the  Indian  press  to-
 day  and  on  the  Indian  political  pla-
 tforms  today  This  has  many  phases
 and  aspects  I  do  not  propose  to  deal
 with  them  all,  but  as  for  as  ¥  under-
 stand  Centre  State  relations,  it  is  not
 a  new  problem  Even  when  all  the
 States  were  Congress  Governments,
 there  was  the  State-Centre  relation-
 stip  You  will  concede,  Sir,  because
 you  also  headed  a  State  once  and  I
 had  the  privilege  of  heading  another
 State,  that  we  cannot  say  there  were
 no  StateCentre  problems  There
 were  the  Krishna-Godavari  and  so
 many  problems

 In  such  a  country  lke  ours,  where
 many  linguistic  groups  have  formed
 into  one  nation,  and  where  we  have
 got  a  common  destiny,  and  when  we
 are  determined  to  live  together,  there
 are  bound  to  be  problems  There  are
 problems  even  in  a  house  where  a  hus-
 band  and  wife  live  Where  50  cror-
 es  of  people  live,  naturally  there  are
 bound  to  be  problems  The  point  lr
 what  is  the  manner  m  which  to  solve
 the  problems  That,  really  speaking,
 ig  the  main  problem

 I  also  claim  to  be  a  student  of  his
 tory,  and  the  one  important  lesson
 that  we  have  learnt  from  the  history



 ‘1O04T  DG.

 of  the  last  many  thousand  years  is
 that  India  has  larged  behmd,  India
 has  deteriorated,  India  has  come  into
 difficulties,  only  because  there  was  8
 weaker  Centre  here,  Sometimes
 there  was  no  Centre  at  all,  or,  of  there
 was  a  Centre,  it  was  a  weak  Centre
 FBistory  has  given  this  country  an  ‘op-
 portunity,  has  given  Us  the  greatest
 opportunity  that  India  did  not  have
 mn  the  Jast  many  thousand  years,  and
 thus  Hon  House  and  you  as  the  Spea-
 ker  of  this  House,  the  symbol  of  that
 Centre

 Shri  N.  Sreekantan  Nair  (Quilon)
 Ig  your  Centre  strong  now?

 Shri  ¥.  B  Chavan  It  is  your
 = respon  ibility  to  make  this  Cen-

 tre  stronger  ‘There  may  be  problems,
 there  may  be  the  Kerala  problem
 there  may  be  the  Madras  or  Tamil
 Nad  problem,  there  may  be  the  Ben-

 em  I  cannot  guarntee  that
 there  will  not  be  any  problems  As
 Jong  as  there  afte  yntelligent  living
 people,  there  will  be  problems  These
 are  the  prople  who  are  progressive
 people  Kerala  5  going  to  progress,
 Tamil  Nad  is  going  to  progress,  Ben-

 gal  is  going  to  progress,  and  progres-
 give  people  will  always  have  growing
 problems  The  capacity  to  create  pro-
 bloms  1s  also  a  sign  of  growth

 But  what  is  our  attitude?  This  is

 alsy  aother  function  of  this  Murustry
 to  seq  that  co  ordination  between  the
 different  States  and  the  Centre  takes
 place  ond  to  create  the  conditions  to
 keep,  maintain  and  increase  and  stren-
 gihen  the  unity  of  this  country  Is  ano-
 ther  important  duty  of  this  Ministry
 I  would  like  to  be  judged  by  this  cri-
 terion

 Somebody,  waa  it  Shri  Dwivedy  or
 somebody  else,  raused  the  questian
 what  ate  the  criteria  on  which  this

 Ministry  should  be  judged?  These  are
 the  criterion  which  the  performance
 of  this  Minustry  should  be  judged  We
 will  certainly  try  to  do  that  because
 I  know  there  are  certainly  some  tre-
 mendous  problems  which  are  facing
 thie  Ministry  It  is  no  use  merely  as-

 ASADHA  15,  869  (SAKA)  (Min.  of  I
 Home  Affasra)  2०42

 king  us  why  you  failed  here,  why
 you  failed  there  J  said  I  was  certa-
 inly  profited,  but  ]  was  also  looking
 forward  to  some  light  on  some  of  the
 new  problems  which  are  facing  this
 country,  not  only  this  Mimstry  When
 ]  say  this  Minustry  us  facing  problems,
 it  3  not  the  Munister  in  charge  of
 this  Ministry,  or  the  officers  in  this
 Ministry  who  face  problems,  in  that
 connection,  I  can  say  it  us  the  country
 which  us  facing  those  problems  these
 difficult  border  problems,  the  reorga-
 nisation  problems  in  Punjab  and  As-
 sam,  other  difficult  problems  in  Naga-
 land  and  Mizos,  the  tribal  problems,
 the  problems  of  the  younger  genera-
 tion  in  this  country

 Dr,  P.  K  Deo  (Kalahand:)  Nagas
 is  with  the  External  Affairs  Minstry.

 Shri  ¥  B  Chavan:  Better  don't
 talk  about  it  Why  do  you  want  to
 bring  it  We  are  discussing  the  Home
 Ministry  Nagas  is  not  an  external
 problem  it  38  an  internal  problem

 Shri  Bs)  Raj  Madhok  (South  Delhi)
 Take  it  away  from  the  External  Aff-
 airs  Ministry

 Shri  ¥  छ,  Chavan  Don't  go  merely
 by  that  Then  I  said  Mizos  also  There
 are  certain  problems  of  Nagaland
 which  are  my  responsibihty  also

 An  Hon.  Member:  Say  that

 Shr,  ¥.  B.  Chavan:  It  uw  a  known
 tung,  there  are  certain  aspects  of  the
 problem  which  are  my  responsibility
 It  i5  more  important  to  take  a  gene-
 ral  view  It  is  not  enough  to  go  into
 the  past  we  are  alsa  to  look  forward
 and  see  what  are  the  problems  and
 how  are  we  going  to  face  them  and
 what  should  be  the  attitude  and  which
 are  the  forces  which  are  going  to  help
 us  to  solve  these  problems  It  is  this
 constructive  attitude  which  is  going
 to  help  not  only  this  mumistry  but  also
 the  country

 I  began  by  saying  that  I  would  fike
 to  express  certain  wews  about  the
 considerations  and  values  that  weigh-

 ed  with  this  ministry,  These  are  the
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 considerations  and  attitudes  which  jn-
 fluenced  the  decisions  that  this  mins-

 2 for  the  last  many  years
 one  of  those  who  can  say  here  ig  a
 solution  or  remedy  with  me  which  is
 like  magic  is  going  to  destroy  corrup-
 tion  completely  That  ४  something
 very  complex  It  is  rather  deep-roo
 ted  and  it  requires  certain  attitudes
 We  should  think  what  right  remedies
 we  should  take  and  whether  the  steps
 We  aie  taking  are  right  or  wrong  The
 Santhanam  commuittee’s  ieport  had
 been  discussed  on  many  occasions  in
 this  House  We  have  already  said
 what  recommendation,  we  have  accep
 ted.  One  thing  has  been  a  matter  of
 Ciscussion  What  5७  it  that  we  are
 dong  to  see  that  corsuption  at  the
 top  level  35  cluminated?  How  are  we
 going  to  rerove  it  and  what  is  the  re
 medy  that  ts  proposed”

 I  hid  explained  m  more  than
 ome  occasion  all  these  things  in  some
 detail  The  interzm  report  of  the  Ad-
 ministrative  Reforms  Commussion  has
 zicommend  d  the  institution  of  Lok
 pal  and  Lokayukt  We  had  some  dis-
 cussion,  with  the  State  Chief  Minis-
 ters  and  they  had  asked  for  time  to
 consider  the  suggestions  I  hope  they
 wul  send  thur  recommendations  soon
 But  apart  from  the  fact  whether  the
 states  accept  it  or  not  I  think  there
 is  no  hesitation  as  far  as  we  are  con
 cerned,  in  saying  that  this  is  an  insti
 tutional  a-tangement  If  the  States
 do  not  accept,  the  Centre  will  have
 to  accep  tit  because  it  :s  much  better
 that  w>  bgin  with  this  institutional
 arrangement  I  do  not  want  to  be  so
 brave  as  ‘o  say  I  will  remove  this
 or  that  All  I  can  do  8  to  make  a
 human  effirt  to  provide  remedies  to
 provide  institutional  arrangements
 whereby  ote  can  check  this  corrup-
 thon,  detect  corruption  and  punish
 those  whe  afe  corrupt  That  w  all

 JULY  €  198  (Min  of  Home  Affatrs)

 (Tirnchirpalli)
 Nandajy,  promised  to  do  it  in  twe
 years  ‘Can  you  do  it  in  at  least
 three  years?

 Shri  ¥  B  Chavan  I  am  rather  a
 ‘uumbhe  Jarvon  १  bo  ndt  make  promi- ses  of  that  kind.

 Shri  Umanath  That  means  that
 Nandaji  5  not  humble?

 Shr.  ॥  B  Chavan  Some  hon
 Members  particular  Shr;  Krinamoor-
 thi  icferred  to  the  questio  of  langu-
 age  This  question  unfortunately  be-
 comes  ;mmediately  g  very  delicate  is-
 suc  whenever  it  is  discussed  I
 was  wondering  if  the  last  few  munu-
 tes  of  the  debate  were  likcly  to  be
 spoiled  by  certain  references  to  com-
 munities  When  it  comes  to  the  ques-
 tio  of  language  and  religion  I  do  not
 know  what  happeas  in  this  country
 we  immediately  lose  our  balance

 An  Hon  Member  =  Fanaticism
 Shri  ¥.  B  Chavan  I  am  talking

 generally  not  particularly  It  is  a
 fact  and  I  also  belong  to  one  langu-
 "ge  group  Do  not  think  that  I  am  try-
 ing  to  criticise  unybody  else  I  am
 only  saying  that  this  seems  to  be  our
 national  characteristic  But  I  think
 the  time  has  come  now  when  we
 should  say  let  us  try  to  get  over  this
 thing  Incidentally  J  must  say  that

 I  lked  Acharya  Kmpalani’s  speech—
 part  of  :t  at  least—made  yesteray  He
 was  speaking—I  think  as  an  elderly
 person  with  g  cane  in  hand,  as  we
 do—about  general  discipline  m  this
 country  and  how  law  and  order  can  be
 achieved  he  was  referring  to  the  ge-
 neral  attitudes  m  the  country  It  is
 also  one  more  thing  that  we  have  got
 to  take  care  of.
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 Whenever  the  problems  of  language
 and  religion  come  up,  we  immediately
 Tose  our  balance,  and  we  start  talk-
 ing.  Certainly,  I  believe  in  the  re-
 gional  development,  and  if  this  coun-
 try  hag  to  make  economic  progress,
 certainly  one  cannot  forget  regional
 progress,  But  I  tell  you  my  experi-

 ence;  this  is  my  experince  in  the  last
 five  years  When  you  and  I  were  head-
 ing  certain  States,  we  came  here  and
 represented  the  problems  of  our  States,
 We  always  thought  that  we  were  not
 being  given  this  or  that  I  sometimes
 wonder  After  that  I  started  going  to
 every  State  as  Defence  Minister  for
 somtime,  and  now  as  Home  Minister
 I  go  to  different  States  I  find  that
 every  State  feels  that  it  is  cheated
 I  do  not  know—who  1s  getting  what
 Everybody  feels  that  Delhi  is  not  gi-
 ving  them,  then  Del  as  giving  to
 whom?  Even  Delhi  feels  the  same  way
 as  Shri  Vajpayee  stated

 Shri  A.  B.  Vajpayee  Delhi,
 New  Delhi

 Shri  Y.  B.  Chavan:  This  is  a  wrong
 feeling  I  know  there  i,  hunger  for
 development,  hunger  for  growth,  Hut
 these  are  attitudes  which  make  us  ra-
 ther  imbalanced  I  would  seek  your
 co-operation  I  seek  co-operation
 fiom  all  of  you  Do  criticise,  do  cri-
 triste  and  condemn  this  Government
 wherever:  it  1s  wrong  But  while  do-
 ing  so,  let  us  take  cafe  that  we  do
 not  create  this  wrong  attitude  of  lan-
 guage,  region  and  religion

 not.

 I  was  very  sad  that  at  the  end  of
 this  debate,  the  Hindu-Mushm  ques-
 tion  came  in  that  way  I  think  जा
 this  country  every  rehgion  is  as  safe
 as  any  othet  religion.  It  is  not  the
 Hindus  who  are  masters  of  this  coun-
 try  It  is  equally  Hindus,  Mushms,
 Parsees  Sikhs.  All  of  them  combined
 are  masters  of  this  country.  We  do  not
 Propose  to  say  who  are  lesser  Mus-
 lims  and  who  are  higher  Mushms;
 who  are  lesser  Hindus  and  who  are
 higher  Hindus;  such  things  will  only
 wreck  this  country  and  destroy  this
 country.  Let  us  now  at  least  try  to

 ASADHA  I6,  889  (SAKA)  (Min.  of
 Home  Affairs)

 get  over  these  things.
 I  was  talking  about  language.  With

 this  background  approach-
 ing  this  problem  of  language.  I
 hope  the  hon.  Members  will  under.
 stand  me  when  I  say  this.  There
 aw  no  doubt  that  we  are  commit-
 ted  to  the  development  of  all  the  lan-
 guages  in  this  country—Hindi  and  all
 other  languages  We  have  made  that
 clear  I  would  lke  to  assure  hon.
 Members  that  the  Goverment’s  deci-
 sion  is  to  have  the  UPSC  examunation
 in  all  the  languages,  We  have  accep-
 ted  that,  In  the  process  of  umplemen-
 tation,  our  effort  is  this,  I  was  dis-
 cussing,  a  few  beweeks  before,  thix
 question  with  the  Chairman  of  the
 UPSC,  I  have  made  a  request  to  him
 to  see  that  he  starts  all  the  languagee
 simultaneously  If  there  are  some  ad-
 munistrative  difficulties,  may  be  in  the
 first  term  in  the  first  stage,  there  will
 be  some  few  languages.  But  [I  have
 no  doubt  that  in  the  course  of  one
 year,  We  will  start  these  examinations
 in  all  the  languages  which  are  sche-
 duled  in  the  Constitution  We  are
 committed  to  this  development  of  lan-
 guages  But,  at  the  same  time,  we
 have  to  sce  that  the  Constitution  has
 acceptcd  certain  languages  as  the  “a-
 tiona]  languages,  ag  the  official  langua-
 ge  But  we  are  committed  to  this:
 what  Pandit  Jawaharlal  Nehru  ae
 Prime  Minister  and  what  Shastriji  as
 the  next  Prime  Minister  of  this  coun-
 try  had  said,  they  had  given  certam
 assurances  and  we  are  committed  te
 codify  those  assurances  A  Bull  has
 been  drafted  I  can  say  for  the  an
 formation  of  hon  Members  that  I  dis-
 cussed  this  Bill  with  the  Chief  Minis-
 ter  of  Madras,  Shr;  Annadurai  He
 suggested  to  me  that  it  is  rather  auffi-
 cult  to  give  an  opinion  like  this,  he
 sad  “certainly  I  welcome  this  Bill  as
 the  first  step’  but  please  send  this
 Bill  for  con«ultation"  When  they  cri-

 ticise  the  Government  for  not  consult-
 ing  the  Chief  Ministers,  they  say,  we
 are  not  consulting  the  Chief  Mimsters
 because  there  are  Many  non-
 Congress  Governments,  But  when  I
 am  consulting  all  the  Chief  Ministers,
 they  ask,  why  are  you  consulting  all



 T0047  D.G.

 {Shn  Y  B  Chavan]
 the  Chief  Ministers?  Is  it  a  point
 for  complaint  that  I  am  consulting
 Punjab,  Haryana,  Bihar,  UP  and
 Bengal,  which  have  non-Congress
 Governments?  When  I  decide  to
 send  it  to  one  Chief  Minister,  how
 can  I  refuse  to  send  it  to  others’  It
 as  only  a  question  of  a  few  weeks  I
 will  informally  discuss  it  with  the
 Chief  Mimsters  when  they  are  coming
 this  week  My  effort  and  intention
 is  to  introduce  this  Bull  at  least  in
 ths  session,  with  the  cooperation  of
 all  This  is  one  aspect  I  would
 juke  to  tel]  the  hon  member,  we  are
 not  unmundful  of  the  assurances  that
 were  given  But  he  need  not  feel
 thet  all  these  steps  are  taken  because
 somebody  is  trying  to  oppose  the  ex-
 pression  of  the  feeling  of  his  State
 He  is  rather  mistaken

 There  were  some  speeches  about
 the  privy  purses,  etc  I  can  only
 make  one  observation  about  this
 The  AICC  has  given  a  lead  by  ts
 historic  resolution  Government  has

 a  duty  to  examine  it  Government
 tg  examming  all  the  aspects  of  it—
 constitutional,  economic,  political

 श्री  मधु  लिसये  प्रधान  मत्री  की  बात
 प्राज  मैने  पी  ि  इस  वा  अन्तर्राष्ट्रीय
 पहलू  भी  हो  सकता  *  |  अब  कम  से  कम
 हमारी  सार्वभौमिकता  वा  तो  ल्याल  किया
 जाय  ।

 Shri  ¥.  छ,  Chavan:  Whether  we
 want  to  keep  the  privy  puixcs  or  abo-
 lish  them  ig  a  questuon  that  will  be
 decided  by  us,  the  mght  to  decide
 this  question  rests  with  this  Parla-
 ment  and  with  the  people  of  India
 There  is  no  question  about  it  I  do
 not  think  we  need  try  to  interpret
 what  the  Prime  Minister  said  Even
 if  the  wird  ‘international’  was  men-
 tioned,  7  waq  not  mentioned  to  com-
 promise  the  sovereignty  of  this  coun-
 try  There  is  no  doubt  that  it  is  an
 internal  problem

 JULY  6,  967  (Min.  of  Home  Affairs)  79०48

 भी  मधु  लिमये  जो  प्ास्तरिक  मामले
 होते  हैं  उन  के  क्या  प्रन्तर्राष्ट्रीय  मायने  होते
 हैं  ?  प्रधान  मंत्री  की  बात  करिये  |  सी०  सी०
 देसाई  की  बात  छोड़िये  लेकिन  प्रधान
 अत्री  तो  सरकार  हैं  1

 Shri  Randhir  Singh  This  is  also
 first-hand  official  version,

 Shri  Vasudevan  Nair:  Will  the  Hon.
 Minister  come  to  a  decision  about  the
 privy  purses  in  this  session

 Shri  YY.  है,  Chavan:  I  wish  I  were
 able  to  say  one  Way  or  the  other
 about  it  I  am  sure  these  examuina-
 tuons  will  take  some  time

 की  मधु  लिसये  शायद  20  साल  भी
 लग  जाय  ।

 Shri  त,  B,  Chavan  I  am  not  as
 pessimistic  as  you  are,  Mr  Limaye

 Shri  Pillo  Mody:  Address  the
 Chair

 Shri  xy  B,  Chavan:  These  were  the
 general  issues  that  were  mentioned

 in  the  course  of  the  debate  I  would
 hke  to  come  to  the  points  raised  by
 some  individual  members

 Shri  Bal  Raj  Madhok:  Say  some-
 thing  about  the  Kashmir  issue  also.

 Shri  ¥.  B.  Chavan:  About  the
 Kashmur  ;ssue,  I  can  tell  you,  you  are,
 ag  often  misinformed  Our  basic  ap-
 proach  to  Kashmir  has  not  changed.

 Shri  Piloo  Mody:
 the  Char

 He  must  address

 Shri  ¥,  B.  Chavan:  When
 dress  you,  are  you  afraid  of  it?

 Shri  Piloo  Mody:  Yesterday  Ach-
 arya  Kripalani  mentioned  about  peo-
 Ple  driving  cycles  without  lights,  hu
 2५  a  Similar  examaple

 Shri  ¥.  B.  Chavan:  Sir,  I  think  I
 have  mentioned  about  this  question
 of  Naxalbari  etc,  that  7  would  reach

 T  ad-
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 that  question  a  little  later  and  explain
 the  Government's  point  of  view.
 There  ar€  some  views  erpressed  based
 on  a  Suspicion  Whcn  we  take  notice
 of  certain  unconstitutional  aspects  of
 any  admumstration  ummediately  i  is
 suggested  that  we  want  to  jump  at  ut
 ang  take  charge  of  :t  When  we  do
 not  take  any  such  attitude  then  some
 hon  Members  from  that  corner  say
 that  there  is  reluctance  on  the  part  of
 the  Central  Government  to  intervene
 and  therefore  there  must  be  some
 motivation  in  that  Shri  Patodia
 yesterday  tried  to  say  something  lke
 that  I  can  assure  one  thing  We  are
 Not  concerned  in  this  matter  of  going
 and  taking  over  anything  At  the
 same  time,  we  cannot  afford  to  ignore
 certam  conditions  that  are  crea-
 ted  जा  certain  areas  Particularly  mm
 the  case  Naxalbi':  ]  hink,  at  8
 my  responsibility  to  tell  this  hon
 House  that  conditions  there  are  not
 yet  improved  Things  are  as  serious
 as  they  were  before  The  West  Ben-
 gal  Cabinet  has  certainly  issued  cer-
 tain  orders  yesterday  I  have  yet  to
 study  the  imphcations  of  these
 orders  etc,  and  I  will  avail  my-
 self  of  the  opportumty  of  the  pre-
 gence  of  the  Chief  Muimster  of  that
 State  in  the  city  and  discuss  the  mat
 ter  further  The  type  of  trouble
 which  is  taking  place  in  that  sensitive
 area  ceitamly  makes  it  the  responsi
 bility  of  this  House  the  responsibility
 of  this  Government,  the  responsibility
 or  every  citizen  to  look  at  it  with  an-
 xie.y  With  concein  But  immediately
 it  does  not  mean  that  we  want  just  to
 take  over  the  administiation  I  know
 what  termflc  responibility  it  is  to
 take  over  One  cannot  at  the  same
 tame  be  indifferent  to  what  is  happen-
 ing  there  What  has  happened  in
 Naxalban  is  something  which  one  has
 to  take  very  serious  notice  of

 I  can  give  some  of  the  details  as  to
 what  is  happening  there  The  number
 of  incidents  in  which  mobs  of  tribals
 were  led  by  CP(M)  workers  are
 many  They  include  damage  to  crops
 and  properties,  arson,  assault  on  per-
 eonz  and  even  murders  The  first  of

 JULY  6,  967  (Min  of  Home  Affairs)  t0050.

 the  incidents  of  lawlessness  was  re-
 ported  on  March  2,  967  There  are
 about  90  serious  cases  As  I  said,
 they  include  crimana]  trespass,  int-
 midation,  rioting,  unlawful  assembly,
 dacoity,  arson  etc  In  April  there  were
 three  imstances  in  which  one  was
 iorcible  occupation  of  land  In  May
 there  were  l7  cases,  these  ynclude  5
 cases  of  jooting,  3  cases  of  forcible
 occupation  of  land,  8  cases  of  damage
 to  cop  and  other  property  in  which
 5  persons  were  injured  and  one  killed.
 In  June  there  were  63  cases  includ-
 ing  40  cases  of  looting,  7  cases  of
 theft  of  arms  and  ammunuitions,  2
 cases  of  forcible  occupation  of  land,  4
 cases  of  damage  to  crops  and  other
 Property,  one  person  was  killed  by
 the  mob  and  two  among  the  mob  were
 killed  when  resistance  was  offered,
 and  six  were  injured  In  the  first
 three  days  of  July,  because  I  have  in-
 formation  only  up  to  4th  July,  there
 were  seven  casés  and  all  these  were
 looting  of  property

 श्री  चु  लिमये  प्रध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  प्रश्न  है  ।  मवी  महोदय  ने  अभी
 एक  रपट  से  कुछ  पढ़ा  इसलिए  नियमो  के
 शनसार  मैं  यह  मांग  कर  सकता  हु  कि  यह
 रपट  सभा  की  मेज  पर  च्ाये  |

 एफ  साननोम  सदस्थ  ष्यो  नहीं  भरा
 सकता  है  ?

 थी  मधु  लिमये  अगर  वह  यहा  रखने
 के  लिय  तैयार  हो  ता  मुझ  कोई  ऐतराज  नहीं
 है।

 36  brs.

 Mr,  Speakers  Will  you  kindly  sit
 dewn  You  have  made  your  point
 The  hon  Mimster  has  got  so  much
 of  noes  and  files  before  him  He
 refers  to  them  when  he  wants  to  give
 some  figures

 at  मधु  लिभये  वह  किसी  रपट  से
 पढ़  रहे  है  ।



 Shri  ¥,  B.  Chavan:  I  gave  this  an-
 formation  with  a  view  to  show  the
 extent  of  the  trouble,  the  depth  of  the
 trouble  and  the  persistence  of  the
 trouble  Naturally,  thas  gives  the
 Justification  for  the  concern  and  an-
 miety  that  everyone  of  us  feels  about
 it  But,  even  then  it  should  not  be

 as  if  We  have  got  some
 motives  or  something  against  the  poli-
 tical  party  which  is  responsible  for
 this  because  I  certainly  would  like
 all  non  Congress  Governments  to
 succeed  as  49  want  Congress  govern
 ments  to  succeed

 Shri  Charanjit  Ral  (Dausa)  You
 imposed  Pre  idcnts  Rule  in  Rajasthan
 for  much  less

 जाल  ९.  B.  Chavan.  If  the  Swantan-
 tra  Party  in  Rayastnan  could  form  a
 Government  I  would  wish  them  well
 What  could  I  do  if  they  could  not  do
 so?  I  sincerely  assure  them  that  I
 want  non-Congress  govcrnmcnt,  to
 su  ceeq  as  I  want  Congress  Go  crn-
 Mtuts  to  succeed  because  ]  want  the
 people  tu  sucecea  It  is  not  4  qu.stion
 of  a  government  or  a  patty,  what  we
 want  here  is  that  the  prople  should
 succeed  because  the  form  of  govern-
 ment  in  a  democracy  is  a  weapon  far
 people  to  better  their  ives  So  whn
 I  am  wishing  well,  it  is  not  wishing
 well  o.  the  team  of  Ministers  I  am
 wishing  well  of  the  people  But,  a‘
 the  same  time,  certainly  there  is  some
 responsibility  attached  to  us  When
 I  am  saying  all  these  things  it  5  only
 to  expres.  my  concern  anxiety  from
 the  national  security  point  of  view
 and  also  from  the  political  and
 the  constitutional  pont  of  view  of  the
 situation  in  Benga)

 Shri  8  M.  Banerjee  What  5  hap-
 pening  m  the  coal  mines?

 Shri  Y¥.  B.  Chavan  Now  I  come  to
 some  Other  speakers,  because  there  are

 JULY  6,  087  (Min.  of  Hontd  Affairs)

 The  hon  Member,  Shn  Dwivedy,
 certainly  made  a  reference  to  this
 point  But  he  has  also  made  a  re-
 ference  to  border  aécurity  So,  I  think
 I  should  make  a  mention  of  it  This
 is  a  subject  where  I  must  acknow-
 ledge  the  debt  and  congratulate  my
 predecessor,  the  hon  Shri  Nanda,  the
 then  Home  Minster  for  his  important
 contribution  to  India  that  he  brought
 together  all  the  border  forces  and  gave
 the  country  a  centrally  co-ordinated
 well-developed  border  security  force
 It  5  certainly  a  contribution  which
 must  be  recognised,  because  |  knew
 from  my  own  experience  in  my  pre-
 vious  charge  how  difficult  it  is  ६0  co-
 ordinate  information  coming  from  the
 different  State  border  police  and  keep
 this  House  informed  and  also  keep
 the  Army  Headquarters  informed  and
 take  proper  action  in  time  =  Thuis  force
 is  a  very  unportant  contribution  be-
 cause  as  [  said  it  36  a  co  ordinated
 force  which  facilitates  common  train-
 ing  which  fatiltates  common  equip-
 ment  which  facilitates  the  use  of  di-
 fferent  types  of  weapons  with  better
 firing  power  I  must  say  that  in  the
 year  and  a  half  or  the  couple  of  .cars
 this  foice  has  been  in  existence  it  has
 certainly  made  very  good  progres®
 which  I  must  mention  here

 One  other  point  that  the  hon.  Mem-
 ber  made  js  that  instead  of  the  Home
 Ministry  dealing  with  this  force,  i
 should  be  handeq  over  to  Defence  It
 is  not  a  question  of  a  dispute  between
 the  Defence  Ministry  and  the  Home
 Mimstry  because  even  ap  Defence
 Minister  I  had  held  the  view  that  this
 should  not  be  the  responsibility  of
 the  Defence  Minister  Their  roles  and
 functions  are  different  In  case  of
 War  in  case  of  actual  hostilities,  in
 case  of  actual  operations  the  Border
 Security  Forre  automatically  goes  uh-
 der  the  operational  control  of  the
 Army,  but  in  peace  time  the  role  of
 the  Border  Security  Force  is  quite
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 chfferent  from  that  of  the  Army  Let
 forget  this  important  aspect

 It  छ  &  police  force  and  during
 peace  time  the  protection  of  the
 border  is  a  police  function,  it  is  not
 an  army  function  This  difference  in
 the  functional]  7068  of  the  different
 forces  has  to  be  taken  note  of  There-
 fore  though  it  was  a  well  intended

 Suggestion  itis  not  a  feasible  sug-
 gestion  of  a  necessary  sucgestion

 Shri  Surendranath  Dwivedy  (Ken
 drapara)  Do  they  keep  any  larson
 with  Defence?

 Shr  ¥  B  Chavan  Yes  they  do
 very  much  otherwise  it  loses  the
 sigmficance  of  its  existence  There
 w  well  co-ordinated  jiaison  at  the
 Joea}  level  at  the  medium  level  and
 at  the  Central  level  The  haison  func-
 tions  ery  well

 Then  Acharja  Kripalen:  made  2
 reference  to  a  certamn  imeident  that
 took  placr  I  have  tourhed  on  the
 other  aspects  of  the  problem  that  he
 ra  ed  but  he  made  a  reference  to  8
 particular  spect  That  wis  about
 some  disturbance  in  some  public  meet-
 ing  He  had  sent  same  people  to  me
 I  discussed  the  matter  wth  them
 They  gaVe  Me  a  certain  memoran-
 dum  which  I  <ent  to  the  Madhva
 Pradesh  Government  <A  certain  re-
 port  was  called  for  and  the  report  I
 received  showed  that  that  action  had
 to  be  taken  because  of  certain  dis-
 orderly  situation  that  developed
 there  But  I  cannot  go  more  into  the
 facts  because  simular  allegations  were
 made  against  the  District  Magustrate
 of  the  place  and  my  information  3
 that  the  District  Magistrate  has  gone
 to  the  court  for  defamation  As  the
 matter  8  sub  gudice  it  is  rather  di-
 fficult  for  me  to  go  into  the  factual
 position  Acharya  Kripalani  wanted
 to  know  about  it  but  I  cannot  discuss
 the  facts  because  it  has  become  a  sub
 fudice  matter

 ASADHA  ih  9807  (SAKA)  (Min.  of  I
 Home  Affaire)  2054

 Then,  Shri  P  M.  Sayeed  mentioned
 the  problem  of  Laccadives  Here  I
 must  say  that  when  we  think  about
 the  Mizos  and  the  Nagas,  we  as  this
 Government  and  also  this  House  have
 always  to  be  careful  to  have  know-
 ledge  of  the  problems  of  Laccadives
 and  Andamans  This  is  also  a  very
 important  responsibility  of  this  Minis-
 try  Laccadives  in  the  west  and
 Andamans  in  the  east  ale  the  two
 kentinels  of  protection  of  national
 security  from  the  sea  side  and  the
 contentment  and  welfare  of  the  peo
 ple  there  and  other  facilities  are  our
 concern  I  can  assure  him  that  we
 at,  all  aware  of  their  problems

 Naturally  they  have  to  go  through
 a  process  of  evolution  It  is  rather  @
 far  off  area  and  there  are  certaim
 local  difficult  conditions  But  certainly
 we  would  like  to  pay  as  much  atten-
 tion  as  we  can  and  if  necessary  spe-
 cia’  attention  to  the  problems  of  this
 area  I  am  hoping—and  I  can  say  om
 behalf  of  the  Prime  Minister  also  that
 she  was  also  thinking  if  an  opportu
 nity  comes  her  way—to  visit  Laccu-
 dives  some  time  and  meet  the  people
 there  and  try  to  acquaint  oursel. ९5
 personally  with  the  loral  problems
 there  So  I  thought  I  should  take  2
 note  of  this  problem

 Shri  Umanath  You  have  forgotten
 about  gheraos

 Shri  ¥.  B  Chavan’  I  am  coming
 to  that  Tam  glad  he  mentioned  it
 I  was  coming  to  it  because  some  Mem
 ber  mentioned  gheracs  We  have  dis
 cussed  gheraos  and  very  ably  I  got  the
 support  of  Acharva  Kripalam:  vester-
 day  He  said  that  if  you  want  to
 resort  to  violence  then  boldlv  say  that
 you  want  to  do  so  but  do  not  say
 that  it  i  8  Tee  timate  thing  that  it  3s
 pieke*  ot  it  is  satvapraha  it  is  ™
 legitimate  labour  weapon  It  is  not

 People  ask  me  what  oy  our  attitude
 towards  the  role  of  the  Pohce  I  am
 prepared  to  say  the  police  i3  not  8

 reptessive  instrument  of  Government
 We  want  police  not  to  interfere  in  the
 Jemtsmate  trade  union  activity  any-
 where,  but  we  certainly  want  the
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 [Shri  ¥,  B,  Chavan]
 police  to  take  note  of  there  is  any
 danger  to  the  property  and  life  of  the
 employer.  We  just  cannot  allow  that.
 If  they  resoit  to  any  obstructionist
 tactics,  it  cannot  be  allowed

 Shri  N.  Sreekantan  Nair:  Only  the
 employer,  not  the  worker?

 Shri  Y.  8,  Chavan:  The  worker,  of
 course,  cannot  be  killed.  How  can  he
 be  killed?  ri

 wit  रबि  राय  (पुरी)
 *  मत्री  महोदय

 ने  केवल  एम्पायर  के  बारे  में  कहा  है  |
 उन्होंने  वर्क्  की  बात  नहीं  कही  ।

 थो  पदावत राव  चब्हान  मैंने  कहा
 है  1

 I  sad  first  that  we  do  not  want
 Police  to  interfere  in  any  legitimate
 trade  union  activity  because  we  want
 them  also  to  give  protection  to  the
 legitimate  agitational  activities  of  the
 labour.

 Shri  Umanath:  The  workers  can
 be  thrown  out  and  starved  to  death.
 There  ig  no  protection  for  them.

 Shri  ¥.  B,  Chavan:  There  is  the
 protection;  the  Labour  Minister  provi-
 des  protection  to  them  Wherever
 you  are  running  the  Government,  you
 are  supposed  to  give  protection,

 This  country  can  claim  to  have  the
 most  plogressive  labour  legislation.

 Shri  Umanath:  You  agree  to  am-
 end  the  Constitution  so  that  effective
 lew  can  be  provided  ‘You  don't  agree
 to  that.

 Shri  yy.  B.  Chavan:  Why  don’t  you
 do  that?

 Shri  Umanath:  If  you  agree  to
 amend  the  Constitution,  an  effective
 law  can  be  provided.  (Interruption)

 Shri  ¥.  है,  Chavan:  You  cannot
 force  me  to  agree.

 JULY  6,  सभ्य  (Min,  of  Home  Affairs)  70056

 That  is  where  you  and  I  differ.  You
 asked  about  ‘gherao'  and  I  say  that
 gherao  is  not  a  legitimate  labour  acti-
 vity,  it  is  an  obstructionst  activity.
 Iam  afraid,  possibly,  he  has  not  con-
 sulted  the  Chief  Minster  of  Kerala.
 Probably,  he  also  thinks  the  way  I
 think

 Shri  Umanath:  Mr.  Ramamurti
 made  our  Party's  position  very  clear
 (Interruption)

 Shri  Randhir  Singh:  The  rule  of
 law  must  prevail..

 Shri  तर,  B.  Chavan:  I  am  glad  that
 he  reminded  me  about  gherao  be-
 cause  I  wanted  to  say  what  is  our
 concept  of  the  police  role  in  these
 matters.  We  know  that  police  also  is
 an  instrument  of  a  Government  which
 believes  in  social  transformation.  It
 is  not  merely  a  repressive  weapon;  it
 has  to  be  used  so  as  to  create  condi-
 tions  which  are  helpful  in  social
 transformation  and  not  to  restrict...
 (Interruption)

 at  मघु  लमये  :  इसी  लिए  दम  देश
 मे  सब  से  ज्यादा  गोलिया  चली  ।

 Shri  Umanath:  The  policemen  are
 in  jail  now

 Shri  ¥.  B.  Chavan:  I  am  touching
 now  the  smaller  issues  that  were  rais-
 ed  by  the  Members  Another  is.ue
 that  was  raised  was  about  the  police
 verification  About  police  verification,
 some  orders  were  :ssued  3  or  l4  yeara
 back  We  are  reviewing  those  orders,
 Our  thinking  is  that  no  political  con-
 duct  should  be  brought  into  in  this
 police  verification,  as  far  as
 conduct  is  concerned.  So  far  as  sub-
 versive  and  violent  activities  are  con-
 cerned  (Interruption)  I  am  saying
 that  policy  is  under  review.  I  am
 mentioning  the  thinking  of  the  Gov-
 ernment  which  is  guiding  us  while
 making  this  review.  When  we  past
 specific  orders,  we  will  let  the  States
 know  and  we  will  let  you  know  alsa,



 A  question  was  raised  about  police
 verification  and  I  thought  it  was  my
 duty  to  mdicate  what  is  the  present
 thinking  of  the  Government  in  the
 matter

 Shri  8,  जा,  Banerjee:  When  you  were
 the  Defence  Minster,  you  know  that
 some  poor  Muslims  who  were  serving
 in  the  Defence  ordnance  factories  were
 discharged  for  being  pro-Pakistanis
 They  had  spent  8  years  in  the  ord
 nance  factories  You  know  these  cases

 Shri  . a  B  Chavan:  About  the  people
 who  were  risks  to  our  national  secu-
 rity  I  cannot  take  them  What  can
 I  do?  Your  idea  of  national  security
 and  my  idea  of  national  security  differ
 TI  cannot  help  it

 I  know  there  were  some  important
 contributions  made  from  this  side
 also  The  hon  Members,  Shri  Chin-
 tamam  Pamgrahi,  Shri  P  Venkata-
 subbaiah,  Shrimati  Tarkeshv ari
 Sinha  and  others  made  a  good  con-
 tribution  Shrimats  Tarkeshwar
 Smha  asked  me  an  important  ques-
 tion  and  she  asked  me  a  very  spe-
 eific  and  a  very  pomted  question
 about  the  visit  of  the  Chinese  Third
 Secretary  to  Calcutta  She  ra:sed
 four  pots  and  I  would  hike  to  reply
 to  them  Firstly,  she  aslted  whether
 the  Chinese  Third  Secretary  visited
 Calcutta  and  my  reply  u  ‘Yes’,  sec-
 ondly  she  asked  whether  he  contac
 ted  any  Communist  (Marxist)  leaders
 or  workers  and  my  reply  to  that  is
 ‘Yes’

 sit  राम  सेवक  यावव  (वा  राबकी)
 #  उन  कम्यनिस्ट  नेताझों  के  नाम  बताए  जायें  ।

 Shri  Umanath:-  ‘That  La  utterly
 false  Mr  Chavan  is  taking  advan-
 tage  of  the  majonty  (Interrup-
 tion)  This  is  an  utter  falsehood

 Shri  Ranbir  Singh:  Truth  as
 bitter

 Shri  Y  B.  Chavan:  The  third  ques-
 thon  was  whether  he  vinted  a  certain
 theatrical  performance,  yes,  and
 whether  they  shouted  slogans  in
 favour  of  Mao,  yes  ,

 ABADHA  ‘15,  889  (SAKA)  (Min.  of  I
 Home  Affairs)  ००58

 Some  hon.  Members:  Shame,  shame.
 (Interruptions)

 Shri  Umanath:  There  seems  to  have
 been  some  understanding  between  Mrs.
 Tarkeshwari  Sinha  and  Mr  Chavan

 Mr,  Speaker:  Even  uf  anybody  has
 not  asked,  he  has  the  right  to  reply
 Somebody  has  asked  the  questions  and
 he  hag  rephed

 Shri  Bal  Raj  Madhok:  Did  a  Mem-
 ber  of  this  House  accompany  the
 Third  Secretary  to  Calcutta?

 Shri  Y.  B.  Chavan:  I  have  no  such
 information  I  have  no  information
 that  any  Member  of  this  House  accom-
 panied  him  If  I  have  information,  I
 will  say  ‘yes’,  if  I  have  no  information,
 then  I  will  say  ‘no’

 Shri  Surendranath  Dwivedy:  Is  it
 not  a  fact  that  the  First  and  the  Third
 Secretaries  stayed  in  Calcutta  from
 20th  May  to  24th  May  in  the  Great
 Eastern  Hotel?

 Shri  ¥,  B  Chavan:  This  is  my  diffi-
 culty  The  House  may  not  ask  for  in-
 formation  now  which  I  have  to  speci-
 fically  get  She  had  asked  me  those
 questions  nearly  45  minutes  before  I
 got  up  to  reply  and  so,  I  got  the  infor-
 mation  on  those  specific  points  If  some
 more  questions  are  asked  now,  I  will
 require  time  for  them

 श्री  राम  सेवक  यावव  मत्री  महोदय
 ने  कम्युनिस्ट  नेताथ्ी  के  नाम  नहीं  बताए
 हैं

 tt  मु  लिसये  पगर  मत्री  महोदय
 उन  कम्यनिस्ट  मेताश्ो  के  नाम  बता  दें,  तो
 ज्यादा  प्रच्छा  होगा  |

 डाल  ¥.  B  Chavan:  I  do  not  think
 that  I  can  disclose  that  Ido  not  want
 to  disclose  that

 थी  मु  लिममे.  बाद  में  बता  दें  ।
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 हा  ०  क  you  refer  this
 matter  to  the  State  Government  for
 information  and  if  so,  what  was  the
 information  given?  (Interruptions)

 Shri  Samar  Guha  (Conta).  On
 pont  of  privilege  ~

 Mr.  Speaker:  Not  so  many  at  a  time
 Mr  sarmar  Guha  should  know  that

 8  privilege  motion  cannot  be  raised  Like
 this  He  has  to  give  a  notice  of  it  and
 it  has  to  be  considered  On  y  a  point
 of  order  can  be  raised

 Shri  Nambiar:  He  has  made  an  in-
 mnuation  against  a  political  party

 Mr.  Speaker:  Order,  order  Both  the
 members  are  on  their  legs

 Shri  Y.  8,  Chavan:  I  am  not  yield-
 ing.

 Mr,  Speaker:  The  Home  Minister  3s
 not  yielding  They  may  resume  their
 seats

 Shri  Samer  Guha:  [n  the  first  week
 of  June,  I  had  given  a  call-attention
 notice

 Mr,  Speaker:  That  may  be  50

 @hr]  Samar  Guha:  specifically
 mentioning  this  Then  I  gave  a  short-
 notice  question..  (Interruption)
 The  House  could  have  been  benefited
 by  an  explanation  by  the  Minister
 (Interruption)  but  its  very  unfortu-
 nate  that  both  of  them  were  rejected,
 neither  the  call-attention  was  admitted
 nor  the  short-notice  question  was  ad-
 mitted

 Mr,  Speaker:  Order,  order  1  do  not
 allow  this,  Nothing  should  be  taken
 down  He  cannot  go  on  like  this
 (Interruptions)  ९९

 Shri  Namblar  rose—

 Shri  Y,  B.  Chavan:  I  am  not  yieldang
 Mr.  Speaker:  The  Home  Miniter  oy

 not  yielding
 Shri  ¥,  B,  Chavan:  I  wou'd  lke  to

 make  a  reference  to  the  last  two
 speeches  I  was  looking  forward  to

 **Not  recorded

 JULY  5,  987  ©  (Min.  of  Home  Affairs)

 Az  hon.  Member:  It  was  a  fine
 speech

 Ghri  ¥.  B.  Chavan:  not  be-
 cause  he  criticised  us  Even  the  criti-
 cimm  looked  Inke  an  election  speech.
 I  thmk  he  has  not  yet  come  out  of  the
 election-tame  I  had  expected  a  better
 performance  from  a  person  who  had
 a  Judicial  experience,  I  had  never
 expected  such  an  injudicious  speech
 from  him

 [  now  come  to  the  last  point  of  my
 speech

 Mr,  Speaker:  Hon  Members  have
 been  asking  for  the  names  of  the  peo-
 ple  who  had  met  the  Chinese  third
 secretary  Has  the  hon  Mimster  got
 the  names*

 ghri  ¥.  B.  Chavan  I  have  not  got
 the  names  here  with  me  now

 Shri  Surendranath  Dwivedy:  This
 28  a  very  important  matter  If  the
 names  are  not  with  him  now,  will  '

 give  them  later?  Could  he  place  them
 on  the  Table  of  the  House  Jater?

 Shri  ¥  B.  Chavan:  At  the  present
 moment,  they  are  not  with  me  Fur-
 ther,  I  shall  have  to  consider  the  ques-
 tions  relating  to  the  other  aspects  of
 the  problem  before  disclosing  any
 names  So,  on  that  also,  I  am  not
 making  any  commitment

 Shri  Nambiar:  He  has  made  an  as~
 persion  on  a  party  here

 थी  राम  सेवक  पादथ  व्यवस्था  का

 प्रश्न  है
 Mr.  Spenker:  What  is  the  vyavasthe

 kaa  prasna’?  I  had  myself  raiged  that
 question
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 sft  tra  सेक्‍क  याइध  :  झथ्यक्ष  महोदय,  "My  duty  to  meet  them.  It  is  for  them
 look  after  the  interests  of  the मंत्री  महोदय  ने  यह  कहा  कि  कुछ  व्यक्तियों  own  parties.  They  need  not  blame  =

 =  यह  चीनी  दूतावास  के  प्रथम  तथा  तुतीय  if  they  find  any  weak  links  there.  It
 सचिव  मिले  शौर  है... ह  व्यक्तियों  के  नाम  देने...  is  Not  my  fault,  So,  ३  can  only  assure
 के  उन्होंने इनका  र  किया।  झब  यह  कहते है  कि
 बह  मेरे  पास  नही  हैं।  तो  मैं  जानना  चाहता
 हैं  कि  किस  झभाधार  पर  उन्होने  यह  बयान
 दिया  भौर  जब  कोई  झाघार न  हो  तो  क्‍या
 इस  तरह  से  कह  सकते  हैं  ?

 Shri  Umanath:  No  aadhaar.
 Shri  Nambiar:  My  point  of  order  is thu.  There  is  a  reflection  made  on

 the  Communist  Party  (Marxist)  that ene  of  their  Jeaders  met  the  third
 secretary  of  the  Chinese  Embassy  here
 HM  that  is  so,  it  is  g  reflection  on  the
 Communust  Party  that  it  is  in  league
 with  the  Embassy  staff.  Therefore,  the
 responsibility  is  on  the  part  of  the
 Government  to  tell  the  House  who
 that  leader  is  and  how  far  they  can
 malhgn  the  Communist  Party  without
 any  valid  reason  or  proof.  Therefore, we  must  have  the  point  clarified,  That
 7  my  point  of  order

 Mr.  Speaker:  The  hon  Member  i
 humself  demanding  that  the  name  of
 the  leader  of  hig  party  be  announced
 ®o  that  everybody  may  know.  There
 ‘ano  point  of  order  involved  The
 fron.  Member  only  wants  that  the  name
 of  his  party  leader  may  be  mentioned
 Let  us  leave  it  at  that

 Shri  Y.  B,  Chavan:  I  am  now  com-
 ing  to  the  last  point,

 Shri  A.  8,  Vajpayee  made  a  refer-
 ence  to  me  personally  and  said  that  I
 was  trying  to  interfere  with  some  non-
 Congress  Governments.  I  can  assure
 him  that  I  have  never  done  that,  But
 it  ig  my  duty  as  the  Home  Minister  to
 meet  people  who  come  to  me.  People
 ‘belonging  to  different  political  parties

 I  shal]  be  interested  only  in  seeing  that
 the  governments  function  constitution-
 ally,  that  there  is  proper  coordination
 between  them  and  us  here  and  that
 they  create  conditions  which  would  be
 helpful  for  orderly  governance  of  the
 States  and  the  country,  and  this
 Ministry  will  always  stand  as  a  sort
 of  sentinel  to  watch  over  the  unity
 and  integrity  of  India

 Shri  Hem  Barua:  May  I  just  ask  one
 question”

 Mr.  Speaker:  I  am  sorry  If  I  allow
 the  hon  Member  I  shall  have  to  allow
 several  others

 Shri  Hem  Barua:  I  had  already  writ-
 ten  to  you.

 Mr_  Speaker:  He  should  have  spoken
 on  the  Demands  before;  he  cannot  atart
 putting  a  question  now,  If  I  allow
 him,  I  shall  have  to  allow  several
 others,

 I  shall  now  put  all  the  cut  motions
 together  to  vote

 All  the  cut  motions  were  put  and
 negatived.

 Mr.  Speaker:  I  shall  now  put  th-
 Demande  to  vote,

 Shri  6.  M,  Banerjee:  Let  the  money
 be  given  to  them  along  with  the  cut
 motions

 Mr,  speaker:  The  question  is...

 Shri  Piloo  Mody:  The  question  may
 be  pul  to  the  sentinel

 Mr,  Speaker:  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
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 DMr.  Speaker)
 in  course  of  payment  during  the
 year  ending  Slst  dey  of  March,
 968  in  respect  of  the  heads  of
 Demands  entered  in  the  second
 column  thereof  against  Demands

 Division  No.  8]
 —_
 Achel  Singh,  Shri
 Ahirwar,  Shr  Nathu

 Ram
 Aga,  Shri  Ahmad
 Ankineedu,  Shn
 Arumugam,  Shri  R,  5.
 Awadesh  Chandra  Singh,

 Shri
 Babunath  Singh,  Shri
 Baypai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.

 Bhargava,  Shri  8,  N.
 Bhattacharyya,  Shri  C

 K.
 Bhola  Nath,  Shr;
 ‘Bohra,  Shri  Onkarial

 Jyotsna
 Chaturvedi,  Shri  RL.
 Chaudhary,  Shri  Nitiraj

 Singh
 Chavan,  Shri  Y.  B.
 Choudhary,  Shri  Valmiki
 Choudhury,  Shr:  J.  K.

 Dhillon,  Shri  G.  8.
 Dhuleshwar  Meenas,  Shri
 Digvijai  Nath,  Shri

 TULY  6,  967

 AYES

 Hazarika,  Shri  J.  N
 Hem  Raj,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulshidas
 Jaipal  Singh,  Shri
 Eamble,  Shr:
 Karan  Singh,  Dr.
 Kavade,  Shri  8  हे,
 Kedaria,  Shri  C  M
 Khadilkar,  Shri
 Khan,  Shri  M.  A.
 Kotoki,  Shri  Liladhar
 Krishnan,  Shri  G,  ¥.
 Lalit  Sen,  Shri
 Laxm:  Bai,  Shrimatl
 Lutfal  Haque,  Shri
 Mahara)  Singh,  Shri
 Mahida,  Shr  Narendra

 Singh
 Mahismh,  Dr  Sarojni
 Mandal,  Shr:  Yamuna

 Prasad
 Mane,  Shri  Shankarrao
 Mamkya  Bahadur,  Shri
 Marand.,  Shri
 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Mehta,  Shn  P  M
 Menon,  Shri  Govinda
 Mirza,  Shr;  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  Ss.
 Mohinder  Kaur,  Shri-

 mati
 Mudrika  Singh,  Shri
 Mukne,  Shri  Yeshwant-

 rao
 Nahata,  Shr:  Amrit
 Naidu,  Shr  Chengal-

 raya
 Nayar,  Dr  Sushila
 Nirlep  Kaur,  Shrimati
 Pahadia,  Shri
 Pandey,  Shri  K.  N.

 (Min,  of  Home  Affairs)  70064

 Nos.  4  to  55,  34  and  25  relating
 to  the  Ministry  of  Home  Afairs.’.
 Let  the  Lobby  be  cleared.
 Lok  Sabha  divided.

 7  ‘116.30  hey,

 Pafftat,  Shrimati  Vijaye
 Lakshm

 Pamgrahi,  Shn  Chinta-
 mani

 Paoka:  Haokip,  Shri
 Pratap  Singh,  Shri
 Parthasarathy,  Shri
 Patel,  Shri  Manubhai
 Patil,  Shri  A.  प्र.
 Patil,  Shri  Deorao
 Patil,  Shrj  S.  D
 Patil,  Shr:  T.  A.
 Pramanik,  Shri  J.  N.
 Puri,  Dr  Surya  Prakash
 Ra)  Deo  Singh,  Shri
 Rajan:  Gandha,  Kumari
 Raju,  Dr  D.  8,
 Ram,  Dhan,  Shri
 Ram  Kishan,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramshekhar  Prasad

 Singh,  Shri

 Raut,  Shri  Bhola
 Reddi,  Shri  ७.  8
 Reddy,  Shri  Ganga
 Reddy,  Shri  M.  N.
 Reddy,  Shri  P.  Antony
 Reddy,  Shri  R.  D
 Rohatgi,  Shrimati  Susbi-

 la
 Sadhu  Ram,  Shri
 Saha,  Dr.  8.  हू.
 Saigal,  Shri  A.  5

 Sanghi,  Shri  N.  EK.
 Sanji  Rupji,  Shri
 Sankata  Prasad,  Dr.
 Savitri  Shyam,

 mati



 Mr.  Speaker:  The  result  of  the  divi-
 sion  ts:
 204  (Ai)  LSD—20,

 Sinha,  Shri  Satya  Nara-
 yan

 Sinha,  Shrimati  Tar-
 keshwar)

 Solanki,  Shri  8  M.
 Sonar,  Dr.  A.  G
 Sonevane,  Shri
 Sudarsanam,  Shr;  M.

 NOES

 Gowd,  Shri  Gadilingans
 Gowda,  Shn  M  H
 Guha,  Shm  Samar
 Gupta,  Shri  Indrajit
 Jha,  Shri  Bhogendra
 Jha,  Shri  Shiv  Chandra
 Joshi,  Shri  8  M.
 Kabir,  Shr:  Humayun
 Kalita,  Shr.  Diureswar
 Kandappan,  Shri  8.
 Kapoor,  Shri  Lakha?

 Lal

 Jeet
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 (The  motions  for  Demands  for  Grants
 (Mimstry  of  Home  Affairs)  which
 were  adopted

 ee
 Lok  Sabha,

 are  reproduced  a]

 Demanyp  No  4]—Ministry  or  Home
 AFFAIRS

 “Theat  a  sum  not  exceeding  Ra
 4,15,20,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 gery  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March  1968,  in  respect  of
 ‘Mimstry  of  Home  Affairs’”

 Demanp  No  42—Casiner

 “That  a  sum  not  exceeding  Rs
 39,70  000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 wil]  come  in  course  of  payment
 during  the  year  ending  the  3tst
 day  of  March,  1968,  in  respect  of
 ‘Cabinet’”

 Demanp  No  43—ADMINISTRATION  OF
 ‘Jusrcr

 “That  a  sum  not  exceeding  Ra
 2,20,000  be  granted  to  the  Pres-
 dent  to  complete  the  sum  neces
 sary  to  defray  the  charges  wiich
 will  come  im  course  of  paywwent
 during  the  year  ending  the  3lat
 day  of  March,  1968,  in  respect  of
 of  ‘Admumstration  of  Justice’”

 Demanp  No  44—Potics

 “That  है  sum  not  exceeding  Ra
 24,96,94,000  be  granted  to  the  Pre-
 sident  to

 =o
 the  sum

 ery sary  to  di  charges  w
 will  come  in  course  of  payment
 during  the  year  ending  the  Sist
 day  of  March,  1968,  in  respect  of
 "Police"

 Demary  No  45—Censvs

 “That  a  suzh  not  exceeding  Hs
 70,18,000  de  granted  to  the  Preal-
 Gent  to  complete  the  sum  neced-

 JULY  6,  iT  (Min,  of  Home  Affairs)  7७०68

 Demanp  No  4€—Sratrerres

 “That  a  sem  not  exceeding  Re.
 2,35,23,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 saty  to  defray  the  charges  whoch
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 ‘Statistics’  am

 Drwanp  No  47—Prrvy  Purses  AND
 ALLOWANCES  oF  INDIAN  RULERS

 “That  a  sum  not  exceeding  Rs
 88000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 saty  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Sist
 day  of  March,  1968,  in  respect  of
 ‘Privy  Purses  and  Allowances  of
 Indian  Rulers’”

 Demand  No  48—TEWRITORTAL  AND
 PotrricaAL  PENnsions

 “That  a  sum  not  exceeding  As,
 ‘12,64,000°  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neese-
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 “DEMAND  No.  50—CHANDIGARH

 “That  a  sum  not  exceeding  Rs.
 ‘2)67,,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 uring  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 “Chandigarh’.”

 DEMAND  No.  5|—ANDAMAN  AND
 NICOBAR  ‘ISLANDS

 “That  a  sum  not  exceeding  Rs.
 4,2i,66,000  be  granted  to  the  Presi-
 dent  to  compiete  the  sum  neces-
 sary  to  defray  the  charges  which
 ‘will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 “Andaman  and  Nicobar  Islands’.”

 DemMaAnpD  No,  52—TrIBAL  AREAS

 “That  a  sum  not  exceeding  Rs.
 14,48,82,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 ‘Tribal  Areas’.”

 Demand  No.  53—DapRA  AND  NAGAR
 HAvELI  AREA

 “That  a  sum  not  exceeding  Rs.
 30,41,000,  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 ‘during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of

 #  99 ‘Dadra  and  Nagar  Haveli  Area’.

 Demanpd  No.  54—Laccapive,  MInicoy
 AND  AMINDIVI  ISLANDS

 “That  a  sum  not  exceeding  Rs.
 €5,8,000  begranted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 ‘sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 “Laccadive,  Minicoy  and  Amindivi
 Islands’.”

 and  Power)
 DEMAND  No.  55—OTHER  REVENUE

 EXPENDITURE  OF  THE  MINISTRY  OF
 Home  AFFAIRS

 “That  a  sum  not  exceeding  Rs.
 2,57,85,000  be  granted  tothe  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Home  Affairs’.”

 DEMAND  No.  24—CapiITaL  OUTLAY  IN
 UNION  TERRITORIES  AND  TRIBAL  AREAS

 “That  a  sum  not  exceeding  Rs.
 13,29,95,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 ‘Capital  Outlay  in  Union  Terri-
 tories  and  Tribal  Areas’.”

 DEMAND  No.  25—OTHER  CAPITAL  OF
 THE  MINISTRY  OF  HOME  AFFAIRS

 “That  a  sum  not  exceeding  Rs.
 24,41,000  be  granted  tothe  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1968,  in  respect  of
 ‘Other  Capital  Outlay  of  the
 Ministry  of  Home  Affairs’.”

 MINISTRY  OF  IRRIGATION  AND  POWER

 Mir.  Speaker:  The  House  will  now
 take  up  discussion  and  voting  on
 Demand  Nos.  63  to  65,  28  and  29
 relating  to  the  Ministry  of  Irrigation
 and  Power  for  which  3-l|2  hours  have
 been  allotted.

 Hon.  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut
 motions  may  send  slips  to  the  Table
 within  5  minutes  indicating  the
 serial  number  of  the  cut  motions  they
 would  like  to  move.

 +



 “That  a  sum  not  exceeding  Rs
 2i,88,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  meces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3st
 day  of  March,  1968,  in  respect  of
 ‘Mimstry  of  Irngation  and
 Power’  "

 Demann  No  64—Muttt-purrose  RIVER
 ScHEMEs

 Mr.  Speaker  Motion  moved
 “That  a  sum  not  exceeding  Rs

 4506000  be  granted  to  the  Pre-
 sident  tocomplete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 dunng  the  year  ending  the  3ist
 day  of  March,  1968,  in  respect  of
 “Multi-purpose  River  Schemes’"

 Demanp  No

 Mr.  Speaker:  Motion  moved
 “That  a  sum  not  exceeding  Rs

 6,01  17,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3st
 day  of  March,  968  in  respect  of
 ‘Other  Revenue  Expenditure  of
 the  M:  of  Irngation  and
 Power'"

 Demanp  No  26—CaArrrat  Ovriay  on
 Mutti-Purrosu  ह"... ह  ScHemes

 Mr.  Speaker:  Motion  moved
 “That  a  sum  not  exceeding  Ra.

 16,33,45,000  be  granted  to  the  Pre-
 mdent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which

 Demanp  No  29—Orger  Carrera
 Outuay  or  raz  Muousrey  or  ‘Isrroartow:

 AND  PowER

 Mr.  Speaker:  Motion  moved

 “That  a  sum  not  exceeding  Re.
 11,40,87,000  be  granted  to  the  Pre-
 sident  tocomplete  the  sum  neces~
 sory  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1968,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Min-
 istry  of  Irmgation  and  ह... अ

 Shri  Charanjit  Ral  (Dausa)  Mr
 Speaker,  Sir,  I  move  all  the  cut
 motions  standing  im  my  name  I
 listened  just  now  to  what  Mr  Chavan
 sid  about  the  AICC  It  is  amazing
 that  in  the  meetings  of  the  AICC  not
 a  single  Congressman  spoke  about  the
 common  man,  not  one  of  them  gave
 any  concrete  suggestions  to  incresse
 production  or  bring  down  prices
 (Interruptions  )

 Shri  ९,  K.  Deo’  They  cannot  show
 their  back  to  the  Char,  Sir

 Mr.  Speaker  Order,  order  This
 49  not  the  way  The  hon  Deputy
 Minster  can  hold  a  sub-commiites
 meeting  outside,  not  in  this  House  It
 is  unfortunate

 Shri  Charanjit  Baie  All  they  did
 was  to  cast  their  longing  eyes  on
 the  assetsofothers  (Interruptions)



 £0073
 ne

 4
 703  milion  tons  of  foodgrains  to  feed

 ourselves  At  best,  so  far'we  produced
 88  milion  tong  in  064  After  four
 years,  the  population  will  go  up  to
 a@bout  555  milon  and  by  the  end  of
 the  next  plan,  about  625  milion,  Then
 we  will  need  a  food  production  of
 about  230)  milion  tons  How  on  earth,
 are  we  going  to  produce  this  much?
 If  we  look  at  Government's  past  per-
 formance  and  policies,  we  have  a  lot
 of  disappointment  m  store

 Let  us  see  now  how  this  problem
 has  been  tackled  so  far?  It  is  being
 done  primanly  by  irmgating  more
 land  through  river  valley  projects
 which  have  gone  on  increasing  year
 after  year  It  was  a  sad  mistake  to
 take  of  projects  indiscriminately  year
 after  vear  Despite  the  limitations  of
 finance,  Government  succumbed  to  the
 regional  and  political  pressures  and
 probably  also  to  their  passion  for
 Biganitcism  They  did  not  realise
 that  it  was  much  better  to  take  on
 those  projects  which  you  could  finish
 completely  and  early  rather  than
 add  on  more  and  more  schemes  year
 after  year  thus  delayng  the  com-
 pletion  of  a  large  number  of  projects
 ‘That  ११  why  we  have  on  hand  today
 ay  many  as  205  uncompleted  projects
 involving  8  large  investment  the
 return  on  which  will  come  back  only
 in  the  4th  or  5th  plan  Government
 Now  realises  thoueh  belatedly  that  it
 ie  much  better  more  frintful  and  less
 costly  to  complete  the  projects  on
 hand  and  undertake  new  ones  rather
 fparinply  It  is  the  tragedy  of  our
 Planning,  that  they  realise  after  so
 Manv  years  and  at  great  cost  what
 should  have  been  obvious  from  the
 very  heginning

 Sir  if  the  Government  must  un-
 dertake  new  projects,  they  should  do
 *o  after  making  sure  that  the  soil  is
 Teh  and  the  vield  rs  going  ta  be
 large  and  quick

 Our  experts  alzo  now  feel  that  the

 ASADHA  I5,  889  (SAKA)  (Min  of  Irng  30074 and  Power)
 major  part  of  our  cultivable  land. We  have  a  large  chunk,  about  60 mullon  acres,  of  land  which  can  he
 cultivated  more  effectively  ang  mare
 speedily  and  at  leas  cost,  by  minor
 uTigation  gfojecta  The
 therefore,  now  think,  mghtly,  and
 again  so  belatedly,  that  they  should shift  the  emphasis  to  munor  srriga- tion  projects

 Sur,  the  story  of  our  errors  does  not end  here  We  are  also  victzms  of
 another  error,  that  is,  under-utilsa- tion  of  our  water  resources  In  the first  three  Plans,  the  potential  of
 uTigation  created  was  about  36  muil- lion  acres,  whereas  the  utilisation Was  about  26  millon  acres  Ip  other
 words,  undet-utflisation  was  as  much as  38  per  cent  Sir,  this  is  senous
 But  more  serious  is  the  cause  of  at. The  Government  completed  the  pro- jects  first,  and  then  started  working on  the  field  channels,  they  never
 bothered  to  synchronise  the  two

 Besides  these,  the  Government  is
 also  guilty  of  not  Paying  adequate attention  to  another  problem  If  food
 production  is  our  primary  worry,  it
 1s  sinful  to  allow  waste  The  double
 demon  of  flood,  and  water  logging has  caused  havoc  year  after  year  and
 the  Government  has  not  been  able
 to  stop  this  colossa]  waste  It  is  com-
 puted  that  apart  from  health  hazards,
 floods  alone  caused  a  loss  m  food-
 grains  in  property,  mn  cattle,  and  im
 rehef  work,  ete  a  sum  of  about  Rs
 00  crores  per  annum
 6.42  hrs,

 (Sher  G  8  Daron  tn  the  Chas)
 In  addition  to  that  on  account  of

 waterlogging  fertile  fields  are  cover-
 ed  by  water,  thus  causing  a  loss  im
 production,  and  involving  a  remussion
 of  revenue  to  the  extent  of  crores  of
 rupees

 It  is  true  that  the  problem  of  floods
 is  80  intricate  that  it  defies  complete
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 long  periods  aw  required  to  control
 this  menace  Since  we  ore  losing
 every  year,  among  other  things,  about
 ‘8-1/2  muon  tons  of  foodgrains,  it  m
 hugh  trme  that  the  Government  pre-
 pared  a  master  plan  for  the  control
 of  floods  Sar,  people  want  to
 see  things  done  They  are  not
 gomg  to  be  satisned  with  the
 mere  ritual  of  anti-measures  an-
 nuafly  paraded  before  their  eyes  I
 must  suggest  that  money  should  be
 found  somehow  to  annihilate  these
 two  demons  of  floods  and  water-
 logging  from  our  land  Let  everyone
 rest  assured  that  the  return  in  the
 form  of  more  food,  more  revenue,  and
 less  miseries  to  the  people,  will  be  a
 compensation  many  timcs  over

 Su,  I  will  now  shxft  from  the  gen-
 eral  to  the  particular  I  take  the
 Rajasthan  Canal  The  work  on  this
 cana]  was  statted  in  June,  958  In
 mime  years,  we  are  nowhere  near
 completing  it  This  canal  oa  going  to
 be  the  longest  m  the  world  and  will
 irmgete  about  38  lakh  acres  of
 thirsty,  fertile  Jand  This  project  6
 also  very  important  from  the  defence
 point  of  view,  because  the  canal  will

 all  along  the  Indo-Pakistan

 project  and  take  over  the  responsi-
 biltty  for  its  execution  I  request  the
 Minister  to  let  the  House  know  how
 long  it  will  take  to  implement  this

 JULY  6,  967  (Min,  of  ह.  दाभ  Power)  ३0७१६

 irngated  with  the

 bunds  l  would  urge  on  the  Minister
 now  that  this  must  be  remedied  by
 the  Central  Government  insisting
 upon  the  State  Government  to  pro-
 vide  wells  and  tubewells  to  this  area

 very  costly  project  and  is  beyond  the
 means  of  any  single  State  Govern-
 ment  of  India  should  ¢reat  it  as  @
 Dational  project  and  implement  it
 as  early  as  practicable  At  any  rate,
 the  Government  must  take  a  deei-
 sion  on  all  the  outstandmg  problems
 connected  with  this  project  and  also
 help  the  States  concerned  to  solve
 the  disputes,  if  necessary  by  the  ap-
 pointment  of  a  Tribunal

 Now  I  come  to  the  development
 of  Vameadhara  and  Sarda  projects.
 They  have  heen  long  ignored  Theee
 Projects  would  provide  soil  protection
 and  irrigation  facihties  to  Srikakulam
 and  Vishakhapatnam  districts  Would
 the  Minister  kindly  look  imto  these
 Projects”

 Iwill  take  up  Power  now  As  if

 स्प
 i

 i

 it ia



 and  though  I  have  all  my  good  wishes
 for  the  Hon  Mimster  [I  doubt  very
 much  if  he  would  be  able  to  reach
 that  target

 The  benefit  of  electricity  going  into
 the  villages  is  that  apart  from  pre
 venting  the  out  flow  of  population
 it  will  improve  utilisation  of  water
 from  wells,  tanks  and  tube-wells  The
 Present  position  75  that  about  50  per
 cent  of  the  potential  of  these  is  un-
 utihsed  in  khariff  season,  and  about
 30  per  cent  in  the  rabt  season

 Sir  to  improve  the  generation
 and  utilisation  of  power  I  would  hke
 to  suggest  a  9-point  plan  First,  the
 Government  should  prepare  and  pur-
 sue  a  country-wide  plan  for  produc-
 tion  of  thermal  and  atomic  power,
 hydro  power  being  less  rehable  due
 to  droughts  and  inadequate  rainfall
 Secondly,  there  should  be  a  quick
 and  large  increase  in  the  Construction
 of  distribution  lines,  as  the  problem

 ASADHA  18,  889  (SANA)  (Min  of  Ing  =  0०१5 and  Power)
 arid  areas  of  Rajasthan  and  elsewhere.
 My  seventh  suggestion  uw,  the  supply of  weateriais  for  irrigation  works
 should  be  secured  by  enlarged  indi-
 genous  production  §  E:ghthly,  consu-
 Mer  resistance  to  the  use  af  electri-
 city  should  be  overcome  by  lowering
 the  tanff  and  the  mmimum  charges
 should  be  nominal  Lastly,  the  pro-
 portion  of  electncity  consumed  for
 agricultural  purposes  should  be  rais-
 ed  i  the  Fourth  Plan  ‘from  the  pre-
 sent  miserable  6  per  cent,  or  less,  of
 total  production  to  something  more
 substantial

 Ser  the  Government  is  likely  to  say
 that  the  bottleneck  im  all  these  pro-
 posals,  whether  of  irrigation  or  of
 power,  will  be  the  limitation  of  fin-
 ance  But  for  once  we  have  to  cut
 the  Gordian  knot  and  give  ths  sub-
 ject  white  hot  priority  The  proposal
 for  small  car  may  be  dropped,  the
 proposal  for  new  irmgation  projects
 may  be  either  curtailed  or  postponed,
 money  may  be  found  by  reducing
 Government's  administrative  expen-
 diture  or,  in  the  last  resort,  Govern-
 ment  should  find  money  by  floating
 special  loans  from  LIC  from  Deve-
 lopment  bank  or  from  the  market—
 anything  can  be  done  Money  spent
 for  producing  more  foodstuffs  will
 come  back  to  us  many  times,  in  the
 form  of  money,  of  foreign  exchange,
 0७  of  self-respect  and  a  stronger  base
 for  our  independence!

 Dr,  Karsi  Singh  (Bikaner)-

 ;  Fi  J  3  i  8
 =

 the  generat  elections,  T  would  like
 eongeatulate  the  hon  Minister  Dr

 है.  i  i  $  3  द्
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 {Dr  Karn:  Singh]
 words  he  used  on  the  floor  of  thus
 House,  some  years  ago,  regarding  the
 luft  channel  project  which,  unfortuna-
 tely,  finds  no  place  at  all  in  the
 Demands  for  Grants  of  the  Mirustry
 of  Irmgation  and  Power  Speaking
 an  April  1965,  just  two  yeals  ago,
 the  hon.  Minister  observed

 ‘I  entirely  agree  with  the  hon
 Member  from  Bikaner  that  we
 should  ge  high  priority  to  thus
 project”

 —that  is  the  hft  channel  project—
 “This  project  was  thought  of

 quite  a  jong  time  ago,  and  I  know
 that  the  hon.  Member  has  been
 pleading  for  this  project  for  quite
 a  long  time  Now  that  the  Rajas-
 than  Canal  has  come  to  the  40th
 mile”

 «now  I  believe  it  has  even  reached
 the  48th  mile  from  which  the  lft
 channel  will  take  off—
 .  ‘it  is  no  longer  necessary  for

 us  to  halt  back”
 We  treated  this  as  a  categorical  as-
 surance

 “We  should  take  up  Lift  Irri-
 gai0n  of  two  lakhs  of  acres  I
 have  not  seen  the  site,  but  I
 understand  that  it  is  a  place
 where  there  is  good  soil  and
 therefore,  it  is  but  proper  plan-
 ning  to  undertake  this  project,
 and  I  am  very  happv  that  this
 project  is  included  in  the  revis-
 ed  estimate  of  the  Rajasthan
 Canal  "

 This  is  another  categorical  assurance
 in  that  speech  Now  I  know  that  the
 hon  Minister  is  perhaps  even  more
 tcncerned  about  the  lift  channel  pro-

 JULY  6,  067  (Min.  of  Irrig.  and  Power)  0080

 20°  F  of  the  desert  heat,  in  such  con-
 ditions  it  will  be  the  Rajasthan  Canal
 Project  which  can  not  only  supply
 water  for  irrigation  but  also  supply
 water  for  drinking  purposes  to  the
 people  who  suffer  in  the  desert  areas.

 I  shal]  repeat,  though  I  have  been
 Saying  this  ever  since  953  or  ‘1954,
 because  there  are  new  members  in
 this  House  who  perhaps  do  not  know
 tne  hardship  under  which  the  people
 in  these  parts  of  Rajasthan  live  im
 I  weuld  like  to  refresh  once  more  the
 memories  of  our  friends  with  the  re-
 marks  of  the  late  Prime  Minister  Shri
 Jawaharlal  Nehru,  who,  m  a  reference
 to  my  speech  on  the  same  subject,
 said

 ‘One  aspect  which  has  not  been
 forgotten  in  the  Plan  but  which
 came  before  me  more  vividly  8
 that  in  some  parts  of  the  country
 greater  amenities  should  come  to
 the  people—tlittle  things,  say—
 water  supply  in  Rajasthan  The
 thought  of  it  ss  irritating—that
 people  cannot  get  good  water  yet
 In  some  places  they  have  to  go
 mules  to  fetch  their  water  What-
 eve:  plan,  there  should  be  of
 course  in  the  plan—it  i9  certain
 that  every  village  should  be  given
 Pure  water  and  may  be  by  the
 end  of  the  plan,  this  will  be  done
 Greater  umportance  should  be  at-
 tached  to  the  common,  basic
 necessities  of  human  life  which
 everybody  m  India  should  have”

 "Following  the  assurance  of  hon  Shri
 कटा  ru  on  this  matter,  the  Mimstry  of
 Irrigation  and  Power  took  up  the  lift
 uTication  project  very  seriously,  and
 I  think  that  the  Rajasthan  Canal  Lift
 Channe}  project  will  perhaps  be  one
 of  the  most  unique  of  its  kind  because
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 Shri  Raga:  Let  us  wait  till  it  is
 completed.

 Dr.  Karni  Singh:  I  said  when  it
 comes

 Ag  regards  the  Rajasthan  Canal
 Authority,  we  have  been  agitating
 trom  this  part  of  the  House,  reques-
 ting  the  Government  that  this  project
 be  taken  over  by  the  Centre  But,
 we  have  been  told,  from  time  to  time
 that  this  was  feasible  and  at  other
 tunes  we  are  told  that  it  is  not  feasi-
 ble  and  I  see  from  the  reports  now
 that  the  proposal  for  the  Centre  to
 take  over  the  Rajasthan  Canal  Project
 43  once  more  under  consideration  I!
 sincerely  hope  that  you,  Sir,  will  see
 that  the  Rajasthan  Canal  Project  is
 taken  over  by  the  Centre  and  that
 this  project  in  the  interests  of  food
 production  in  our  country,  38  umple-
 mented  expeditiously  We  realise
 perfectly  clearly  that  the  Rajasthan
 Government  have  shown  great  incom-
 petence  in  handling  this  mighty  pro-
 ject  We  as  Indians  can  mghtly  say
 that  the  Rajasthan  Cana]  Project  is
 the  mightiest  project  mm  the  world  to-
 day  and  the  credit  must  fo  to  our
 engineers  who  are  building  this  pro-
 yect  which  will  bring  a  river  into  the
 decerts  of  Rajasthan  irrigating  nearly
 33  lakhs  of  acres

 Here  I  would  like  to  request  the
 CGmernment  that  when  the  question
 of  settling  people  m  the  Rajasthan.
 Canal  area  is  considered,  the  ex-muli-
 taryvmen  or  ex-servicemen  are  given
 prority  as  this  area  falls  along  the
 Indo-Pakistan  border

 77  brs,

 The  Rajasthan  Canal  wil]  be  ap
 proximately  400  miles  long  when  fully
 completed  and  it  is  requested—and
 I  repeat  this  because  this  request  has
 been  made  by  Members  from  all  parts
 of  the  House  from  time  to  time—that

 ASADHA  i5,  889  (SAKA)  (Min  of  Irng
 and  Power)

 While  the  emphasis  on  surface  irri-
 gation  has  been  consderable,  I  feel
 that  the  Minister  should  also  pay
 more  attention  to  tubewells  I  can
 give  you  an  example  of  what  happen-
 ed  this  time  in  my  own  home  town  of
 Bikaner  about  two  months  ago  when
 the  electricity  from  the  Bhakra  supply
 failed  and  for  two  or  three  days  we
 had  no  water  to  drnk  Thermal
 power  stations  have  to  be  kept  gong
 all  over  India  although  perhaps  we
 have  our  grids  working  with  hydel
 power  I  sincerely  hope  that  the  hon.
 Minister  will  see  that  schemes  are
 worked  out  all  over  the  country  for
 gnds  that  will  fave  thermal  power
 stations  working  along  with  hydel
 power

 30082

 You  must  have  observed  that  in
 oul  country  as  the  population  incre-
 ases  at  the  rate  of  35,000  every  day
 the  question  of  shortage  of  power  and
 water  is  upsetting  everybody  Bombay
 city  today  faces  a  great  scarcity  of
 water  Madras  and,  I  am  sure,  all
 lavge  cities  are  facmg  sumular  pro-
 blems  |  would  hke  to  suggest  to
 the  hon  Minister,  because  I  know  that
 he  is  8  man  who  looks  wav  ahead,
 that  he  must  find  out  ways  and  means
 by  which  power  and  water  can  be
 saved  in  this  country

 If  we  try  to  observe  the  habits  of
 humanity—the  way  we  spend  water
 every  day  and  the  amount  of  water
 that  in  fact  is  wasted—I  qm  sure  that
 modern  man  with  his  ingenuity  of  sci-
 ence  m  his  hands  can  find  out  ways
 and  means  of  cutting  out  this  wastage
 If  you  only  examine  the  amount  of
 water  that  a  man  spends  while  he
 shaves  every  morning,  since  most  men
 are  mght  handed,  he  shaves  with  his
 mght  hand  and  he  cannot  ewitch  off
 the  water  because  the  cold  water  tap
 is  on  his  mght  side  so  that  the  water
 continues  to  run  I  tried  to  examine
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 each  man  during  the  process  of  shav-
 ing  alone  Multiply  this  by  several
 lakhs  for  each  day  to  appreciate  the
 Savings  that  can  be  effected

 Shri  Ranga,  Then  have  an  ins-
 pector

 Dr  Karni  Singh.  For  example,  if
 we  have  free  water  taps,  therc  should
 be  some  system  so  that  the  moment
 the  tap  is  opened  it  switches  off  after
 a  certain  amount  of  time  Such  pro-
 vasion  is  made  in  taps  on  aeroplanes
 I  am  sure,  uf  this  is  done  all  over  the
 country,  a  great  deal  of  water  short-

 age  can  be  overcome

 Coming  to  the  question  of  power,
 l  know  that  the  hon  Miunister  has
 very  big  schems  but  again  looking  at
 the  matter  on  small  scale,  may  I  re-
 mind  the  hon  Minister  that  m  the
 new  buildings  that  are  being  put  up
 by  the  Government  every  day,  huge
 sheet  glass  expanses  are  exposed  to
 the  rays  of  the  sun  and  that  to  cool
 these  big  office  buildings,  residences
 and  hotels  requires  considerably  more
 Woltage  of  electricity  on  aircondition-
 ing  than  would  be  the  case  uf  these
 houses  were  properly  designed  and  the
 sun's  rays  striking  these  areas  could
 be  controlled

 I  have  made  a  study  of  this  In  one
 room  which  ts  not  exposed  to  the  side
 of  the  sun,  for  example  a  one-ton  unit
 which  ig  of  one  horse-power  could
 cool  that  room  but  the  same  room,  if
 it  is  exposed  to  the  sun,  will  require
 2  horse-powers  to  cool  We  have  also
 experimented  that  with  aircondition-

 weskedout
 te  maxignim  कायक,  I  can  say  that  in

 JULY  4  1967,  (Min.  of  Irrig  and  Power)  reogg

 the  hottest  time  of  the  year  a  room
 tempera.ure  brought  down  to  80
 degree  fahrenheit  with  fan  is  equally
 comfortable

 In  a  country  lke  India  which  is
 faced  with  power  shortage,  we  should
 find  every  possible  means  to  conserve
 Power  so  that  this  power  which  22
 wasted  on  big  hotels,  big  alr-condi-
 toners,  big  factories  and  big  buildings
 being  air-conditioned  which  I  concede
 Ig  necessary,  could  be  conserved  for
 generating  more  power  and  for  sav-
 ing  More  power  for  more  industrial
 Purposes  |  feel,  uf  the  hon  Munster
 could  appoint  a  few  experts  to  go  into
 this,  I  am  sure,  they  can  come  up
 with  suggestions  25  to  how  water  and
 electricity  could  be  saved  both  in  the
 homes  and  in  the  bigger  buildings
 that  Government  1s  putting  up  every
 day

 The  question  of  the  thermal  power
 Station  in  Rajasthan  at  a  place  called
 Patara  has  been  engaging  the  atten-
 tion  of  the  people  for  a  long  time
 Only  a  short  while  ago  this  coal  mine
 was  completely  stopped  and  the  peo-
 ple  are  being  thrown  out  of  employ-
 ment  J]  belive  that  some  time  ago
 the  Ministry  of  Irrigation  and  Power
 had  asked  the  Soviet  Government  to
 Give  proposals  as  to  how  these  mines
 can  be  worked  on  the  open  cast  sys-
 tem  I  belive  that  their  Report  has
 been  received  and  I  sincerely  hope
 that  the  hon  Munster  wil]  be  able  to
 tell  us  whether  on  the  bass  of  this

 put  out  of  job  will  be  taken  back  on
 the  pay-rolls

 The  Ministry  of  Irrigation  and
 Power,  the  Minstry  of  Food  and
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 and  Power)

 तब  तक  इस  देश  की  भूख  नहीं  जायेगी  भौर
 बखा  देश  को  कमडल  ले  कर  पझ्रमरीका  या
 कमेडा  या  भास्ट्रेलिया  से  भीख  मागनी
 पड़ेगी  1  देश की  इज्जत बौर  शान  इस
 बात  की  इजाजत नहीं  देती है  कि  एक
 जराझती  देश,  एक  किसान  का  देश  जिस
 देश  में  दुनिया में  सब  से  ज्यादा  किसान  हैं,
 बह  देश  दूसरे  देशो  से  प्रनाज  मागता  फिरे  +
 में  समझता  हू  कि  वह  हमारी  खुददारा  पर
 सब  से  बड़ी  चोट  है।
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 each  other.  I  am  sure  the  hon.  Minus-
 ter  of  Irrigation  and  Power  ig  cap-
 able  of  delivering  the  goods  because
 he  i5  @  technical  man,  he  comes  from
 the  services  and  he  is  a  man  with  a
 vision  and  I  have  the  honour  of  know-
 ing  him  for  many  years,  serving  in
 committees  for  at  least  four  or  five
 years,  and  I  hope  he  will  live  upto  the
 aspiration  of  the  people  af  our  coun-
 try  and  see  that  these  mighty  river
 valley  projects,  in  fact,  fructify  and
 that  the  States  are  not  allowed  to
 come  in  way  of  these  projects  push-
 ing  forward  as  he  himself  is  keen  to
 see  th  materialise  soon.  मे  चाहता  हू  कि  हुकूमत  इस  बात  का

 एहसास  करे  कि  हुपया  बर्बाद  करने  के  बजाये
 उसका  सही  इस्तेमाल  क्या  जाना  चाहिए
 जौर  उसको  खेती  पर  लगाया  जाना  चाहिए  I

 श्री  रणघोर  सिंह  (रोहतक)  सभापति
 महोदय,  हमारा  देश  एक  किसानों  का  देश  है  |
 किसान  अगर  खुशहाल  हैं  तो  देश  खशहाल
 है,  किसान  गरीब  हैं  तो  देश  गरीब  है।  किसान

 उस  वक्‍त  खुशहाल  होता  है  जब  किसान  को
 पानी  सिले  और  उसकी  जमीन  से  पैदावार
 हो।  किसान  की  जमीन  को  पानी  नही
 मिलेगा  तो  जमीन  से  पैदावार  नहीं  होगी  1
 देश  में  कई  मिलियन  एकड  जमीन  ऐसी  है
 जिसमे  पाली  नहीं  गया  t  मुझे  खुशी  है  कि

 हमारी  हुकूमत  के  नहरों  शर  बिजली  के
 वजीर  एक  निहामत  होशियार  झौर  तजुर्बेकार
 बजीर  हैं,  जिन  के  दिल  में  तड़प भी  है,  जिन  के
 पाप्त  तजुर्बा  भी  है,  किसानों  की  तकलीफ  को
 समझते  भी  हैं  पौर  उनके  लिये कुछ  करना  भी
 चाहते  हैं  7  लेकिन  मे  जो  महसूस  करता  हू
 बह  यह  कि  ज्यादा फोकस

 Shri  M.  N.  Reddy  (Nizamabad):
 On  a  point  of  order.  There  is  no
 quorum  in  the  House.

 Mr,  Chairman:  The  bell  is  being
 Now  there  is  quorum,  The

 hon,  Member  may  continue,

 a  रणभीर  सिह  भांज  क  से  ज्यादा
 weer  इस  बात  को  है  कि  यह  देश  इस
 बात  को  सभभे  कि  जब  तक  किसान  कौ  ती
 @  सच  &  ज्यादा  भ्रहमियत  नहीं  दी  जागेगी,
 जब  तक  उसको  प्रब्वर  क्या  नहीं  मिलेगा,

 में  मत्नी  महोदय  से  खास  तौर  पर  कहना
 चाहता  हूं  कि  पहली  फाइवन्यीअर  प्लान  में
 सिचाई  के  लिए  जो  400  करोड  रुपया
 खर्च  किया  गया  था,  वह  थोड़ा  था  ।  दूसरी
 फाइवन्यीपशर  प्लान  मे  जो  §$7  करोड  रुपया
 खर्च  किया  गया  था,  वह  भी  थोड़ा  था।
 इसी  तरह  तीसरी  फ़ाइव-यीभर  प्लान  में  जो
 900  करोड़  रुपया  लगाया  गया  था,  वह  भी
 बहुत  थोड़ा  था।  इतना  रुपया  लगाते  के

 बावजूद  झाज  भी  हमारे  देश  की  चलती  जमीन
 का  सिर्फ  पज्चीस  फ़ोसदी  हिस्सा  सराब
 होता  हैं--सौ  बीधे  मे ंसे  सिर्फ़  पक्वीस  बीचे  में
 पानी  भाता  है  |  यह  एक  बहुत  अफसोसनाक
 हालत  है।

 जमीन  की  पैदावार  तब  तक  नहीं  बस
 सकती  है  जब  तक  जमीन  में  पानी  तही  प्रायेगा  |
 कमीन  में  नहर  से  पाती  देना  पड़ेगा  भौर
 अगर  नहर  नहीं  लाई  जा  सकती  है,  तो

 ट्यूबरबल  से,  पथ्यिंग  |  छेट  से  पानी  देगा
 बेधा  जहां  पहाड़  हैं  वहां  तालाबों  से
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 में  यह  भी  जाथता हूं  कि  मिनिस्टर  साहब

 इस  काम  के  लिए  दपया  खर्च  करना  चाहते
 हैं  श्लौर  किसानों  को  ऊपर  उठाना  चाहते  हैं,
 लेकिन  मेरी  राय  में  इरिगेशन  के  लिए  इतना
 रुपया  नहीं  मिला  है,  जिससे  इस  देश  का  भौर
 किसानों  का  काम  चल  सके  t

 मैं  यह  बात  खास  तौर  से  इसलिए  कहता
 चाहता  हूं  कि  भ्रभी  हमें  बाहर  से  72  मिलियन

 टन  झनाज  लाना  पड़ता  है  श्ौर  4,  5  मिलियन
 ताज़  तो  शसी  झगालि  तीत  शार  सहीतों  में

 भझाता  है  ।  अमरीका  बगैरह  देश  प्रनाज
 देने  के  बारे  में  इस  किस्म  की  शरायत  लगा
 देते  है  कि  जब  तक  फ़लां  फ़्लां  देश  हमें
 इजाजत  नहीं  देंगे,  तब  तक  हम  प्रनाज  नहीं
 देंगे  ।  में  समझता  हूं  कि  यह  हमारे  लिए
 बेइज्जतो  को  बात  है  t  मैं  देश  की  इज्जत  के

 लिए  भी  यह  बात  कह  रहा  हूं  t

 ara  किसान  यह  महसूस  करता  हैं  कि
 समाज  में  मज़दूर  की  इज्जत  है,  बाबू  की
 इज्ज़त  है,  सनपग्रतकार  की  इज्जत  है,  लेंडलार्ड
 की  इज्जत  है  लेकिन  किसान  की  इज्ज़त  नहीं
 है  a  इसलिए  हमसे  शहरों  के  बजाये  देहात
 की  तरफ़  देखना  पड़ेगा  और  देहात  में  जो
 किसान  शौर  ग़रीब  मजदूर  ब्गह  जो  गैर-
 किसान  रहते  हैं  उनकों  उभारना  पड़ेगा  ।

 मैं  इस  हाउस  की  इत्तिला  के  लिए  प्र
 करना  चाहता  हूं  कि  हिन्दुस्तान  में  दिल्‍ली,
 कलकत्ता  जसे  छः  बड़े-बड़े  शहर  ऐसे  है  जो
 सारे  हिन्दुस्तान  की  बिजली  का  56  फीसदी

 हिस्सा  हजम  कर  जाते  हैं।  हमारे  देश  में  जो
 साढे  पांच  लाख  गांव  हैं  भौर  जो  वाकी  के

 दो,  ढ  ई  हजार  शहर  हैं  उनमें  सिर्फ  40,  42

 फ़ीसदी  बिजली  की  खपत  होती  है।  हिन्दुस्तान
 के  सिरके  बड़े-बड़े  छः  शहरों  के  कारणानों  और
 एयर-कन्डीशर्निंग  करह  पर  मुल्क  की  56
 फ़ीसदी  बिजली  बाच  हो  जाये  यह  एक-बड़ी
 भ्रफ्ोसनाक  तस्वीर  है।  में  मिनिस्टर  साहब
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 से  कहना  चाहता  हूं  कि  बह  खास  तौर  से
 इस  बात  का  नोटिस  लें  1

 सारे  देश  की  बात  करने  के  बाद  मैं
 भाप  की  तवज्जह  ख़ास  तौर  &  हरियाणा
 की  तरफ़  दिलाना  चाहता  हूं।  यह  स्टेट
 ऐसी  है,  जिस  में  ज़मीन  तो  बहुत  है,  लेकिन
 पानी  का  बन्दोबस्त  नहीं  हैं  ।  इस  स्टेट
 को  रकबा  पंजाबी  सूबे  से  ज्यादा  है  ौर
 उसके  किसान  बहुत  मेहनती  हैं।  अगर
 सहकर  डसा  स्टेट  को  टृशलकोए  बहोर  के  लि
 रुपया  दे,  तो  अकेली  यह  स्टेट  सारे  मुल्क  को
 अवाज  मुहैया  कर  मकती  हैं  ।  हमारी  स्टेट
 में  सिफ  एक  छोटो  सो  नहर  जमन-गरबी  है  t
 जिस  स्टेट  का  रक़बा  पंजाबी  सूब  से  सवाया
 है,  उसका  काम  सिर्फ  इस  छोटी  सी  नहर  से
 नहीं  चल  सकता  है  |  जहां  तक  भाखड़ा  के
 पानी  का  ताल्लुक  हैँ,  पंजाबी  सूबे  के  हमारे
 भाई  ज्यादा  ताकतवर  हैं  शोर  वे  कहते  हैं  कि
 ह्म  हरियाणा  वालों  को  नजदीक  नहीं  आने
 देंगे  ।  मैं  मिनिस्टर  साहब  से  कहना  चाहूंगा
 कि  जब  तक  वह  हरियाणा  को  आल्टरनेटिव
 पानी  न  दे  सकें,  तब  तक  के  लिए  वह  उसके
 लिए  हरियाणा  के  पानी  का  बन्दोबस्त  करें  ।
 इसमें  देश  का  हिंत  है,  क्योंकि  हरियाणा  की
 जमीन  सोना  उगलने  वाली  जमीन  है,  बेहतरी न
 जमीन  है,  जिसका  मुकाबला  लायलपुर  नहीं
 कर  सकता  हूँ  n  हिसार  की  जमीन  बेहतरीन
 जमीन  है,  जो  एक  बीधे  में  पंद्रह  मन  गेहूं--
 ओर  बड़े  वैरायटी  की  गेहूं--पैदा  करने  वाली
 है,  ज्ञो  साल  में  दो  तीन  फ़सलें  दे  सकती  है  ।

 मिनिस्टर  साहब  ने  हमारो  स्टेट  का
 दौरा  किया  है  a  मैं  कहना  चाहता  हूं  कि
 जहां  हमें  पाती  की  शिकायत  है,  वहां  हमें
 यह  भी  शिकायत है  कि  काफ़ीजमीन  वाटरलारड
 है,  डनेज  का  बन्दोबस्त  नहीं  हूँ  ।  बारिशें

 भा  रही हैं  7  जब  बारिश  ज्यादा  होगी तो
 गजब,  इलान,  वाले  इलाकों  में  पाती  इकट्ठा
 हो  जायेगा  |  इरिगेशन  धौर  पावर  के  साथ
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 ड्रेनेज  की  बात  भी  जुडी  हुई  है  |  वह  भी
 इसी  भिनिस्ट्री  का  काम  हैँ  ।  मैं  कहना  चाहूगा
 कि  जहां  पानी  न  मिलने  से  लाखो  एक्ड  जमीन
 कम  पैदाबार-  देती  है,  वहा  बरसात के
 मौके  पर  ज्यादा  पानी  इकट्ठा  होने  से  लाखो
 एकड़  जमीन  बर्बाद  भी  होती  हैं  भौर  हमारे
 हरियाणा  में  जास  तौर  पर  ज्यादा  होती  है  ।

 हैने  मिनिस्टर  साहब  को  मौके  पर  से  जा  कर
 ऐसा  जगह  दिखाई  है  ।  उन्होंने  वहा  पर
 कहा  था  कि  चूकि  तीस  मील  के  टुकड़  पर
 दोनो  तरफ  का  पात्र  सात  मील  का  हिस्सा
 ज़्यादा  वाटरलाग्ड  है,  इसलिए  उसको  पक्‍का
 करवाया  जायेगा  ।  मिनिस्टर  साहब  एक
 काबिले-इज्जत  हस्ती  हैं।  मैं  उनका  प्रपमान

 नहीं  करना  चाहता  हु  7  लेकिन  मैं  सिर्फ  ag
 कहना  चाहता  हू  कि  जो  वादा  किया  जाये,
 उसको  तो  इम्प्लीमिट  किया  जाये  t  ag  देश  के

 हित  की  बात  हैँ  |  हरियाणा  इस  देश  का
 डेनमार्क  बन  सकता  हूँ  |  वहां  पर  पानी
 देने  से  पर  एकड  ज्ञ  बील्ड  मिलेगी  वह
 हिन्दुस्तान  के  दूसरे  सूबों  में  नहीं  मिलेगी  t
 मैं  झानध  या  पंजाब  से  कोई  मुकाबला  नहीं
 कर  सकता  हूं,  लेकिन  मैं  मह  शिकायत  करना

 चाहता  हु  कि  सरकार  ने  मद्रास  भर  दूसरे
 सबो  में  बहुत  बिजली  दी  है,  लेकिन  हरियाणा
 में  बिजली  नहीं  हे  1

 इसलिए  बहू  जरूरी  हे  कि  मिनिस्टर

 साहब  इस  स्टेट  का  र्याल  करे  भर  नैशनल

 न्ट्रस्ट  में  व्याल  करे  a  ci  मिनिस्टर  साहब
 को  यह  भी  बताना  चाहता  हैं  कि  बिजली  देते
 wee  किसानों  की  शूट  होती  &  ae  इस
 मारे  में  प्रपने  मुहकसे  को  रगड़ा  दें  ओर
 चीफ  मिनिस्टरों  की  मा्कंत  स्टेट्स  के  मुहंकर्मो
 को  भी  मुनाध्तिय  सुझाव  दें  7  सरकार  को
 तरफ़  से  कहा  जाता  है  कि  किसान  को  तीन

 शहीने  के  अभ्दर-धन्दर  ट्यूब्बस  दिया  जाने,

 ASADHA  15,  889  (SAKA)  (Min.  of  Irng.  70090
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 लेकिन  तीन  महीने  की  बात  तो  दूर,  किसान  को
 तीन  तीन  साल  तक  ट्ूयूबबल  नहां  मिलता
 है,  उसके  लिए  पैसा  नही  मिलता  है।  सरकार
 किसान  को  टयूबवैल  के  लिए  पाच  हजार  रुपये
 देती  है,  उसमे  से  किसान  का  दो  हजार  रुपया

 तो  रिश्वत में  खर्च  हो  जाता है  जब  ऐसी
 बुरी  हालत  हो,  तो  हम  ऐसे  ट्यूबबेल  का

 क्या  करेंगे  ?  में  सिनिस्टर साहब  को  कहता
 चाहुगा  कि  झगर  सरकार  झपने  रुपये  से

 खुद  ही  ट्यूबवैल  बना  दे,  तो  बेहतर  होगा  ४

 हमारा  वह  खादर  का  इलाका  है  और
 उसके  नौचे  बड़ी  मिकदार  में  मीठा  पानी
 मौजूद  है।  सरकार  वहा  पर  ज्यादा  से  ज्यादा

 ट्यूबवेल  लगाये  ।  मैं  उम्मीद  करता  हु  कि
 मिनिस्टर  साहब  हरियाणा  के  लिए  नहर  की
 बात  को  भी  खास  तौर  से  ध्यान  में  रखेंगे  ।
 हैं  एक  बात  की  तारीफ  किये  बिना  नहां  रह
 सकता  हू  कि  जब  से  काग्रेस  गवर्नमेट  ने
 शाज़  सम्भाला  है,  तब  से  इरिगेशन  बढती
 जा  रही  है,  घटी  नही  हैं।  लेकिन  वह  कम  है  t
 जैसे  $0-51  में  22  मिलियन  एकड़  में
 इरिगशन  हुआ  है,  55-56  में  25  मिलियन
 एकड़  पर  हुआ  है,  60-6  में  30  मिलियन
 एकड़ पर  हुआ  है  भौर  इसी  तरह  से  65-66-
 में  साढ़े  39  मिलियन  एकड  पर  हुमा  है  !
 यह  मैं  मानता  हु  कि  तरक्की  तो  है  लेकिन

 तरबकी  इतनी  नहीं  है  कि  जो  गरीबी  है  देश  की
 या  जो  बाहर  से  हम  झनाज  माग  कर  आज
 लाते  हैं  उन  से  हमें  छूटकारा  मिल  जाये,

 ऐसी  कोई  बात  नहां  हुई  है।  यह  मैं  खास  तौर
 पर  ग्यापकी  नोटिस  में  लाना  चाहता  हू  ।

 पही  हालत  बिजलों  की  है  कि  बिजली

 हमे  ज्यादा  मिली  है,  मैं  मानता  हू  इस  बात
 को  कि  जहा  पहले  200  में  से  4  गावों  में
 बिजली  थी  बहा  झाजं  हालत  यह  है  कि
 00  में  से  0  जरूर  हुआ  है।  लेकिन  यह
 बहुत  थोडा  है  क्योकि  दुनिया  के  देशों  क ेसाथ
 कम्पेरिजन  करके  बताऊ  तो  हिन्दुस्तान  फिर
 भी  लोएस्ट  है  विजली  के  मामले  में  ।  हाइडो
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 [att  शणधीर  चिर
 पावर की  जितनी  एन्टायर  पोर्टेशियल  बौपेसिटी
 है  उसका  केवल  4  परसैंट  हिन्दुस्तान  ने
 डेवलप  किया  है  जनंकि  स्विट्जरलैंड  ने
 36  परसेंट  किया  है,  qe  एस  1te  मे  22  परसेंट,

 जर्मनी  ने  50,  फांस  ने  27  और  go  Fe  ने
 20  परसेंट  किया  हैं।  यह  इसलिए  में  कहता  हूँ

 कि  उन  देशों  के  पास  हमारे  से  ज्यादा  साधन
 बेशक  हैं  लेकिन  हमारे  पास  रिसो्स  व  बड़े  हैं  ।
 असलिए  यहां  की  पावर  झभापको  बढ़ानी
 चाहिए  |  यह  बात  इसलिए  मैंने  कही  |

 एक  बात  शौर  कह  कर  मैं  भ्रपनी  ह्पीच
 आत्म  करता  हूं  भोर  वह  यह  कि  भाबर  के
 लिए  खास  तौर  से  मिनिस्टर  साहब,  इस
 बात  का  ख्पाल  रखें  कि  हम  लोग  यह  शिकायत
 करने  बाले  हैं  प्राप  से  कि  भाखरा  शोर  पंजाब
 एलेक्ट्रिसिटी  बो  हरवाने  के  साथ  सौतेली  मां
 का  सुलूक  करने  लग  हैं  7  तो  आप  इस  तरफ
 ास  तौर  से  कपाल  रखें  ।  वेधरमंतर  सहन
 नारा  न हो  जायं  इस  बजह  से  मैं  प्रोर  ज्यादा
 इस  पर  नहीं  कहना  चाहता  ।  ऐसा  न  हो  कि
 यह  बेहतर  जमीन  भूछी  पड़ी  रहे,  प्यास्ती  पड़ी
 रहे  भौर  पंजाबी  भाई  पानी  देना  बन्द  कर  दें,

 बिजली  देना  बन्द  कर  दें  और  देश का  सुफधाल
 हो  ।  यहां  का  किशान  जो  खाखों  टन  अनाज
 न्वैदा  कर  सकता  है  पानी  मिलने  से,  अपना
 देश  शौर  अपनी  कोम  दतते  महरूम  न  रह
 जायें  t

 Mr.  Chairman:  The  hon.  Members
 may  now  move  the  ewt  motions  to

 SULY  6,  380  (Min.  of  लाय,  द्य  Power)  70092

 Mr.  Chairman:  For  की  |
 it  is  all  right.  but  I  am  told  it  relates
 to  the  Food  Ministry,

 Shri  BRamavatar  Shastri:
 I  beg  to  move:

 “That  the  demand  under  the
 head  Multipurpose  River  Schemes
 be  reduced  to  Re.  I”

 (Failure  to  protect  Bihar  and  easteTn
 districts  of  U.P.  from  devastating
 floods.  (23).]

 “That  the  demand  under  the
 head  Multipupose  River  Schemes
 be  reduced  to  Re,  I”.

 [Shorteomings  in  flood  control,  (24).]

 Shri  KE  M.  Madhukar  (Kesaria):  I
 beg  to  move:

 “That  the  demand  under  the
 head  Multipurpbse  River  Schemes
 be  reduced  by  Rs.  100"

 [Need  for  preventive  measures  against
 heavy  damage  by  floods  in  Bagmati
 River  of  North  Bihar.  (28).
 Shri  Ramavatar  Shastri:  I  beg  to

 move;

 “That  the  demand  under  the
 head  other  revenue  expenditure
 of  the  Ministry  of  Irrigation  and
 Power  be  reduced  to  7

 [Increase  in  the  rates  of  electricity
 day  by  day.  (37].

 (Patna)



 of  the  Ministry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100",

 {Need  to  expedite  the  completion  of
 Trishuli  Project.  (40)).

 Shei  Rasavatar  Shastri:  I  beg  to
 move:

 “That  the  demand  under  the
 head  capital  outlay  on  multipur-
 pose  River  schemes  be  reduced
 to  Re,  i”

 (Refusal  by  the  Government  of  India
 to  take  over  Gandak  Project  of
 Bthar  =  (43)]

 “That  the  demand  under  the
 head  capital  outlay  on  muHipur-
 pose  mver  schemes  be  reduced  to
 Re  £  03

 {Refusal  by  the  Centre  to  give  कश्पूधकान
 ed  financial  asmstance  to  complete
 Ganthak,  Kosi,  Sone  and  other  irri-
 gation  schemes  in  Bihar,  (44)]J.
 Shri  Sequeira:  I  beg  to  move.

 “That  the  demand  unded  the
 heai  capital  outlay  on  multi-
 purpose  river  schemes  be  reduced
 to  Re,  1

 (Excessive  relance  on  large  schemes

 bre  ‘anal
 water  for  irrigation

 Shri  K.  M.  Madhukar:  J
 move:

 "That  the  demand  under  the
 head  Capital  Outlay  on  Mult:pur-
 pose  River  Schemes  be
 by  Ra.  100”

 {Need  for  the  ting  over  of  the  Gan-

 beg  to

 (46).)
 Sei  हैं,  Ramani  (Coimbatore):  I  deg

 ta  toowe:

 “That  the  demand  the
 ead  Guilay  on  ‘Muli

 ary  *-ं
 Schemes  be  redu-

 ced  जम io.

 ASADHA  I5,  888  (SAKA)  (Min.  of  irrig.
 and  Power

 १०००4
 )

 [Fatlure  to  include  the  Upper  Bhavan
 irrigation  Project  in  the  Fourth
 Plan.  (47.1

 “That  the  demand  under  the
 head  Capjtal  Outlay  on  Multi-
 Purpose  River  Schemes  be  redu-
 ced  by  Re  100"

 (Failure  to  implement  a  stheme  to
 supply  water  to  Avanashi  Taluk
 (Madras  State)  for  irrigation  pur-
 pose  out  of  the  Kundha  Hydro-
 electric  Project,  (48).
 Shri  Ramavatar  Shastri:  I  beg  to

 move:

 “That  the  demand  under  the
 head  Capital  Outlay  on  Multi-
 purpose  River  Schemes  be  redu-
 ced  by  Rs  100”

 [Need  to  give  adequate  assistance  to
 Bthar  for  the  complettion  of  Gadak
 Proect.  (50)].

 “That  the  demand  under  the
 head  Capital  Outlay  on  Multi-
 purpose  River  Schemes  be  redu-
 ced  by  Rs  100",

 (Need  to  provide  adequate  funds  for
 Kosi  Project.  (51).

 “That  the  demand  utider  the
 head  Capital  Outlay  on  Multipur-
 pose  River  Schemes  be  reduced
 by  Re.  100".

 [Need  to  provide  adequate  funds  for
 irrigation  schemes  of  Bihar,  (52)]
 Shri  हू,  M.  Madhukar:  1  beg  to

 more:

 “That  the  demand  under  the

 [Need  for  a  comprehensive  scheme  for
 electrification  of  ull  the  villages  of
 Werth  Biker.  (08)
 Shri  Ramavatar  Shastri:  I  beg  to
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 [Fatlure  of  rtiral  electrification  schem-
 es  (63)].

 “That  the  demand  under  the
 head  other  Capital  Outlay  of  the

 of  Irrigation  and  Power
 be  reduced  by  Rs  2007

 {Need  to  supply  electricity  to  the  con-
 sumers  at  oheap  rates  (64)).

 Shri  P.  हू,  Deo:  I  beg  to  move

 “That  the  ueaman?  uindar  ah
 head  Mimstry  of  Irngation  and

 Power  be  reduced  by  Rs  100”

 [Need  to  take  up  the  upper  Indravatr
 project  ॥  (ड,  during  the  Fourth
 Fwe  Year  Plan  (10)).

 “That  the  Demand  under  the
 Head  Mimstry  of  Irrgation  and
 Power  be  reduced  by  Rs  100”,

 (Need  to  take  up  the  Indra,  Udanh
 and  Utas  irngation  projects  in  Kala-
 hands  dsstrict  in  Orissa.  (71).1

 “That  the  Demand  under  the

 ‘pa  70098

 UWeed  to  construct  Anandpur  Barrage
 on  the  Basttanm  m  Keonghar  district,
 Onssa  =  (74) 1.

 “That  the  Demand  under  the
 Head  Mumstry  of  Irngution  and
 Power  be  reduced  by  Rs  100"

 [Need  to  have  an  alt  India  grid  by
 interconnecting  all  the  major  Power
 Projects  of  the  country  (75))

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and

 Power  pe  reduced  by  Hs  10"

 [Need  for  द्ाए्माधपा  power  at  submdued
 rate  to  the  agnicultursts  to  pump
 water  for  cultwation  (76))

 “That  the  demand  under  the
 head  Ministry  of  Irngation  and
 Power  be  reduced  by  Rs  100”

 (Need  for  speeding  up  of  rural  elec-
 trification  programme  in  the  West-
 ern  districts  of  Orissa  =  (TM)

 ‘That  the  demand  under  the
 head  Ministry  of  Irngation  and
 Power  be  reduced  by  Hs.  700  "

 {Need  for  tapping  power  from  the  ti-
 dal  waves  (78)]

 “That  the  demand  under  the
 Head  Minstry  of  Irmgation  and
 Power  be  reduced  by  Rs  7007

 [Need  to  arnve  at  a  deciton  on  the
 recommendation  of  the  Guthaté
 Commission  on  Godavari  and  Kruhma
 water  dispute  (79)).

 “That  the  demand  under  the
 head  Minustry  of  irrigation  and
 Power  be  reduced  by  Rs.  i00"

 {Need  to  supply  o  large  number  of
 rigs  to  the  States  to  tap  under-
 ground  water  resources.  ‘(80)}.

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  end
 Power  be  9.9  oN  .
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 [Need  to  reduce  exiting  water  rates
 for  lift  irrigation.  (81)).
 Shri  R  K.  Amin:  I  beg  to  move:

 “That  the  demand  under  the
 head  Minutry  of  Irrigation  and
 Power  be  reduced  by  Rs.  100."

 INeed  to  develop  Narbada  Navagam
 project  as  ramdly  as  possible.  (82)].
 Sbri  EK  P,  Singh  Deo  (Dhenkanal):

 I  beg  to  move:
 “That  the  demand  under  the

 head  Minstry  of  Irrigation  and
 Power  be  reduced  by  Rs  100"

 {Need  to  construct  Bagnad:  Project
 m  Phulban:  District  m  Orissa
 (89)7

 “That  the  demand  under  the
 head  Ministry  of  Irngation  and
 Power  be  reduced  by  Rs  100"

 {Need  to  construct  Khadangnadi  Pro-
 ject  tn  Baudh  Sub-Division  Phul-
 ban:  District  m  Orissa  (90))

 “That  the  demand  under  the
 head  Mimstry  of  Irngation  and
 Power  be  reduced  by  Rs  700  "

 {Need  to  construct  Meheranwnads  Pro-
 ject  in  Baudh  Sub-Dimsion  Phulbani
 Pastnict  in  Orissa  91)7

 “That  ¢he  demand  under  the
 head  Mimstry  of  Irngation  and
 Power  be  reduced  by  Rs  100"

 {Need  to  construct  Satighat  Dam  Pro-
 jeer  in  Phulbam  District  m  Orissa
 (92)  ]

 “That  the  demand  under  the
 head  Muustry  of  Irngation  and
 Power  be  reduced  by  Rs  100."

 Power  be  reduced  by  Re.  100."

 {Need  to  construct  Kukuda  Dorha
 Athmallik  Sub-Dinsion  in  Dhen-
 kanal  District  in  Orissa,  (94) ].

 “That  the  demand  under  the
 3908  (Ai)  TSD—11

 ASADHA  15,  3889  (SAKA)  (Min.  of  ००98१ 8  ~tgation  and  Power).
 head  LL:  ry  of  Irrigation  and
 Power  be  educed  by  Rs.  100."

 {Need  to  take  up  the  Dandadha  Pro-
 ject  on  the  Ramiala  mver  m  Kama-
 khyanagar  Sub-Division  of  Dhenka-
 nal  District,  Orissa  (95)  ]

 Shri  Charanjit  Ral:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Irngaton  and
 Power  be  reduced  to  Re,  a"

 [Fatlure  to  lay  emphasis  on  the  com-
 Pletion  of  major  and  medium  irriga-
 tron  projects  rather  than  multiply-
 ing  their  number,  (108)},

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  to  Re  I,

 [Failure  to  deal  with  the  problem  of
 floods  and  waterlogging.  (104)).

 “That  the  demand  under  the
 head  Ministry  of  Irrigation  and
 Power  be  reduced  to  Re.  l,

 {Fotlure  to  mcrease  rapidly  electdw
 power  to  cope  with  the  tncreased
 demand  (105)7
 Shri  N.  Sreekantan  Nair:  I  beg  to

 move
 “That  the  demand  under  the

 head  Other  Revenue  Expendi-
 ture  of  the  Minustry  of  Irngation
 and  Power  be  reduced  by  Rs.  100",

 {Urgency  for  finahsng  the  Agreement
 wrth  Canada  regarding  the  Iddiké
 Scheme  (108) }.

 Shri  Eswara  Reddy  (Cuddepah):  I
 beg  to  move.

 ture  of  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  Rs,  100."

 {Need  to  divert  Knshna  waters  to  the
 drought  affected  areas  in  Rayala-
 seema  qan))

 “That  the  demand  under  the
 head  Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Irngation
 and  Power  be  redueed  by  Rs,  100."
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 [Need  to  settie  the
 tes  over  mver  waters  §  (112))

 “That  the  demand  under  the
 head  Other  Revenug  Expendi-
 ture  of  the  Ministry  of  Idmgation
 and  Power  be  reduced  by  Rs  100"

 [Need  to  reduced  regwonal  wnbalances
 in  the  development  of  irrigation  and
 power  famlties:  (113)]

 “That  the  demand  under  the
 head  Other  Revenue  Expend-
 ture  o¢  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  Rs  100"

 [Need  for  providing  power  to  agncul-
 turista  at  reasonable  rates  (114)

 “That  the  demand  under  the
 head  Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  Rs  100”

 [Need  to  take  over  the  construction
 of  stage  III  of  the  Kothagudam  ther-
 mal  station  (115)]

 ture  of  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  Rs  100"

 [Need  to  take  over  all  major  trriga-
 hon  projects  m  States  costing  more
 than  Rs  60  crores  (116)]

 “That  the  demand  under  the
 head  Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  Rs  100"

 [एचप्रहाफ  need  for  fimancwl  asmetance
 to  the  Andhra  Pradesh  Government
 for  the  speedy  construction  of  the
 Nagarjuna  Sagar  project  (2i7)]

 “That  the  demand  under  the
 head  Other  Revenug  Expendi-
 ture  of  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  Rs  100"

 [Need  to  take  responntility  of  pro-
 viding  ingation  ang  power  facslitves
 to  drought  affected  areas  in  all  the
 States  (718)),

 “That  the  demand  under  the
 head  Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  Rs  100"

 JULY  6,  l967  (Min.  of  Irngetuon  qa ‘10100 | and  Power)
 (Need  to  stert  a  power  project  te

 Andhra  Pradesh  (119))

 ture  of  the  Mimstry  of  Irrigation
 and  Power  be  reduced  by  Rs  100”

 UIrregularitee  and  delay  in  supply-

 a
 electrinty  to  the  rural  areas.

 (120)]
 “That  the  demand  under  the

 head  Other  Revenug  Expendi-
 ture  of  the  Ministry  of  Irrigation
 and  Power  be  reduced  by  है.  100"

 [Slow  progress  in  the  ufilaation  of
 freigation  potentia?  §  (i2t}]
 Dr  Karni  singh  I  beg  to  move.

 “That  the  demand  under  the
 heag  Other  Capital  Outlay  of  the
 Minstry  of  Irrigation  and  power
 be  reduced  by  Rs  100”

 [Fatlure  to  include  hft  channel  m  the
 Rajasthan  canal  project  to  serve
 Lunkaransar  and  other  brackish
 water  belt  areas  in  the  Bikaner  dis-
 trict  of  Rajasthan  (128) J

 ‘That  the  demand  under  the
 head  Other  Capita]  Outlay  of  the
 Mimstry  of  Irrigation  and  Power
 be  reduced  by  Re  100"

 [Fatlure  to  take  over  execution  of  the
 work  on  Rajasthan  canal  by  Govern-
 ment  of  Indu  (129)]

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Irrigation  and  Power
 be  reduced  by  Rs  100"

 (Need  to  ensure  regular
 supphes

 Gnd  even

 also  before  the  House
 Shri  Mayavan  (Chidambaram)  I



 “The  scheme  reports  in  respect of  the  following  projects  have  been
 forwarded  to  the  Government  of
 India  Hogenskkal  Hydro-electric
 scheme  with  an  mstalled  capaci-
 ty  of  800  mW  (an  ter-State
 scheme),  Pandiar  Punnapuzha  Hy-
 dro-electric  scheme  in  Nilgris  dis-
 trict  with  an  installed  capacity  of
 00  mW,  Kundah  fourth  stage,
 Kadamparai  Hydro-electric  sche-
 me  in  Anamala:  Hills  with  an  ins-
 talled  capacity  of  35  mW”

 Secondly,  we  are  proud  of  the  Ney-
 velh  project  We  are  also  thankful
 ta  the  Government  of  India  for  the
 same  Theie  ts  no  possibility  of  hy~ del  power  in  our  State  We  have, therefore,  to  depend  on  thermal  po-
 wer  As  the  Minister  is  well  aware,
 there  are  lignite  bed.  available  in
 Plenty  is  Neyvel:  The  third  stage of  the  project  is  now  in  execution, and  it  will  come  to  a  close  by  the
 year  968  If  the  fourth  stage  starts
 functroning  I  think  there  will  be  an

 In  this  connection,  I  wish  to  dri
 the  attention  of  the  hon
 the  speech  made  by  Thiru  V  R  Ne-
 dunchezhian,  an  hon.  Minister  of
 State,  when  came  here  to  attend
 State  Munisters’  conferenca  on
 ‘13.5.67,  in  which  he  has  made
 Seastions  for  the  functioning  of  the

 steond  mine  cut  at  Neyveli,  I
 Quest  the  hon  Minister  to  pay  atten-

 ABADHA  15,  860  (SAKA)  (Min  of  =  torez
 Irrigation  and  Power)

 tion  to  the  suggestions  made  by  the
 Industries  Mimster  of  Madras

 I  will  be  fang  im  my  duty  if  I
 do  not  make  mention  of  the  Hogenak-
 kal  project,  which  35  a  long-standing
 one  It  is  a  ¢en-year  old  project
 The  Minster  is  an  engineer  who  has
 Spent  8  part  of  his  life  m  the  south,
 and  he  knows  the  difficulties  experi-
 enced  by  the  people  of  Madras  I
 request  hrm  to  hold  a  conference  of
 the  Chief  Ministers  of  Madras  and
 Mysore  to  settle  this  uweue  The
 Chief  Minister  of  Madras  Thiru  C  N
 Annadural,  ४  very  much  interested  in
 this  affair  If  it  is  settled,  it  will
 be  beneficial  for  both  the  States

 As  far  as  irrigation  is  concerned,  I
 wish  to  draw  the  attetntion  of  the
 hon  Minister  to  the  minor  irngation
 progremmes  which  have  been  sug-
 gested  by  the  Mimster  of  Irrigation
 m  our  State,  Thiru  Karunanidh:  at
 the  State  Mhmusters’  meet  held  on
 ‘125 67,  where  he  has  pomted  out  the
 importance  of  munor  irmgation  pro-
 grammes  There  are  about  25,000
 tanks  spread  over  25,000  villages,
 which  should  be  improved.  I  re-
 quest  the  hon  Minister  to  see  that
 adequate  funds  are  provided  to  Mad-
 ras  State  for  this  purpose  The
 Goverment  of  India  ७  very  eager  to
 encourage  the  States  to  produce  more
 foodgrans  If  they  provide  ade-
 quate  funds  to  Madras  State  for  these
 minor  irmgation  schemes  their  pur-
 Pose  wil]  be  achieved

 li  vonclusion,  I  wish  ¢o  stress
 tree  important  points,  the  early  tak-
 ing  up  of  the  Hogenakkal  project,  ade-
 quate  aid  to  Madras  State  for  arrest-
 ing  sea  eromon  and  flood  relicf,  and
 funds  for  minor  trrigation  program-
 mes

 ft  गंगा  शेइड़ी  (भादिलाबाद)  सभा-
 पति  महोदय  इन्सान  की  जिन्दगी  के  लिये

 कौन  कौन  सी  चोजे  जरूरी  हैं,  बगर  इस  पर
 शौर  करे  तो  पहली  बुनियादी  चीज़  उठकी
 सिखा  है,  उस  के  बाद  तन  दाकने  के  लिये
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 [श्री  गंगा  रेड्डी]
 कपड़ा,  शौर  फिर  सिर  छुपाने  के  नये  झोपडी
 शुसलिये  पहली  चीज़  जिसकी  जरूरत  है
 ag  है--गिजा  ।  गिजा  को  पैदा  करने  के
 लिये  किन  चीजों  को  ज़रूरत  है  प्रगर  इस
 पर  गौर  करना  पडे  तो  सब  से  ज़रूरी  शौर

 बुनियादी  चीज़  है--पाती  t  पानी  हमे  कुद-
 रती  तौर  पर  बारिश  से  मिलता  है  ।  लेकिन
 शाप  जानते  हैं  कि  पानी  पाच  सालो  में--
 एक  साल  अच्छी  बारिश  होती  है,  एक  साल
 कम  होती  है  भौर  तीन  साल  मुबतलिफ
 किस्म  की  होती  है  ऐसी  हालत  में  हम  हमेशा
 के  लिये  बारिश  पर  दारोसमदार  नहीं  रख
 सकते  ।  हम  कुछ  ऐसा  करना  होगा  जिससे
 खेती  के  लिये  पानी  मिल  सके  ।

 हिल्दुस्तात  एक  जई  मुल्क  है,  यहा
 की  ४0  फीसदी  से  ज्यादा  ग्राबादी  ज़रायत
 करती  है,  ेकिन  उसके  बाउजूद  भी  काफी
 अनाज  पैदा  नहीं  होता  है  7  इस  की  वजह  मै
 यह  समझता  हू  कि  पहली  और  दू  रो  पच-
 वर्षीय  योजनाझ्ो  में  जितनी  प्रहमियत  हमे
 इरिगेशन  एण्ड  पावर  महक  म  कां  देनी  चाहिये
 थो  प्रौर  जितनी  रकम  इस  पर  खर्च  की  जानी
 चाहिये थी,  उतनी  कम  खर्च  नही  की  जा  सकी
 भ्रगर  शुरू  से  ही  इस  तरफ  तबज्जह  दी  जाती
 तो  श्राज  हम  णिज्ा  के  मामले  में  मुस्तफीद
 हो  सकते  थे,  बल्कि  कड  गल्‍ला  बाहर  भेजने
 की  हालत  में  होते  ।

 इस  के  साथ  साथ  मैं  यह  श्ज  करूगा
 कि  हमारे  देश  को  बड़े  प्रोजेक्ट्स  की  ज़रूरत
 है  ।  झाज  हमारे  पास  कई  बड़े  प्राजेक्ट्स  हैं
 और  बोस  तो  दुनिया  के  बड़े  प्रोजेक्ट्स  मे
 शुमार  होते  हैं  मगर  इन  बड़े  प्रोजेक्ट्स  के
 तकमील  ह ने  में  कई  साल  का  ््सा  लगता
 है  भौर  भारी  रकूमत  की  जरूरत  होती है  ।
 इस  लिये  #गर  हम  गहले  के  मामले  |  मुस्तक-
 फीद  होना  चाहते  हैं  तो  आने  -7मे  दो-तीन
 सालों  में  ज्यादा  से  ज्यादा  रकम  माइमर
 इरिगेशन  पर,  छोटी  ग्रावपाशियों  पर  |, अ
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 करे  |  झगर  हम  ऐसा  करेगे  तो  इससे  फौरी
 रिटन  मिलेगा  और  ज्यादा  गल्ला  पैदा  कर
 सकेगे  ।  इसलिये  मत्री  जी  से  मेरी  दरख्वास्त
 है  कि  इस  साल  शौर  झाइन्दा  प्लाने  वाले
 सालो  में  ज्यादा  से  ज्यादा  रकूमत  प्राव-
 पाशी  के  छोटे  ज़रायो  के  लिये  दें  ।

 मुझे  ताज्जुब  हुआ  भ्रफसोस  भी  हुभा
 जब  मैंने  झाज  के  प्रखबारों  मे  यह  ब्यान
 पढा  कि  जो  चोफ  मिनिस्टज  की  कास्फ्रेन्स
 होने  बाली  है  उसमे  उन  से  कहा  जायगा
 कि  सेन्टर  से  20-25  करोड़  रुपये  माइनर
 इग्गिशन  के  लिये  शायद  कम  पढेंगे,  इसलिये
 थे अपने  बजट  में  इस  के  लिये  रकम  फराहम
 करे,  भें  यह  कहूगा  कि  किसी  भी  हालत  में
 यह  रकम  कम  न  की  जाय  बल्कि  ज.  तक
 हो  भें  कुछ  ज्यादा  रकम  ही  इस  काम  के
 लिये  दी  जाम  ताकि  गिद्धा  का  मसला  ज्यादा
 से  ज्यादा  समय  के  लिये  हल  हां  जाय  ।

 झाज  हमार  मुल्क  में  जो  बडे  प्राजेक्ट्स
 है  उन  के  सामने  भी  कुछ  मसायल  हैं।  मसायल
 ये  है  कि  कई  सालो  सेन  उ  पर  काम हो  रहा
 है  और  जिस  रकम  और  जिस  मुद्त  में  उन

 को  तक्मील  होना  है,  वह  नही  हो  पा  रहा  हैं
 उसकी  वज  हे-प्रख्यलीन यह  है  कि  जिस  कदर
 रकम  की  ज़रूरत  है  वह  वर-वक्‍त  मूहिस्या
 नही  कर  सक  रहे  हैं  ।  जिस  भसे  मे  या  जिस
 कम  मेने  प्रोजेबट्स  तक्मील  होने  वाले  थे,
 उससे  दुगने  धौर  तिगुने  खर्चे  वे  और  ज्यादा
 झसें  में  ततमील  होगे  ।  इस  लिये  मेरी  दर-
 छ्वास्त  यह  है  कि  ऐसे  जितने  प्रोजेक्ट्स  हैं,
 जिन  पर  काम  चल  रहा  है,  उन  के  लिये  ज्यादा
 रकमे  मुहिया  करे  और  तब  तक  कोई  नया
 प्रोजेक्ट हाथ  में  न  ले,  जब  तक  कि  ब ेपूरे  न
 हो  जायें  t  बीज  प्रोजेल्ट्स  तो  ऐस ेहैं  जो  दो-

 तीन  साल  में  तकमील  पा  सकते  हैं.  जितसे
 कि  लाखों  एकड़  में  काश्त  हो  सकेगी  पौर
 गिज्ञा का  मसला  कुछ  हद  तक  हल  हो  सकेगा।
 मिसाल  के  तौर  पर  नागार्जुन  सागर  को
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 शीजिये--बह  एक  बहुत  बड़ा  प्रोजेक्ट  हैं,
 जिस  पर  १00  चिल्ले  करोड़  रुपये  बच  किये
 गये  हैं,  झगर  इस  को  मजीद  30-35  करोड़
 च्पये  झौर दे  दिये  जाये  तो  यह  जल्दी  तकमील
 पा  सकता  है  भौर  इस  से  23  साख  एकड़
 की  सिनाई  हो  सकती  है  t  इस  प्रोजेक्ट  के
 तकमील  पाने  से  मैं  समझता  हूं  कि  जुनूबी
 हिन्दुस्तान  की  जो  गल्‍्ले  की  किल्लत  है,  वह
 सारी  किल्लत  सिर्फ  आनर  पूरा  कर  सकेगा  +

 लिहाज़ा  जो  रकम  इस  साल  दी  गई  है  वह
 काफ़ी  नहीं  है  इस  साल  भौर  झाइन्दा  टाल
 में  मजीद  i0-0  करोड़  रुपये  दिये  जाय
 तो  दो  साल  में  नागार्जुन  सागर  कम्पलीट
 हो  सकेगा  और  इस  तरह  से  आान्ध  केरल

 और  भद्ठास  में  जो  महले  को  कमी  पड़ेगी  उस
 को  सप्लाई  कर  सकेगा  ।

 एड  hrs,

 (Mr.  Deputy-Sreaxer  in  the  Chair)

 एक  विनतति  में  या  करूंगा  कि  भगर
 हम  अपने  आदादो-शुमार  को  देखें  तो  हमें
 मालूम  होगा  कि  पहली  पंच  वर्षीय  योजना

 में  हमने  इरिगेशन  पर  28  परसेन्ट  खर्च  किया,
 दूसरी  में  i898  परसेन्ट  झौर  तारी  में
 Is  परसेन्ट ।  हम  को  यह  चॉयि

 था  कि  जब  हमारे  पास  णिज्ा  की  किल्लत
 है  भौर  हम  सेल्फ-सफिशियेन्ट  नहीं  है  तो

 यह  परसेन्टेज  बढ़ाते,  लेकिन  बजाय  उस  के
 हम  देखते  हैं  कि  परसेन्टेज  खटती  जा  रही
 हैं।  इसलिये  ज़रूरी  है  कि  हम  शाइन्दा
 सालों  में  इस  पर  ज्यादा  रकम  खर्च  करें  |
 जैसा  कि  बताया  गया  हे  कि  चौथे  प्लान  में  इस
 के  लिए  एक  हजार  करोड  पये  को  जरूरत
 होगी,  मैं  यह  समझता  हूं  कि  इस  एक  हजार

 करोड़  रूपये  से  कुछ  नहीं  बन  पायेगा,

 ASADHA  15,  i809  (SAKA)
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 तरफ  ढाईवर्ट  करे  ताकि  हमारे  ये

 चाची
 तकमील  हो  सकें 1,  bhbcebee. - es

 6  झाप  देखें  कि  झानधघ्र  भ्रपने  बजट  का
 4  परसेन्ट  इरिगेशन  पर  खर्च  करता  है,  जब

 कि  दूसरी  स्टेट्स  सात  या  ाद  परसेन्ट  ही
 खच  करती  हैं  7  जब  मुल्क  के  सामने  एसा
 संकट  है  तो  हमें  देखना  चाहिये  ॥  जहा  से
 हम  को  ज्यादा  गल्‍ला  मिल  सकता  है,  जहां
 पर  पैदावार  की  ज्यादा  पोटन्शियेलिटीज़  हैं,  जहां
 के  काश्तकार  मजबूत  भौ  र  मेहनती  हैं,  जहा  की
 जमीन  सोना  उगलनेवाली  है,  झगर  उन  को
 हम  डवप्प  करें  तो  बहुत  हद  तक  हम  गिजा
 का  मसला  हल  कर  पायेंग  और  इस  लिये
 मैं  कहगा  कि  ह 12:68  को  जिस  कदर  ज्यादा
 रकम  आप  दे  सकते  हैं,  जरूर  दीजिये  ।

 हमारे  यहां  एक  दौलेश्वर-मानीकट
 (गोदावरी  बैरेज)  हैं,  जो  20  साल  पहले
 बनाया  गया  था,  उस  की  लाइफ  खत्म  हो
 रही  है  शझौर  खशता  हैं  कि  वह  कही  टूट  न
 जाये  ।  भगर  टूट  गया  तो  लाखों  एकड़  की
 सैराबी  खत्म  हों  जायगी।  श्ानधघ्र  जो  आज
 राइ--बाउल  कहलाता  है,  वह  इस  के  लिये

 मोकूफ  नही  रहेगा  |  इसके  लिये  7  करोड़
 रुपये  की  जरूरत  है,  मन्नी  जी  इस  को  बखूबी
 जानते  हैं  कि  इसकी  प्रहमियत  क्‍या  है,  इस
 लिये  मैं  उम्मीदर  करता  हूं  कि  वह  इस  के

 लिये  जरूर  इन्तजाम  करेंगे  श्लोर  उस  में  जल्द
 से  जल्द  काम  शरू  करवायेगा  ।

 इसी  तरह  से  निज्ञाम  सागर  जो  तेलं-
 गाना  जिले  में  ह ैऔर  30  साल  पहले  बनाया
 गया  था  जिससे  साढ़ें  तीन  लाख  एकड  को

 खेती  होती  है  ।  मुझे  भफसोंस के  साथ  कहना
 पड  रहा है  कि  कुछ  भ््से  से  उस  में  कुछ  ऐसी
 रेत  भरती  जा  रही  है  कि  कुछ  ही  सालों में  वहू
 बिलकुल  सिल्ट-झ्रप  हो  जायगा  i  इस  की  वजह
 से  निजामाबाद जिला  जो  तैलंगाना  का  सब  से
 ज्यादा  धान  पैदा  करने  वाला  जिला  है,  बह
 बन्जर  हो  जायगा  t  इस  की  तरफ  तबण्जह
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 देने  की  ज़रूरत  है  |  में  मंत्री  शी  ते  विनती
 करता  हू  कि  वह  फोरेन  इस  इलाके  का  दोरा
 करे  शौर  इस  बारे  में  ो  कुछ  विचार  किया
 जा  सकता  है,  करे  |

 इस  के  साथ  में  उन  से  मह  'रिक्वस्ट
 कहूगा  कि  छोटी-प्रावपाशी  के  लिये  जिसको
 माइनर-इरिगशन  कहते  हैं,  इस  के  लिये
 जितनी  ज्यादा  रकम  दी  जाय,  वह  ठीक  है
 अगर  इन  पर  ज्यादा  गौर  को  जाय  तो
 ये  एक-दो  साल  में  ही  कम्पल्लीट  हो  जायेंगे
 झौर  इन  के  जरिये  काफी  एरिया  जेरेकाश्त
 चा  सकेगा  और  उस  से  गिजाई  मसला  काफी
 खत्म  हो  सकेगा  ।

 अझब  में  ग्रपने  जिले  की  बात  बतलाता

 हू  जहा  82  लाख  रुपये  की  स्कीमें तैयार  हैं
 भर  महज  रकम  न  होने  की  वजह  से  रोकी
 गई  हैं  ।  झमर  मह  रकम  दी  जाय  तो  20

 हजार  एकड़  ज़मीन  जरेकाश्त  भ्रा  पकेगी।
 ताब  फखरुद्दीन  भली  अहमद  साहब  ने
 अपनी  गुणिश्ता  बजट  स्पीच  के  दौरान  बत-

 लाया  था  कि  झ्ब  वह  वक्‍त  प्रा  चका  है  जब  कि
 बडे  बड़े  प्रोडक्ट्स  को  सेन्टर  की  जानिब

 लिया  जाना  चाहिये।  भ॑  यह  कहूगा कि  यह  जो

 मनसूबा  उन्होंने  बताया,  उस  पर  प्रमल  किया
 जाय  शौर  जो  बड़े-बड़े  प्रोजेक्ट्स है,  जो  सेन्टर

 की  नेचर  के  हैं  उनको  फौरन  सैन्टर  को  जानिब
 ले  लिया  जाय  ।  झाज  स्टेट्स  इस  हालत  में
 नहीं  है  कि  जिस  कदर  रकम  की  ज़रूरत  इन
 प्रौज्ेक्स्स  के  लिये  है,  वह  मुहिया कर  सकेगी,
 इस  से  उनकी  हालत  भौर  भी  रराब  होती
 जायंगी

 wa  मे  बटर  डिस्प्यूट्स  का  जो  मामला
 अल  रहा  है,  उस  के  बारे  में  जज  करना  चाहता
 हैं।  इस  में  स्टेद्स  को  कुछ  एतराजात  हैं,  कभी

 महाराष्ट्र  को  एवराजात  है  तो  कभी  झानन
 को  फरसब  है,  ॥  ते  काम  का  बड़ा  नुक्सान
 हो  रहा  है।  हम  कह  न  देखें  कि  इन  हिस्प्यूट्स
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 में  उनका  हक  कितना  है,  बल्कि  हम  यह  देखें
 कि  कहा  पर  इस  के  फराये हैं,  कहां पर
 इसकी  पोटन्शियेलिटी  हैं,  कहाँ  पर  ज्यादा
 से  ज्यादा  गल्‍ला  उगाया  जा  सकता  है,  इस
 बुनियाद  पर  हम  उत  का  तसफ़िया  करें  तो
 में  समझता  हु  कि  उस  से  हमारा  मुल्क
 मुस्तफीद हो  पायेगा  ।

 हर  साल  जो  20  लाख  एकड  जमीन
 हम  ज़रे  काश्त  ला  रहे  हैं  यह  उसी  के  लिये
 काफी  है,  जितनी  को  हमारी  बढ़ती  हुई
 आबादी है.  Qi  जो  गिज्ा  भ्राज  कम  है,  उस  को
 88  पूरा  किया  जा  सकता  है,  उस  के  लिये
 हमे  फोरी  कदम  उठाने  चाहिये  tv

 अब  में  लिफ्ट  इरिंग्रेशश  की  तरफ
 झ्रापकी  तवण्जह  खीचना  चाहता  हु  |  इस
 देश  में  कई  ऐसी  नदिया  हैं,  जो  साल  भर  रवा
 रहती  हैं,  जिनका  पानी  बगैर  इस्तेमाल  किये
 खराब  जा  रहा  है  |  में  यह  बिनती  कछूगा
 कि  जिस  तरहे  से  आपने  कैच-प्रोग्राम  लिया  था,
 उस  प्रोग्राम  को  ज्यादा  से  ज्यादा  ले,  ताकि  इस
 पानी  का  इस्तेमाल  चेतो  के  काम  में  किया  जा
 सके।

 बाज़  ऐसी  जगहे  हैं,  जहा  पानी  बहुत
 कम  पडता  है,  जहा  अकाल  होता  है,  ण्से
 इलाकों के  बारे  में  में  यह  तबन्जह  दिलाना
 चाहता  हू  कि  बहा  बाभालीया  खोदी  जांए,भ्रण्डर
 ग्राउष्ड  बाटर  हर  जगह  काफी  है|  जहा  पर
 रौकीसोयल  भौर  दूसटी  तरह  के  सौयल  हैं,
 वहां  पर  बोरिंग  मशीन  सप्लाई  की  जाय  ।
 अपने  मुल्क  में  दोरिंग  मशीनें  भच्छी  नही  हैं,
 इस  लिये  या  तो  प्रल्छी  बोरिंग  मशीनें  बनाई
 जायें  था  बाहर  से  इम्पोर्ट  कर  के  शप्लाई
 की  जांम  ।  ब्लाक  भौर  डीसेकूलाइज्रेशन के
 केहुत  जो  लोग्ड  दिये  जा  रहे  हैं  इस  के  बारे  में

 ष्  कहूंगा  कि  जोन  देने  मे  भ्रण्छा  होगा  हि  दोरिंग
 करवा  कर  दी  लाये।  ferdme कोई  ऐसी
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 शजेन्सी  क्रियेट  करें  जो  खुद  बोरिंग  करवा
 कर  दे,  इस  से  काश्तकारों  को  ज्यादा  फायदा
 होगा  1

 इसके  साथ  साथ  झब  मैं  फोड़ा  सा  पावर
 के  सम्बन्ध  से  ्र्ज  करना  चाहूगा  |  इस  मुल्क
 का  डेवेलपमेंट  और  तरक्की  पावर  के  ऊपर
 निर्भर  करती  है  पावर  के  ऊपर  डिपेंड  करती
 है।  यह  भी  भाष  जानते  ही  हैं  कि  बगैर  पावर
 के  देश  में  एग्रीकल्चर  शौर  इण्डस्ट्री  की  रेपिड
 ब्लोग्स  भौर  डेबेलपसेंट  नहीं  हो  सकता  ।
 सोवियत  हस  ने  जो  हर  क्षेत्र  में  इतने  कम  धर्से
 हें  तरक्की  की  है  वह  इस  पावर  की  बदौलत  से
 ही  की  है  |  पावर  की  तरफ  हमारे  स्टे  प्लान
 सैवीड  प्लान  शौर  यई  प्लान  मे  ज्यादा  तवज्जह
 दी  गई  है  भौर  मैं  चाहता  हु  कि  उसे  कायम
 र्क्या  जाये  |  बढ  फाइव  हयर  प्लान  के  ग्राखिर
 शक  हम  केवल  io  5  मिलियन  किलोबाट
 पावर  जनरेट  कर  मे  जबकि  दमारे  पास  4)
 मिलियन  किलोवाट  तक  जनरेट  करते  की
 प्रोटेशिएल्टीज़  हैं  ।  मौजूदा  वक्‍त  में  करोब
 75  परसेट  जनरेटेड  पावर  डोमस्टिक  परपजेज
 में  इण्डस्ट्रीज  के  जरिए  इस्तमाल  की  जा  रही
 है  |  हमे  इस  बात  को  देखता  चाहिए  कि  पाठर
 एगप्रीकल्मर  को  सप्लाई  हो  ताकि  प्रधिक
 अनाज  बदा  किया  जा  सके  ओ  र  भ्रधिक  कच्चा
 सामान  इण्डस्ट्रीज़  के  लिए  पैदा  किया  जा  सफे  ।
 रा  मटीरियल  के  बर्गर  इण्डस्ट्रोज़  वर्क  नहीं
 कर  सकती  a  में  चाहूगा  भाध  के  श्रीशलम
 प्रोजैक्ट  के  लिए  ज्यदा  से  ज्यादा  फण्डस
 प्रोवाइड  करके  यह  प्रोजेक्ट  जल्दी  पूरा  किया
 जाये  |

 रल  एवैक्ट्रिफिकेशन  एग्रीकल्चर  चौर
 कोटेज  इष्डस्ट्री  के डेवलपमेंट  के  लिए  जरूरी
 है  ।  रूरल  एवैक्ट्रिफिकिशन  के  लिए  भौर
 अधिक  रकम  प्रोबाइड  को  जाती  चाहिए  शौर
 शप्रीकल्य रक्त  परफचेज्  के  लिए  सस्ती  दर  पर

 बिजली  मुंहैम्या की  जाती  चाहिए।  मैं  चाहूंगा
 कि  दो  तीन  सालो  में  एक  काइतकार  भी  ऐसा
 य  हो  जो  रवीकल्यरल  परफ्यैज  के  लिए

 ASADHA  18,  860  (SAKA)  (Min.  of
 and  Power)

 करेंट  मांगता  हो  धौर  वह  नाउस्मीद  रह  न्य  |
 मैं  जनाब  की  तबज्जह  इस  तरफ़  दिलाऊगा
 कि  झान  में  इस  साल  भी  aq  टू  लैक  झक
 फर्डस  कोई  नया  गाव  क्रल  एलैट्रिफिफेशन
 के  लिए  नही  लिया  जा  रहा  है  मैं  चाहुगा  कि

 जहा  पर  पौर्टेशिएलिट्रीज़  हैं  ऐसी  जगहों  पर
 झाप  रुपये  की  इमदाद  दें  और  वहा  यह  रूरल

 एलेक्ट्रिफिफेशन  करवायें

 हपाध्यक्ष  महोदय  मानतीय  सदस्य  का
 समय  समाप्त  हो  रहा  है  t

 eft  गगा  रेड्डी  यह  मेरा  पहला  भाषण
 है  इसलिए  दो  मिनट  का  समय  मुझे  देने  की
 और  क्ृपा  की  जाये  ।

 आजकल  के  जमाने  मे  बिजली  बहुत  काम
 को  चीज़  है  ।  मौडन  साइटिफिक  ऐज  में
 बिलली  सिविलाइज्ञेशन  के  लिए  मोस्ट  एफि-
 लशिएट  एकनामिकल  शौर  एफैक्टिव  इस्ट्र मेंट भेंट
 हैं  ताकि  जिन्दगी  के  स्टैन्डर्ड  को  ऊचा  उठाया
 जा  सफे  धौर  इसलिए  हु  शौर  भी  ज़रूरी  है
 है  कि  गावों  भे  बिजली  को  भ्रधिक  से  अधिक
 फैलाया  जाये  ताकि  गावों  के  लोगो  की  एको-
 नासिक  कड़ीशन  बेहतर  हो  सके  उनका
 स्टैन्ड  झाफ  लिविंग  ऊचा  हो  सके  ।  एलैक्ट्रि-
 सिंटो  महज  एग्रीकल्चर  ह. 144  इउस्ट्री  की  ही
 तरक्की  में  भवद  नहीं  करती  बल्कि  इससे
 बड़ा  फायदा  यह  होगा  कि  प्राजकल  हमारे
 गांवों  &  जो  नौजवान  हैं  बह  शहरों  की  शोर
 जाने  के  बजाय  प्रपने  गावो  भे  ही  रह  कर
 इंडस्ट्री  भौर  खेतीवाड़ी  का  काम  देखेंगे  व
 करेंगे  ।  इस  सिलसिले  से  मैं  श्री  Bo  एल०
 राव  साहब  के  खुद  के  ही  क्‍झल्फाज़  की  तरफ
 ध्यान  दिलाऊंगा  शौर  उनसे  यह  उम्मीद
 करता  हू  कि  बह  झपने  ही  भ्ल्फाज  को  भगली
 जामा  पहलायेंगे  श्रौर  वह  इस  देश  के  तमाम
 गावो  से  लाइट  पहुचा  देंगे  ।  इससे  म  सिर्फ़

 एप्रीकल्नर  को  फायदा  होना  अल्कि  कोटल

 इण्पस्ट्रीफ़  को  भी  फायदा  होगा  ।

 इसके  साथ  साथ  मैं  झाप  से  बहू  ह.
 कहंगा  कि  हमारी  पावर  की  प्लानिग  में  एक
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 [at  गगः  रेड्डी)
 लामी  है  i  मुल्क  भे  काफी  इम्बेलेस  हैं।  पर
 कौपिठा  कजरूशन  के  लिहाज  से  ऐपी  हिन्दुस्तान
 में  लोएस्ट  है  हालांकि  एपी  कोबले  पानी  भौर
 मिनरल्स  3  सैक़ेड  या  थई  है  भौर  नैतेली  की
 शरह  की  वहा  पर  कोई  सेट्रली  स्पौंसड  प्रोजैक्ट
 नही  है।  आध्न  भे  पावर  की  बहुत  ही  कमी  है
 इसलिए  झप  खास  तौर  से  झ्राप्त  की  तरफ
 तवज्जह  दें  भौर  रूरल  एलेक्ट्रिफिफेशन  के
 लिए  बरोब  2  करोड़  रुपये  और  एपी  को
 प्रोवाइड  कीजिये  ।  आध्र  के  मन्त्री  होने  की

 वजह  से  भाप  यह  न  समझें  कि  झ्राप  आध  के

 लिए  ऐसा  प्रोवाइड  करके  कोई  खास  उसके
 साथ  तरफदारी  कर  रहे  हैं  |

 इसके साथ  ही  साथ  मैं  श्राप  से  कहूगा
 कि  यह  जो  हम  i8  करोड़  हफ्या  फुड
 पर  सबसिडी  दे  रहे  हैं  मैं  समझता  हू  कि  यह
 रकम  प्रगर  हम  डाइवर्ट  करके  इरीगेशन  एण्ड
 पावर  के  लिए  इस्तैमाल  करे  तो  मैं  समझता

 हूं  कि  देश  को  काफी  तरबकी  हो  जायग्ी  ।
 इरींग्रेशन  एण्ड  पावर  इण्हस्ट्री  बहुत  ज्यादा

 महत्वपूर्ण  इण्डस्ट्री  है  ।  गवर्नमेंट  को  इस
 इण्डस्ट्रो  को  एडिकेट  फण्ड्स  प्रोवाइड  करने

 चाहिए  और  गवर्नमेट  को  इस  इण्डस्ट्री  को भौर
 भी  ज्यादा  इंम्पोरटिस  इस  मन्त्रालय  क  मिनिस्टर
 को  कंबिनेट  रेंक  देकर  देनी  चाहिए  |  जैसा  कि
 श्री  सजीव  रेडढी  ने  कहा  है  कि  L  000  करोड
 ब्पये  जो  कि  हमने  भिलाई  के  लिए  खर्च  किये
 झौर  उससे  मुल्क  का  कोई  खास  भला  नही
 हुआ  अगर  वही  रकम  इस  मिनिस्टरी  पर  खर्च
 की  गई  होती  एग्रीकल्नर  पर  खर्ज  की  गई

 दीपो  तो  हम  फूड  के  सामले में  न  सिफे  सैल्फ
 सफिशिएट  हो  जाते  अल्कि  हम  बाहर  भी

 कडल  इम्पोर्ट  कर  सकते  थे  1  प्राज हर  कसि
 यह  महसूस  करता  है  कि  हम  को  इण्डस्ट्री  से
 ज्यादा  फूड  एप  एग्रीकल्चर  पर  तबज्जह
 देने  की  ज़रूरत  है  ।  भव  वक्‍त  भरा  गया  है  जब
 हम  इस  दिशा  में  मजबूत  कदम  उठायें  प्रौर
 इसकी  इम्पोटेस  को  झ्राप  नज रघन्दाज्ध  न  करें  ।

 JULY  6,  987  (Min  of  Irrigation  OLE?
 and  Power)

 डा०  Ho  एल०  राव  से  मुल्क  को  बढ़ी
 उम्मीदें हैं  ।  बह  |.  एक  बे  मेहनती  भौर
 काबिल  शख्स हैं  हैं।  भपने  काम  के  वह  बहुत  बड़े
 माहिर  हैं  7  मुल्क  उन  को  तरफ  उम्मीद  भरी
 नजरों  से  देख  रहा  है  भौर  वह  उस  वक्‍त  का
 मुन्तजिर  है  कि कब  वह  हमारे  लिए  यह  जरूरत
 लायक  पावर  एण्ड  इरींगशन  देगे  ।

 Shn  [swura  Reddy  (Cuddapah).
 Sir  toe  vital  umportance  of  urriga-
 tion  and  power  needs  hardly  to  be
 emphasised  Even  the  existence  of  a
 considerable  portion  of  our  population
 and  all-round  development  of  our
 economy,  both  industrial  and  agri-
 cultural,  depend  mainly  upon  these
 two  factors  But  I  am  sorry  to  say
 that  the  importance  of  these  two
 factors  has  not  been  reahsed  by  thus
 ministry

 Let  me  first  deal  with  umgation-
 What  ए  the  object  of  iurmgation?  It
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 t,  foreign  exchange  diffi-
 culty,  mse  in  estumated  cost  and  so
 on  apd  so  forth  We  are  fed  up  with

 a
 g  +  g  a  2  é
 some  m  ance  to  Fl  §

 What  are  the  disastroug  results  of
 this  steep  short-fal]  in  our  achieve-
 ment  ain  relation  to  the  targets  ‘xed?
 We  are  compelleg  to  import  PL  480
 foodgrains  from  America  If  you
 compare  the  steep  fall  in  our  achieve~-

 will  find  that  they  both  tally  As
 your  achievement  goes  down  and
 down  our  imports  go  up  and  up  If
 you  see  the  Third  Plan  period  you  will
 fing  that  imports  were  to  the  tune
 of  Rs  030  crores  because  the  ach-
 fevement  in  the  Third  Plan  was  only
 one-third  of  the  target  fixed.  All  of
 us  know  what  these  mmports  mean

 are  experiencing

 Sir,
 there  is  no  quorum  in  the  House

 i
 F  i  g |

 i  si  33
 i  i  y

 bi
 ;

 ्
 i

 Even  now  if  you  are  -c-iou,  in
 what  you  say,  elimination  of  food
 erarcuty  and  ancrease  in  production,
 I  would  request  you  to  take  up  all
 major  projects  in  all  States,  such  ss
 Gandak  and  Kost  in  Bihar,  Rajastaan
 canal  in  Rajasthan,  Nagarjunasager  in
 Andhra  and  Kangsavati  in  West  Ben-
 gal,  pump  Money  into  them  and  see
 that  they  are  completed  within  two
 or  three  years  If  these  projects  are
 completed  ummediately  at  least  700
 lakhs  acres  of  land  would  be  under
 irrigation  and  food  searcity  would  be

 know  very  well  the  difficulties  you
 had  to  undergo  to  get  rice  from  diffe-

 a  q to
 Ra  to  600  per  ton  If  you  ex-
 tend  financial  assistance  to  the  Andhra
 Predesh  Government  to  complete  this
 project  to  the  extent  of  Rs  5  crores
 more  than  what

 you  ae Ce  ae every  ,  this  project  can  be  com~-
 pleted  है“  in  two  years  and  22  Jakhs
 acres  of  land  will  come  under  irriga-

 the  rice  supply  problem  of
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 [Shri  Eswara  Reddy}
 The  Nagerjunasagar  project  would

 be  the  pride  of  the  nation.  Though
 geographically  ut  uw  in  Andhra  Pra-
 desh,  please  do  not  think  that  it  78
 an  Andhra  State  Project  It  wm  a
 national  project,  the  pride  of  the
 nation,  having  the  tallest  masonry

 he  cannot  open  hus  mouth  because

 yet  grown  that  thickskmned

 Here  a  word  about  the  new  strate-
 gy  After  all  these  things  the
 Government  has  devised  a  new  stra-
 tegy  for  increasing  food  productu

 Shri  Ranga  It  i  Shri  Chavan
 who  7५  standing  in  the  way,  that  is
 why  he  ig  mtting  by  his  mde

 JULY  6,  967  (Min.  of  Irrigation  lon
 and  Power)

 Then,  fertlisers  are  good  in  irri-
 gated  areas  but  they  are  of  no  use
 where  there  is  no  water,  specially  un
 the  dry  areas  The  largest  portion
 of  our  Jand  is  still  dry

 Then,  there  is  one  other  disadvan-
 tage  In  the  name  of  new  strategy
 you  are  going  to  concentrate  all  your
 attention  to  the  ungated  lands  be-
 cause  your  new  strategy  is  workable

 you  need  not  have  fertilisers,  pro-
 duction  will  be  doubled  The  basic
 wnput  is  water  and  not  fertilisers  If
 dry  and  drought  affected  areas  are
 given  water  we  wil]  not  only  get  our
 food  production  doubled  but  famine

 thing  grudgingly  grant  some  amount
 when  drought  comes  and  take  up
 soMe  relief  works  which  will  disap-
 pear  .mmediately  after  the  severity
 of  the  drought  is  gone  Though  this
 half-hearted  treatment  of  drought
 affected  areas  in  itself  ig  to  be  severe-
 ly  condemned  and  criticized,
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 the  Centre  should  come  in  to  eradi-
 cate  famine,  As  long  as  you  do  not
 undertake  this  responsibilty,  8  your
 talk  of  drought  relief  cy  deceptive,
 hypocritice  and  famines  wll!  be  the
 permanent  feature  of  our  economy.

 Mr.  Deputy-Speaker:  Will  the
 hon  Member  like  to  take  some  more
 time?

 Shri  Eswara  Reddy:  Just  five
 minutes,

 Mr.  Deputy-Speaker:  Then  he  van
 continue  tomorrow,

 a

 8  brs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  I[MFORT-

 ANCE—contd.
 SrRikz  sy  carw  uNDER  Bomeay  Port

 Trust  AvutT#oririrs—contd
 Mr.  Deputy-Speaker:  We  now

 take  up  the  Call  Attention  Notice
 Shr  Hem  Barua;  he  may  put  a  ques-
 thon  without  any  preface.

 Shri  Hem  Barua  (Mangaida.).
 Without  any  preface  This  will  be  as
 brief  as  &  woman's  love

 Su,  apart  from  iue  defence  cargo
 ships  and  apart  from  the  dislocation
 ag  also  the  congestion  that  "as  lap-
 pened  as  a  result  of  this  strike  in
 the  Bombay  port,  it  i.  reported  that
 a  food  sup  is  ummobilied  im  _  the
 Suez  Canal  and  other  food  .i.ys  have
 to  come  va  the  Cape  of  Good  Hope
 I  would  say  that  this  is  a  situation
 that  has  developed  only  because  of
 the  intransigence  on  the  part  of  the
 Government.  *

 Now,  the  Port  Trust  workers  ‘union
 has  come  out  with  a  very  helphr
 suggestion  that  there  shoud  be  arbi-
 tration  of  their  demand-  ond  they
 hove  said  that  they  would  be  satie-
 fied  if  a  Central  Minister  or  Mr.  Kha-
 ditkar,  the  Deputy-Speaker  of  the
 Lek  Sabhe—this  is  a  great  honour  to
 you,  Sir—is  as-the  ariutra-
 tor  ‘to  gp  into  this,  In  that  context,
 may  {  know  what  is  in  the  mind  of
 the  Government,  whether  they  are

 ASADHA  15,  i889  (SAKA)  Crew  under  Bombay  i0::8
 (CA) Port  Trust

 going  to  accep!  this  suggestion  un  or
 to  reject  it  an  the  plea  that  nn  off-
 cial  vommunique  has  3४  reached
 them  or  they  would  wak  on  this
 proposal  because  of  the  dis!acaiun  in
 the  movement  of  food  slips  as  ols~
 because  of  the  increasing  scar  *y  of
 food  in  ou:  country  that  we  are  fac-
 in,  famine  conditions?

 The  Minister  of  Transport  and
 Shipping  (Dr.  द  EK.  EB.  V.  Rao):
 From  the  latest  informeticn  |  Lave,
 the  proposal  that  has  been  made  by
 the  General  Secretary  of  the  Ln.on,
 Mr  Maitra,  does  not  mein*ion  the
 name  of  the  Deputy  Jpeaker  uz  4
 Central  Minister.  He  wsnts  either
 Mr.  Hidayatullah  or  Mr.  endra-
 gadkar  to  be  the  arbitrator.  He  has
 also  outlined  what  should  be  arbitrat-
 ed  upon  and  he  also  wants  that  the
 arbitration  results  should  be  made
 available  within  seven  day:.  On  top
 of  thet,  he  has  giver  sic  other  de-
 mands  which  are  the  subi=+  of  dit-
 pute  out  of  which  four  are  for  adj  udi-
 cation  and  two  are  for  negotiation
 ang  che  of  those  issues  is  ver;  wum-
 plicated,  that  5  the  extenecn  of  pl  i-
 vileges  under  the  Minimum  Wages
 Act  to  people  who  Jo  not  quai-ty
 under  the  Minimum  Wages  Act.  Ye
 wants  all  these  disputes  to  be  settled
 and  an  arbitrator  to  be  appointed.

 The  hon  Member  is  speaking  from
 I  have  got  the  latest
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 (Dr.  V.  K.  8,  V.  Rao]
 eleared  in  about  four  or  five  days
 because  the  normal  clearance  is
 about  9  or  10  vessels  a  day.

 statement  that  I  have  given  is  very
 complete  and  detailed,

 Shri  Hem  Berm:  The  statement  5

 wt
 more  detailed  than  ४  ought  to

 Ir.  V.  E.  9.  द  Rao:  I  am  extremely
 anxious  that  the  most  smpathetic
 and  reasonable  attitude  should  be
 taken  towards  labour  and  that  one
 should  not  stand  on  prestige  But  :f,
 after  one  has  been  most  reasonable,
 unreasonable  demands  are  made,  then
 we  should  also  be  firm,  I  think  this
 is  the  policy  which  we  should  follow
 We  should  not  be  too  firm  and  then
 go  on  yielding  afterwards  under
 pressure.

 Shri  Hem  Baraa:  Who  decides  at
 the  demands  are  unreasonable?

 Dr.  द  K.  E.  ्,  Rao:  Let  the  House
 itself  judge  st  I  am  prepared  to
 discuss  it  with  the  hon.  Member  or
 any  other  Member  and  give  all  the
 facts.

 The  position  is  this,  There  are
 djfferent  types  of  workers  There  are
 the  shore  crew  workers  and  there
 are  the  flotilla  workers  The  shore
 crew  workers  have  been  working  on
 what  they  call  a  12-hour  shift  I  do
 not  like  this  I2-hour  shift  business
 at  all.  I  negotiated  at  the  last  strike
 with  Shri  Shant:  Patel  and  Shri  Kul-
 karni.  I  asked  them:  Why  do  you  have
 this  ‘12-hour  shift?  I  was  told  then
 that  this  has  been  there  for  the  last
 0  years,  The  nature  of  work  is  such
 that  you  cannot  have  an  8-hour  shift
 I  am  not  absolutely  certain  whether
 %  is  really  correct  or  not,  In  any
 case,  it  is  not  possible  to  shift  the
 B-hour  shift  because  then  the  whole
 question  of  what  you  pay  for  8-hour
 shift  will  arise;  you  eannot  reduce
 the  existing  earnings,  etc,  ete.  So,

 they  ‘sajd  that  the  i2-hour  shift

 JULY  6,  967  Crew  under  Bombay
 Port  Trust  (C.A.)  10120,

 should  continue.  I  asked  what  was
 this  2-hour  shift,  This  means  that

 reached  in  January  They  went  on  &
 strike  and  an  interzm  settlement  was
 reached  Then  there  was  a  great  deal
 of  further  confusion  They  were
 threatening  to  go  on  another  strike
 and  so  on;  I  intervened  and  said  that
 2-hour  shift  means  2  hours’  work
 without  recess  and  anybody  who  is
 on  a  22-hour  shift  and  who  does  not
 claim  any  recess  and  whose  time  is
 completely  available  to  the  employer
 for  a  period  of  2  hours.  in  my
 opinion,  was  entitled  to  4  hours’
 overtime  This  was  the  position  that
 I  took  uP

 Then  came  the  question  of  Flotilla
 crew,  The  Flotil’a  crew  had  been
 somewhat  better  off  than  these  people
 a  little  earher.  The  Flotilla  crew
 are  on  8  2-hour  shift  whenever  thelr
 barges  or  launches  are  in  commis-
 sion  which  Is  approximately  9  to  0
 months  ayear  Then  fora  period  vary-
 ing  between  one  and  three  months—
 there  have  been  odd  cases  when  it
 thas  been  even  more,  but  the  average
 is  gbout  two  or  two  and  85  half
 months-—the  barges  or  launches  are
 re-commissioned,  for  survey  purposes,
 for  repair  purposes  and  so  on,  and  it
 is  the  condition  of  the  service  of  the
 Flotilla  crew  that,  during  that  period,
 they  will  be  on  an  §-hour  shift  and
 not  on  a  i2-hour  shift.  =  (Interrup-
 tions)

 @hrt  Hem  Barus:  Shore  people.
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 Dr.  द  है,  द  Bao:  They  have  got fo  be  on  call  for  12  hours  a  day
 throughout  the  year  because  the
 nature  of  the  work  on  the  shores  us
 such  This  ig  what  I  have  been  told
 during  my  discussions  with  various
 People  The  nature  of  the  work  is
 such  that  they  have  got  to  be  on  call,
 they  cannot  go  away  In  the  case
 of  flotilla  workers  the  68-hour  shift
 is  given  to  them  when  the  boats  are
 laid  off,  when  they  are  decommu-
 gioned  In  order  to  reduce  the  dis-
 tress  as  much  as  possible,  the  Port
 Trust  has  been  following  this  prac-
 tice  Supposing  there  are  several
 ships  which  are  not  decommussioned
 and  they  are  short  of  staff  or  if
 there  are  leave  reserves  attached  to
 them,  they  put  these  staff  on  duty
 Some  of  these  people  can  take  leave
 during  that  period  and  they  get  a
 little  more  money  For  others  they
 get  an  8-hour  shift  and  they  get
 8  hours’  wages  If,  by  any  chamce
 more  work  %s  available  after
 these  8  hours  then  thev  are  given
 regular  overtime  This  was  the  pos-
 tion

 The  BPT  Union,  .e¢,  Mr  Maitra’s
 Union  has  been  agitating  for  a  long
 time

 Shri  c  K  Bhattacharyya  (Raigan))
 Why  is  he  explaining  so  much  (In-
 terruptions)

 Dr  VY.  K.  BR.  V  Rao:  I  cannot  help
 it  Willy-nilly,  after  some  time  I  will
 adjust  myself  and  become  a  non-pro-
 fessor

 Mr_  Deputy-Speaker:  I  will  request
 him  to  be  brief

 Shri  Ranga  (Srikakulam)  This  is  a
 question  on  call-attention,  The  reply
 should  be  brief.  (Interruptions).

 @ir.  Deputy-Speaker:  He  has  been
 a  teacher  throughout  his  life,  Natu-
 Ta'ly  at  takes  time  to  adjust  oneself  to
 thu

 ASADHA  I5,  889  (SAKA)  Crew  under  0723
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 Dr.  V,  K.  B,  V.  Raa:  I  have  not  been in  politics  for  as  long  a  period  as  my esteemed  friend,  Prof.  Ranga,  hag  been
 m  pohtics  (Interruptions)

 May  I  proceed?  The  BPT  Workers
 Union  or  Mr  Maitra’s  Union,  has  been
 fightang  for  the  last  several  years
 They  have  been  agitating  They  said
 “we  want  a  fixed  4-hours  over-time”
 This  matter  was  referred  twice—once
 in  96l  and  for  the  second  tae  an
 963—for  adjudication  or  award  and
 each  time  it  was  stated  very  clearly
 that  they  were  not  entitled  to  it  be-
 cause  the  principle  is  that  if  there  is
 no  work,  they  cannot  get  overtime
 (Interruptions)

 An  hon  Member:  Both  are  profes-
 sors

 Dr.  द  K  R.  V.  Rao:  I  thought  that
 it  would  help  the  House  if  I  explaineo
 गा  detail

 Mr.  Deputy-Spesker  He  may  give
 a  brief  reply

 Dr.  क  E.R.  द 4  Eao:  I  was  not  going
 to  make  another  speech  I  thought,  it
 would  be  helpful,  7  I  explained  the
 whole  thing

 Shri  Hem  Barua:  J  like  his  attitude

 Dr,  V.  EB,  8.  V.  Exo:  The  position  is
 this  These  people  want  4  hours  fixed
 overtime  irrespective  of  the  fact  whe-
 ther  there  is  work  or  not  It  is  sug-
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 {Dr.  द  K.  R,  द  Rao]
 Thig  xs  the  actual  position  As  far

 as  I  am  concerned,  we  are  very  anx-
 fous  to  see  what  could  be  done,  I
 have  also  ordered  that  a  thorough  scru-
 tiny  should  be  made  of  the  process  of
 decommismoning  of  these  launches,
 whether  any  time  is  being  wasted  be-
 cause  some  materials  are  not  available
 and  so  on  so  that  the  period  of  lay-off
 could  be  reduced  and  that  would  im-
 crease  the  emoluments

 Secondly,  when  we  are  going  to  add
 to  the  fleet—I  think  we  shall  be  adding

 five  or  six  more  barges  and  so  on—as
 more  units  are  added  to  the  fleet,  let
 us  try  and  see  that  the  leave  vacances
 are  more  or  less  reserved  for  the  peo-
 ple  who  will  be  out  of  the  four-hour-
 overtime  period  I  said,  therefore,  that
 we  were  prepared  to  consider  very
 sympathetically,  and  we  told  them
 ‘Please  resume  negotiations,  and  let  us
 talk  across  the  table’  It  is  a  great
 pity  that  Mr  Maitra  who  was  conduct-
 ing  negotiations  till  430  on  the  28th
 June

 Shri  Hem  Barua:  For  negotiations
 being  resumed,  is  he  laying  down  any
 fresh  conditions?

 Dr.  V.  हू,  R.  द  Rao:  No,  I  am  only
 mentioning  what  has  happened  I
 would  hke  to  add  that  they  should
 resume  negotrattons  and  cal]  off  the
 strike,  then,  let  us  discuss  the  whole
 thing,  and  if  there  is  any  difficulty  we
 shall  discus#  it,  af  discussions  fail,  and
 if  they  want  arbitration,  I  am  ९६  rtainly
 prepared  to  have  arbitration  on  the
 question  whether  we  can  give  our
 hours’  overtime  when  there  is  no  work
 and  whether  work  can  be  given  to
 them  otherwise,

 Sir,  I  have  done

 Shri  George  Formndes  (Bombay
 South):  On  a  point  of  order,  मेरा.  ..

 बस्था  का  प्रश्न  है,  97  पर  |  जो
 बयान  मनवरी  मे  पेदय  ने  दिया है  कारसिंग

 JULY  6,  ह...  .  Crew  under  Bombay  ‘10724
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 अ्रदेंशन  नोटिस  पर  उस  को  लेकर  मेरा  व्यवस्था
 का  प्रश्त  है  ।  मैंने  पूरा  बयान  पढ़ा  भ्रध्यक्ष
 महोदय, इससे  दो  महत्व  के  हिस्से  हैं।  एक  जो
 पूनियन  के  जनरल  सिक्रटरी  की  भौर  मस्ती
 महोदय  की  दिल्‍ली  में  बात  हुई  उसके  सिलसिले
 में  और  दूसरा

 Mr,  Deputy-Speaker:  I  know  that
 Tule.  Those  who  have  tabled  the  call-
 Mng-attention-notice  will  get  an  oppor-
 tunity  to  put  questions,  He  cannot
 Tuise  a  point  of  order  on  the  merits  of

 ag
 statement  That  is  not  permissl-

 le.

 करी  साथ  फरनेंडीज  नहीं,  उपाध्यक्ष

 महोदय,  मेरा  कहना  यह  है  कि  मन्ती  महोदय
 का  जो  जयान  है  उसमे  जो  दो  महत्व  के  हिस्से
 हैं  उन  दोनो  हिस्सों  मे  जो  उनकी  शोर  से
 सीधा  बयान  आना  चाहिए  था  हकीकत  के
 ऊपर  वह  नहीं  झाया

 Mr,  Deputy-Speaker:  That  is  hus
 Complaint  or  that  is  his  reading  of  it,

 Shri  George  Fernandes:  It  is  not  my
 leading  मै  राफाई  दे  रह  आपके  सामने

 Mr,  Deputy-Speaker:  At  this  time,
 this  type  of  point  of  order  vannot  be
 entertained

 at  ant  staan  मैं घ्ाप  सामने
 सफाई  पेश  कर  रहा  हू

 Mr,  Deputy-Speaker:  I  have  under-
 Stood  his  point,  At  ths  hour,  I  would
 Not  entertain  any  point  of  order  on
 the  merits  of  his  statement

 of:  जाज  फरनेंडीज  दो  मिनट  &  लिए

 सुन  लें
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 Shri  Sheo  Narain  (Basti):  Sir,  there  adjourned  to  meet  again  at  iW  AM.
 is  no  quorum  in  the  House.  tomorrow,

 Mr,  Deputy-Apeaker;  Shri  Sheo
 Narain  has  challenged  the  quorum,  8.J7  hours.
 So,  let  the  bell  be  rung—

 The  Lok  Sdbha  then  adjourned  tilt The  bell  has  stopped  ringing.  still  leven  of  the  clock  on  Friday,  July  7, there  is  no  quorum.  The  House  stands  967/Asadhg  16,  889  (Saka).


